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LOK SABHA DEBATES

LOK SABHA

Friday, Novem ber 22, 1996/Agrahayana 1, 

1918 (Saka)

(The Lok Sabha m et a t E ieven o f the C lock) 

[M r. S p e a k e r  in the Chair]

[E n g lish ]

(in te rrup tions)

MR. SPEAKER : Question No. 41 - Prof. PJ. Kurien 

PROF. P.J KURIEN (Mavelikara) : Question No. 41 

(In terrup tions)

11.01 hrs.

A t this stage, Shri M ohan Rawale and som e  
other h o n . Members cam e and stood on the 

floor near the Table

(In terrup tions)

11.04 hrs.

At this stage, Shri B.L. Shankar and some other 
hon. Members came and stood on the floor near the 
Table.

(In te rrup tions)

MR SPEAKER : Please go back to your seats.

(In te rrup tions)

MR. SPEAKER : I am not adjourning the House. It 
is a shame for the nation. You should be ashamed. It is 
a shameful thing for Parliament. If the Members of 
Parliament behave like this, it is a shameful thing

(In terrup tions)

MR. SPEAKER : No, You cannot speak Nothing is 
going on record.

(In te rrup tions)*

MR. SPEAKER : The House stands adjourned to 
meet at 3.30 p.m.

WRITTEN ANSWERS TO QUESTIONS

Declining of Industrial and Export Growth Rates

*41. PROF P.J. KURIEN :
SHRI MADHAVRAO SCINDIA :

W ill the M inister of IN D U S TR Y  be pleased to 
state :

(a) whether the rate of industrial and export growth 
has shown a decline during April-July, 1996;

* Not Recorded.

(b) if soothe details thereof and the reasons therefor:

(c) the steps taken by the Government to bring the 
growth rate at par with the previous rate;

(d) whether employment in the organised industrial 
sector has also shown a comparable decline in the 
current year; and

(e) if so, the remedial measures taken in this 
regard9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) to (c) As per Index of Indusrial Production 
the overall industrial production in April-July. 1996*97 
has recorded a growth of 9.3%. It is lower than growth 
rate of 12 3% recorded in the corresponding period of 
last year However, the growth rate in the manufacturing 
sector accounting for a weight of 77.1%  in the Index of 
Industrial Production is 11.7% which is only marginally 
lower than the growth of 11.9% recorded in the previous 
year The declaration in industrial growth is confined to 
a few sectors particularly, the crude petroleum, fertilizers 
and power generation etc

Sector specific strategies have been initiated to 
rem ove constra ints in underperform ing  sectors . 
Adequate credit with softened interest rates assured to 
industries through the recently announced busy season 
credit policy are providing further impetus to growth.

The overall export growth in US $ terms has 
declined from 29 6% in April-July 1995-96 to 118%  in 
April-July 1996-97 The Ministry of Comm erce has 
identified  the constra ints  and a lread y in itiated  
appropriate action

(d) There is no evidence to suggest that employment 
in the organised industrial sector has shown any 
comparable decline in the current year.

(e) Does not arise

Research on Rubber Plants

*42 SHRI PC. THOM AS Will the Minister of 
COMMERCE be pleased to state ;

(a) whether research made by the Rubber Board 
has succeeded in developing high yielding rubber 
plants which can help further increase of productivity;

(b) if so, the details thereof;

(c) whether more funds are planned to be spent on 
research;

(d) if so, the details thereof and the total amount 
spent during each of the last three years;

(e) w hether the dem and to implement flexible  
comlimenting scheme for scientists of Rubber Board 
and other Commodity Boards has been pending for a 
long time; and

(f) if so, the action taken to implement the scheme 
without delay?



THE M IN ISTER  OF STATE OF THE M IN ISTR Y OF 
CO M M ERC E (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). Yes, Sir. The clone RRII 105 developed by Rubber 
Board yields on the average, 300 to 500 kg more per 
ha/year as compared to any other high yielding clone 
available Another clone with a yield potential of 20%  
more than that of RRII 105 is being developed by RRII. 
This has already been introduced in some fields as an 
experimental clone.

(c) and (d). Yes, Sir. RRII is planning to strengthen 
the research stations in W est Bengal, Orissa, M.P., 
Maharashtra and Kannur in Kerala, research in Bio­
technology and tissue culture during the 9th Five Year 
P lan . An increased outlay has b een  proposed for 
research during this Plan.

Annual expenditure incurred on research during 
the last three years has been as under

1993 -94

1994 -95

19 95 -96

Rs. 606.04 Lakhs 

Rs. 501.79 Lakhs 

Rs. 662.01 Lakhs

(e) and (f). The existing Flexible Complementing  
Scheme being operated by the Deptt. of Science and 
Technology for scientists of ICAR/CSIR is under review 
by the Fifth Central Pay Commission. The proposal for 
extension of FCS to the scientists of Commodity Boards 
will be considered only after the report of the Pay  
Commission is received

*43

Export Growth

SHRI BHAKTA CHARAN DAS 

SHRI VIJAY GOEL :

Will the Minister of C O M M E R C E  be pleased to 
state :

(a) whether the performance of export growth in 
most of the sectors has been satisfactory during the 
current year;

(b) if so, the details thereof and if not the reasons 
therefor and the names of those sectors which showed 
n e g a tiv e  grow th ra te  during  th e  cu rren t y e a r in 
comparison to the last two years:

(c) w hether the G overnm en t propose to moot 
diversification of export basket in the wake of decline 
in export growth rate;

(d) if so, the details thereof; and

(e) the remedial action the Government have taken 
to revive the Indian exports to its desired level?

THE M IN ISTER OF STATE OF THE M INISTRY OF 
CO M M ERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). According to aggregate level trade data from DGCI 
& S India’s exports during April-September, 1996-97  
stood at US $ 16.14 billion representing a growth of 
9.9%  over the level of US $ 14.68 billion achieved  
during April-September, 1995-96.

As per the April-August, 1996 data (available for 
sectoral performance) the sectors which have shown 
negative growth are Leather and manufactures, Gems 
and Jewellery, Handicrafts and Carpets The data in 
respect of these sectors as is required in part (b) of the 
question is given in the enclosed statement. Reasons 
for slow growth in exports/negative growth could be 
ascribed to factors such as relatively less buoyant 
in te rn a tio n a l m arke t co n d itio n s , in fras tru c tu ra l 
bottlenecks, high cost of export credit etc.

(c) and (d). Under the Exim Policy framework all 
items can be freely exported except some specified 
items borne on the negative list of exports.

(e) Export promotion is a continuous activity; the 
m e as u res  ta k e n  for export p rom otion  include  
simplification of export and import policy and procedures, 
improving effic iency and co m petitiveness and d e ­
bottlenecking of export infrastructure, inter action with 
Exporting Community to identify and address exporters’ 
problems, promoting joint ventures and bilateral trade 
with other countries.

STATEMENT
US $ Million 
(% change)

Commodities 1994 -95 1995 -96
April

1995 -96
-A u g ust

1996-97

Leather manufactures 1610 .63 1722 .75 722.44 649.61
(23.9) (7.0) (-10.1)

Gems & Jewellery 45 00 .3 7 5275 .44 1974 .70 1830 .16
(12.6) (1 7 2 ) (-7.3)

Handicrafts 386 .32 431 44 198.61 193.63
(21.3) (11.7) (-2.5)

Carpets 559.96 558.19 240.97 227.77
(-1.5) (-0.3) (-5.5)

Figures in bracket represents the growth rate



[T ra ns la tion ]

NTC Mills

*44. PROF. PREM SINGH CHANDUMAJRA 
PROF. RASA SINGH RAWAT :

W ill the M inister of T E X T IL E S  be p leased to 
state :

(a) the total number of NTC mills alongwith the 
number of workers working therein;

(b) the to ta l cap ita l invested  by the Union  
Government in these mills and the total amount of losses 
incurred upto March. 1996;

(c) the pi«esent status of the revival package which 
was approved for NTC mills earlier:

(d) whether the Government propose to adopt an 
interim plan to revive the ailing units of NTC;

(e) if so, the details thereof; and

(f) the amount spent for revival and modernisation 
of these mills during the last three years and the funds 
earmarked for the current financial year9

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA)
(a) The NTC has under its control 120 mills with a total 
strength of 1 ,10.661 em ployees, including 99 ,709  
workers

(b) As on 31.3 1996, government has invested an 
amount of Rs.512 10 crores as share capital in NTC 
The Government have also given till date an amount of 
R s .25 6 0  23 crores as loan for working cap ita l 
requiements interim liquidity, wages and salaries, etc

(c) The Turn Around ‘Strategy for modernisation of 
NTC mills approved by the Government on 9.5.1995  
has been placed before the BIFR for its approval The 
package is under consideration of the BIFR.

(d) No, Sir. There is presently no interim plan to 
revive the NTC Mills.

(e) Does not arise.

(f) The rehabilitation package placed before the 
BIFR envisages on outlay of Rs.2005 72 crores which 
will be met out of the proceeds from sale of surplus 
lands and assets. As the package is yet to be approved 
by the BIFR, Governm ent has not sanctioned any 
amount for revival and modernisation of NTC mills 
during the last three years.

[E ng lish ]

Privatisation of Insurance Sector

45. SHRI JAGAT VIR SINGH DRONA 
SHRI N.K. PREMCHANDRAN :

Will the Minister of FINANCE be pleased to state

(a) whether the Government are considering a 
proposal for privatisation of the Insurance sector, 
particularly the Life Insurance;

(b) if so, the present status of the proposal;

(c) whether some foreign companies have made 
offers to the Government in this regard; and

(d) if so, the details thereof and the Government's 
reaction to each of these offers?

TH E M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) : (a) to (d) Under the existing Law, 
both Life and General insurance business are the 
exclusive privilege respectively of the Life Insurance 
Corporation  of India and the G en era l Insurance  
Corporation of India, together with its four subsidiaries.

1, The Common Minimum Programme (CMP) of the 
Government lays down that :

“There is room for public sector companies 
and private sector companies to co-exist and 
compete in the financial sector We have 
gained co n siderab le  e x p e rien ce  in the  
working of the banking sector. The said 
experience will be applied to the restructuring 
of the insurance industry, but at the same 
time, public sector companies like LIC, GIC  
etc. will be strengthened"

3. During the Budget speech in July, 1996, it was 
stated that :

“An interim , n o n -sta tu to ry  Insuran ce  
Regulatory Authority was set up in January 
1996 I now propose to introduce a Bill to 
make it a statutory body and to empower it 
suitably W hen I return to the subject of 
insurance in the next Budget, I shall address 
some of the policy parameters outlined in 
the CMP, including the sequence of steps for 
the restructuring of the insurance industry”.

4 Government is currently processing a Bill for 
giving statutory basis to the Insurance Regulatbry  
Authority Other measures for reforms of the insurance 
sector, are being examined in consultation with the 
Insurance Regulatory Authority.

Fanancial Embezzlements in Banks

*46, SHRI MANGAL RAM PREMI :
SHRI K V. SURENDRA NATH :

Will the Minister of FINANCE be pleased to refer to 
the reply given to Unstarred Question No. 1155 dated 
July 19 ,1996  regarding financial em bezzlem ents in 
banks and state :

(a ) w hether the inform ation  has s ince been  ' 
collected;

(b) if so, the details thereof; and

(c) if not, the reasons for delay and the time by 
which the information is likely to be placed on the Table 
of the House?

TH E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
CHIDAMBARAM) : (a) to (c). The inforamtion has since 
been co llected  Inform ation relating to bank-w ise



position of frauds detected and action taken against 
delinquent employees in public sector banks during the 
years 1993, 1994, 1995 and 1996 (upto March 1996) 
is given in the enclosed statement I & II.

W ithdraw al of deposit accounts through forged  
instrum ents, fraud u len t en cash m ent of negotiab le  
instruments by opening accounts in fictitious names, 
m isappropriation through m anipulation of books of 
accounts, frauds in clearing transactions, m isuse/ 
overstepping of lending/discretionary power and frauds 
in foreign exchange by providing fake import bills etc. 
are some of the methods used in perpetrating of the 
frauds.

T h e  public  S ec to r b an ks at the in s tan ce  of 
Governm ent and RBI have taken several steps from 
time to time for checking corruption and prevention of 
frauds. These steps include issue o i comprehensive  
g u id e lin e s  by RBI fo r s tren g th en in g  the contro l 
m echanism  in banks, review  of fraud cases on a 
continual basis by RBI, advising the banks of Modus- 
o p e ra n d i in ing en iou s cases  a longw ith  requ ired  
safeguards to prevent their recurrence, proper training 
of operational personnel and investigations and scrutiny 
into reported cases of major frauds as well as snap 
inspections covering system s and procedures and 
control arrangements in fraud prone areas by the RBI, 
etc.

STATEMENT-1

B ank-w ise num ber o f frauds de tected  in pub lic  sec to r banks  and  the am oun t invo lved  therein  
during the years 1993, 1994, 1995 and  1996 (upto March).

(Rupees in lakhs)

S No Name of the Bank Number of Frauds
1993 1994 1995 1996

(upto 
Mar )

Amount involved
1993 1994 1995 1996

(upto 
Mar.)

9

Public Sector Banks

10

1 State Bank of India 597
02*

616 554 101
02*

773 44 
25.08

2010.97 789 99 1274.79 
54 38

2 State Bank of 
Bikaner & Jaipur 36 21 18 03 536.63 11.06 194 45 9 09

3 State Bank of 
Hyderabad 28 23 40 01 97.11 63.55 157 59 0 20

4 State Bank of Indore 20 26 09 02 161 63 1169.39 19 63 0.24
5. Sate Bank of Mysore 28 37 38 04 7.51 252 95 22.87 2 79
6 State Bank of Patila 26 30 33 02 222 61 100 05 610 11 4 42
7 State Bank of 

Saurashtra 07 12 09 02 16 17 17.98 106 26 12 90
8 State Bank of 

Travancore 20 25 22 08 32.49 70.22 126.21 57.75
9 Allahabad Bank 33 39 48 14 45.14 2343.58 105 32 121.19

10 Andhra Bank 66 25 41 07 2130.92 131.00 523.80 4.80
11 Bank of Baroda 139

12*
159
15*

114
10*

23 568.46
35.54

2905 71 
528 63 

+U.Sh 9844000

1151 74 
52 85

120.49

12 Bank of India 168
16*

215
\ V

156
04*

48
o r

725 19 
4249.29

728 62 
988 51 .

496.82
8.84

122.30 
4 65

13 Bank of Maharashtra 22 50 31 08 404.65 465.11 1891.65 43.73
14 Canara Bank 259 217 167 49 801.13 1402.21 1953.01 43.11

15 Central Bank of India 85 130 73 38 3234.72 347.46 188 64 19 50

16 Corporation Bank 31 38 23 07 42.24 38.28 86 13 4 16

17 Dena Bank 20 22 14 06 159.65 1049.62 140 04 18 42
18 Indian Bank 41 60 37 14 638.24 286 26 83 08 34.23

19 Indian Overseas Bank 75 71 43 10 143 54 356 97 326 92 5 39

20 New B^nk of 
India 29 69 72



1 2 3 4 5 6 7 8 9 10

21 Oriental Bank of
Commerce 22 14 12 04 102 97 230.88 630 80 1 94

22 Punjab National Bank 88 118 56 27 3224 29 2003 36 212.70 191 05

23. Punjab & Sind Bank 21 17 17 04 654 21 163 26 74 38 14 11

24 Syndicate Bank 139 103 109 22 174.10 1371 80 782 43 22 68

25 Union Bank of India 61 39 59 18 756 54 336 54 251 71 131 53

26 United Bank of India 50 43 40 09 11459 66 171 09 4121 23 80

27 UCO Bank 35 58 74 08 183 46 416 89 374 17 26 84

4* 165.27

28 Vijaya Bank 33 32 39 12 190.83 45 93 147 77 2 19

Total 2213 2266 1890 454 32032 43 20007 88 11551 12 2372 67
+ U Sh 9844000

'Outside India, U Sh *  Uganda Shillings (Data Provisions
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Production of Siik

47. SHRI JAGDAMBI PRASAD YADAV Will the 
Minister of TEXTILES be pleased to state .

(a) the details of the schem e formulated by the 
Government to boost the production of all the four types 
of silk;

(b) whether the production of eri, muga and tasar 
silk has been declined; and

(c) if so, the steps taken by the Government to 
increase the production of silk of all types particularly 
in non traditional States like Bihar, Madhya Pradesh 
and Orissa9

THE MINISTER OF TEXTILES (SHRI R.L JALAPPA)
(a) In order to supp lem ent the efforts of the State 
Sericulture Departments, the Central Silk Board (CSB) 
is im p le m e n t in g  a n u m b e r  of s c h e m e s /p r o je c ts /  
programmes for promoting development of all the four 
types of silk These include schemes for extension of 
R&D, training, infrastructural & extension support to the 
sector through network of C SB ’s units & implementation 
of certain developmental/ incentive/fmancia l assistance 
s c h e m e s  fo r  e n c o u ra g in g  a d o p t io n  of m odern  
ser icu l tu ra l  p rac t ices  for p roduc t ion  of qua l ity  silk 
Besides, the Central Silk Boards has also taken up 
sericulture projects like World Bank assisted National 
Sericulture Project (covering 17 States). Action Plan for 
seven States of North Eastern region etc in association/ 
collaboration with the States

(b) while the production of eri and muga silk has 
been steady, there has been a decline in the production 
of tasar

(c) In order to check decline in production of tasar 
and to prom ote deve lopm ent of o ther non-mulberry 
varieties like eri and muga the CSB has initiated an 
International Non-mulberry R&D Programme tor taking 
up co l labora t ive  research pro jects on non-mulberry* 
by in v i t in g  s c ie n t is t s  from  ab ro a d  B es ide s  
organis ing supply of basic seed CSB has also taken 
up schemes for augmentation of tasar. muga & eri food 
plants.

Bihar, Madhya Pradesh & Orissa are among the 12 
non-traditional mulberry States covered under the World 
Bank/Sw iss assis ted National Sericulture Project for 
Implementa tion of pi lot sericulture projects in select 
distr icts of these States These States were also covered 
under the Inter-State Tasar Project earlier implemented 
by the CSB Besides assistance has been provided for 
implementation of a project for development of tasar 
c o c o o n s  in M a d h y a  P ra d e s h  and fo r  In te n s iv e  
Sericulture Development Project in Orissa. In addition, 
these States can avail of assistance under the on-going 
approved schemes of the CSB.

Divestment of Unlisted Shares by 
Foreign Investors

‘ 48 SHRI S. RAMACHANDRA REDDY ; Will the 
Minister of FINANCE be pleased to state

(a) whether the Reserve Bank of India has revised 
the valuation rules for divestment of unlisted or thinly- 
traded shares by foreign investors;

(b) if so. the reasons therefor; and

(c) the benefits NRIs are likely to get on account of 
revised valuation ru les9

THE MINISTER OF FINANCE P CHIDAMBARAM) ;
(a) and (b). Yes. Sir On the  b a s is  of the  
recommendations made by an informal expert group 
set up by Reserve Bank of India (RBI) consisting of 
representatives from Securities & Exchange Board of 
India All India F ina nc ia l  Ins t i tu t ions ,  P ro fe s s io n a l 
a c c o u n ta n ts  etc:.. RBI have  a n n o u n c e d  re v is e d  
va lu a t io n  gu id e l in e s  on 18th S e p te m b e r  1996 for 
dis investment of unlisted/thinly traded shares by foreign 
investors

(c) Besides being more rational and in line with the 
current capital market trends, the revised guidelines 
in troduce t ransparency  and c la r ity  in the va lua t ion  
m e th o d o lo g y  th e re b y  im p ro v in g  the  in v e s tm e n t  
environment for Non-resident Indian and other foreign 
investors.

Fifth Pay Commission

*49 SHRI BIR SINGH MAHATO ;

SHRI SHANTILAL. PARSOTAMDAS PATEL :

Will the Minister of FINANCE be pleased to state ;

(a) whethe r  there has been inord ina te  de lay in 
submitting the report by the Fifth Pay Commission;

(b) if so the reasons therefor;

(c) whether Government employees have started 
agitation for earlier f inalisation of the report;

(d) if so. the reaction of the Government thereto;

(ej the time by which the Commission is expected 
to submit its report

(f) the date from which the report is likely to become 
effective,

(g) w h e the r  in v iew of the in o rd ina te  de lay  in 
submitting the report, the Pay Commission proposes to 
submit another interim report regarding pay structures 
of the employees to the Government:

(h) if so the details thereof: and

(i) if not. the reasons therefor9

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) : (a) to (i). The Fifth Pay Commission 
was constituted in April 1994. Given the time taken by



the earlier Commissions, there has been no inordinate 
delay in submission of the Report by the Fifth Pay 
Commission. Besides, the benefit ot three rounds of 
Interim  R e lie f have a lread y  been  given to the  
Governm ent em ployees. Governm ent have recently  
asked the Commission to give their recommendations 
in regard to the methodology for fixation of productivity 
Linked Bonus. Since three rounds of Interim Relief have 
already been given and the Report of the Commission 
is expected in near future, it is not necessary to request 
the Commission for another Interim Report.

[Translation]

Review of P.M.R.Y.

*50. SHRI SHIVRAJ SINGH  
INDUSTRY be pleased to state :

Will the Minister of

(a) whether the Union Government have reviewed 
the self em ploym ent p ro gram m e for ed u ca ted  
unemployed youth (P.M .R.Y) during the last two years 
and till October. 1996;

(b) if so, the outcome thereof,

(c) the State-wise number of applications received 
from unemployed youths for loan, the number of cases 
in which loans have been sanctioned and the number 
of cases in which the payment has actually been made 
under this scheme during the said period:

(d) whether any such cases are pending for the 
sanction of loan so far:

(e) if so, the reasons for the delay therein;

(f) whether banks have received any complaints in 
this regard; and

(g) if so, the action taken thereon so far?

THE M IN ISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) Yes. Sir.

(b) The latest review was conducted in August, 
1996 The progress was monitored and steps taken to 
speed up sanctions and disbursem ents, to reiterate  
instructions to banks not to seek collateral, to speed up 
the training of beneficiaries etc.

(c) The Statement I, II and III giving state-wise, the 
number of applications received from unemployed youth 
tor loan, the number recommended by District Industries 
Centres/Directorate of Industries to Banks, the number 
of cases sanctioned and disbursed for the years 1994-
95, 1995-96 and 1996*97 upto September, 1996 are 
enclosed.

(d) Applications received are screened by the 
District Industries Centres/Directorate of Industries, and 
are th e re a fte r reco m m en d ed  to b anks. Of the  
applications received in 1996-97, 2 ,97.538 cases have 
been  reco m m en ded  to banks. The banks have  
sanctioned 46,583 applications by the end of September. 
1996 as reported by States/UTs.

(e) RBI guidelines stipulate that for loans upto 
Rs.25.000 the banks are to dispose off the applications 
within a fortnight and for other loans under PMRY within 
8 to 9 weeks However, during a survey conduced in 
January, 1996 the major reasons for pendency identified 
were, non-com pliance of banking formalities oy the 
applicants, excessive sponsoring of applications to 
banks by District Industries Centres and delay in bank 
scrutiny.

(f) and (g). Complaints received by Government 
from tim e to tim e are taken  up with ap p ro pria te  
authorities for resolution.

STATEMENT-1

The Statewise S um m ary  of progress under PMRY (1994-95)

S.No. State/UT Target No of Applications
(No.) Received Recom m ended Sanctioned Disbursed

1 2 3 4 5 6 7

1. Andhra Pradesh 25000 111317 37874 19851 14769

2. Assam 6600 29384 8778 6404 1253

3. Bihar 22150 71143 33818 11705 8459

4. Delhi 4540 27237 9643 1763 301

5. Goa 520 622 488 285 22 3

6. Gujarat 8500 20848 12835 5707 4301

7 Haryana 4100 14345 8802 4600 37 74

8 Himachal Pradesh 2100 7000 4726 2306 1717

9. Jammu & Kashmir 20 00 8988 4777 1995 1184

10. Karnataka 15000 67564 30993 13759 11133

1 1 . Kerala 15000 76236 30194 11123 72 38



1 2 3 4 r, 6 7

12. Madhya Pradesh 20000 58943 45124 21840 14894

13 M aharashtra 20500 53578 51955 26551 22450

14. M an ipur 2000 61 18 2253 2026 2025

15 Mizoram 250 1899 305 226 214

16. Orissa 6570 17563 12882 5551 4153
17 Punjab 4900 16145 1 1504 5357 3010

18. Rajasthan 8300 49577 16760 7666 5001

19 Tamil Nadu 17400 54138 33865 14519 11206

20 Tripura 1000 2533 1264 796 567

21 Uttar Pradesh 27400 84504 56069 23060 18549

22 West Bengal 22900 51048 35376 9441 3782

23 Andaman & Nicobar 250 479 247 54 50

24. Arunachal Pradesh 250 799 31 1 1 83 132

25. C hand iga rh 1 50 858 400 165 1 18

26. D & N Haveli 250 NR 231 1 12 164

27 Daman & Diu 250 319 204 79 52

28 N aga land 250 * NR 250 216 216

29. Lakshadw eep 75 66 56 19 15

30 M egha laya 300 1336 428 314 286

31 Pondicherry 460 1811 904 476 233

32 Sikkim 250 246 1 82 75 52

Total 836644 453498 198224 141521

STATEMENT!!

The SatGWise -nummary of Progress Under PMRY (1995-96)

S No State/UT Target No of Applications
(No ) Received Recom m ended Sanct ioned Disbursed

1 2 3 4 5 6 7

1 Andhra Pradesh 31900 112229 47482 32556 21918

2 Assam 9900 38602 12576 9852 3566

3. Bihar 221 50 591 58 42160 17744 9219

4. Delh i 4550 32590 12779 4143 1373

5. Goa 550 851 685 499 319

6. Gujarat 8500 29135 18796 10190 8215

7 Haryana 7200 23551 16880 9353 5265

8. Himachal Pradesh 2100 6379 4999 2578 2315

9. Jammu & Kashmir 3100 8283 5588 2566 630

10. Karnataka 17700 70966 34294 17000 12738

1 1, Kerala 15000 64337 32170 14135 9503

12. Madhya Pradesh 27050 84782 69588 31566 11302

13. Maharashtra 35900 74916 74075 40392 25485

14. M an ipur 4000 14048 1889 1753 825

15. M izoram 250 2163 452 240 72



1 2 3 4 5 6 7

16. Orissa 8250 42057 21635 8267 5146
17. Punjab 15000 35356 31784 15531 74 90
18 Rajasthan 10400 38214 20247 10273 5616
19 Tamil Nadu 21800 53106 40612 19339 11699
20 Tripura 1300 3261 1893 1238 751
21 Uttar Pradesh 35813 130820 84647 37324 30 22 8
22 West Bengal 22 90 0 30547 34454 10184 3492
23. Andaman & Nicobar 1 00 161 179 101 74
24. Aruhachal Pradesh 300 756 331 287 125
25. Chandigarh 1 50 618 303 174 146
26. D & N Haveli 1 50 232 208 1 56 150
27. Daman & Diu 100 1 98 1 50 1 16 116
28, Nagaland 300 1446 343 267 189
29 Lakshadweep 50 62 55 26 NR
30. M eghalaya 550 1675 630 566 102
31 Pondicherry 500 1630 560 513 99
32 Sikkim 200 323 258 169 92

Total 962452 612702 299118 178260

Note In case of some states applications have been recommended/sanctioned out of pending cases of 1994-95

STATEMENT-III

The Sum m ary o f P rogress U nder PM RY (1996-97) 
(Up to Septem ber, 1996)

S.No State/UT Target
(No.) Received

No. of Applications 
Recom m ended Sanctioned Disbursed

1 2 3 4 5 6 7

1. Andhra Pradesh 31900 75741 21357 5867 20 0
2 Assam 15000 53762 4286 644 24 6
3 Bihar 22150 6043 25 40 39 NR
4 Delhi 4550 1169 344 33 0  . 183
5 Goa 550 354 333 148 62
6 Gujarat 8500 13755 9047 3338

7 Haryana 72 00 12214 7021 2030 316

8. Himachal Pradesh 21 00 3546 2928 775 592

9. Jammu & Kashmir 3500 2002 1103 119 NR

10. Karnataka 17700 52232 27097 38 94 30

1 1 . Kerala 15000 51516 21 32 4 3075 1184

12. Madhya Pradesh 27050 50799 32593 1632 99

13. M aharashtra 35900 3620 9 35866 7670 26 50

14. Manipur 3000 NIL 2176 21 6 -

15. Mizoram 375 638 58 - -

16. Orissa 8250 4629 0 5978 42 3

17. Punjab 8600 13415 11735 1626 177



1 2

18. Rajasthan

19. Tamil Nadu

20. Tripura

21. Uttar Pradesh

22. West Bengal

23. Andaman & Nicobar 

24 A runachal Pradesh

25. Chand iga rh

26. D & N Haveli

27. Daman & Diu

28. N aga land

29. Lakshadweep

30. M eghalaya

31. Pondicherry

32. Sikkim

Total

3 4 5 6 7

10400 22273 16785 2173 42
21800 22921 16437 3653 382

1950 2932 1443 166 4
35813 75658 54637 7640 2072
22900 22445 21302 1240 101

100 83 41 23 15
450 , 729 274 - -

1 50

150 88 41 10 -

100 122 100 38 19

450

50 -

825 -

500 414 502 1 17 NIL

200 213 190 78 65

567563 297538 46583 8442

Note In case of some states applications have been recommended/sanctioned out of pending cases of 1995-96 

Pending Court Cases

*51 SHRI KACHARU BHAU RAUT 
SHRI NARAYAN ATHAWALAY

Will the Minister of LAW AND JUSTICE be pleased 
to state

(a) the number of cases pending in High Courts 
and Supreme Court in the country. Court-wise;

(b) the number of cases d isposed of in different 
High Courts and in the Supreme Court during each of 
the last three years, court-wise;

(c) whether any steps are being taken to dispose 
of the pending cases expeditiously;

(d) if so, the details thereof; and

(e) if not, the reasons therefor'?

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND 
D E P A R T M E N T  OF J U S T IC E  (S H R I R A M A K A N T  
D.KHALAP) ; (a) and (b). The information available is 
given in the enclosed statements I & II

(c) to (e) The Law C o m m is s io n  and v a r iou s  
Committees have gone into the question of pendency 
of cases in Courts. The Arrears Committee, also known 
as Malimath Committee, submitted its report  in this 
regard  In 1990 Based on its recom m enda t ions  a 
Conference of the Chief Ministers and Chief Justices of 
the High Courts was held under Chairmanship of the 
Pr im e M in is te r  in Decem ber, 1993 to cons ider  the 
problems of arrears in Courts. The Resolutions adopted 
by the Conference were commended to all the State 
G o v e rn m e n ts /H ig h  C o u r ts /U T  A d m in is t ra t io n s  fo r

necessary action Progress of implementation in this 
regard is be ing rev iewed from year to year in the 
conference of Law Ministers, the last of such reviews 
was held in H yderabad dur ing  November, 1995. In 
addit ion, a Centra l ly  Sponso red  Schem e has been 
introduced for providing infrastructural facilities for the 
Judiciary This will go a long way in supplementing the 
resources of the S ta tes /UTs in p rov id ing the basic  
infrastructural facilities. Further, it has been decided to 
create 50 new posts of Permanent/Additional Judges in 
the various High Courts for the early disposal of pending 
cases

STATEMENT-1

Cases Pending in the Supreme Court of 
India As on 1 7.96

Admission matters 

Regular matters 

Total

9,932

18,639
28,571

Cases Pending in the High Courts in India

S No Name of the 
High Court

1 2

1 A l lahabad

2. Andhra Pradesh

3. Bombay

4. Calcutta

No. of cases 
pend ing

as on 30.6.96

7 8 8 ,4 4 8 *

150,293

226.948

256,858



1 2 3 1 2 3 4 5

5. De lh i 14 5 ,2 0 6 * * 4. Ca lcutta 45 42 6 4 4 87 0 N.A.

6. G auhat i 32 ,673 5. De lh i • 66979 4 5 85 0 2 2 8 4 8 *

7. G uja rat ■ 111,636 6 G auhat i 12074 12665 16615

8. H im acha l Pradesh 21,179 7. Gujarat 36860 40815 14 17 8*

9. J & K 96 202
8. H im acha l

Pradesh 30431 19826 14197
10. Karnataka 163,984 9. J & K 16726 12542 18507
11. Kera la 206',661 10. Karnataka 42502 51335 62659
12. M adhya Pradesh 73.495 1 1 Kera la 59852 58839 62973
13. Madras 301,818 12 M adhya Pradesh 52705 67693 N.A.

14. Orissa 56,462 13. Madras 100991 86702 159295

15. Patna 90,715 14. Orissa 35189 2 6222 29 375

16. Punjab & Haryana 160,076 15. Patna 51213 58395 70892

17 Rajasthan 97,628
16. Punjab & 

H aryana 64083 76609 92313
18 Sikkim 82 17. Rajasthan 43562 44198 45833

Total 2 ,980,364 18 Sikkim 145 127 145

-......- ................................ -..... Total 91 1,221 917.688 844,660
Pendency as on -

* 30.6 95 * Information for the period ending 30.6.95
*’ 31 3 96

STATEMENT-11 [E ng l ish ]

No. of Cases d isposed of in the Supreme Court

Years A dm iss ion
Matters

R egu la r
Matters

*52.

1993 17.166

1994 35,853

1995 49 ,058 
(As on 1.12.95)

3,718

12,037

16,084

W il

Janata Cloth

SHRIMATI SHEELA GAUTAM :
SHRI RAVINDRA KUMAR PANDEY 

the M in is te r  of T E X T IL E S  be p le a s e d  to
state

No of cases d isposed on in the High Courts during  
the years ending 1993. 1994 and 1995

S.No. Name of the 
High Court

1 2

1993 1 994 1995

3

1. A l lahabad  75705

2. Andhra Pradesh 80056

3. Bombay 96722

92745

90255

88000

47676  * 

108100 
79054

(a) whether there is any increase in the demand of 
coarse/Janata Cloth in the country;

(b) if so, the percentage gap between demand and 
supply thereof during the last three years, State-wise;and

(c) the quantum of such cloth produced during each 
of the last three years, State-wise?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA): 
(a) to (c). There is no assessment of demand of janta 
cloth available but there has been continuous reduction 
in the production and supply of janata cloth in the last 
three years. Actual production and deliveries of Janata 
cloth statewise for the last three years is given in the 
enclosed statement

S.No. State

1
1. Andhra Pradesh

2. Assam

STATEMENT

1993-94
Actual

Product ion
D e l iv e ­

ries

37.16

25.90

32.07

26.87

1994-95
Actual

Product ion
D e l iv e ­

ries

23.46

25.62

30.81

25.09

In Mil lion

1995-96
Actual

P roduct ion
Sq. Metrs. 
De l ive r ies

8

6.92

21.33

10.11
20.93



t 2 3 4

3. B ihar 7 74 7 02

4. Gujarat 3.92 3.98

5. Jammu & Kashmir 0.40 0.11

6. Karnataka 22.86 23.67

7. M adhya Pradesh 14.83 12.83

8 M aharashtra 20.24 21.24

9. Orissa 10.09 11.25

10. Pun jab 1.80 1 76

11. Rajasthan 5.35 5.21

12 Tamil Nadu 39.89 38.88

13 Tripura 1 1 8 1 .79

14. Uttar Pradesh 42.65 43 45

15 West Bengal 16.28 16 34

........................ ... ........... .

250.29 246 47

IBRD Loans

*53. DR. MURLI MANOHAR JOSHI Will the
Minister ot FINANCE be pleased to state :

(a) the amount received by India from International 
Bank for Reconstruction and Development (IBRD) during 
the fiscal year 1996 and the amount of loans and interest 
refunded during the same period;

(b) the details of undisbursed amount during the 
same period together with the names of sectors that 
were intended to;

(c) whether the World Bank in its Report during 
June 1996 suggested the Union Government to speed 
up the economic reforms, and

S No Name of Sector
(Govt. Accounts)

1. Agriculture and Rural Dev

2. Environment and Forestry

3. Energy, coal

4 Energy, Power

5. Energy, Non-Convent ional

6 Industry and Finance

7. Infrastructure, Road

8. Water Resources Management

9. Social Sector

10. Urban Development Sector

(NON-GOVT. ACCOUNT)

11. Energy - .Power

12. Energy-O il

13. Industry and Finance
14. Infrastructure - Railways

5 6 7 8

4.31 3 68 3.58 3 43

1 86 1.08 0.42 0.43

0.52 0.45 0.40 0.40

16.72 18.57 ' 23.04 20.26

8.79 JO.57 6.30 6.00

16.97 17.89 16.39 16.69

8,13 9.09 12.24 13.20

0.50 0*43 0.74 1.01

3 56 4.90 2.02 2.48

30 52 31 67 29.40 27.84

0 57 0.73 1.61 1,22

18 74 15 22 12.92 14.39

8 74 10.63 7.75 8.78

169 01 180.81 145.06 147.17

(d) if so. the reaction of the Government thereon?

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) (a) The amount received by India 
f rom  In te rn a t io n a l  B ank  fo r  R e c o n s t ru c t io n  and  
Deve lopm ent (IBRD) and In ternat ional D eve lopm ent 
Association (IDA) during the bank fiscal year 1996 was 
US $ 567 2 million and US $ 742.2 million respectively. 
The amount of loan repaid was US $ 741.3 million and 
US $ 228 8 million respectively. The interest and other 
charges paid was US $ 757.6 million and US $ 128.6 
million respectively during the same period.

(b) The amount of undisbursed laon (Sector-wise)
as on 30 6 96 is as under

__ _ ____Amount in US $ m. __
IB R D .................   I D A "

104 152 663.514

385.350
9.925

1263.145
1 18 462

349 495 141 446
183.102 125.371

85.296 1419.210
1699 969

436 006 307 41 1

641 640 

21.494

563.550 
82 787



(c) and (d) World Bank, in its Country Economic 
Memorandum on India publ ished in August 1996. while 
appreciating the Economic Reforms undertaken during 
the last five years, have suggested to speed up the 
e c o n o m ic  re fo rm s  to  m ee t the c h a l le n g e s  ah ead  
G o v e rn m e n t 's  a p p r o a c h  to e c o n o m ic  re fo rm s  is 
contained in the Com m on Min imum Programme of the 
U n i te d  F ront .  T he  C o m m o n  M in im u m  P ro g ra m m e  
identi fies the key cha llenges ahead i.e. reducing the 
c o u n t r y ’s c h r o n ic a l l y  h igh  f is c a l  d e f ic i t s ,  f u r th e r  
l ib e ra l iz in g  the  econom y,  a g r ic u l tu re  in pa r t ic u la r ,  
meeting the infrastructure challenge and ensuring social 
jus t ice .  Som e of the m e a s u re s  u n d e r ta k e n  by the 
Government during the past year, have been mentioned 
in the Economic Survey and Central Government Budget 
1996-97.

Pay structure in R.R.Bs

54 SHRI BASU DEB ACHARIA .
SHRI T GOVINDAN

Will the Minister of FINANCE be pleased to state

(a) the main points of the Award of the National 
Industrial Tribunal relating to pay structure of Regional 
Rural Banks;

(b) whethe r  it has s ince been accep ted  by the 
Government and implemented.

(c) if so, the details thereof and the quantum of 
additional financial expenditure likely to be incurred as 
a result thereof; and

(d) if not, the reasons for not implementing an award 
which was a t ime-bound and subjected to viabili ty of 
the Regional Rural B anks7

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) : (a) to (d). The pay and allowances 
of the employees of the Regional Rural Banks (RRBs) 
are to be de term ined by G overnm en t under Section 
17(1) of the  R e g io n a l  R ura l B an k s  Act,  1 976. In 
pursuance of an order of the Hon ble Supreme Court, 
the Government appointed a National Industrial Tribunal 
(NIT) in 1987. The Tribunal was required to decide the 
d ispute relating to pay, salary other a l lowances and 
other benefi ts payable to the employees of the RRBs in 
terms of the p leadings of the parties in Writ  Petition 
(Civil) Nos 7149-50 of 1982 and No. 132 of 1984 filed 
in the Supreme Court of India

Pursuant to the award of the Tribunal, Government 
have issued an order on 22.2 1991 de term in ing  the 
salary and allowances of the employees of the RRBs 
and made them effective from 1.9.1987.

A fte r  the im p le m e n ta t io n  of the S ix th  B ipart i te  
settlement for the Commercia l Banks, the employees of 
RRBs had taken a stand that the settlement should be 
extended to them also. The matter was taken to the 
Supreme Court by some employees. Government had

taken a stand that the award of National Industria l 
Tribunal could not be an authori ty for continued parity 
between the employees of RRBs and those of sponsor 
banks. The Supreme Court has not granted the relief 
prayed for instead observed that the emp loyees may 
s e e k  re l ie f  a v a i la b le  to the m  u n d e r  the  In d u s t r ia l  
Disputes Act.

In order to have a package that will reconcile the 
interests of the employees, the clients and the banks, 
the  R e s e rv e  B an k  of Ind ia  has now a p p o in te d  a 
Committee to make recom m endations to G overnm ent 
on the exercise of its powers under Section 17(1) of the 
Act.

Inflation Rate

55 SHRI K.H. MUNIYAPPA
DR KRUPASINDHU BHOI :

Will the Min ister of FINANCE be pleased to state ;

(a) w h e th e r  the  p r ic e s  of al l the  c o n s u m e r  
commodit ies and the rate of inflation have been steadily 
increasing during the recent months;

(b) if so, the weekly rate of consum er price indices 
and the rate of inflat ion during the last four months; and

(c) the steps taken/proposed to be taken by the 
G overnment to check the price rise and to contain the 
inflation rate?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CH ID A M B A RA M ) : (a) The Consum er Price Index for 
Industrial workers (CPI-IW) commonly used to measure 
the m o v e m e n t  in p r ices  of c o n s u m e r  c o m m o d i t ie s  
reg is tered a rise of 7.8 per cent be tween Apri l and 
September. 1996. The annual inflation rate (September 
1996 over Sep tem ber 1995) was 8.5 per cent compared 
to 10 1 per cent last year,

(b) The Consum er Price Index is compiled only on 
month ly basis The movement in the index for the last 
four months together with the annual inflation rate is 
listed below :

1996 M onth ly Cum ula t ive A nnua l
C hange increase (%) Inflation

in Index (%) over March (%)

Apri l 1.6 1.6 9.8

May 1.2 2.8 9.3

June 1.5 4.4 8.8

July 1.8 6.3 8.3

August 1.2 7.5 8.9

Sep tem ber 0.3 7.8 8.5

(c) The important steps taken by the Government to 
check the price rise and to contain inflation are ;

(1) Continuation of open market sale by FCI of 
rice and wheat.



(2) Continu OGL import policy for selected  
essential commodities such as sugar, edible 
oils, pulses and low fat milk powder at nil or 
reduced duty.

(3) Import of edible oils on Government account 
for supply through PDS

(4) Strive to contain fiscal deficit in the Budget 
for 1996-97 to 5 per cent of GDP.

(5) Containing monetary growth to 15.5 - 16 0 
per cent in 1 9 9 6 -9 7  through prudent 
monetary policies.

(6) Maintaining a liberal import policy, combined 
with reduction in import duties for most 
commodities.

Establishment of CSF

*56. S H R I RAM NAIK : W ill the M inister of 
FINANCE be pleased to state :

(a ) w hether the R eserve  Bank of India  
recom m ended the establishm ent of a Consolidated 
Sinking Fund (CSF) to separate fresh Government 
Borrowings from repayments;

(b) if so, the reasons therefor; and

(c) the action takan/proposed to be taken thereon;

TH E M IN IS T E R  OF F IN A N C E  (S H R I P 
CHID AM BA RAM ) ; (a) to (c) As a follow up on a 
recom m endation  m ade by the Tenth F inance  
Commission, the Government has been examining the 
matter regarding feasibility of setting up of Sinking Funds 
for redemption of Public Debt in consultation with the 
RBI. No. final decision has been taken in this regard

Indo Russian Trade Relation

*57. SHRI PANKAJ CHOUDHARY :
SHRI MAHESH KUMAR M. KANODIA :

Will the Minister of CO M M ERC E be pleased to 
state ;

(a) whether the Government have taken any step to 
promote Indo-Russian Trade relation;

(b) if so, the details there6f alongwith the agreement 
signed, if any, by both the Governments in the matter;

(c) the areas in which trade were under operation 
in the past; and

(d) the new areas identified now for expansion of 
trade between both the countries?

THE M INISTER OF STATE OF THE MINISTRY OF 
COM M ERCE (SHRI BOLLA BUJ.LI RAMAIAH) : (a) and
(b). Both the Governments are interacting on regular 
basis towards enhancing bilateral trade and economic 
cooperation. Following the signing of the Trade and 
Economic Cooperation Agreement in 1992 and creation

of the bilateral Inter-G overnm ental Commission on 
Trade. Economic, Scientific, Technological and Cultural 
Cooperation, a series of Agreements between the two 
countries have been signed and a number of institutional 
mechanisms have been set up to promote trade and 
economic cooperation The Agreements signed include 
Arrangement between Bank for Foreign Economic Affairs 
(BFEA) and the Reserve Bank of India (RBI) governing 
exports under the debt repayment route. Besides, the 
two sides have entered into the understanding on Long 
Term Purchases of certain commodities by the Russian 
Agencies from the debt repayment fund and bitlateral 
Investment Protection. In order to further encourage 
Indo-Russian Trade Government is trying to set up Indian 
Warehouses for promoting consignment exports under 
the debt repayment route and ensuring greater presence 
of Indian banks in Russia. Similarly, Russian side is 
also being impressed upon to extend adequate rupee 
allocation to the reliable Russian importers so that Indian 
goods can be absorbed in greater measure in Russian 
markets For encouraging quality pharmaceutical exports 
from India to Russia, an Indo-Russian Working Group 
on Pharmaceuticals has been set up

(c) and (d). Before break up of the erstwhile USSR  
imports and exports with former USSR were conducted 
under a balanced annual Rupee Trade Plan. After the 
break up, Indo-Russian trade is moving largely through 
the debt repayment track as well as in a small measure 
under hard currency.

India and Russia share traditional partnership in 
trade exchanges and economic cooperation covering a 
number of areas. The volume of trade which had 
declined during 1992 and 1993 following the break up 
of USSR, has reached a volume of over USD 2 billion 
in 1995. With diversification of economic cooperation, 
the volume of bilateral trade is likely to grow further. 
The major items of our export basket include tea, coffee, 
soyam eal, p h a rm a ce u tica ls , tex tile s , ch em ica ls , 
chashewnuts, fruit juices etc. and import basket from 
Russia mainly include fertilisers, newsprint, ferrous and 
non-ferrous metals.

Irregularities in grant of Bank Loans

*58. SHRI VIJAY PATEL ;

SHRI ANNASAHIB M.K PATIL :

Will the Minister of FINANCE be pleased to state :

(a) the details of cases of irregularities in giving 
bank loans under Prime M in ister’s Rozgar Yojana 
(PMRY) came to the notice of the Government during 
1995 and 1996 so far;

(b) the action taken or proposed to be taken against 
the guilty, and

(c) the measure proposed to be taken to check 
recurrence of such cases?



T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : (a) to (c). The Reserve Bank of India 
(R B I) have reported that they have received some 
complaints pointing out irregularities observed while 
sanctioning loans under Prime Minister's Rozgar Yojana 
(PM RY) by public sector banks during the year 1995  
and 1996. These irregularities mainly related to banks 
dem anding  co lla teral security/third party guaran tee  
soliciting fixed deposit, non-co-operation of the banks’s 
staff, undue delay in sanction of loansand asking for 
illegal gratification. These complaints are looked into in 
consultation with the concerned banks and suitable  
corrective action is taken wherever necessary

Instructions have been issued to banks to ensure 
that the applications under PMRY should be disposed 
of expeditiously that banks should not ask tor collateral 
security/third party guarantee and that banks alongwith 
District Industries Centres (DICs) should extend help to 
borro w ers  in com pleting  the p re -s a n c tio n /p re -  
d is b u rs em en t fo rm a lities  The p rogress of 
implementation under PMRY is reviewed in the meetings 
of the State Level Bankers’ Committee (SLBC) and 
District Consultative Committees (DCC) at the State and 
District level in each State A monitoring cell has also 
been constituted in RBI under the control of Deputy 
Governor. PMRY is also monitored at Central Level by 
the High Powered Committeee under the Chairmanship  
of Secretary, (Small Scale Industries and Agro and Rural 
Industries) in the Ministry of Industry

Export Related Frauds

*59 SHRI SO NTOSH MOHAN DEV :
DR. T. SUBBARAMI REDDY ;

Will the Minister of C O M M E R C E  be p leased to 
state :

(a) whether the number of incidents of export related 
frauds have increased during the last three years;

(b) if so, the reasons therefor;

(c) the steps taken or proposed to be taken by the 
Government to check the increasing incidents of such 
frauds; and

(d) the action taken or proposed to be taken against 
those persons who have been provided to be guilty of 
the said offence?

THE M IN ISTER OF STATE OF THE M INISTRY OF 
CO M M ERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to
(d). The Export related frauds are of many types, which 
include, non repatriation of foreign exchange, o ver­
invoicing, manipulation of documents to show higher 
quantity of exports, purchase of export goods from non­
ex is ten t co m p an ies /s u p p o rtin g  m a n u fac tu re rs , 
misdeclaration of description of goods, enhancement of 
weight of exports, bogus exports, etc Action against 
export related frauds is taken by various agencies  
depending upon the nature of offence committed. These

are actionable under different Acts and other laws of 
the country, like Imports and Exports (Control) Act, 1947. 
since substituted by Foreign Trade (Development and 
Regulation) Act, 1992 by the Ministry of Com m erce/ 
DGFT, Foreign Exchange Regulation Act, 1973, by the 
Directorate of Enforcement. CO FEPO SA , Income Tax 
Act. the Customs Act, 1962 by the Ministry of Finance. 
IPC/Cr. PC by the CBI. Narcotic Drugs and Psychotropic 
Sustances Act. by the Narcotics Control Bureau, besides 
administration of Acts prohibiting the export of certain 
specified goods from the country. It may not. therefore, 
be possible to state whether incidence of export related 
frauds has generally increased during the last three 
years, or not. In so far as the Ministry of Commerce is 
concerned , cases of export re la ted  in fringem ents  
connected with the Value Based Advance Licensing 
Scheme (VBAL) have come to notice, which was mainly 
done by means of over-invoicing of exports with an 
intent to claim excess entitlement of duty free imports 
required for such export goods.

A number of steps have been taken to prevent the 
misuse of VBAL during the last 3 years, These include
(i) finetuning of the operation of the VBAL scheme based 
on standard input-output norms only, (ii) mandatory  
imposition of export obligation both in quantity and value 
terms in VBAL, (iii) increasing the number of import 
items in the Sensitive List which are subject to quantity, 
and vlaue restrictions under value based licences, (iv) 
making the scheme inapplicable to certain sectors, like 
silk, (v) stopping operations of specified categories of 
VBAL (vi) issue of com prehensive instructions on 
6.3 .1995 for checking overvaluation of exports under 
VBAL, and (vii) to overcome the problem of non-reversal 
of MODVAT prior to export under the Scheme, exporters 
are required to pay Additional Customs duty at the time 
of import with effect from 1,4.1995, subject to adjustment 
at a later stage. It has also been decided that the DGFT  
and the Custom s authorities shall carry out joint 
excercises for identifying past cases of gross over- 
invoicing/misdeclaration of the value of exports under 
VBAL. where either scaling down of import entitlements 
or penal action may be warranted

Action for imposing of fiscal penalty under the 
provisions of the Foreign Trade (Developm ent and 
Regulation) Act, 1992 and the Rules thereunder has 
been initiated or taken in 65 VBAL cases by the DGFT  
Hqs. office. The Customs authorities have completed 
adjudications in 361 cases where Rs. 101 crores of 
Customs Duty, which was attempted to be evaded, has 
been realised. Besides, an amount of Rs 32.88 crores 
of excess duty draw-back claimed by the exporters has 
been denied. Fines amounting to Rs. 8.69 crores have 
been imposed. 59 persons, including exporters, clearing 
agents, and persons concerned with exporting firms, 
were arrested, out of which 14 persons were detained 
under C O FEPO SA . Two Customs officers were also 
arrested under the Customs Act, 1962 besides placing 
six other officers under suspension. •



New Credit Policy

*60. SHRI K.P SINGH DEO : Will the Minister of 
FINANCE be pleased to state :

(a) whether the Reserve Bank of India (RBI) has 
announced a new credit policy recently;

(b) if so. the salient features thereof;

(c) the date of its declaration and by when the new 
credit policy is likely to be made effective; and

(d) the steps being taken to ensure the interest 
rates on loans for anti-poverty and self employment 
programmes are at minimum rates?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P 
CHIDAMBARAM) ; (a) to (c) The monetary and credit 
policy for the second half of 1996-97 was announced 
by the R eserve  Bank of India (R B I) on O ctober 
19. 1996. The salient features of the policy are as 
follows :

(i) Low ering  of the Cash R eserve by 2 
percentage points between October 1996 and 
January, 1997 in 4 equal phases of 0.5  
percentage point each with effect from the 
fortn ights beginning O ctober 26. 1996, 
Novem ber 9, 1996. January 4. 1997 and 
January 18, 1997 respectively.

(ii) Lowering of the export credit refinance limits 
of banks from the fortnight beginning  
November 9, 1996

(iii) Raising the target for export credit by 2 
percentage points to 12 per cent of net bank 
credit to be achieved by the end of March, 
1997.

(iv) Lowering the ceiling interest rate on term 
deposits of 30 days and upto one year by 
one percentage point to not exceeding 10.0 
percent per annum effective October 21, 
1996.

(v) R a tio n a lis a tio n  of the in terest rate  
prescriptions on post-shipment export credit 
effective October 21. 1996, whereby a larger 
part of export credit would be required to be 
provided at lower interest rate.

(vi) B anks are required to announce the 
maximum spread over Prime Lending Rate 
(PLR) that they would charge borrowers in 
the category (with credit limits of over Rs 2 
lakh) to whom PLR stipulations apply (PLR 
is the minimum rate applicable to large 
borrowers with credit limits over Rs. 2 lakh).

(vii) Exemption from selective credit controls for 
com m odities which w ere subject to the 
controls, except, buffer stock and unreleased

stocks of sugar to sugar mills, with effect 
from October 21. 1996 has been made. The 
minimum margins on unreleased stocks of 
sugar was lowered by 5 per cent effective 
October 21. 1996 In the case of buffer stock 
of sugar the prescription of a zero per cent 
margin would continue.

(viii) Banks have been permitted to provide foreign 
currency d enom inated  loans to their 
customers out of their resources under the 
Foreign Currency N on-R esident (Banks) 
(FCNR (B) deposit scheme.

(ix) Freeing banks to lay down their own ground 
rules for consortium lending arrangements.

(x) Extending the coverage of the loan system 
tor delivery of credit and modifying the 
Scheme to impart more flexibility

(xi) Allowing banks to purchase shares and 
debentures in the secondary market within 
the existing ceiling of 5 per cent of the 
incremental deposits in the previous year for 
purchases including from the primary market 
and through d eve lvem en t through  
underwriting and investm ents in mutual 
funds

(d) The lending rate prescriptions to Scheduled  
Comm ercial Banks provide for lower interest rates 
for small loans of upto Rs. 2 lakh Loans of upto 
Rs 25,000/' are required to be charged interest at 12.0 
per cent and loans of over Rs 25,000/- and upto Rs.
2 lakh at 13.5 per cent

Lending to Priority Sector

387 SHRI MULLAPPALLY RAM ACHANDRAN . 
Will the Minister of FINANCE be pleased to state :

(a) whether any reduction has been recorded in 
priority sector lending by nationalised banks, and

(b) if so, the detailed comparative figures of priority 
sector lending by each of the Nationalised Banks during
1 9 9 3 -9 4 . 1 9 9 4 -9 5  and 1 9 9 5 -9 6  and the target 
envisaged tor such lending during 1996-97?

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) : (a) and (b). The outstanding position 
of priority sector lending of each of the nationalised 
banks as on the last Friday of March 1994, March 1995 
and March 1996 is given in the enclosed Statement. 
Reserve Bank of India (RBI) has stipulated a lending 
target of 40 0 per cent of net bank credit to priority 
sector Against this target the achievements of the 
nationalised banks for lending to priority sector are 
38.82 per cent, 37.37 per cent and 39.14 percent of the 
net bank credit as on the last Friday of March 1994, 
March 1995 and March 1996 respectively.



STATEMENT

P rio rity  sec to r lend ing o f N a tiona lised  Banks as on  
the las t F riday o f M arch 1994, M arch 1995 and  

M arch 1996. (Rs. crore)

Bank March
1994

March
1995

March
1996

Allahabad Bank 1615 .50 1574 .80 1596 .00

Andhra Bank 787.47 856.53 961.32

Bank of Baroda 40 29 .4 2 48 60 .8 0 52 57 .54

Bank of India 29 52 .0 0 34 33 .7 6 39 87 .6 2

Bank of 
M aharashtra 891.00 1082 .78 1244 53

Canara Bank 32 89 .5 4 40 05 .2 3 48 02 .9 6

Central Bank 27 30 .6 6 30 67 .7 4 3 4 70 .6 0

Corporation Bank 542.00 695.00 862.00

Dena Bank 912.20 1171.62 1389 .25

Indian Bank 22 39 .0 0 25 30 .0 0 27 95 .0 0

Indian Overseas 
Bank 1466.30 1805 .58 2191 .99

Oriental Bank of 
Comm erce 1125.32 1445 .00 1821 .56

Punjab National 
Bank 43 01 .0 0 4 5 71 .3 0 4 8 69 .0 0

Punjab and Sind 
Bank 835.01 1056 .18 1266 .10

Syndicate Bank 1385 .00 1579 .00 1745 .00

Union Bank 20 63 .5 4 26 82 .8 9 3 1 57 .8 6

United Bank of 
India 1305 .00 1456 .00 1524 .00

UCO Bank 1380 .72 1396.35 1468 .89

Vijaya Bank 710.42 860.98 994.85

Cases of Robberies in RRBs

388. DR . A S IM  BALA : W ill the M in is te r of 
FINANCE be pleased to state :

(a) the details of cases of robberies committed in 
R.R.Bs and the extent of injuries and deaths caused  
during 1995 and 1996 so far, State-wise;

(b) whether any benefits/award has been granted 
to any staff members of these banks for their bravery in 
resisting the robbers; and

(c) if so, the details thereof?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
C H ID A M B A R A M ) : (a ) to (c). The in fo rm ation  is 
being collected and will be laid on the Table of the 
House.

[T ra n s la tio n ]

Setting up of National Export Council

389. SHR I JAI PRAKASH (H A R D O I) : Will the 
Minister of CO M M ERCE be pleased to state :

♦ (a) whether the Government have chalked out any 
plan to sell special import licence for the "India Brand 
Equity Fund” set up for popularising Indian brands in 
international markets;

(b) if so, the details thereof;

(c) w hether the G overnm ent propose to set up 
N atio n al Export C ouncil to m ake Indian products  
competitive;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE M IN ISTER OF STATE OF THE M INISTRY OF 
CO M M ERC E (SHRI BOLLA BULLI RAMAIAH) : (a) and 
(b). Yes, Sir. Vide Public Notice No. 374  dt. 2 .9 .9 6  
reissuance of Special Import Licence surrendered to 
D G FT and its regional offices is provided for such 
purposes related to public interest as may be deemed 
fit by the Govt.

Special Im port, Licence equivalent to cif value of 
Rs. 167 crores'surrendered to DG FT during 1995-96, 
have been earmarked for re-issue to M M TC and STC  
as per their requirement against the premium on the 
sale of such special Import licences be deposited in the 
account of India Brand Equity Fund.

(c) to (e). A proposal from Confederation of Indian 
Industry for formation of a National Export Council has 
been received and is under examination.

The proposal envisages a Committee under the 
Chairmanship of the Prime Minister for integrating the 
country’s export strategy so as to enhance export growth 
and raise it in the first instance to US $ 100 Billion by 
2000 A.D.

BCCL Cumulative Deposit Scheme

390. PROF. RITA VERM A : Will the Minister of 
COAL be pleased to state :

(a) whether Bharat Coking Coal Limited propose to 
launch cumulative deposit scheme on the pattern of 
Unit Trust of India; and

(b) if so, the amount of deposit likely to be mobilised 
under this scheme and how this fund is likely to be 
utilised?

THE M INISTER OF STATE OF THE M INISTRY OF 
COAL (SHRIMATI KANTI SING H) : (a) As per information 
received from Bharat Coking Coal Limited, the company 
has no proposal to launch any Cum ulative Deposit 
Scheme on the pattern of Unit Trust of India.

(b) Does not arise in view of the answer to Part (a) 
of the question.



Joint Venture with USA

391. SHRI N.J. RATHWA : Will the Minister of 
INDUSTRY be pleased to state :

(a) whether the Union Government have received 
any proposal from Gujarat to set up joint venture with 
United States of America in tribal areas; and

(b) if so, the details thereof9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b) 8 Foreign Direct Investment 
proposals envisaging foreign direct investment (FDI) of 
Rs 19120.30 lakhs for setting up joint ventures with 
USA cos in Gujarat have been approved during the 
period from 1.1.96 to 30.9,96

The details of these proposals are given in the 
enclosed Statement.

STATEMENT

List o f Foreign Direct Investment Colloboration cases Approved by All Sections from 
January 1996 to September 1996 for Gujarat

S Appr No/Appr 
No. Date

(Type/Agency)

Name of Indian Company Name of the Foreign Collaborator Amount 
(% Eqty) 

(Rs. Lakhs)

1

1 26
02 /01/96  
(FIf-B (EC))

Item Description

2 69
02/02/96  
(FIPB (EC))

Item Description

3. 3353
01/05/96  
(RBI)

India

IBIL Energy Systems Limited 
47 First Road 
Gandhinagar 
Adyar
Madras - 600 020

U.S.A.

M/s Global Environment Fund 
1201, Newyork Avenue, 
Washington 
DC 20,005

3983 .00
(59.45 %)

U.S.A.

For setting up of a 60 MW power plant At Location

Green Sprout Agronomy Limited 
11-‘N eha \ 97, Sampatrao,
Race Cource Road
Baroda-390007
Gujarat

Banana Puree (Upto 24 Deg. Bx)

Inter Continental Polymer 
Pvt Ltd. 120-A, B T Comp 
Malad  
Mumbai

Swift Trading Inc.

Kutch (Gujarat) 

156.43
(30.00 %)

Item Description ; Chemicals

U.S.A.

At Location : Kheda (Gujarat)

Dr Saurabh Harshadrai Naik
13501 Narrow Leaf
Drive Clarkksuille
M.D 21029
U.S.A.
U.S.A.

At Location

200.00
(67.00 °/o)

4. 339
21/03 /96
(FIPB)

Item Description

5. 378
29/03 /96
(FIPB)

Item Description

Keystone International Inc.

Valsad (Gujarat) 

10.00Keystone Valves (India) Pvt Lim 
302/A, Ivory Terrace, (100.00 %)
R.C. Dutt Road 
Alkapuri, Baroda-390 007

U S.A

: Manufacture and Marketing of Flow and Pressure at Location : Panchamahals (Gujarat)
' Control Devices and Valves

Bharat Starch Industries Limited A.E Staley Manufacturing Co., 473.90
N. 75, Connaught Circus (38.23 %)
Post Box No. 263 
New Delhi - 110 001

U.S.A.

: Manufacture of Citric Acide, Starch and ITS at Location Vadodara (Gujarat)
Derivatives , ________________________________



6. 21 5  
27 /02 /96  
(FIPB)

Item Description

7. 288  
12/03/96  
(FIPB)

Item Description

8 998
30/09 /95  
(FIPB) (CCFI)

Apex Electricals Limited 
Padra Road Samiala 
B aroda-391410

Electrical Transformers

Filtech Pharmalab Pvt. Ltd. 
Star Metal Compound,
L B S  Marg,
Vikhroli. Bom bay-400083

M/s HP Tax Consultants. 300.00

U.S.A.

At Location : Vadodara (Gujarat)

M/s Pall Corporation Inc. 357.00

U S A

(24.80 %)

(51.00 %)

To Manufacture. Distribute and act as an Agent for at Location : Mehsana (Gujarat)
Filters. Filtration and Separation Systems

Coca-Cola South Asia 13640.00
Holdings in P.O . Drawer 1734 (100.00 %)
Atlanta. GA 30301 
U S A

Item Description : Setting up a wholly owned subsidiary in Gujarat for at Location 
Setting up Bottling Plants which will engage in 
Preparation, Packaging, sale and Distribution of 
Beverages

Total Number of FCs ; 8 Total foreign equity for the group (Rs Lakhs) : 19120.30

Gujarat

[E ng lish ]

Investment in Assam by L.I.C.

392 DR PRABIN CHANDRA SARMA ; Will the 
Minister of FINANCE be pleased to state :

(a) the total amount of premium collected by Life 
Insurance Corporation from the policy holders in Assam  
during each of the last three years; and

(b) the amount invested in developmental work by 
L.I.C. in the State during the above period?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
C H ID A M B A R A M ) ; (a) The total amount of premium  
collected by LIC from the policy holders in Assam during
the last 3 years is as follows

(Rs. in Crores)

1993-94 1994-95 1995-96

173.43 205.85 239 .10

(b) The gross investm en t m ade by LIC in 
developmental work in Assam during these 3 years is 
as follows ;

(Rs. in Crores)

19 93 -94 94-95 95-96

1. Statement Government Securities 20 .74 17.51 30 .00

2. Financial Corpn Bonds and Shares - 1.00 -

3. State Govt, for Housing - 2.27 -

4 Electricity Boards - - 8.79

5. Term Loans to Companies 3 .39 0.62 -

6. Short Term Loans to Companies * - 2 .00

7 Debentures 2.18 0.75

8. Preference Shares - 1.00 -

9. Equity Shares 4 44 7^.48 16.24

Total ; 30 .75 97 .88 57 78



Profit/Loss Account of RRBs

393. SHRI A N IL  BASU : Wil l the M in is ter of 
F INANCE be pleased to state

(a) the overal l profit  or loss of all the Regional 
Rural Banks for the last three financial years: and

(b) the percentage of recovery of public sector banks 
and regional rural banks separately during the above 
p e r io d 9

THE M IN IS T E R  OF F IN A N C E  (SHRI P. 
CHIDAMBARAM) (a) The National Bank for Agriculture 
and Rural Development (NABARD) has reported that 
the Regional Rural Banks (RRBs) incurred an overal l 
net loss of Rs 314 crores Rs 367 crores and Rs 394 
crores (latest available) in the years 1992-93. 1993-94 
and 1994-95 respectively

(b) As per data available from NABARD. the recovery 
pe r fo rm an ce  of RRBs as a pe rcen tage  of dem and 
was 40 89 %. 41 .20  % and 46 .23  % as on 30th 
June. 1992, 30th June 1 993 and 30th June. 1994 
respectively.

As per data available from the Reserve Bank of 
India (RBI) the overdues of .public sector banks, as a 
percentage to outstanding advances were 17.88 % and 
18.24 % as on 31st March 1993 and 31st March. 1994 
respectively

Anti Dumping Duty on PVC and*
Bisphenol-A #

394 SHRIMATI MEIRA KUMAR Will the Minister 
of COMMERCE be pleased to state .

(a) the reasons for imposing anti-dumping duty on 
imports of PVC and Bisphenol-A:

(b) the revenue earned therefrom during 1994-95 
and 1995-96, till-date. and

(c) the overall impact on consumer market due to 
imposition of such duty9

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) The 
Designated Authority appointed under the Customs Tariff 
Act, 1975 and the rules made thereunder found that 
PVC Resin exported from Brazil. Mexico, South Korea 
and USA and Bisphenol-A exported from Japan. Russia 
and Brazil was being dumped into India and the same 
was causing injury to the Domestic Industry in India.

(b) The information is being collected and shall be 
laid on the table of the House

(c) Various economic factors related to the aspect 
of injury are studied at the time of investigation and the 
analysis is adequately reflected in the findings Analysis 
of economic factors subsequent to imposition of duty 
can be undertaken at the time of review.

Royalty on coal

395 SHRI SANAT KUMAR MANDAL Will the 
Minister of COAL be pleased to state :

(a) whether the Government of West Bengal has 
strongly protested to the Centre against discrimination 
on coal royalty and demanded immediate payment of 
Rs 1.040 crore to the State as arrears;

(b) if so. the facts of the matter;

(c) whether any action has been initiated towards 
royalty revision and

(d) if so. the details thereof and if not, the reasons 
there for9

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) and (b) The 
Government of West Bengal have written to the Central 
Government tor enhancing the rates of royalty on coal 
to the level al lowed to the other coal producing States. 
They have stated that non-extension of the enhanced 
royalties as revised with effect from 1.8.91 and 11.10.94 
have caused financial loss to them.

The enhanced  rates as rev ised on 1.8.91 and
11 10.94 have not been made applicable to West Bengal 
because unlike other coal producing States, they are 
levying and collecting cesses on coal which is around 
40% of the pithead price of coal As a result of this 
impost there has been no financial loss

(c) and (d). The last revision of royalty rates on coal 
has been made on 11 10 94 As per the proviso to 
Section 9 (3) of the Mines and Minerals (Regulation 
and Development) Act. 1957, the rates of royalty on 
coal cannot be enhanced more than once during any 
period of three years The next revision, therefore, falls 
due after 10 10 97 A c t io n  has beeen  in i t ia ted  to 
constitute a Study Group to go into the details of the 
question of revision of royalty rates on coal for the next 
revision.

Filling up of High Ranking Posts in G.I.C.

396 SHRI SOUMYA RANJAN Will the Minister 
of FINANCE be pleased to refer to the reply given on 
July 12 1996 to Unstarred Question No. 354 regarding 
filling up of high ranking posts in G.I.C. and state :

(a) whether the posts of Chairman-cum-Managing 
Directors of United India Insurance Company Ltd.. New 
India Assurance Co. Ltd. and National Insurance Co. 
Ltd. are lying vacant;

(b) if so, the details thereof and the reasons therefor;
and

(c) the time by which these posts are likely to be 
filled up 9

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) : (a) to (c). The posts of Chairman- 
cum-Managing Director, New India Assurance Co Ltd.



and National Insurance Co Ltd. have already been  
filled up. All necessary steps are being taken by the 
Government to fill in the post of Chairman-cum-Managing  
Director, United India Insurance Co. Ltd.

Export of Jute

397. SHRIMATI VASUNDHARA RAJE : Will the 
Minister of TEXTILES be pleased to state :

(a) the steps taken by the Government to increase 
the export of jute;

(b) the total amount worth jute goods exported  
during each of the last three years; and

(c) the details of the projections made for the year
1996-97?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA);
(a) The Government has taken a number of measures 
to boost the export of jute and jute goods to various 
international markets, vis, participation in international
fairs, organising buyers’- sellers’ meets, liaising with
importers and the users, funding R and D activities to 
deyelop a new range of diversified jute products to suit 
consum er preferences, External M arket Assistance  
Schem e, setting up of the National Centre for Jute 
Diversification, launching of the UNDP assisted National 
Jute Developm ent Programme to focus attention on 
market promotion of jute diversified products.

(b) The amount worth of jute goods exported during 
the last three years was as follows ;

Year Amount (Rs./crores)

1993-94  380 .00
1994-95  480 .00
1995 -96  634 .00

(c) The Government has projected an export target 
of jute goods worth US $ 180 million (Rs. 630 crores 
approximately) for the year 1996-97

[T rans la tion ]

World Bank Assistance for the 
Abolition of Corruption

3 9 8 .' SH R I O P. JINDAL : Will the M inister of 
FINANCE be pleased to state ;

(a) whether the attention of the Government has 
been drawn to the news-item captioned ‘Bharstachar 
Khatm Karne mein Vishwa Bank M adad Karega, as 
appeared in the Nav Bharat Times dated October 22, 
1996;

(b) if so. the manner in which the World Bank 
proposed to assist India in the elimination of corruption; 
and

(c) the reaction of the Government thereto?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : (a) Yes, Sir.

(b) The topic of corruption in India was not raised 
by the World Bank President or any other Bank official 
with Government of India during Mr. Wolfensohn’s visit 
to India in October 1996 or subsequently

(c) Does not arise.

[E n g lish ]

Foreign Exchange

399. SHRI SUR ESH PRABHU : Will the Minister 
of FINANCE be pleased to state :

The am ount of fore ign  exch an g e  gran ted  for 
business, Foreign Trips, M edical, Religion and trade  
fair purposes, separately during each of the last three 
years?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : Information is being collected from 
RBI to the extent RBI and its Regional Offices have 
released foreign exchange for the purposes asked for 
and will be laid on the Table of the House.

In the wake of economic liberalisation, powers have 
been d e leg ated  to A uthorised  D ealers  to re lease  
admissible foreign exchange for business, foreign trips, 
medical, religion and trade fair purposes. There are 
103 banks and other institutions who have been issued 
licences to deal in foreign exchange. These banks and 
institutions have 2 7 ,8 0 6  foreign exchange dealing  
branches spread all over India. It will involve a great 
effort and time to collect the information and the purpose 
achieved will not be commensurate with the efforts put 
in .

Export of Iron ore by MMTC

400. S H R IM A T I B H A V N A B E N  D E V R A J BHAI 
C H IK H A LIA  : W ill the M in ister of C O M M E R C E  be 
pleased to state ;

(a) the total quantity of iron-ore exported and the 
foreign exchange earned thereform by Minerals and 
Metals Trading Corporation of India Ltd. (M M TC) during 
the Seventh Plan period;

(b) whether a greater emphasis has been laid by 
the MMTC to increase the export of iron-ore during the 
Eighth Five Year Plan;

(c) if so, the details thereof alongwith the target set 
for export of iron-ore by M M TC and the achievements 
made so far during the Eighth Plan period;

(d) the details of countries to whom iron-ore is 
being exported at present; and

(e) the details of countries with whom negotiations 
have been made to export iron-ore?



THE M INISTER OF STATE OF THE MINISTRY OF 
CO M M ERCE (SHRI BOLLA BULLI RAMAIAH) : (a) The 
details about total quantity of iron ore exported and the 
foreign exchange earned therefrom by MMTC during 
the 7th Five Year Plan period are as under

Qty : lakh tonnes 
Val : Rs crores

Year Qty. Value

1985-86 163,96 335.69

1986-87 180.20 362 98

1987-88 145.65 294.42

1 988-89 176.45 381.29

1989-90 175,20 496 77

Total 841.66 1871 ,15

(b) and (c) As per the Government Policy iron ore 
sup lus to domestic  requirements is being exported 
MMTC has made efforts to maximise iron ore exports 
during the Eighth Plan. The details regarding year-wise 
targets as well as exports of iron ore effected by MMTC 
during the Eighth Plan are as under

(In Rs crores)

Year Target Performance

1992-93 738.00 658 94

1993-94 667.89 633 60

1994-95 584 75 660 80

1995-96 688.28 688 90

1996-97 724.20 396 39
(Apl.-Oct ’96)

(d) Presently, iron ore is being mainly exported to 
Japan , South Korea, China Pak is tan and UAE by 
MMTC

(e) During this year, MMTC has signed a five-year 
Long-term Agreement with Japan and South Korea for 
export of various grades of iron ore. Another Long term 
Agreement has been signed with Pakistan, which is 
va l id  up to A ug us t '97 .  P ro p osa ls  have also been 
re c e iv e d  by M M TC fo r  e n te r in g  in to Long  term  
Agreements with Thailand, China and Saudi Arabia

Policy Paper on PSUs

401. SHRI SANDIPAN THORAT : Will the Minister 
of INDUSTRY be pleased to state :

(a) whether the Government propose to bring out a 
policy paper on public sector undertakings; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). There is no proposal to bring out 
any separate policy paper on the PSUs at the present

since the broad-policy parameters have been spelt out 
in the Common Minimum Programme. To start with, a 
comprehensive package in respect of PSUs under the 
administrative control of Ministry of Industry (Department 
of Heavy Industry) is in the process of being finalised.

Import of Non-Ferrous Metal Waste

402 SHRI TARIQ ANWAR : Will the Minister of 
COMMERCE be pleased to state

(a) whether the import of non-ferrous metal waste 
still continues;

(b) if so. the reasons therefor;

(c) whether the current licensing system has failed 
to meet the import demand: and

(d) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to
(d). Under the current Export and Import Policy, import 
of certain specif ied non-ferrous metal scraps identified 
by the ISRI (Institute ot Scrap Recycling Industries) Code 
Word are permitted freely by all persons. Such imports 
are basically meant for recycling use However, Import 
of all other non-ferrous metal waste and scrap continues 
to be regulated under the licensing system

Hindustan Cables Ltd.

403 SHRI HARADHAN ROY : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Hindustan Cables Ltd is incurring
losses:

(b) if so the reasons therefor;

(c) whether any short and long term plan have 
been taken to check the losses;

(d) it so. the details thereof;

(e) the order book posit ion of Hindustan Cables 
Ltd during each ot the last three years and till date; 
and

(f) the steps being taken by the Governm ent to 
boost the fresh orders?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) Yes Sir Hindustan Cables Ltd. has been 
incurring losses since 1995-96.

(b) The main reasons for loss are low production 
due to acute shortage of work ing  capita l and huge 
sundry debtors alongwith excessive manpower cost and 
high interest charges

(c) and (d).

i. Government has given guarantee for HCL’s 
overdrawal against cash credit account.



ii DOT has released a part ot the outstanding 
dues

iii. IFC I has  re d u c e d  the  m a rg in  m o n e y  
requirement tor their loan to HCL from 30 % 

to 10 %.

iv. F ina nc ia l  a s s is ta nce  under NRF is be ing  
g iv e n  fo r  im p le m e n ta t io n  of V R S  and  
reduction of f ixed cost.

(e) The order book posit ion of HCL during each 
of the last 3 years and till 31st October. 1996 is as 
under

Opening order

Order received during the year 

Orders executed during the year 

Orders carr ied over

1993-94 
(Rs in crore)

244

30B

486

66

1 994-95

66 

609 

565 

1 1 0

1 995-96

1 1 0

477

332

255

1996-97 
(Upto Oct. 1996)

255  

1 19 

208  

1 66

(f) To boost fresh orders DOT has been requested 
to earmark 30% of its annual requirement of telecom 
cables for procurement from HCL and also give 50% 
advance to HCL alongwith purchase orders

Loss Suffered by MMTC due to Irregularities

404 SHRI T. GOPAL KRISHNA :

SHRI K.S. RAYADU :

Will the M in is ter of C O M M E R C E  be p leased  to 
state

(a) whether Minerals and Metals Trading Corporation 
of India Ltd has incurred losses due to irregularities 
recently.

(b) if so. the details thereof: and

(c) the steps taken to set right the working ot the 
M M T C 9

THE MINISTER OF STATE OF THE MINISTRY OF 
COM M ERCE (SHRI BOLLA BULLI RAMAIAH) : (a) No. 
Sir.

(b) and (c). Do not arise

Removal of Quantitative Restrictions 
on All Imports

405 DR T S U B B A R A M I  R E D D Y  : W i l l  the  
Min ister of COMMERCE be pleased to state :

(a) w h e the r  India 's c om m itm e n t  to W or ld  Trade 
Organisation's provis ions has prompted the Government 
to seek Industry s views on opening of the consumer 
goods industry and elim inate quanti ta t ive restr ic t ions 
on their imports:

(b) if so, the reasons for such commitment:

(c) whether his Ministry has d iscussed this issue 
with all the organisations and industr ialists;

(d) if so, the details thereof: and

(e) the time by which a final decision is likely to be 
taken in this regard7

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M ERC E (SHRI BOLLA BULLI RAMAIAH) : (a) to
(e) Art ic le  XI of the General Agreement on Tariffs and 
Trade. 1994 requires that no prohibit ions or restrictions 
other than duties, taxes or other charges, whether made 
effective through quotas import or export  l icences or 
other measures shall be maintained by any members of 
the World Trade Organization (WTO) However, keeping 
in view the diff icult ba lance of payments situation, India 
has been m a in ta in ing  import restr ic t ions since 1948 
under Art ic le XII, and since 1950 under Article XVIII.

During the last B O R Commit tee consultations held 
in December. 1995 with India, many members of the 
W TO Com m ittee on Balance-o f-Payments-Restr ic t ions 
sta ted that India s ba lance-o f-paym ents  posit ion was 
comfortable , that India did not currently face the threat 
of a serious decline in foreign exchange resources as 
set out in Artic le XVIII and that, therefore, continued 
recourse to import restrictions for ba lance-of-payments 
reasons by India could not be justified. Many members 
requested India to present a time-table for phasing out 
the  re s t r ic t io n s  In its c o n c lu s io n ,  the C o m m it te e  
we lcomed India s readiness to resume the consultations 
in October. 1996 and to notify to be WTO all remaining 
r e s t r ic t io n s  m a in ta in e d  fo r  b a la n c e - o f - p a y m e n ts  
purposes soon after the announcement of the 1996-97 
E x p o r t - I m p o r t  P o l ic y  A c c o rd in g ly ,  a n o t i f i c a t io n  
regarding the quantitative restr ictions was made to the 
W TO in Ju ly  1996.

T h e  t im e - ta b le  fo r  r e m o v a l  of q u a n t i t a t i v e  
restrictions mainta ined on import of products, including 
the c o n s u m e r  goods ,  w ill  be know n on ly after the 
resumed consulta tions with India in the WTO Committee 
on Balance-of-Payments-Restr ic t ions, which have now 
been postponed to January, 1997.

There is no requirement to consult the industry in 
the removal of QRs. However, industry ’s views on major



trade policy issues are made known during interactions 
at the meetings held by the Commerce Ministry from 
time to time, including at the meeting of the Board of 
T rade  and th e s e  are ta k e n  in to  a c c o u n t  w h i le  
formulating the policies

Financial Irregularities and FERA 
Violations by Companies

406 SHRIMATI GEETA MUKHERJEE Will the
Minister of FINANCE be pleased to state

(a ) w h e th e r  the  G o v e rn m e n t  have rec e iv e d  
evidences of involvement of certain important private 
c om pan ies  in f inancia l ir regular i t ies including FERA 
v io lat ions

(b) if so. the details thereof; and

(c) the steps taken to check such violations and to 
s a fe g u a rd  the  in te re s t  of sh a re  h o ld e rs  in such 
c o m p a n ie s 9

THE  M IN IS T E R  OF F IN A N C E  (SHRI P 
CHIDAMBARAM) ( a) to (c). The information is being 
collected and will be laid on the Table of the House

Setting up of Industries in U.P.

407. SHRI ASHOK PRADHAN Will the Minister 
of INDUSTRY be pleased to state ;

(a) whether the Government propose to set up any 
industry around Khurja city of Uttar Pradesh,

(b) if so, the details thereof

(c) whether any survey has been conducted or is 
likely to be conducted in this regard, and

(d) if so. by when and if not. the reasons therefor9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) At present there is no plan to set up any 
Central Public Sector Undertaking around Khurja city of 
U P

(b) to (d). Do not arise

[Transla tion]

408.

Production of Coal

SHRI DATTA MEGHE 
SHRI HARIN PATHAK .

Will the Minister of COAL be pleased to state

(a) whethe r  country is not self- suff ic ient in the 
production of coal;

(b) if so. the details regarding the annual growth of 
coal alongwith the consumption as well as demand in 
the country;

(c) w he the r  the gap be tw een  the dem and and 
availability is likely to be increased during the current 
financial year;

(d) if so to what extent, and

(9) the steps taken by the Government to increase 
the production of coa l9

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) (a) The domestic 
production of coking coal of the quality required for 
metal lurg ica l use is not adequate to meet the domestic 
demand Some import of superior grades of coking coal 
is also necessary  for b lending purposes on quality 
cons idera t ions The domestic production of superior 
grades of non-coking coal is limited Some mismatch 
between the dem and and availabi l i ty  of non-cok ing 
coals also occurs as a result of transport mismatches 
and due to unanticipated increase in demand

(b) The annual growth in domestic  production and 
consumption of coal has been as fol lows

Year

92 93

93 94 

9 4 9 5 

99 9 (.

Annual gwoth in 
production 

over earlier 
year (%)

3 85 

3.33

3.1 1

6 47

Annual growth in 
coal consumption 

over earlier 
year in (%)

5 3  

5 1

2.3

7 5

96-97 (targeted) 6 85

The growth in demand as assessed by Planning 
Commission is given below

Year

1992-93 

1 993-94 

1994-95 

1 995 96 

1996 97

( o  Yes Sir

FJercentage growth over 
earlier year

4 47 

4 71

(■) 0 20 

7.26

12 84

(d) The Planning Commission has indicated that 
there would be a gap of 36 35 million tonnes in demand 
and domestic availability of coal in the country during
1 996-97

(e j S tep s  b e in g  ta k e n  to a u g m e n t  d o m e s t ic  
production of coal in' lude the following

(i) Opening up of new mines and increasing 
efficiency and productivity in existing mines 
by m o d e rn is a t io n ,  a p p l ic a t io n  of new 
technologies and ensuring timely availability 
of inputs and infrastructural facilities.

(ii) Partial de-regulation of coal prices is likely 
to im p rove  in te rna l  reso u rce  g e ne ra t ion  
of c o a l  c o m p a n ie s  w h ic h  w i l l  en ab le  
new pro jects to be taken up It will also



improve the financial viabil ity of new mining 
projects.

(iii) The capital base of Coal India Limited has 
be en  r e s t r u c tu re d  to e n a b le  it to ra ise  
additional f inancial resources from the capital 
markets which are required to add new coal 
production capacity

(iv) Steps are being taken in co-ordination with 
the Railways to remove the t ransporta t ion 
bo t t lenecks  in such coa lf ie ld  areas which 
have potentia l tor enhanced

(v) S te p s  are  b e in g  ta k e n  to re m o v e  the  
bottlenecks in land acquisit ion and forest land
clearances

(vi) P r iv a te  s e c to r  c o m p a n ie s  e n g a g e d  in 
produc t ion  of iron and stee l, cem en t and 
generation of power have been premitted to 
take up cpal mining for captive consumption 
This is expected to increase domestic  coal 
production.

[Eng l ish ]

Pending Insurance Claims of Vehicles

409 SHRI A N N A S A H IB  M K PATH ; W il l the 
Minister ot FINANCE be pleased to state :

(a) the de ta i ls  of in s u ra n c e  c la im s  of v e h ic le s  
pend ing lor the last one to two years, two to three 
years, three to five years and five years and above and 
the amount involved therein separate ly in Maharashtra, 
com pany-w ise ;

(b) the details of fresh init iatives taken to upgrade 
the system for effic ient and speedy sett lement ot cases 
and eradication of malpractices in claim settlement; and

(c) the number of fake cla ims detected during the 
last three years in Maharashtra and the action taken 
against the persons found involved therein?

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) . (a) to (c). The information is being 
collected and will be laid on the Table of the House.

Loss Suffered by MMTC in Gold 
Export Scam

410 SHRI MOHAN RAWALE ; Will the Minister of 
COMMERCE be pleased to state

(a) the total loss suffered by the Minerals and Metals 
Trading Corporation (MMTC) in the gold export scam 
in c lu d in g  the p r in c ip a l  am o u n t,  c u s to m s  du ty  and 
interest;

(b) the details of frauds unearthed at Jhandewalan 
Jewellery Com plex and the Noida Export  P rocessing 
Zone;

(c) whether these frauds have been reported to the 
Central Bureau of Investigation;

(d) if so, the details thereof;

(e) the particulars of offic ials of MMTC rewarded for 
unearth ing the frauds,

(f) the particulars of off ic ia ls  of MMTC who were 
penalised for vio lat ing Exim Policy by issuing gold on 
loan basis without any bank guarantee and the nature 
of penalty imposed; and

(g) the present status of the c a s e 9

THE MINISTER OF STATE OF THE MINISTRY OF 
C O M M E R C E  (SHR I B O LLA  BULLI R A M A IA H ) : (a) 
Against a total supply of 36.487 kg. of gold to exporters 
be tween 1993-94 and 1995-96. MMTC has reported 
default ot 172 kgs. of gold valued at Rs. 6.88 crores as 
ou ts tand ing against a few exporter in export ing gold 
jewelle ry under the schem es at para 88 of the Exim 
Policy.

(b) Five exporters in Jhandewa lan  Gold Jewllery 
C o m p le x  an d  f i f te e n  e x p o r te r s  in N o id a  E x p o r t  
Processing Zone have defaulted under the scheme as 
reported by MMTC.

(c) and (d). Six cases relating to default  have been 
referred to Central Bureau of Investigation.

(e) to (g). The Government have constituted an Inter- 
M in is te r ia l  G ro u p  u n d e r  th e  C h a i r m a n s h ip  of 
C o m m is s io n e r  (Custom s),  Delh i to take  coo rd ina ted  
action aga inst de fau l t ing  exporters  of gold jewellery, 
Act ion has been pu rsued  by M MTC in all cases  of 
default in association with Director General of Foreign 
Trade. Custom Department, Directorate of Enforcement, 
R e v e n u e  In te l l ig e n c e  and  C e n t ra l  B u re a u  of 
Investigation Action has also been init iated by MMTC 
to ascerta in  neg l igence if any on the part of MMTC 
offic ia ls .

Customs Duty Defaulters

411. SHRI BHIM RAO VISHNUJI BADADE ; Will 
the Minister of F INANCE be pleased to state :

(a) w h e th e r  the  seve ra l  p r iva te  com p a n ie s  and 
m a n y  G o v e rn m e n t  u n d e r ta k in g s  are  a m o n g  the  
defaulters in Customs Duty transaction; and

(b) if so, the details of such com pan ies  and the 
legal action being taken by the G overnment to prevent 
such practice?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P, 
CH IDAM BARAM ) : (a) Yes, Sir.

(b) The details of the names of companies can be 
furn ished is the t ime period for which the information is 
sought if available. However, the Government has taken 
legal s teps  to p re ven t  the ten d e n c y  on the  part of 
im porters  to de lay  the paym en t  of cus tom s du ty  by 
enacting appropr ia te  legis lat ion. Section 28AA of the



Custom s Act, 1962 which has been enancted in Finance 
Act, 1995 provides for imposition of interest @ 20% on 
the am ount the payment ot which is de layed by the 
importer. In addition; Section 142 (I) (C) (ii) has been 
in troduced by Finance Act, 1995, enabling the officers 
of the Department to distrain any movable or immovable 
property belonging to the said importer and cause the 
sa id  p rope rty  to be so ld  and appropr ia te  the sale 
proceeds towards the sums due to the Government

Rubber and Coffee under OGL

412. SHRI RAMESH CHENNITHALA Will the 
Minister of COMMERCE be pleased to state :

(a) w hethe r  Rubber and Coffee have been put 
under OGL in the new import policy;

(b) if so. the reasons therefor,

(c) whethe r  the Governm ent have received any 
representation against it; and

(d) if so, the reaction of the Government thereto9

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) (a) to
(d). Under the current Export and Import Policy, as 
am ended, import of natural rubber con t inues to be 
restric ted. However, import of the same is permitted 
aga ins t  f ree ly  t ransfe rab le  Specia l Import Licences 
Im p o r t  of c o f fe e  ro a s te d  not d e c a f fe in a te d  and 
d e c a f f e in a te d  c o f fe e  in bu lk  p a c k a g in g  is f ree ly  
permit ted.

Some representations have been received inrespect 
of coffee and since review of Export and Import Policy 
is an ongoing process, changes, if any, in the Policy 
may be made as and when considered necessary in 
public interest.

Jute Cess Fund

413. SHRI SR IBALLAV PANIGRAHI : Will the 
Minister of TEXTILES be pleased to state

(a) whether some cases of diversion of jute cess 
fund have come to the notice ot the Government during 
the last two years;

(b) if so, the details thereof and the action taken by 
the G overnm ent against the persons responsib le for 
this diversion of funds; and

(c) the amount of Jute Cess Fund collected during 
the last two years together with the details of heads 
under which it was spent9

THE MINISTER OF TEXTILES (SHRI R L. JALAPPA);

(a) No, Sir.

(b) Does not arise.

(c) The figures of total jute cess collections during 
the last two years are as under :

Year Cess col lected

1994-95 Rs 1692 lakhs

1995-96 Rs, 1254 lakhs

The Jute Cess Fund is col lected and credited to the 
Consolidated Fund of India, Every year, the Government 
re leases funds to Jute M anu fac tu res  D eve lopm en t  
Counti l  (JMDC) from out of the proceeds of Jute Cess 
Funds, so collected, which are utilised mainly towards 
Market Promotion activities. The JMDC utilises a part of 
the grant received towards Training and Development 
by al locating funds to the Institute of Jute Technology. 
The year-wise utilisation of grants towards Training and 
Marketin-g activities are as fol lows ;

Year Training Expenses Promotional Expenses

1994-95 Rs 30 00 lakhs Rs 1625.38 lakhs

1995-96 Rs 33 75 lakhs Rs. 2630.93 lakhs
(including arrears)

Decline in Export

414 SHRI SANTOSH KUMAR GANGWAR :

SHRI A C. JOSE

SHRIMATI SUMITRA MAHAJAN ;

DR. LAXMINARAYAN PANDEY :

Will the M in is ter of CO M M E RC E  be p leased to 
state

(a) whether there has been a sharp decline in export 
trade during the current financial year;

(b) if so, the reasons therefor indicating the volume 
and value alongwith the f igures of export trade of major 
commodit ies/goods during 1994-95, 1995-96 and 1996- 
97;

(c) whethe r  the G overnm en t have received any 
suggestions from various Export Promotion Councils to 
accelerate/export growth; and

(d) if so. the details thereof and the action taken by 
the Government thereon9

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) ; (a) No, 
Sir As per latest data available from DGCI and S, exports 
during Apri l-Sept., 1996 are valued at US $ 16.14 billion 
representing a growth of 9.9% over the level of exports 
valued at US $ 14.68 billion in April-Sept.. 1995.

(b) India's total exports (DGCI and S data) for 1994-
95 were valued at US $ 26.33 billion and for 1995-96 
at US $ 31.83 billion.



(c) and (d). Interaction between Governm ent and 
the v a r iou s  ag e n c ie s  for  acce le ra t in g  exports  is a 
cont inuous process and remedial measures are taken 
from time to t ime based on the suggestions of these 
agenc ies including Export Promotion Councils

Conference on Investment Opportunities

415. SHRI MADHAVRAO SCINDIA

SHRI SULTAN SALAHUDDIN OWAISI :

W il l  the  M in is te r  of IN D U S TR Y  be p le a s e d  to 
state :

(a) w hethe r  Prime M in is ter inaugura ted two day 
con c la v e  ti t led Dest ina t ion  Ind ia -G loba l S um m it  on 
Investment Opportunities

(b) if so. whether this conference was organised by 
Ministry of Industry and FICCI:

(c) w h e th e r  the c o n fe re n c e  w a s  s u c c e s s fu l  in 
b r ing ing  toge the r  500 b u s in e s s m e n  from India and 
abroad;

(d) the main decis ion arrived at in the conference.

(e) the number ot fore ign investors attended the 
conference: and

(f) the decision taken and steps taken to implement 
th e m 9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) Yes. Sir

(b) and (c). Ministry of Industry, in associa tion with 
the Federation of Indian Chambers of Commerce and 
Industry, o rgan ised  a G loba l Sum m it on Investm ent 
Opportun i t ies  in India on S eptem ber 10-1 1, 1996 at 
Vigyan Bhavan, New Delhi It was attended by about 
100 foreign delegates and around 400 Indian delegates.

(d) to (f). The Summit which was attended by about 
100 foreign delegates was intended to evolve a cross­
fert ilisation of ideas and suggestions to buttress the on ­
g o in g  p r o c e s s  ot p r o m o t in g  f u r t h e r  in v e s tm e n t  
opportunit ies in the country and to provide specia l focus 
on six thrust sectors namely, Information technology, 
C o m pu te r  so ftware  Energy-Power. hyd roca rbon  and 
n o n - c o n v e n t io n a l  e n e rg y  s o u rc e s .  T ra n s p o r t  
In f ras t ruc tu re .  Agri bu s in e s s  and food  p ro c e s s in g ,  
F inanc ia l Services, and Env ironm enta l Technologies. 
The suggestions received from the partic ipants provided 
va luab le  input for G overnm en t 's  con t inu ing  effort to 
promote investment and to update policy

[Transla t ion ]

Pension Scheme in Allahabad Bank

416. SHRI PITAMBAR PASWAN ; Will the Minister 
of F INANCE be pleased to state :

(a) whether the Allahabad Bank has implemented 
the new pension scheme in its all branches and started

p a y in g  p e n s io n  to w id o w s  of its e m p lo y e e s  in 
accordance with this scheme:

(b) if so whether the G overnment are aware that 
Sultanpur branch of the bank has not yet implemented 
the new pension scheme; and

(c) if so. the reasons there for and the steps being 
taken to remedy the situation?

TH E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
CH IDAM BARAM ) (a) Yes, Sir

(b) and (c). The bank has in fo rm ed tha t it has 
implemented the new pension scheme in respect of all 
branches including Sultanpur branch

KVIC

417 SHRI NAM DEO DI WAT HE : Will the Minister 
of INDUSTRY be pleased to state :

(a) the amount spent on bee-keeping by the Khadi 
and V il lage Industr ies  Com m iss ion  and o ther such 
agencies during the last three years;

(b) whether a survey has been carried out about 
the protection of bee-keeping Industry in various States 
of the country particularly  in Maharashtra: and

(c) if so, the details thereof9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) The details of total amount spent on be e ­
keeping by KVIC during the last three years is :

Year Amount
in Lakhs)

1993-94  74.52

1994-95  52.73

1995-96  155.90

(b) No. Sir No such survey has been carried out in 
the recent past about the pro tect ion of bee-keep ing 
Industry in various states ot the country particularly in 
M aharashtra

(c) Does not arise.

[Eng l ish ]

Import of Coal from Australia

418. SHRI SARAT PATTANAYAK : Will the Minister 
of COAL be pleased to state :

(a) w h e th e r  the G ove rn m en t  are cons ider ing  to 
import coal from Austra lia;

(b) if so. whether any trade delegation from Australia 
visited the country recently in this regard:

(c) if so, the details of the d iscussions held with 
Austra l ian de legation; and



(d) the outcome thereof9

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) (a) Coal can be 
freely imported under the present Export and Import 
Policy Imports, if any. are to be made by the consumers 
themselves considering their needs and exercising their 
own commercia l judgement

(b) to (d) An Australian delegation visiting India in 
the first week of November 1996 had discussion in this 
Min istry The discussions were on matters of mutual 
interest in the coal sector This included discussions on 
coa l m in ing tech no log y  exp lo ra t ion , ut i l isat ion and 
beneficiation of coal among other subject

Import of Coking Coal

419 SHRI HARIN PATHAK :

SHRI SUSHIL CHANDRA

Will the Minister of COAL be pleased to state

(a) the target fixed for the production of coking and 
non-coking coal separate ly  during 1995-96 alongwith 
the details of the actual production;

(b) the names of the coal companies which were 
unable to meet the target fixed for production and the 
reasons therefor:

(c) the quan tum  of coking and non-coking coal 
imported during each of the last three years, separately 
and

(d) the lo c a t io n s  of the Low T em pe ra tu re  
Carbonisation plants set up in the country so tar and 
the future plan of action to set up these plants9

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) Target for coking 
coal and non-coking coal and achievement during 1995-
96 in respect of Coal India Limited (CIL) and Singarem 
Collieries Company Limited (SCCL) are as under

(Million Tonr.es)

Grade Target Actual

Coking 41 62 34 63

Non-cok ing 227.38 229.23

(b) Eastern Coalf ields Ltd. (ECL). Bharat Coking 
Coal Limited (BCCL), Central Coalfields Ltd. (CCL) could 
not a c h ie v e  the p ro d u c t io n  ta rge t  m a in ly  due to 
in a d e q u a te  a v a i la b i l i t y  of p o w e r  f rom  DVC and 
u n p re c e d e n te d  ra ins  in Sept. 1 995. ba n d h s  and 
economic blockades and non-availability of forest land 
for on-going projects particularly of CCL In case of 
SCCL. coal production was seriously affected due to 
two m a jo r  s tr ikes  in Apr i l -M ay 1995 and October-  
November, 1995.

(c) A cc o rd in g  to the sta t is t ics  ava i lab le  in the 
D irec to ra te  G enera l of Commercia l Intel ligence and

Statistics, the total quantity of various types of coal 
imported into the country during the years 1993*94.
1994-95 and 1995-96 were as follows :

(In lakh tonnes) 
(Data provis ional)

Non O ther coa ls  Total 
cok ing  inc lud ing 

Coal various types 
of coke  

of coa ls etc

3 93 1 77 75.06

5 74 6 60 113 92

N A N A 132 26

(G ra d e -w is e  break up of import?, tor 1995-96 are not ava ilable)

(d) One Low Temperature Coal Carbonisation plant 
belonging to CIL is situated in Dankum (West Bengal). 
At p re s e n t  CIL has no p ro p o s a l  to se t  up Low
Temperature Carbonisation plants

Export made by EPZs

420 SHRI SAMIK LAHIRI :

SHRI K P NAIDU

Will the Minister of CO M M ERC E be p leased to
state

(a) the pe rcen ta ge  share  of expo r t  by Export  
Processing Zones in comparison to the toal export by 
the country during each of the last three years:

(b) the total earning made from exports through
Export Processing Zones during each of the last three 
years zone-wise;

(c.) the target set for the current f inancial year; and

(d) the steps taken by the Government to increase 
the export from Export Processing Zones?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) The 
percentage share of export from Export P rocess ing 
Zones (EPZs) in comparison to the total exports by the 
country during the last 3 years is indicated below :

Year Percentage share

1993-94 2.81

1994-95 3.21

1995 96 3.04

(b) Zone-wise export earnings during the last three 
years are given in the enclosed Statement.

(c) The export target set for the EPZs during 1996-
97 is Rs. 4050 crores.

Year C oking

Coal

1993 94 69 36

1994-95 101 58

1 995-96  N A



(d) Some ot the steps taken to increase the exports 
from the EPZs include broadening ot the area of activity 
to include trading, re-export after re-pdcking labeling, 
rep a i rs ,  r e c o n d i t io n in g  and re -e n g in e e r in g ,  h igh e r  
access to domestic  market, f lexible value addition norms 
and simpli f ication of custom procedures,

STATEMENT

Export earnings through Export Processing Zones  
during the last three years  ,

Zone 1993-94 1994.-95

(Rs. Crores) 

1995-96

Kandla FIZ 270 36 320.03 325.29

Santacruz 1 107.36 1549.46 1876.29
Electronics EPZ

Noida EPZ 262.62 367.00 496.89

Madras EPZ 200.20 281.38 391 92

Cochin EPZ 83.81 102 53 120.31

Falta EPZ 35.56 32.31 24 04

Vizag EPZ 0.40 0 89

Total 1959.91 2653.1 1 3235 63

[Translation]

Royalty on Coal

421 SHRI R.LP. V ERM A : Wil l the 'M in is te r  of 
COAL be pleased to state :

(a) the amount of royalty to be paid on coal by the 
Union G overnm en t to the States as on O ctober 31
1996 State-wise; and

(b) the amount paid as royalty on coal by the Union 
Government to Bihar Government during the years 1 994- 
95 and 1995-96?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) ; (a) Royalty on coal 
is no t p a y a b le  by th e  U n io n  G o v e rn m e n t  to the 
concerned State Government. As per the provis ion in 
Section 9(1) of the Mines and Minerals (Regulation & 
Development) Act. 1957, the royalty is payable by the 
ho lder of the coal mining lease. The State-wise amounts 
of royalty payable by Coal India Limited (CIL) to the 
coa l p roduc ing  S ta tes  as on 31 -10 -96  for the coa l 
despa tched  from the m ines on wh ich CIL holds the 
leases are as under:-

Amount
States (Rs. in crores)

1 2

West Bengal 2.59

Bihar 8.12

1 2

Orissa

M aharash tra  

M adhya Pradesh 

Uttar Pradesh 

Assam

Total 28 .73

T h e  a m o u n t  of ro y a l ty  p a y a b le  by S in g a re n i  
Coll ieries Company Limited to the Governm ent of Andhra 
Pradesh during the period from 1.4.96 to 31.10.96 is 
Rs 159 40 crores.

(b) The am oun t of roya lty  on coa l pa id to the 
Government of Bihar during 1994-95 and 1995-96 are 
as under

Amount
Years (Rs. in crores)

1994-95  613.18

1995-96  658.33

[E ng l ish ]

Debt Trap

422. SHRI BANW ARI LAL PU R O H IT  ; Wil l the 
Min ister of FINANCE be pleased to state ;

(a) w h e the r  the G o v e rn m e n t  are c o n s id e r in g  a 
statutory cap on Government borrowings;

(b) if so, whether the G overnm en t have received 
representat ions to invoke Artic le 292 and 293 of the 
Constitut ion to enable Parl iament to cap G overnm ent 
borrow ings; and

(c) if so, the reaction of the G overnment the re to9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
CH IDAM BARAM ) ; (a) to (c). Suggestions in this regard 
h a v e  b e e n  m ad e  in th e  p a s t  by  P a r l ia m e n ta r y  
Com m it tees,  H o n ’ble M em bers  and others, inc lud ing 
most recently, the Reserve Bank of India.

The suggestion is under consideration.

Foreign Exchange Regulations

423. SHR IM ATI JAYAW ANTI N A V IN C H A N D R A  
MEHTA : Will the Min ister of F INANCE be pleased to 
state :

(a) whether the R.B.I. has relaxed foreign exchange 
regulations recently; and

(b) if so, the  d e ta i ls  th e re o f  and the  re a s o n s  
there for?

16.96

0.74

0.31

0.00

0.01



TH E  M IN IS T E R  OF F IN A N C E  (S H R I P 
CHIDAMBARAM) : (a) and (b). The information is being 
collected and will be laid on the Table of the House

MMTC Projects in Orissa

424 SHRI K.P SINGH DEO Will the Minister of 
COMMERCE be pleased to state

(a) w hether the M inerals and M etals Trading  
Corporation of India Ltd (MMTC) has made any plan to 
launch some projects in Orissa and

(b) if so. the details thereof alongwith the estimated 
cost and the employment generation potentiality of those 
projects9

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) (a) and
(b). MMTC is proposing to set up a one million tonne 
Steel Plant Project at Duburi in the State of Orissa with 
an estimated cost of Rs 1510 crores The project will 
give direct employment to about 1750 people MMTC is 
also planning to set up a Coke Oven Plant Project to 
produce 8.8 lakh tonnes of m etallurgical coke and 
captive power plant of 55 MW capacity at an estimated 
cost of Rs.480 crores This project will provide direct 
employment opportunity to about 350 people

Shortage of Coal

425. DR. T S U B B A R A M I REDDY W ill the 
Minister of COAL be pleased to state

(a ) w hether the fa ilu re  of public sector coal 
companies to invest in new projects during the last 
three years has triggered an acute demand and supply 
crisis in the country:

(b) if so, the details thereof: and

(c) the steps the Government propose to take in 
this regard including urging the public sector units to 
invest more in coal projects?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) and (b) Planning 
Commission has estimated raw coal demand of coal at
325.00 million tonnes during the year 1996-97. During 
this period domestic availability of coal is estimated at 
290.65 million tonnes. Thus the gap between demand 
and availability of raw coal from domestic sources during 
the year 1996-97 would be 34.35 million tonnes.

The gap between demand and availability has 
increased partialy due to sudden jump in demand and 
partialy due to inability of coal companies to invest in 
new project due to resource constraints.

(c) To augment resources of public sector coal 
companies following measures have been taken

(i) Partial de-regulation of coal prices is likely 
to improve internal resource generation of

coal com panies which will en ab le  new  
projects to be taken up It will also improve 
the financial viability of new mining projects.

(li) The capital base of Coal India Limited has 
been restructured to enab le it to raise 
additional financial resources from the capital 
markets which are required to add new coal 
production capacity

To augment supply of coal following other measures 
have been taken

(i) Increasing efficiency and productivity in 
existing mines by modernisation application 
of new technologies and ensuring timely 
availab ility  of inputs and infrastructural 
facilities

(ii) Steps are being taken in co-ordination with 
the Railways to remove the transportation 
bottlenecks in such coalfield areas which 
have potential for enhanced production.

(ui) S teps are being taken  to rem ove the  
bottlenecks in land acquisition.

(iv) P rivate  sector co m pan ies en g ag ed  in 
production of iron and steel, cement and 
generation of power have been permitted to 
take up coal mining for captive consumption. 
This is expected to increase domestic coal 
production

[Translation]

I.T. Evasion By Big Companies

426 SHRI ASHOK PRADHAN Will the Minister 
of FINANCE be pleased to state

(a) whether Income Tax Officers have detected some 
cases of Income Tax evasion by big companies of the 
country during the period between 1st July. 1996 to 10th 
November, 1996.

(b) whether the officers of Directorate of Enforcement 
have also conducted raids on some big companies for 
violation of FERA during the said period;

(c) if so. the details thereof:

(d) w hether the alleged involvem ent of som e  
Government officials in these cases has also been  
detected,

(e) if so the details thereof; and

(f) the details of the action taken so far against the 
defaulter companies and alleged guilty officers?

TH E M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHID AM BA RAM ) ; (a) Income Tax Departm ent has 
detected  instances of tax evasion in som e such 
companies during the period between 1st July, 1996 to 
10th November. 1996.



(b) to (f). The E n fo rcem en t D ire c to ra te  has  
undertaken  investigations under the provisions of 
Foreign Exchange Regulation Act. 1973 against two 
such com panies viz M/s I.T C . Ltd. and M/s Shaw  
W allace & Co These investigations are continuing

[Eng l ish ]

Production of Hank Yarn

427 SHRI SHARAD PAWAR : Will the Minister of 
TEXTILES be pleased to state ;

(a) whether the Government of Maharashtra has 
sent a proposal to exempt the Co-op. Spinning Mills 
from the obligation of 50% of their production of Yarn in 
hank form under the Textile (control) Order, 1986.

(b) whether the State Government assured that Co­
op Spinning Mills in Maharashtra will ensure adequate 
supply of hank yarn to the handloom weavers in the 
State;

(c) if so. the reaction of Government thereto, and

(d) the time by which the exemption is likely to be 
given9

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) Yes, Sir.

(b) Yes, Sir

(c) and (d). In fact reduction in the hank yarn
obligation from 50%  to about 29%  only had been
requested. The same was considered and it was decided 
that reduction in the obligation from 50% to a lower 
level is not possible as this will dilute the efforts made 
by the Government of India to provide adequate yarn to 
the handloom weavers.

Seizure of Fraudulent Claims of Insurance 
By C.B.I.

428. 'SHRI PRAMOD MAHAJAN : Will the Minister 
of FINANCE be pleased to state .

(a) whether attention of the Government has been
drawn towards the newsitem appearing in "Hindustan 
Tim es” dated October 17, 1996 under the caption  
"Insurance Racket Unearthed”;

(b) if so. the details of files found missing from the 
divisional office of the Oriental Insurance Company till 
date;

(c) the details of fraudulent claims settled during 
each of the last three years and the amount involved 
therein;

(d) w h e th er G o vern m en t have rece ived  any  
complaints of corruption against the officials of the 
Insurance Company during the above period;

(e) if so, the detail thereof; and

(f) the action taken thereon?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : (a) Yes. Sir

(b) to (f). The Oriental Insurance Company Limited 
(OIC) have reported to have received an FIR from CBI. 
Jammu alleging a criminal conspiracy by some Officers/ 
Officials of Oriental. Srinagar to defraud the company 
by removing claim files from the Divisional Office to a 
residential building in Srinagar 204 files were reportedly 
collected by CBI by raiding the house at Srinagar. OIC  
have intimated that 200 more files were collected by 
CBI from the Divisional Office of Oriental The company 
is in touch with CBI to get the results of its investigation 
w here-after the extent of fraud committed would be 
known as also person s invo lved , m aking the  
consequencial actions to follow. However, vigilence  
clearance in respect of an accused Officer who retired 
w.e.f. 31 .8.1996 and opted for pension, has been with­
held

National Renewal Fund

429. KUMARI SUSHILA TIRIYA : Will the Minister 
of INDUSTRY be pleased to state :

(a) whether the National Renewal Fund is facing 
paucity of funds;

(b) if so. the reasons thereof,

(c) whether allocation for National Renewal Fund is 
steadily coming down and renewal programmes referred 
to it have been pending for long;

(d) if so, the reasons therefor;

(e) the details and the present status ot pending 
p ro po sa ls  with th e ir fin a n c ia l ^im plications and  
availability of funds under NRF: and

(f) the details of funds sought by various State 
Governments with particular reference to Maharashtra 
under NRF as per pending proposals and action  
proposed thereon?

THE M IN ISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). National Renewal Fund is not 
facing a paucity of funds to finance schemes permitted 
so far, i.e. Voluntary Retirement Scheme for Central 
Public Sector Undertakings and Scheme for workers 
counselling, retraining and redeployment.

(c) and (d). Budget allocation for National Renewal 
Fund has been declining but no proposals within the 
permissible schemes have been pending for long.

(e) and (f).Th e  department have received proposals 
from State Governments amounting to Rs. 407.86 crores, 
including the proposals from the State Government of 
Maharashtra amounting to Rs. 74.83 crores However, 
the assistance from the National Renewal Fund is 
p res en tly  restric ted  to C e n tra l Public S ector  
Undertakings.



Setting up of Industries in Hilly  ̂ Areas

430 SHRI BACHI SINGH RAWAT BACHDA Will 
the Minister of INDUSTRY be pleased to state :

(a) the num ber of Public  Sector U n de r ta k ing s /  
Industries set up in the hilly areas of Uttar Pradesh 
during the last three years

(b) whether people of hilly areas have been given 
employment in them: and

(c) if not. the reasons therefor9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) ; (a) No Central Public Sector Undertaking/ 
Industry has been set in the hilly areas of Uttar Pradesh 
during the last three years

(b) and (c). Do not arise

Monitoring of Export Obligations 
Under EPCG

431 SHRI SULTAN SALAHUDDIN OWAISI 

SHRI JAI PRAKASH AGARWAL

Will the Min ister of CO M M ERCE be p leased to 
state

(a) w h e th e r  the G o v e rn m e n t  have t ig h te n  its 
m on ito r ing  of expor t  o b l ig a t io ns  under the  Export  
Promotion Capital Goods during the current year;

(b) whether it is also c lose ly  m on itor ing export 
obligation under foreign collaboration approval clause,

(c) if so. the details thereof;

(d) whether his Min istry has sent notices to 38 
companies for not meeting export obligations under the 
foreign collaborations approval clause during the last 
three years;

(e) if so, the outcome of these notices; and

(f) the steps taken to check such practices?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) (a) to
(c) Yes. Sir. Export  Obligation imposed under Export 
P ro m o t io n  C a p i ta l  G o o d s  S c h e m e  and F o re ign  
Co llaborat ion A pprova l are being m on itored on the 
basis of the returns, indicating export performances, 
submitted by firms.

(d) and (e). Yes, Sir. T he s e  c a s e s  are unde r 
adjudication for imposit ion of penalt ies as per terms 
and conditions of the Legal Undertakings filed by the 
companies against fulf ilment of Export Obligation

(f) Close monitoring and review of the performance 
by the firms against their export obligation commitments 
through the returns filed and enforcing the conditions of 
the Legal Undertaking filed by the firms are steps taken 
to check such practices.

Benami Accounts in Banks

432 SHRI I D SW AMI . W il l the M in is te r  of 
FINANCE be pleased to state

(a) w he the r  the G ove rn m en t  are aware of the 
benami accounts having been opened in public sector 
banks particularly in Opera House Branch of Bank of 
India. Fort branches ot the State Bank of Saurashtra 
and Sangli Bank and D.N. Road branch of Standard 
Chartered Bank;

(b) if so. the details thereof;

(c) the action taken aga ins t  the o ff ic ia ls  found 
responsible for opening those bank accounts;

(d) the number of such more accounts in other 
banks in the pr ivate and publ ic  sector all over the 
country; and

(e) the steps proposed to be taken to check the 
opening of benami accounts in the bank?

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) (a) to (e). The information is being 
col lected and will be laid on the Table of the House.

Development of Handicrafts

433 SHRI JAI PRAKASH AGARWAL : Will the 
Minister of TEXTILES be pleased to state

(a) the num ber of p roposa ls  rece ived from the 
Government of Delhi for promotion of handicrafts in the 
Capital during the last three years, year*wise;

(b) the number of proposals out of them pending or 
under consideration as on date;

(c) whether the G overnm en t have prepared any 
scheme for promotion of handicrafts in the capital of
Delhi

(d) if so. the details thereof; and

(e) the amount spent on the promotion of handicrafts 
in Delhi during the last three years and the current year 
till da te9

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA);
(a) and (b). The scheme of the Government does not 
env isage any ass is tance to the State G overnm en ts  
directly including the State of Delhi for promotion of 
handicrafts However, assistance is provided to State 
C o rpo ra t ion /S oc ie t ies  etc The num ber of p roposa ls  
rece ive d  from De lh i S tate Ind us tr ia l  D e v e lo p m e n t  
Corporation (the corporation looking after the promotion 
of handicrafts in Delhi) and from Delhi Tourism during 
the last three years is as under ;-

Years No. of proposal received

1993-94 2

1994-95 3

1995-96 1



All the above mentioned proposals, except one ot
1995-96  relating to renovation of an emporia. have 
been approved.

(c) and (d) For overall development and promotion^ 
of handicrafts in the country, including the State of Delhi 
the schem es which are being implemented include 
training; marketing development support: organisation 
of marketing programme: design development, setting 
up of craft d eve lop m ent centres  and setting  up/ 
renovation of emporia.

In addition to above schemes, a permanent “Dilli 
Haat' has been set up near INA Market. Delhi with a 
view to providing marketing outlet for the artisans of 
Delhi and other States Similarly, the Central Cottage 
Industries Corporation Ltd. (CCIC) and Handicrafts and 
Handloom Exports Corporation Ltd (HHEC) have set 
up their showrooms in Delhi tor marketing of handicrafts 
of Delhi and of other States Delhi has also its emporia 
for sale of handicrafts.

(e) The am ount san c tio n ed  for p rom otion  of 
handicrafts in Delhi under various schem es of the 
Government during the last three years and the current 
financial year is as under -

(Rs in lakhs) 

S.No Year Amount Sanctioned

1. 1993-94  65 .69

2. 1994-95 101.75

3. 1995-96 173.24

4 1996-97 29 .93
(till 20 .11.96)

Limit of Admissible Deduction in 
Income Tax

434 SHRI SOMJIBHAI DAMOR ; Will the Minister 
of FINANCE be pleased to state

(a ) w h e th er the p resen t lim it of ad m iss ib le  
deduction of Rs 1500/- on account of maintenance of 
minor children is inadequate;

(b) it so whether the Government propose to raise 
this ceiling in view of the high expenditure on education 
of children.

(c) if so. the details thereof; and

(d) if not. the reasons therefor9

TH E  M IN IS T E R  O F F IN A N C E  (S H R I P 
CHIDAMBARAM) : (a) to (d). The exemption of Rs. 1500 
provided under clause (32) of section 10 of the Income- 
Tax Act is not on account of maintenance of a minor 
child. Therefor, the question of its adequacy or otherwise 
does not arise No proposal to raise the exemption limit 
is under consideration of the Government.

Garments Export Policy

435. S H R I D P. YADAV : W ill the M in ister of
TEXTILES be pleased to state :

(a) whether the Government have reintroduced the
non-quota exporters  en titlem ent schem e and has 
earmarked a separate category for new investors for
1997-99: and

(b) if so. the details thereof alongwith the reasons 
therefor?

THE M INISTER OF TEXTILES (SHRI R.L. JALAPPA)
(a) and (b). Yes, Sir. In the new G arm ent Export 
E n titlem en t Policy (Q uo ta  Po licy) 1 9 9 7 -9 9  the  
Government have reintroduced the Non-Quota Exporters 
Entitlement System with an allocation of five percent of 
the annual level It would be an additional benefit to the 
non-quota exporters and it is likely to encourage them 
to export more non-quota items. For new investors, a 
separate system has also been earmarked in the new 
Policy with a 10% of annual level.

Winding Up of BIFR

436 SHRI PRADIP BHATTACHARYYA Will the 
Minister of FINANCE be pleased to state :

(a) w h e th e r the G o vern m en t have m ooted a 
proposal to wind up the functioning of the Board for 
Industrial and Financial Reconstruction;

(b) if so. whether the Government propose to adopt 
any other alternative to BIFR to save the sick PSUs 
and

(c) if so. the details thereof?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P 
CHIDAMBARAM) : (a) to (c). Government have initiated 
a total review of Sick Industrial Companies (Special 
Provisions) Act. 1985 (SICA) and the working of the 
Board for Industrial and Financial Reconstruction (BIFR) 
with the intention to bring a new Bill in the Parliament

Export Made by Visakhapatnam  
Export Processing Zone

437. DR. M. JAGANNATH : Will the Minister of 
CO M M ERCE be pleased to state :

(a) the details of units and their production capacity 
which have been allotted land in Visakhapatnam Export 
Processing Zone;

(b) the value of exports made by these units during 
each of the last three years;

(c) the details of units, if any, declared sick before 
they could start commercial production; and

(d) the steps taken by the Government to increase 
the exports from V.E.P.Z.?



THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) (a) and
(b) 1? Industrial units have been allotted land/built up 
space  in V is a k h a p a tn a m  E xport  F}roc ess mg Zone  
(VEPZ) Units are approved and alloted land and built 
up space in Export Processing Zones keeping in view 
factors like level of exports, and value addition projected 
The units which have been allotted space broadly fall 
under the product groups of computer systems and fax 
paper rol ls ready made garm ents  pha rm a ceu t ica l  
products plastic goods automobile wheels beer etc 
Exports from the Zone have commenced only in 1994
95 The value of exports made from VEPZ during 1994-
95 and 1995-96 were of the order of Rs 40 lakhs and 
Rs 09 lakhs respectively

(c) No un its  has been  d e c la re d  s ick  b e fo re  
commencement of commercial production

(d) Steps taken to increase exports from Export 
Processing Zones include broadening of the area of 
activi ty to include trading re-export after re packing/ 
labeling repairs, re conditioning and re-engineering, 
higher access to the domestic market flexible value 
addition norms and simplification of custom procedures 
In addition, the Zone administration are also making 
efforts to attract industrial projects into the Zone through 
suitable publicity measures, addressing Indian Missions 
a b road , c o n d u c t in g  S em ina rs  with e n t re p re n e u rs  
Chambers of Commerce etc

HMT Expansion

438 SHRI S.D.N.R WADIYAR Will the Minister 
of INDUSTRY be pleased to state

(a) whether the Hindustan Machine Tools propose 
to expand its units,

(b) whether it also proposes to revive the units 
which have fallen sick.

(c) whether there is a need for introducing of modern 
technology in the HMT Units, and

(d) if so, the steps taken by the Government in this
regard9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) (a) to (d) HMT has taken steps to modernise 
its operations and improve the functioning of its weaker

units The steps taken include locating joint venture 
partners for technology transfer, f inancial investments 
and modernisation etc

Dues against State Electricity Boards

439 SHRI MANIKRAO HODLYA GAVIT Will the 
Minister of COAL be pleased to state

(a) whether the Coal India Limited continues to 
face a f inancial crunch following failure of the State 
Electricity Boards to pay the coal bills.

(b) it so the details of the dues outstanding against
each SEB as on July 31 1996; and

(c) the steps taken by the CIL to realise its dues 
outstanding against S E B s9

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) (a) Yes, Sir

(b) The details of dues outstanding against each 
State Electricity Board as on 31st July 1996 are given 
in the enclosed statement.

(c) F o l lo w in g  s te p s  ha ve  b e en  take n  by the  
G o v e rn m e n t /C o a l  Ind ia  L im i te d  to re c o v e r  the 
outstanding dues from State Electricity Boards;

(i) Coal India L im ited have been advised to 
supply coal to power util ities only against 
advance payment or Letter of Credit Cash 
and Carry Scheme has been implemented 
with greater rigour since 1st June. 1995,

(ii) R ecove ry  of dues  by way of ad ju s tm e n t  
against energy bills is also being done in 
respect of DVC. BSEB, UPSEB, MSEB and 
WBSEB

(lii) State Governments have been requested to 
p e r s u a d e /e n a b le  S E B s  to c le a r  th e i r  
outstanding dues at the earliest

(iv) Recovery from Plan Assis tance to NCT. Delhi 
t o w a rd s  d u e s  to CIL and the R a i lw a y s  
outstanding against BTPS was made in 1995-
96. This is being continued for 1996-97.

(v) Umpires have been appointed for resolving 
the disputed dues between coal companies 
and State Electricity Boards

STATEMENT
Coal sale dues o f CIL against SEBs/Power Utilities as on 31.7.96

(Rs in crores)

Name of SEBs/ 

1
Disputed Undisputed

3

Total

1. Bihar State Electricity Board

2. Uttar Pradesh State Electricity Board

3. Punjab State Electricity Board________

21 38 

86.23  

130.64

63.90

245.33

39 .96

85.28

331.56

170.60
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4 Tamil Nadu Electricity Board

5. Haryana State Electricity Board

6. Rajasthan State Electricity Board

7 Maharashtra State Electricity Board

8. Madhya Pradesh Electricity Board

9 Gujarat Electricity Board

10. W est Bengal State Electricity Board

11 . West Bengal Power Development Corpn

12. Andhra Pradesh Electricity Board

13. Assam State Electricity Board

14 Karnataka Power Corporation Ltd.

15. Durgapur Project Ltd.

16. Damodar Valley Corporation

17 Delhi Electric Supply Undertaking

18. Badarpur Thermal Power Station

19. National Thermal Power Corpn

20. Calcutta Electric Supply Corpn

21 . Ahmedabad Electric Company

22 Bombay Suburbun Electric Supply

23 Others

Total

MODVAT Scheme For Textile Industry

440. SHRI G VENKATSWAMY ; Will the Minister 
of FINANCE be pleased to state :

(a) whether MODVAT Scheme has been recently 
introduced for revival of textile industry; and

(b) if so. the salient features thereof9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAM BARAM ) ; (a) Yes, Sir.

(b) Salient features of the Scheme are as under -

The Modvat Scheme, which provides for credit of 
excise duty paid on inputs (raw materials, component 
parts and consumables) and capital goods, has been  
extended to processed textile fabrics of cotton and man 
made fibres with effect from the 4th September, 1996. 
To facilitate availment of credit, basic excise duty has 
been imposed on such processed fabrics. As per the 
scheme, manufacturers of processed fabrics can avail 
credit of the excise duty or the additional duty of customs 
paid on yarn. dyes, chemicals, packaging materials and 
capital goods and utilise the credit for payment of excise 
duty on the processed fabrics While composite mills 
having spinning, weaving and processing facilities within 
the sam e factory can avail the Modvat credit of the 
actual duty paid, textile processing uits which procures

2 3 4

57.41 50 .69 108.10

81 .84 33.01 114.85

19.97 15.67 35 .64

378.97 101 40 480.37

19.80 61 .75 81 .55

23 .80 124.95 148.75

15.73 70 .42 86 .15

13.34 65 .44 78 .78

4.44 35 .37 39.81

- 0 .25 0.25

5.23 8.02 13.25

5.97 15.97 21 .94

67 .20 76 .92 144.12

32.71 -3.91 28 .80

189.84 159.45 349 .29

158.22 4 .18 162.40

1.56 6.28 7.84

17.52 -0.71 16.81

0.24 -0 .35 -0.11

7.57 9.84 17.41

1339.61 1 183 .83  2 5 23 .4 4

unprocessed fabrics and processes the same, has been 
allowed Modvat credit on the inputs on “deemed" basis.

In the case of 100%  cotton fabrics (processed) of 
value not exceeding Rs.30 per square meter, basic 
excise duty has been imposed at the rate of 5% ad 
valorem. In addition such fabrics shall be liable to pay 
additional excise duty in liew of sales tax at the rate of 
5%  ad valorem . In respect of other cotton fabrics  
(processed) as well as processed fabrics of man made 
fibres, basic excise duty has been imposed at the rate 
of 12% ad valorem. Such fabrics shall also be liable to 
pay additional excise duty in lieu of sales tax at the rate 
of 8% ad valorem.

The amount of deem ed credit has been fixed as 
follows ;

In the case of 100%  processed cotton fabrics, an 
amount equal to fifty per cent of the basic excise duty 
payable on such fabrics is allowed as “deemed" credit 
In the case of processed fabrics of man made fibres, an 
am ount equal to seventy per cent of the basic excise 
duty payable on such fabrics in allowed as ‘deem ed” 
credit. This deem ed credit is in liew of the duty paid on 
yarn, dyes, chem icals, consum ables and packaging  
materials. The deem ed credit can be availed without 
production of any duty paying document. As regards 
capital goods, Modvat credit is allowed on actual basis.



Scandal Unearthed in ITC

441. SHRI R. SAMBASIVA RAO : Will the Minister 
of CO M M ERC E be pleased to state :

(a) whether recently  a scandal worth about rupees
350 crore has been unearthed by the Directorate of 
Enforcement:

(b) if so. the details thereof:

(c) w hether his Min istry has failed to monitor on 
import and export made by I.T.C.:

(d) if so. the reasons therefor:

(e) w h e th e r  the  G o v e r n m e n t  h a ve  f ix e d  any  
responsib ili ty  for this scandal;

(f) if so, the details thereof: and

(g) the steps taken by the G overnment to check 
such scandals in future?

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M ERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). Enforcement Directorate in the Ministry of F inance 
has taken up invest igat ions in the matter relating to 
suspected contraventions of the provis ions of Foreign 
E xchange  Regu la t ion  Act (FERA), 1973 by ITC. 26 
p re m is e s  of C a lc u t ta .  B om bay . D e lh i .  H y d e ra b a d .  
Madras and Guntur have been searched on 30. 31.10.96 
and 6 .1 1 .9 6  b e s id e s  in te r ro g a t io n  of som e of the 
concerned Directors/Executive (both serving as well as 
retired) of the company, ten of whom have also been 
arrested under the provis ions of FERA, 1973, and all of 
them are still under judic ial custody Investigations in 
this case are at preliminary stage.

(c) and (d). The monitor ing of import and export 
performance of indiv idual companies is not undertaken 
by this Ministry, except where specif ic export obligations 
have been undertaken against Duty Exemptions/re l ie fs 
on import of machinery or other inputs

(e) and (f). S in c e  the  in v e s t ig a t io n s  a re  at 
preliminary stage at present, on conclus ion of the same, 
appropr ia te  action under FERA, 1973 will be taken, 
against all those who are found guilty.

(g) Enforcement Directorate maintains constant vigil 
and w henever any specif ic case/information comes to 
its notice, action, as is warranted under FERA. 1973 is 
taken

Seizure of Mandrax

442 "SHRI G O R D H A N B H A I  JA V IA  : W i l l  the  
Min ister of F INANCE be pleased to state :

(a) the num ber of cases  of se izu re  of M andrax  
registered in Gujarat during each of the last two years: 
and

(b) the steps taken by the Government to check the 
illicit production and smuggling of Mandrax?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
CHIDAM BARAM ) ; (a) As per information available, the 
number of cases of seizure of Mandrax in Gujarat during 
the last two years are as under >

Year No. of cases

1994 6

1995 3

(b) Instructions have been issued to all enforcement 
a g e n c ie s  to m a in ta in  the u tm os t v ig i l  and s tep up 
e n fo rc e m e n t  e f fo r ts  u n d e r t h e  s t r in g e n t  p ro v is io n s  
conta ined in the various Acts. Training is being imparted 
to officers to improve their  ^effectiveness Vehicles and 
c o m m u n ic a t io n  e q u ip m e n t  ha ve  b e e n  p ro v id e d  to 
enforcement agencies. BSF and Coast Guard, who are 
deployed on land and coastal borders, have been vested 
with the powers  unde r the C ustom s Act to in terdict 
narcotic drugs on the border in addition to the Central 
and  S ta te  G o v e r n m e n t  e n f o r c e m e n t  a g e n c ie s  
empowered under the NDPS Act Acetic Anhydride and 
N -a c e ty  la n th r a n a l i c  A c id ,  w h ic h  a re  im p o r ta n t  
in g r e d ie n ts  fo r  i l l ic i t  p ro d u c t io n  of M e th a q u a lo n e  
( M a n d r a x )  ha ve  b e e n  d e c la r e d  as C o n t ro l le d  
S ubs tances ’ under the NDPS Act in 1993.

Export of Carpet

443 SHRI K R IS H A N  LAL S H A R M A  : W il l the 
Min ister of TEXTILES be p leased to state :

(a) w h e th e r  th e  c o u n t r y ’s c a r p e t  e x p o r t  has  
registered an all t imes negative growth during the current 
year;

(b) if so, the details thereof and the main reasons 
for this s teep fall in carpet export ; and

(c) the specif ic measure being taken to improve the 
export of ca rpe t9

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA) 
: (a) and (b) No, Sir Exports  of carpets in value terms 
have shown an increase of about 5 % for the period 
Apri l - A ugus t  1996 com p are d  to the correspond ing  
period of 1995-96. However the growth is less compared 
to the f igures of 1995-96 which stood at 7.56%

The decline in growth rate is attributed to the world 
w ide econom ic  recession wh ich resulted in exports of 
low value carpets i.e G abba and Indo-Nepalese quality 
for which unit value realization is very low.

(c) The spec if ic  m easures  taken to improve the 
export to carpet include: sponsoring of sales-cum*study 
team s abroad; part ic ipa t ion  in in te rna tiona l fairs and 
e x h ib i t io n s ;  o r g a n is a t io n  of b u y e r - s e l l e r ’s m e e ts :  
o v e r s e a s  p u b l ic i t y  and  p u b l ic a t io n  of c a ta lo g u e s :  
conduc t ing  of sem inars  and workshop; import of raw 
w o o l  at n o m in a l  im p o r t  d u ty  and  o r g a n is a t io n  of 
in te rnationa l Carpet Expo-annua l ly  in India.



Interference in the functioning of CBI

444 S H R I UTTAM  S IN G H  PAW AR : W ill the 
Minister of LAW AND JUSTICE be pleased to state ;

(a) whether the attention of the Government has 
been drawn to the news item captioned CBI Counsel 
Quits in protest' as appeared in Hindustan Times dated 
1st October. 1996: and

(b) if so. the facts and the reaction of the Government 
thereon?

THE M IN ISTER OF STATE OF THE DEPARTM ENT  
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTM ENT AND  
D E P A R T M E N T  OF JU S T IC E  (S H R I R A M A K A N T D 
KHALAP) : (a) Yes. Sir.

(b) As only summons, not warrants to appear before 
the Court had been issued, the Government did not see 
any harm in not opposing the bail application.

Pending Court Cases

445. SHRI K.D. SULTANPURI : Will the Minister 
of LAW AND JUSTICE be pleased to state :

(a) the number of criminal cases pending in High 
Courts and the Supreme Court during the last five years: 
and

(b) the steps being taken for early disposal of these 
cases9

THE M IN ISTER OF STATE OF THE DEPARTM ENT  
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTM ENT AND  
D E P A R T M E N T  OF JU S T IC E  (S H R I R A M A K A N T D. 
KHALAP) : (a) The available information is given in 
statement

(b) The Law Commission and various Committees 
have gone into the question of pendency of cases in 
Courts. The Arrears Committee, also known as Malimath 
Committee, submitted its report in this regard in 1990. 
Based on its recomm endations, a Conference of the 
Chief Ministers and Chief Justices of the High Courts 
was held under the Chairmanship of the Prime Minister 
in December, 1993 to consider the problem of arrears 
in Courts. The Resolutions adopted by the Conference 
w ere comm ended to all the State Governm ents/High  
Courts/Union Territory Administrations for necessary  
action. Progress of im plem entation in this regard is 
being reviewed from year to year in the Conference of 
Law Ministers, the last of such reviews was held in 
H yderabad  during N ovem ber. 1995  In addition, a 
Centrally Sponsored Scheme has been introduced for 
providing infrastructural facilities for the Judiciary. This 
will go a long way in supplementing the resources of 
the S ta te s /U n io n  territo ries  in providing the basic  
infrastructural facilities Further, it has been decided to 
create 50 new posts of Permanent/Additional Judges in 
the various High Courts for the early disposal of pending 
cases

STATEMENT

No o f C rim ina l C ases Pending in the H igh C ourts in India

S.No. Name of High Court 1991 1992 1993 1994 1995

1 2 3 4 5 6 7

1. Allahabad 105,462 10 8 .498 116.337 125 .984 12 7 .98 5 (As on 30 .6.95)

2. Andhra Pradesh 2.169 2 .992 3.589 5 .026 5 .744

3. Bombay 12.324 13.315 12.259 13,392 14.681

4 Calcutta 16.362 17.814 19.330 21 ,338 21 .632

5 Delhi 6 .319 7 .604 8,368 8 ,235 8 .600 (As on 30/6 /95)

6, G auhati 3 .893 3 .994 3 .832 4 ,0 29 3 ,915

7. Gujarat 14.603 8.261 10.244 10.584 10.531 (As on 31/3/95)

8. Himachal Pradesh 2 .533 2 .802 3 .282 3 .069 2 .944

9. Jammu & Kashmir 4 .660 4 .578 4 ,983 6 .347 4 ,6 49

10. Karnataka 2.676 2 .527 3 .236 3 ,737 5 ,009

1 1 . Kerala 2 .940 3 .879 5 .389 6 ,036 6 ,174

12. Madhya Pradesh 22 .602 26 .100 29 .045 28 ,713 N.A

13. Madras 25 .767 30 .179 33 .042 32 .539 22 .206

14. Orissa 4 .895 4 ,9 4 6 4 .132 4 ,1 80 4 ,7 89

15. Patna 10.726 12,023 17.776 21,731 2 1 ,6 9 2
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16. Punjab & Haryana 12.239 13 834 18.379 23 491 29.684

17. Ra jas than  15.333 17.1 57 16 918 17.925 19.549

18. Sikkim 2 4 7 . 2  6

Total 265 .505  28 0 .50 7  31 0.148 336 .358  309 790

Pendency of Cases in the Suprem e Court

Year Admiss ion Matters Regular Matters Total

1991 60.354 44 .582 1,04.936

1992 62 316 35 220 97.536

1993 37.549 21.245 58.794

1994 30.967 21.983 52 .950

1995 (As on 1 12.95) 15.81 1 21.357 37.168

Tax Holiday

446. SHRI KASHIRAM RANA

SHRIMATI BHAVANA BEN DEVRAJ BHAI 
CHIKHALIA :

Wil l the Minister of FINANCE be pleased to state

(a) w h e th e r  any p ro p o s a l  f rom  G o v e rn m e n t  of 
Gujarat for reconsidering the backwardness of Taluka 
ins tead  of D istr ic t  as a who le ,  as a p a ra m e te r  tor 
sanct ion ing of Tax Holiday under section 80-IA of Income 
Tax. Act. 1961 is pending with the Union Government;

(b) if so. the stage at which this proposal is pending
and

(c) the time by which it is likely to be d e c id ed9

TH E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CH ID AM BARAM ) (a) Yes. Sir

(b) and (c). A Study Group was constituted in the 
Min is try of F inance to examine the feasib i l i ty  of this 
proposal while identi fy ing the backward areas The report 
of the Study Group is under the considerat ion of the 
G overnm ent.

[ Translation]

Cases Under Income Tax Tribunals

447. SHRI VIJAY KUM AR KHAN DELW AL ; Will 
the M in is te r  of LAW AND J U S T IC E  be p le a s e d  to 
state :

(a) the year-wise details of the cases pend ing with 
the Income Tax Tribunal for the last three years:

(b) the number of cases pending in respect of which 
G overnm en t has appealed: and

(c) the am oun t of in com e-tax  due in respect of 
pend ing c a s e s 7

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND 
D E P A R TM E N T  OF J U S T IC E  (SHRI R A M A K A N T  D. 
KHALAP) : (a) A s tatement is enclosed.

(b) The number of cases pending before the Income- 
tax Appellate Tribunal in respect of which Government 
has appealed was 1.56.040 as on 1.10.1996

(c) The In c o m e - ta x  A p p e l la te  T r ibunl does  not 
maintain any statistics regard ing tax effect involved on 
the appeals filed before it,

STATEMENT

Year-wise Details o f the cases pend ing with the 
Income Tax Appel la te  Tribunal for more than 3 years

Year Appea ls Ref App licat ions Total

1 2 3 4

1975 1 1

1976 1 1

1 979 5 1 6

1980 7 - 7

1 981 13 13

1982 31 - 31

1983 147 147

1984 1 17 1 1 1 8

1985 189 4 193

1986 306 2 308

1987 606 3 609

1988 2 5 57 74 2631



1 2 3 4

1989 41 76 4 41 80

1990 15236 61 15297

1991 3 2 41 9 75 32494

1992 44 9 1 6 501 45417

1993 48143 58 48201

Total 148870 784 149654

Heavy Engineering Corporation

448 SHRI RAM TAHAL CHAUDHARY : Will the 
Min ister of INDUSTRY be pleased to state :

(a) whether there is no dem and for goods being 
manufactured in Heavy Engineering Corpora t ion :

(b) if so. the details thereof and reasons therefor:
and

(c) the steps taken by the Governm ent to remedy 
the situation in this regard9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) (a) No. Sir.

(b) and (c) Though there is adequate dem and for 
g o o d s  b e in g  m a n u fa c tu re d  by H e a v y  E n g in e e r in g  
Corporation, the company is facing constra in ts  due to 
its B IFR re ference , sho r tage  of w o rk ing  cap ita l  and 
seve re  c om p os i t ion  from dom est ic  and in te rna t iona l  
competitors.

G ove rn m en t  is ass is t ing  the co m p a n y  by giv ing 
f in a n c ia l  s u p p o r t ,  e x te n d in g  b a n k  g u a ra n te e s  for  
working capital and in getting orders from other public 
sector undertakings, etc

Jewelleries And Silver Missing From  
Strong Room of I T. Deptt.

449 DR. BALIRAM : Will the M in is ter of FINANCE 
be pleased to state :

(a) whether a large quanti ty of jewelle ries and silver 
has been recently stolen from the strong room of Income 
Tax Departm ent located in Agra Uttar Pradesh:

(b) if so. the details thereof

(c) whether the G overnment have investigated this 
matter: and

(d) if so. the action taken by the G overnm ent against 
the guilty pe rson s9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID A M B A R A M ) : (a) and (b). Yes, Sir. In May 1995 
theft  of the fo l low ing items was not iced from s trong 
room of the Income Tax Department at Agra :-

(1) Parcle No. 56 - Box contain ing silver, bullion 
and gold jewellery valued at Rs. 4.95 Lacs 
be longing to Shri Ram Babu Maheswari.

(2) Packet N o .59 - Box conta in ing gold jewellery 
va lued at Rs 4 72 Lacs be long ing  to M/s 

■ Sunrise Group of Bhavnagar

(c) and (d). The matter is under the investigation of 
the Centra l Bureau of Investigation

[E ng l ish ]

Appointment of Director in State 
Bank of Travancore

450. SHRI P C  T H O M A S  : Wil l the M in is ter of 
F INANCE be pleased to state ;

(a) the date s ince when the post of non-o ff ic ia l  
D irector of State Bank of Travancore is lying vacant and 
the reasons therefor:

(b) w h e th e r  the  A s s o c ia t e  B a n k s  O f f ic e rs  
Associat ion has been [nakmg requests for fill ing up the 
post: and

(c) the time by wh ich the post is likely to be filled
u p 9

T HE  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CH ID A M B A RA M ) : (a) to (c) At present no post of no n ­
off icial d irector on the board of State Bank of Travancore 
is ly ing v aca n t  However, the pos t  of no n -w o rk m a n  
d irec to r  on the board of the Bank has been vacant 
s ince 14th December. 1994. Action has been initiated 
to fill up the post.

Vacant Posts in Law Commission

451 SHRI JAI P R A K A S H  (HAR DO I) : Wil l the 
Min ister of LAW AND JUSTICE be p leased to state

(a) whether the Law Com m iss ion is work ing on ad- 
hoc basis:

(b) if so, the reasons therefor:

(c) the number of posts of Legal Experts lying vacant 
in this Commiss ion and since when;

(d) the reasons for not fill ing up of these vacancies,

(e) whether the G overnm ent propose to accord the 
status of Constitut ional body to this Commission: and

(f) if not, the reasons there for?

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTM ENT AND 
D E P A R T M E N T  OF JU S T IC E  (SHR I R A M A K A N T  D. 
K H A L A P )  : (a) and  (b).  T h e  Law  C o m m is s io n  is 
c o n s t i t u t e d  e v e ry  t h r e e  y e a rs .  T h e  p r e s e n t  Law  
Com m iss ion was const ituted for a period of three years 
from 1.9.1994 to 31.8.1997.

(c) and (d), The Com m iss ion cons is ts  of a Chairman • 
and three full t ime Members. All these posts have been 
fil led up



(e) No. Sir

(f) No need has been felt to give Const i tu t iona l 
status to the Law Commission

[T ra ns la tion ]

Raw Cotton Monopoly Procurement 
Scheme

452 S H R I RAM  N A IK  . W il l  the M in is te r  of 
TEXTILES be pleased to state

(a) whether-any proposal to give long term extension 
to M ah a ra sh tra  Raw Cotton  M onopo ly  P rocu rem en t  
Scheme is under the consideration of the Government

(b) if so. the action taken by the Government thereon:
and

(c) if no action is taken so far the reasons for de lay7

THE MINISTER OF TEXTILES (SHRI R.L JALAPPA)
(a) Yes, Sir.

(b) The Government of India have agreed to extend 
the Raw Cotton M onopo ly  Procu rem ent.  S chem e in 
Maharashtra for two years, from 1st July. 1996 to 30th 
June, 1998 with the st ipu la t ion that there will be no 
financial com m itm ent on the part of Government of India 
and that, in the event of cotton prices fall ing be low 
min imum support price (MSP) levels, no purchases of 
cotton will be made by the Cotton Corpration of India 
in Maharashtra during this period

(c) Does not arise.

[E n g lish ]

Bank Loan to Non-Existing Persons

453. SHRI R A M S A G A R  : W il l  the M in is te r  of 
F INANCE be pleased to state :

(a) whether the Reserve Bank of India has recently 
s o u g h t  de ta i le d  in fo rm a t io n  f rom  F a r id k o t -B h a tm d a  
Kshetriya Gramin Bank for loaning lakhs of rupees to 
non-exis t ing persons;

(b) if so. whether the bank has since furnished the 
information to the RBI;

(c) if so. the details thereof and

(d) the action taken the reon7

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P 
C HIDAM BARAM ) : (a) to (c). Yes, Sir. National Bank for 
A g r i c u l t u r e  & R u ra l  D e v e lo p m e n t  (N A B A R D )  has 
reported that during the recovery proceedings it came 
to the notice of the management of Faridkot-Bhatinda 
Kshetriya Gramin Bank that some borrowers were not 
accepting liability outstanding in their names. The matter 
was investigated by the bank and it has reported that 
in 76 cases involv ing loan amount of Rs.6.52 lakhs 
there  was a doub t of m isu t i l iza t ion /m isapprop r ia t ion  
S o m e  b o r ro w e rs  w e re  no t a v a i la b le  at the  g iv e n  
addresses

(d) The Branch M anager concerned was advised 
by Bank M anagement to hand over charge of the branch 
to another officer. However, he was advised to make 
recovery only in the above mentioned 76 cases and 
report the progress of the recovery to the head office on 
a daily basis. The Bank has decided that efforts should 
be continued to recover the money involved in the fraud 
So far. b a n k  has re c o v e re d  R s .5 8 .0 0 0 /-  f rom  one 
s up p l ie r  and Fte*27..000/- from the B ranch M anager 
Involved in the p ^ e .  The bank has also decided that 
d isc ip l inary  action toge ther  with cr im inal p roceedings 
by taking the help of district authorities may be initiated.

Depletion of the weight of Railways Wagons

454 SHRI SANAT KUM AR M ANDAL : Will the 
Min ister of COAL be pleased to state

(a) whether the Coal India Ltd. (CIL.) and the Indian 
Ra ilways are incurring losses to the tune of Rs 700 
crore a year because of the depletion of the weight of 
the railway wagons:

(b) if so. the details thereof and

(c) the remedia l steps taken in this regard7

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) (a) to (c).-According 
to the information received from the Ministry of Railways, 
the tare weight of wagons is measured at the time of 
p e r io d ic  o v e r h a u ls  in the  ra i lw a y  w o r k s h ip s  and 
discrepancy, if any, is corrected. The railways feel that 
the difference in the printed and actual tare weight in 
between the two overhauls is not signif icant

Coal India Limited, however, feels that the difference 
between the printed and actual tare weight of wagons 
is not insignif icant. This d ifference results is a substantia l 
loss to it Coal India Limited has taken up the matter 
with the concerned railway offic ials

Export of Cars & Jeeps

455 SHRI SOUMYA RANJAN Will the Minister 
of COM M ERCE be pleased to state

(a) whether the Governm ent have formulated any 
schem e to promote the export of cars and jeeps and

(b) if so. the details the reo f7

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M ERCE (SHRI BOLLA BULLI RAMAIAH) (a) and
(b) There is no exclusive scheme formulated to promote 
the export of cars and jeeps However, promotion of 
exports of these items, like other goods in engineering 
sectos. has been the constant endeavour of the Ministry, 
M e a s u re s  ta k e n  in th is  re g a rd  c o n s is t  of va r io u s  
incentives provided in the Export- lm port  Policy. They 
are Duty Exemption Scheme. Export Promotion Capital 
G oods Scheme, Specia l Import Licence. Duty Drawback 
Scheme and Assis tance from Market Development Fund



etc. Eng ineering Export Promotion Council  also provide 
item specif ic  promotional support for better access into 
the world market. Because of these export promotion 
measures/e fforts ,  the exports of cars and jeeps have 
been showing rising trend

Losses Due to Strike For Bonus

456. DR, MURLI MANOHAR JOSHI 

SHRI AJAY CHAKRABORTY

Will the Minister of FINANCE be pleased to state

(a) the names of M in is tr ies /Departm ents  together 
with staff strength which went on strike on the question 
of en hancem en t  of upper limit of bonus in October 
1996. State-wise:

(b) the approximate loss to the Government in terms 
of loss of mandays and

(c) the rea s o n s  for not ta lk ing  a c o n s o l id a te d  
decis ion on the matter9

TH E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CHIDAM BARAM ) (a) and (b). The requisite information 
is not Centrally  maintained

(c) Originally, the proposal for removing eligibil ity 
wage ceil ing for grant of bonus was received from the 
Ministry of Railways The Government, therefore, took a 
decis ion in their favour. W hen dem ands were raised by 
the em ployees of other M in is tr ies /Departm ents  it was 
decided to extend the same benefi t to all Group C and 
D employees of the Central G overnment

Manufacturing of Electric Cars

457 PROF P.J K UR IE N Wil l the M in is te r  of
INDUSTRY be pleased to state

(a) whether the Government propose to encourage 
manufactur ing of Electric Car

(b) if so. the details thereof

(c) the permission so far given and the proposal 
pending with the Union Government, and

(d) the details of incentives if any, being given in 
this rega rd9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b) Yes, Sir. G ove rnm en ts  policy is 
to encourage manufacture of electric cars as such cars 
are em iss ion fr iendly and conserve fossil  fuel. Fiscal 
incentives are being provided to such vehic les.

(c) M anufac tu re  of all types of cars is presen tly  
d e l ic e n s e d .  B e fo re  d e l ic e n s in g .  G o v e rn m e n t  had 
approved  the fo l low ing p roposa ls  for m anufac tu re  of 
electric cars :

(i) Eddy Current (India) Ltd., Kerala

(ii) Pankaj Dubey of New Delhi

The proposal of M/s Maini Amerigon Car Com pany 
(P) Ltd, USA. for setting up joint venture to manufacture 
electric powered car has been approved recently.

(d) T h e  M in is t r y  of N o n - C o n v e n t io n a l  E n e rg y  
Sources grants a subsidy of Rs.2 lakhs tor each batttery 
opera ted pa ssenge r  vehic le (4 wheeler)

Central Grants to States

458. SHRI BHAKTA CH ARAN DAS 

SHRI G O R D H A N B H A I JAVIA :

SHRI M SELVARASU

Will the M in is ter of FINANCE be pleased to state :

(a) whether the Union Governm ent have released 
the  fu l l  a m o u n t / g r a n t s  s a n c t io n e d  to th e  S ta te s  
particular ly Orissa State for the annual plan of 1995-96 
and 1996-97 till date;

(b) if so, the details thereof,

(c) whether some State Governm ents  also sought 
extra f inancia l ass is tance during the last three years, till 
date:

(d) if so. the details thereof alongwith the reasons 
there for;

(e) the am o u n t  ac tua l ly  a l loca ted  by the Un ion 
G overnm en t during the above period; and

(f) the reasons for not prov ided full am ount sought 
by the State G ove rn m en ts9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
C H ID A M B A R A M )  : (a) and  (b) T he  C e n t ra l  P lan  
a s s is ta n c e  c o n s is ts  of n o rm a l  C e n t ra l  a s s is ta n c e ,  
a d d i t i o n a l  C e n t ra l  a s s is ta n c e  fo r  e x te rn a l ly  a ide d  
pro jects .  C entra l a s s is ta nce  for Centra l ly  sponso red  
s c h e m e s  t ra n s fe r re d  to S ta tes  and s p e c ia l  C en tra l  
ass is tance for Area Programmes, The States are given 
f u n d s  u n d e r  a b o v e  i tem s  as per th e i r  s a n c t io n s /  
a l loca t ion .

S ta te m e n t - I  s h o w in g  the  am o u n t  s a n c t io n e d  to 
States for the above said types said types of Central 
ass is tance  and the am oun t re leased the reaga ins t  to 
them is enc losed

(c) to (f) The annual Plans of States are f inalised 
by the P lann ing Com m iss ion  to be funded by States 
own resources. Centrally  al located resources like market 
borrowings, negotiated loans and by Central assistance. 
The annual Plans are fully funded.

The S tates do approach the Central G overnm en t 
for addit ional ass is tance due to specia l c ircumstances. 
The Central Governm ent, keeping in view its resource 
constra in ts  and f inancia l implications, provide addtional 
a s s i s ta n c e  in v e ry  s p e c ia l  c a s e s .  B a s e d  on the  
in fo r m a t io n  a v a i la b le  in th e  M in is t r y  of F in a n c e ,  
S ta tem ent- l l  show ing details of requests received from 
the State G overnm en ts  by this Ministry during 1993-94 
to 1996-97 and the am oun t prov ided the reaga ins t  to 
them till 20 .11 .1996  is enclosed.
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STATEMENT-II

Add it iona l F inancia l Ass is tance Sough t by States and the am oun t P rov ided by  the Min istry of F inance during
1993-94 to 1996-97 (upto 20 11 1 9 96 )

StateS.
No.

1

A 1993-94 

1. A runacha l P radesh

2 H a ryana

3. H im acha l Pradesh

4. J & K

( i )

(")

(tii)

( IV )

5. Kera la

6 M an ip u r

7 M egha laya

( i )

(")

8 N a ga lan d  

(»)

(" )
(ni)

9. Orissa 

(»)

Am ount
(Rs. in crores)

3

200.00
200.00

270.00

178.00

150.72

160.00

150.00

62.79

91 00

42.00

91 .91

55.07

26.61

699.57

P urpose Am ount prov ided 
(Rs. in crores)

For proper deve lopm ent of roads

To liquidate the ou ts tand ings of NTPC

For conversion of APA of Rs. 270.00 
crores into outright grant or long term 
soft loan as also additional Central 
ass is tance of Rs 200 crores for 1993-94 
and Rs. 600 crores during 1994-95,

Reim bursem ent of ba lance claim 
security related expend itu re  of 
Rs 178 00 crores

of

A rrangem ents  for advance paym ent for 
security related expend itu re  estimated 
at Rs. 150.72 crores during 1993-94

To provide addit iona l f inancia l ass is tance 
to enable to meet the ba lance deficit and 
protect the 1993-94 Plan outlay

Specia l a l lo tment of Rs 160.00 crores to 
meet the expenditu re on the reconstruction 
of com m unity  in frastructure and other ut i l­
ities dam aged by the mil itants in the State.

Medium term loan.

To cover the open ing defic it  by an ass is t­
ance either in the form of medium term 

loan or grants

To provide term loan to cover deficit  of 
1993-94 so as to avoid overdraft during 
the year

To convert ways and m eans advance 
into grant.

For convers ion of advance  plan 
assis tance into one t ime grant

To clear the pend ing bills.

For implementat ion of 3rd Pay C o m m i­
ssion Report of the State.

For implementat ion of action plan for 
drought prone area of State for the 
period 1993-94 to 1997-98.

Nil

N il

268 74 as advance 
plan ass is tance

112.50

Nil

Nil

N il

62.79 given as 
advance plan 
ass is tance

48.87 provided as 
advance plan 
ass is tance

Not agreed to

91.91 was p rov ided  
as advance plans 
assis tance which is 
90% grant and 10% 
loan.

Nil

N i l

Nil



1 2  3 4

(ii) 50.00 Addl Market Borowmgs

10. Tripura .

(i) 50 .00 To cover gap in resources tor the year
1993-94

(ii) 100 00 For meeting the repayment liability of the
years 1993*94 and 1994-95 by the State 

* G overnm ent

1 1. Uttar Pradesh

(i) 250.00 Addit ional Market borrow ings to c lear the
overdues of Power F inance Corpora t ion

( i i ) 24 .00 Addit ional ass is tance for debt relief to
non-rural weavers

B 1994-95

1 Andhra Pr

2 Assam

(')

( H )

3 Himachal Pradesh

( i n )

4. J and K

(i)

250 00 For implementing the ba lance com ponent
of AP Irr igation 'l l  Project.

220 00 Addit ional market borrow ing

300.00 Advance plan assis tance for covering the
closing deficit  of 1993-94

550.00 Against ou tstanding loans of Rs. 1100.00 
crores due from neighbouring States on 
account of share of energy from Bhakara 
and Beas M anagem ent Board (BBMB) 
system and supply of power to these 
States.

100.00 To give effect to the Supreme Court's 
order to enhance wages to all the 
daily wages employees in Governm ent 
Sectors in the State

•268.74 To convert the advance plan assis tance
of Rs. 268.74 crores provided during 
1993-94, as outright grant or a long 
term loan.

Advance Plan Ass is tance to cover 
budgetary  defic it

( i t )

( i n )

5. Kerala

733.00 Reschudling of Rs 733.00 crores 
payable during the year 1994*95 
without effecting recoveries

185.00 For Security related expenditu re

100.00 Add it ional m arke t borrowing.

5

15 00

Nil

Nil

118.00

24 00 was provided 
as advance assis t­
ance adjusted at the 
close of the year 
1993-94.

Nil

30 .00

Nil

Nil

Nil

Nil

Rs 973.00
(as specia l plan
ass is tance)

96 55 released by 
M H.A. subsequently .

50 00



1 2 3 4 5

6. M anipur

(i) 35 .00 To liquidate the outstanding liabilities Nil

(ii) 119.00 Special package for economic develop­
ment of Manipur.

Nil

(iii) 10.00 Request for various schemes drawn up 
by the State Government for combating 
militancy.

Nil

7. M eghalaya 50.00 W ays and Means Advance/short term 
loan to clear the overdraft

Nil

8. Nagaland

(•) 152.75 To cover opening deficit, D.A. on ~  
Central Government pattern etc.

12.00 as plan-loan 
and

(ii) 80 .00 Advance Plan Assistance/W ays and 
Means Advance to tide over acute 
financial crisis of the State -

18.00 additional 
central assistance

9. Orissa 2 5 0 .00 Medium term loan to bridge gap in reso­
urces for funding the S tates Annual Plan 
1994-95 .

Nil

10. Punjab 310 .00 To bridge the gap in resources for the 
Annual Plan 1994-95 and completion of 
major Power Projects.

Nil

11 Tripura 150.00 Request for Rs. 50 crores of grant. 
Rs. 100 crores interest free loan and 
10% additional Central assistance.

Nil

12. Uttar Pradesh

(i) 51 .50 For providing 50%  of the expenditure 
of the local cost of Anpara B' Thermal 
Power Project.

Nil

(ii) 24 .00 Additional Central assistance against 
Advance Plan Assistance given in 
1993-94 for debt relief to non-rural 
weavers.

Nil

C 1995-96

1. Arunachal Pradesh 20 .20 For construction of Capital Project. 2.00

2 Andhra Pradesh

(i) 63 6 Additional Central Assistance (ACA) of 
Rs 636 crores as additional Plan support 
for Annual Plan 1995-96.

Nil

(ii) 150 Conversion of W ays and M eans advance 
of Rs. 150 crores into Term Loan.

Nil

(iii) ACA to compensate the State for revenue 
losses due to the implementation of 
Prohibition Policy and also due to 
implementation of Rs. 2 per Kg. Rice 
Subsidy Scheme.

Nil

3 Assam

(i) 50.00 One time grant for Bodoland 
Autonomous Council.

Nil



4. Himachal Pradesh

136.00

516.00

5 J and K

(i) ■

(»•)

(iii)

6 M anipur 

7. Mizoram

71 00

67 .00

155.21

18.50  

11.44

8 Orissa 

9. Punjab

2100.00

259.00

To covert Ways and Means advance given 
in April. 1995 into term loan

To meet State's financial requirements 
on account of closing deficit of Rs 
416.00 crores for 1994-95 and Rs. 100 
crores on account of liability due to 
Supreme Court Judgement on enhance­
ment of wages of daily-wage employees in 
the Government Sectors in the State.

For meeting the requirement of the State 
Government for interim relief to their 
employees on Central pattern.

To provide additional grants to the State 
Government for import of power.

Reimbursement of balance amount 
out of Rs. 251.21 crores related to 
scurity items.

To strengthen State Police Force

Special grant-in-aid to the extent of 
Rs. 11.44 crores which is equal to the 
shortfall in budget estimates of the 
year 1995-96 as against the estimates 
of Tenth Finance Commission for share 
in Central taxes.

To write off loans.

To expedite major Power Projects 
including Ranjit Sagar Dam

Nil

Nil

42.34 provided as 
additional assistance.

Nil

143.16

Information is being 
collected and shall 
be laid on the Table 
of the House.

Nil

Nil

No additional Central 
assistance was 
given However, as a 
result of the d e c i­
sion of Govt, of India 
to w aive  of re p a y ­
ment of Principal and 
Interest during 1995-
96 on acco u nt of 
S p ec ia l Term Loan  
extended to Punjab  
during  1 9 8 4 -8 5  to 
1 9 9 3 -9 4 . S ta te 's  
resources went up by 
Rs 291 crores. This 
in c re ase  was after 
taking into account 
n o n -a v a ila b ility  of 
Special Plan Loan of 
Rs. 600.00 crores in
1995-96 to the State 
Government.



1 2

10. Tripura

11 Uttar Pradesh

( i )

CD

3

18.95

31.00 

772.54

1996-97  

1 Andhra  Pradesh 

(')

(in )

2 B ihar

3 Assam 

(')

(ii)

(in)

(IV)

4 Haryana

(»)

636

150

326 00

30.00

500.00

1000.00

300.00

To meet gap be tween the Tenth F inance 
Com m iss ion (TFC) award and 
estimated devolut ion from the G ove rn ­
ment of India for 1995-96.

For wa iver of loans of weavers  of the 
non-ru ra l areas.

For c learing the dues of Uttar Pradesh 
State Electric ity Board (UPSEB) to Rural 
E lectr i f icat ion Corpora t ion  (REC) upto 
March. 1995 on account of Rural 
E lectr i f ication Program m e in the State

Add it ional Centra l Ass is tance (ACA) of 
Rs 636 crores as addit ional Plan support 
for Annua l Plan. 1995-96.

Convers ion  of W ays  and Means advance 
of Rs. 150 crores into Term Loan

ACA to com pensa te  the State for revenue 
losses due to the implementat ion of 
P roh ib it ion Policy.

Specia l Centra l ass is tance for 
of four irrigation projects

To cover the excess expenditure incurred 
by the State G overnm en t on Internal 
Security m easures in the State during 
1990-95

For tak ing relief and rehabil i ta tion 
m easures for the arson victim famil ies 
in the recent ethin ic d is turbances in 
K okra jhar and B onga igaon  distr icts 
of the State of Assam.

To improve budgetary  resources of the 
State.

Construct ion of the perm anent Capital 
of Assam

To convert med ium term loan of Rs. 300 
crores re leased during 1995-96 as 50% 
loan and 50%  grant.

N i l

N i l

N i l

comple tion

Not agreed to

Not agreed to

Not agreed to.

The State G ove rn ­
ment has been 
advised to take up 
the matter with the 
Plann ing Commi 
ssion

Not agreed to

Under considerat ion.

Nil

State Governm ent 
has been requested 
to take up the 
matter with Planning 
C om m iss ion

Not agreed to.



Himachal Pradesh

(<)

(ii)

J and K

( i ) .

600.00

500.00

800.00

378 50

351 94

67 94

M an ipur

(0 40.00

M izoram

N aga land

( i )

(ID

120.00

45.00

1.25

55.07

For com pensat ion  ot Revenue loss for 
introduction of Prohib it ion in the State

Request for long term soft loan of Rs 
500.00 crores.

For an outright grant or a long term loan 
to meet the recurring liabilit ies due to 
Supreme C o u r ts  Judgem ent as well as 
Punjab Pay Scale revis ions etc

To release the funds on account of 
specia l plan assis tance and specia l plan 
loan at the level of 1995-96

To provide specia l f inancia l assistance to 
bridge the uncovered gap reflected by 
the BE 1996-97.

To defer recovery of Power dues through 
the m echan ism  of Centra l appropria tion 
during the year 1996-97

For release of Rs. 40 crores as one 
t ime f inancia l ass is tance as specia l 
a l location for National Gam es-97 
instead of releasing the amount in
1996-97 & 1997-98.

For release of further Centra l assistance 
for the State Capita l Project

Long term loan to cover the State s 
opening deficit of the year 1996*97.

For carry ing out the land slide studies of 
Kohima town for G eo-E nv ironm enta l 
s tud ies

To clear the pend ing bills of workdone 
but payment not yet made by the State 
Governm ent due to f inancia l crunch of 
the State.

Not agreed to

Not agreed to.

Under consideration.

do-

-do-

S ince Annua l Plan of 
the State G overn ­
ments for the 
current f inancial year 
(1 9 9 6 -9 7 )  have  ye t 
to be  f in a l i s e d ,  a 
v ie w  on th e s e  
r e q u e s ts  w i l l  be 
taken at appropr ia te  
time.

The Ministry of 
H um an Resource 
Deve lopm en t have 
sanct ioned a state 
level tra in ing c o m ­
plex with Centra l 
ass is tance of Rs.
131.00 lakhs A sum 
of Rs 87.50 lakhs 
has already been 
re leased for this 
pu rpose

Not agreed to.

Not agreed to.

Forwarded to P lann­
ing Commiss ion for 
cons idera t ion .

Under consideration,



( iio

(iv)

(v)

10. Punjab

11. Uttar Pradesh

19.34 To make good the shortfall of Rs. 19.54 Not agreed to.
crores due to the difference in estimates 
of share of Central taxes as made by the 
Tenth Finance Commission and share of 
Central Taxes as provided in the Central 
Budget 1995-96.

18.00 Revalidation of the Special Plan Loan of Not agreed to.
Rs 18 crores (out of the special plan loan 
of Rs 30 crores) which was adjusted 
against the additional Central assistance 
of an equal amount.

225 98 Write off of Rs. 225 98 crores of Central Not agreed to
loans to the State.

250 .00  For completion of Ranjit Sagar Hydro- Not agreed to
electric Project (Thien Dam Project)

200 00 Additional funds as W and M advance Not agreed to
for clearance of pending bills of 
sugarcane growers

[T ra ns la tion ]

Prices of coal

459 PROF PREM  SINGH CHANDUM AJRA : 

KUMARI UMA BHARAT I :

SHRIMATI SUSHM A SWARAJ :
SHRI RAVINDRA KUMAR PANDEY :

SHRI SULTAN SALAHUDDIN OWAISI : 
SHRI SANDIPAN THORAT

Will the Minister of COAL be pleased to state :

(a) whether the Government have raised the prices 
of coal of all grades recently;

(b) if so the percentage of the said price rise in 
respect of 4he different grades of coal, grade-wise:

(c) the reasons for the said hike in the prices of 
coal:

(d) the number of times and extent of increase  
made in the prices of different grades of coal during the 
last two years:

(e) the likely impact of such price rise on power,
cement and steel industry; and *

(f) the steps taken by the Government to provide 
superior quality of coal to these industries9

THE M IN ISTER OF STATE OF THE M INISTRY OF 
COAL (SHR IM A TI KANTI S IN G H ) : (a) No. Sir The  
Government has not raised the prices of coal recently.

Pricing of coking coal and A, B and C grades of 
n on -co kin g  co al has b een  d e re g u la te d  by the

Government with effect from 22 .3 .96  Accordingly, the 
Coal India Limited (CIL) have recently revised the prices 
of coking coal and A. B and C grades of non-coking 
coal on 20 .10 .96

(b) The details of percentage increase in prices of 
coking coal, semi-coking coal and A, B and C grades 
of non-coking coal effected by CIL as on 20 .10 .96  over 
the prices fixed on 1 4.96 are given in the enclosed  
Statem ent

(c) The prices of the cokirtg coal and A. B and C 
grades of non-coking coal have been increased to 
compensate for the increase in all input costs

(d) The G o v e rn m e n t has not rev ised  the  
administered prices of coal since 16.6.94 except that 
the prices of D.E.F and G grades of non-coking coal 
produced in W estern Coalfields Limited were revised 
with effect from 22 .3 .96 raising them upto the existing 
grade price of Singareni Collieries Company Limited. 
Subsequent to deregulation of pricing of coking coal 
and A. B and C grades of non-coking coal. CIL has 
increased the prices of these deregulated varieties with 
effect from 1.4.96 and 20 .10 .96 . The actual increases in 
prices of coal on 1.4.96 and on 20 .10 .96  have been 
16% and 10% respectively.

(e) and (f). The likely impact of the recent price 
increase made by CIL on 20 .10 .96  on power, cement 
and steel industries are as under :

Power Rs. 0.04 per Kilowatt

Cem ent Rs. 16.78 per tonne.

Steet Rs. 152.70 per tonne.



The steps taken by the CIL to supply superior 
quality of coal to power, steel, cement, railways and 
defence sectors are as under :

(i) Careful segregation of shales and stones 
from  co al, s iz in g /c ru s h in g  of coal and  
elimination of stone boulder at the time of 
sizing/crushing.

(ii) Revision of grades of coal on the basis of 
extensive sampling/analysis.

(iii) Posting of Quality Control Officer or siding- 
in-charge in each colliery to supervise proper 
loading.

(iv) Regular sampling analysis at loading points 
through public an a ly s is  or th ird p arty  
agencies.

STATEMENT

Percentage of increase in the pr ices of coking coal, sem i-Cok ing coa l and A,B and C grades of non-cok ing coa l  
effected on 20 ,10.96 by Coal India Lim ited over the pr ices o f  these grades of coa l f ixed on 1.4.96.

Category Grade For CCL. SECL 
ECL (Raniganj) 
and SP mines 
only for ECL)

For BCCL 
MCL, ECL 

(Mugma and 
Salanpur 

Area only)

For
MCL

For
W CL

Non-coking

Coking Coal

Sem i-Coking

A

B

C

Steel Grade-I 

Steel Grade-ll 

Washery Grade-I 

Washery Grade-ll 

Washery Grade-Ill 

W ashery Grade-IV

Grade-I

Grade-ll

Note CIL Coal India Limited
CCL Central Coalfields Limited

SECL : South Eastern Coalfields Limited

ECL Eastern Coalfields Limited

BCCL Bharat Coking Coal Limited

NCL Northern Coalfields Limited

MCL Mahanadi Coalfields Limited

WCL ; Western Coalfields Limited

[Eng l ish ]

12.06%

12.14%

8.14%

8 .02%

8.03%

8 . 10%

8.15%

8 .02%

8.03%

Shortage of Raw Jute

460. SHRI JAGAT VIR SINGH DRONA : Will the 
Minister of TEXTILES be pleased to state

(a) whether due to acute shortage of Raw Jute and 
the decline in the prices of produced goods, many jute 
factories are of) the verge of closure or thinking of 
closing of their shifts till the new arrivals of raw jute; 
and

12.06%

12.14%

8.14%

12.06%

12.07%

12.03%

1 2 .10%
12.07%

12.04%

8 .02 %

8.03%

12.04%

12.07%

8.14%

8 .02%

8.03%

8 .02%
8.03%

8 .02%

8.03%

(b) if so, the steps being taken or proposed to be 
taken by the Government to stop the closure of these  
mills?

THE M INISTER OF TEXTILES (SHRI R.L JALAPPA);
(a) and (b). At present sufficient quantities of raw Jute 
are available at reasonable prices. All mills out of 73 
units in the country except three mills one in UP. one 
in B ih ar and one in W est B en g a l are p res en tly  
functioning normally. The mill at U P. and the mill at 
Bihar are lying closed for more than ten years. The



work of the Mill at West Bengal has been affected by 
work suspens ion from 14 1 1 1996 however. Government 
of W e s t  B e n g a l  has  a l re a d y  s ta r te d  c o n c i l i a t io n  
proceed ings for reopening of this unit and it may resume 
production shortly

[ T r a n s l a t i o n ]

Joint Venture with Germany

461 KUMARI UMA BHARATI 

SHRI PANKAJ CHOW DHARY

W il l  the M in is te r  of T E X T IL E S  be p le a s e d  to 
state

(a) whether the Government propose to set up an 
Indo-German Joint Venture garment industry in India:

(b) if so the details thereof and

(c) the time by which a final decis ion is expected 
in this regard9

THE MINISTER OF TEXTILES (SHRI R.L JA IA P P A )
(a) No Sir

(b) and (c) Do not arise

Investment in Bihar from Bank Deposit

462 SHRI JAGDAMBI PRASA D YADAV Will the 
Minister of FINANCE be pleased to state :

(a) the am oun t depos ited  by the pe rsons  in the 
banks in Bihar and other States and the amount invested 
therefrom in these States during the last three years

(b) the  re a s o n s  fo r  not u t i l is in g  the  re q u is i te  
percentage of amount in those States and the steps 
being taken to improve it:

(c) the per-capita amount of bank loan d isbursed in 
Bihar and other States during the above period and the 
reasons for its low disbursal

(d) whether the G overnment are aware that due to 
the shortage of banks in the remote areas of Bihar the 
State has been becoming more and more backward: 
and

(e) the steps taken to improve the situation in this 
d i re c t io n 9

TH E  M IN IS T E R  OF F IN A N C E  (S H R I  P
C H ID AM BARAM ) (a) to (e) The information is being 
col lected and will be laid on the Table of the House to 
the extent available.

Balance of Trade

463 P R O F R A S A  S IN G H  RAWAT W ill  the
Min ister of C O M M ERC E be pleased to state

(a) the va lue of the import and export made during
1996 till date:

(b) the present posit ion of foreign trade of India and 
the steps be ing taken by the G overnm ent for mainta in ing 
ba lance be tween import and export: and

(c) the steps taken by the Governm ent to s trengthen 
export and reduce the import of the country and also to 
s treng then the com m erc ia l ties with various bordering 
c o u n t r ie s 9

THE M IN ISTER OF STATE OF THE MINISTRY OF 
C O M M E R C E  (SHRI BOLLA BULLI RAMAIAH) (a) and
(b). As per la test available DGCI & S data. India s exports 
during Apri l-Sept. 96 are valued at US S 16 14 bi llion 
and imports are va lued at US $ 17 95 billion

Export during Apri l-Sept. 1996 have grown by 9 9% 
over the levels of the correspond ing period of the last 
year The imports during Apri l-Sept..  1996 have increased 
by 5.2% over the level of the corresponding period last 
year

The ba lance of trade represented by the excess of 
exports over the imports for Apri l-Sept 1996 is placed 
at US $ - 181  bi llion

(c) The key to narrowing the trade deficit  lies in 
increasing the level of exports Export promotion is a 
con t inuous activity and steps are being taken from time 
to t ime in consulta t ion with trade and industry

C o m m erc ia l  t ies with var ious border ing countr ies  
a re  r e v ie w e d  f rom  t im e  to t im e  t h ro u g h  b i la te r a l  
d iscuss ions ,  exchange of industry and trade de legat ions 
as w e l l  as t ra d e  a g re e m e n ts  B i la te ra l  t ra d e  w ith  
ne ighbour ing  countr ies  is rev iewed period ica lly  under 
th e  i n s t i t u t io n a l  p r o v is io n s  in the  b i la te r a l  t ra d e  
a g re e m e n ts  (except in the case  of P ak is tan) Trade 
p rom otion m easures are also taken at the SAARC forum 
A S A A RC Preferentia l Trading A rrangem ents  (SAPTA) 
provid ing for tariff pre ferences on in in tra-regional trade 
on many items has becom e opera tiona l in Decem ber 
1995.

[Enghs h]

Bank Loans in West Bengal

464 SHRI BIR SINGH MAHATO : Will the Min ister 
of F INANCE be p leased to state :

(a) the total amount of loan disbursed under each 
category  by the various banks located in West Bengal 
during the last three years and in the current year so 
far: and

(b) the pe rcen tage of such loans in com parison to 
the total deposits  in banks during the same period?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID A M B A R A M )  (a) an d  (b).  T he  o u t s ta n d in g  
advances  of banks in West Bengal in different category 
during the years 1993-94. 1994-95. 1995-96 and 1 996 '
97 (upto Sep tem ber 30. 1996) and also the percen tage 
of such advances to total depos it  as furnished by United 
B an k  of Ind ia , the  C o n v e n o r  B an k  for  S ta te  Le ve l



Bankers Committee in West Bengal are given below

O u t s t a n d i n g  A d v a n c e s

(Amount in Rs crore)

Year Priority Sector Priority Non Grand
AgricuE Indus­ Serv ice Sector Priority Total

tu re tries Sector Total Sector
Sector Sector Total

1, Year ended 31 03 94 885 01 1634.12 1097,52 3616 .65 71 04 42 10721 07

2. Year ended 31.03.95 966.44 1 920 1 6 1 152.77 4 039 .37 85 50 58 1258° 95

3 Year ended 31.03 96 1065 62 2019 05 1293.01 43 77 .6 8 10066 03 14443 71

4 Half Year ended 1225 46 2251 33 1512.82 4999 61 11552 88 16552 49
30 .09 .96
(P ro v is io n a l)

Outstanding Advances as Pi^rcentage of Total Deposits

Ye a r Priority Sector Priority N o n Grand
A q r i c u I - Indus Service Sector Pr lonty Total

t u i e tries Sector Total Sector
Sector Sector Total

1 Year ended 31 03 94 4 1 1 7 59 5 09 16 79 32 99 49 79

2 Year ended 31 03 95 4 01 7 95 4 78 16 75 35 48 52.24

3. Year ended 31.03.96 3 9 1 7 40 4 74 16.05 36 94 53 00

4 Half Year Ended 3 81 7 03 4 70 15.54 35 93 51 48
30.09 96 
(P rov is ionah

[ T r a n s l a t i o n ]

Integrated Handloom Village Development Scheme

465 SHRI SHIVRAJ SINGH

SHRIMATI BHAVNABEN DEVRAJ BHAi 
CHIKHALIA

W il l  the  M in is te r  of T E X T IL E S  be p lea ded  to 
state

(a) whether the G overnment propose to cover more 
v i l la g e s  u n d e r  the  I n t e g r a t e d H a n d lo o m  V i l la g e  
Deve lopm ent Scheme during the current year:

(b) if so the details thereof State-wise and

(c) if not the reasons there for9

THE MINISTER OF TEXTILES (SHRI R.l. JALAPPAi
(a) Yes. Sir

(b) and (c). There is no specific State-wise target 
se t  u n d e r  the  S c h e m e .  S a n c t io n  of P ro je c ts  are 
cons idered on the basis of proposals  received from the 
State G overnm ent

Foreign Exchange Reserve

466 SHRI K A C H A R U  BHAU RAUT Wil l  the 
Min ister of FINANCE be pleased to state

(a) the present posit ion of foreign exchange reserve 
of the country; and

(b) the amount of foreign exchange earned through 
exports during the last ye a r9

TH E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CHIDAM BARAM ) (a) India s foreign exchange reserves 
including gold and SDRs am ounted to US $ 23,768 
million on November 8 1996

i b ' A p e r  the  q u ic k  e s t im a te s  of b a la n c e  ot 
paym en ts  t h e  a m o un t  of fo re ign  e x c h a n g e  earned  
through exports during the y e a r  1995 96 is placed at 
US $ 32.4 67 million

[ E n g l i s h ]

Loan at Concessional Rates to SSI

467 S H R I RANK A J C H O W D H A R Y  . W il l  the 
Minister of FINANCE be pleaseo to -■* :<te

(a) whether the G overnm ent have recently reduced 
the amount ot loans available a1 ^uncebsional rates to 
the small scale industr ial sector

ib) if so, the reasons therefor:

(c) whether the Governm ent propose to review it< 
decis ion keeping in view its adverse effect on the trade 
activit ies in the country, and

(d) if not the reasons there for9



T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CH ID A M B A RA M ) : (a) to (d). The Reserve Bank of India 
(RBI) has reported that no dec is ion has been taken 
recently  by it to reduce the amount of loans to small 
sca le  in d u s tr ia l  (SSI) s e c to r  at c o n c e s s io n a l  rates. 
However, as a m easure of rationalis ing the interest rate 
structure lending rates have been linked to the size of 
the loan way back in 1990 The existing lending rates 
for SSI are as under :

Credit  Limits Rate of Interest

(i) Upto and inclusive of 12% per annum
Rs. 25.000/-

(n) Over Rs 25,000/- and 13 5% per annum
upto Rs. 2 lakhs

(tii) Over Rs 2 lakhs Banks are free to
determ ine the 
interest rate

Bank Frauds

468. . SHRIMATI GEETA M U K H E R JE E  : Wil l the 
Min ister of FINANCE be p leased to state

(a) whether in view of the increasing incidents of 
frauds in nationalised banks. G overnm en t propose to 
set up an independent audit com m iss ion for banks on 
the lines of comptro lle r  and Aud itor-Genera l;

(b) if so. the details thereof: and

(c) if not. the other alternate steps proposed to be 
taken to check such large scale frauds in b a nks9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
CH IDAM BARAM ) : (a) No, Sir.

(b) Does not arise

(c) S ta tu to ry  A u d i t ,  C o n c u r re n t  A u d i t ,  o n -s i te  
inspection and off-site inspection by RBI are some of 
the checks in existence at present. In order to s trengthen 
the s u p e rv is io n  of c o m m e r ic a l  b a n k s ,  a B o a rd  of 
F inancial Supervis ion has been set up by the Reserve 
B an k  of Ind ia T he  ex is t ing  s y s tem  re la t ing  to the 
formulat ion of audit policy and appo intment of auditors 
is c o n s is t e n t  w i th  in te r n a t i o n a l  s ta n d a r d s .  A u d i t  
Committees of the Boards of public sector banks examine 
cases of frauds, prob lems of house keeping which may 
lead to frauds ,  in spec t ions ,  in terna l contro l Sys tem s 
and fo l low -up  act ion on R B I ’s inspec t ion  reports. In 
addition, the Board for F inancia l Supervis ion has set up 
a sub-com m ittee  on Audit  to de term ine the criteria for 
a p p o in tm e n t  of a u d i to rs  and  fo r  s t re n g th e n in g  the  
Concurrent Audit system.

[T ra n s la tio n ]

Illegal Extraction of Coal

469 PROF. RITA V E R M A  : Will the M in is ter of 
COAL be pleased to state :

(a) the  n u m b e r  of c o m p la in ts  re c e iv e d  by the  
G ov e rn m e n t  regard ing il legal ex trac t ion  of coa l from 
the c losed mines of BCCL and the num ber of cases 
reg istered with the police stations during the last three
years.

(b) the reasons for c losure of the above mentioned 
mines and the time by which these are lying c losed: 
and

(c) the action taken against the persons responsib le 
for such il legal extraction of c oa l7

THE MINISTER OF STATE OF THE MINISTRY OF 
C O A L  (S H R IM A T I K A N T I S IN G H ) : (a) As pe r  the  
in formation received from Coal India Limited, there has 
been no illegal extraction of coal from the m ines closed 
during the last three years in Bharat Coking Coal Limited 
(BCCL). Therefore, no case of illegal extraction of coal 
from the c losed mines was regis tered with the police 
stat ions by BCCL and no action was taken against the 
persons responsib le  tor this type of illegal extraction.

(b) and (c). Does not arise in v iew of answer to part
(a) of the question

[E ng l ish ]

Pension Scheme for Employees of L.I.C.

470. SHRI VIJAY PATEL : Wil l the M in is te r  of 
FINANCE be p leased to state ;

(a) w h e th e r  the Life Insu rance  C o rpo ra t ion  has 
in troduced a pension scheme for its employees;

(b) if so, the details and the date of its in troduction;

(c) the categories of em ployees covered under this
schem e:

(d) w hethe r  the pre -1986 retirees have not been 
covered under this  scheme;

(e) w h e th e r  the G o ve rn m en t  have  rece ived  any 
rep rese n ta t io n  for ex tend ing  the pens ion  sch e m e  to 
p re -1986 retirees; and

(f) if so, the reaction of the G overnm ent thereto?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID A M B A R A M ) : (a) Yes. Sir.

(b) The S chem e was in troduced with effect from
1.1 1 .1993  w ith  an op t ion  to tho se  ret ir ing be tw e e n
1 1 ,1 9 8 6  and  1.1 1 .1 993  to jo in  the  S c h e m e  a f te r  
return ing the benefi ts paid, with interest. The details are 
con ta ined in the LIC (Employees) Pension Rules, 1995



w h ich  were  pub l ishe d  in E x tra -O rd ina ry  G aze tte  on 
28.6.1995. These Rules were laid on the Table of the 
House on 8.12.1995.

(c) The Schem e covers all the employees of LIC 
retiring or dying after the prescribed dates

(d) Yes. Sir.

(e) and (f). Yes. Sir. The cut off date of 1.1.1986 was 
adopted on the line of the commercia l banks as well as 
the RBI and on the basis of an understanding reached 
by the LIC m anagem en t  with its em p loyees unions 
Further, while the Pension Scheme was being finalised, 
LIC had g iven  to u n d e rs ta n d  tha t  it w ou ld  not be 
possib le for it to trace the records of those employees 
who had retired before 1 1 1986. In view of the reasons 
stated above it would be difficult for the Government to 
extend the cut-off date beyond 1.1.1986

[Trans I a t ion]

Industries based on Agriculture. 
Forest and Mines

471. SHRI DATTA MEGHE : Will the Minister of 
INDUSTRY be pleased to state :

(a) w h e th e r  the G o v e rn m en t  p ropose, to set up 
industr ies based on Agriculture, forests and mines in 
the country;

(b) if so, the details thereof.

(c) whether the State G overnments have sent any 
proposal to the Union G overnment for approval in this 
regard:

(d) if so. the details thereof. State-wise: and

(e) the decis ion taken by the Government till date 
in this regard9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). Under the liberalised industrial 
policy, it is for the entrepreneurs to propose to set up 
industr ies in any sector including industr ies based on 
a g r ic u l tu re ,  fo re s ts  and m ines .  D u r ing  the pe r iod  
January. 1994 to October. 1996. a total number of 389 
L e t te rs  o f  In te n t  w e re  g ra n te d  u n d e r  In d u s t r ie s  
(Development and Regulation) Act, 1951 for setting up 
industries based on agriculture, forests and mines in 
the country,

(c) to (d). 15 Industr ial Licence applications were 
re c e iv e d  f ro m  the  S ta te  G o v e rn m e n ts  i.e. f rom  
Karnataka, Madhya Pradesh. Orissa, Tamil Nadu and 
U t ta r  P ra d e s h  for  s e t t in g  up in d u s t r ie s  ba s e d  on 
agriculture, forest and mines Out of the above, 2 Letters 
of Intent were granted

[E ng l ish ]

Under/Over Invoicing

472. SHRIMATI MEIRA KUMAR : Will the Minister 
of F INANCE be pleased to state :

(a) whether in the light of recent discovery of over 
invoic ing of imports and under invoic ing of export by 
ITC. the  m e a s u re  the  G o v e rn m e n t  have ta k e n  or 
proposed to be taken to check this evil from the import/ 
export  trade: and

(b) the number of such cases involving more than 
rupees Ten Lakhs seized during the last three years9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P 
CH IDAM BARAM ) . (a) The Government has specia lised 
in te l l igence and inves t iga t ion  agenc ies, such as the 
D i r e c to r a te  of R e v e n u e  I n te l l ig e n c e  and the  
Enforcement Directorate, which are functioning at the 
national level, to detect such cases of over invoic ing of 
imports and under-invoic ing of exports. These agencies 
function in addition to Specia l Investigation Branches in 
the Custom Houses who also detect and invest igate 
such cases at the points of entry/exit  of goods in to/out 
of the country. All these agencies are em powered to 
take suitable action under the existing laws, such as 
the C us tom s Act. 1962 and the Fore ign  E x c ha ng e  
Regulation Act, 1973 so as to punish the defaulters.

(b) The information is being collected and will be 
laid on the Table of the House

Performance of SCICI

473 SHRI SHANTILAL PARSOTAMDAS PATEL .

SHRI DINSHA PATEL :

Will the Min ister of F INANCE be pleased to state :

(a) the main objectives for setting up of the Shopping 
Credit and Investment Company of India (SCICI):

(b) whether the said com pany failed to perform the 
job entrusted to it by the Government: and

(c) if so. what was the performance of the com pany 
dur ing  the last three years and the rem ed ia l action 
wh ich have been taken by the G overnm ent to effect 
improvement in the recovery of outstanding loans?

TH E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
CH ID A M B A RA M ) : (a) SCICI was set up to continue the 
activ ity of lending to and developing the Indian Marine 
industr ies of shipp ing and f ishing after the abolit ion o1 
the erstwhile Shipp ing D eve lopm ent Fund Commit tee 
(S D F C ) .  In o r d e r  to s a fe g u a r d  a g a in s t  th e  r is k s  
associated with exclusive lending to shipping and fishing 
industries. SCICI later on. diversif ied its portfolio into 
areas like in frastructure and general industry This has 
he lped  SCIC I inc rease  its pro f i tab i l i ty  and also the 
borrowing capabil i ty  to and its shipping activities. It was 
also a s s ign ed  the job of m anag ing  the asse ts  and



l iabilities of the erstwhile SDFC and meeting some the 
erstwhile com m itm ents  on behalf  of the G overnm ent of 
India

(b) and (c) No. Sir The actual sanc t ions  to the 
shipp ing and fishing sectors during the last three years 
are as under

Year

1 993 ' 94 

1 994*95 

1 995-96

S h i p p i n g

571 81 

550 20 

557.48

(Rs in Crores) 

F i o h i n q

29 93 

23 16

15.00

SCICI has recovered Rs 354 50 crores (against 
Rs 464 1 1 c ro re s  o u ts ta n d in g  as p r in c ip a l  as on
2 4 1987 and Rs 500 21 crores disbursed subsequently )  
as principal and Rs 170 67 crores on account of interest 
from both shipping and f ishing com pan ies assisted by 
erstwhile SDFC till 1995-96

Sugar Mills under BIC

474 SHRI RAJIV PRATAP RUDY Will the Minister 
of TEXTILES be pleased to state

(a) w h e the r  su g a r  mil ls  unde r  the Brit ish India 
Corporation (BIC) are incurring heavy losses and have 
been declared sick:

(b) if so. the details of the working and operational 
losses suffered by the each sugar mills under BIC during 
the last three years and

(c) the steps taken by the Governm ent to revive 
these mil ls9

THE MINISTER OF TEXTILES (SHRI R L JALAPPA)
(a) There are no sugar mills under the admin is trat ive 
contro l of the Brit ish India Corpora t ion However the 
Cawnpore Sugar Works Ltd in which BIC holds about
47 share has been incurr ing losses and has been 
declared sick by the Board for Industrial and Financial 
Reconstruction.

(b) As reported by the com pany the details of losses 
suffered by four units of Cawnpore Sugar W orks Ltd 
during the last three years are as follows

(Rs in lakhs)

Unit 1993-94 1994-95 1995-96

M arhow rah (-(150.00 (-) 212.00 (-) 357.00

Gauri Bazar (•) 153 00 < . 312 00 (-) 321 00
Factory

Padrauna (+) 752.00 (4! 540 00 (-) 209 00
Factory

K athku iyan ( + } 165.00 H  5 00 (-) 306 00
Factory

(c) S in ce  the  c o m p a n y  is not a P ub l ic  S e c to r  
Undertak ing, the Centra l G overnm ent has not prepared 
any rev iva l p lan to its reh ab i l i ta t ion .  The  rev iva l of 
C a w n p o r e  S u g a r  W o r k s  L td is p r e s e n t l y  u n d e r  
cons iderat ion of the BIFR

Investment Policy of FIPC

4 / 5  SHRI N NAS AH IB M.K PATH . W il l the 
Minister of INDUSTRY be pleased to state ■

»a i whether Foreign Investment Promotion Council  
(FIPC) have reviewed the investment policy in power 
Telecom In fras truc ture  and real es ta te sector with a 
v iew to identi fy  and work out s tra teg ies to get more 
investm ent from deve loped  countr ies  like U S A  and 
Japan

(b) if so the details  thereof:

(c) the details of marketing strateg ies worked out 
by FIPC for the new policy package, and

(d) the present s tatus of the policy changes effected ' 
proposed and results the reo f9

THE M INISTER OF INDUSTRY (SHRI M URASOLI 
MARAN) (a) to (d) The FIPC has been constituted to 
facil itate Foreign Direct Investment (FDI) into India by 
u n d e r ta k in g  p ro m o t io n a l  ac t iv i t ies .  Th is  will  invo lve 
identif ication of the countr ies and regions from which 
FDI would f low and also of the sectors and projects in 
In d ia  w h ic h  w o u ld  be s u i ta b le  fo r  s u c h  fo re ig n  
investm ent

Seizure of Foreign Currency

476 SHRI M O HAN RAWALE Will the Minister of 
F INANCE be p leased to state

(a) w hether foreign currency worth Rs 2 70 crore 
w a s  s e iz e d  at Ind ira  G a n d h i  I n te rn a t io n a l  A i rp o r t  
recently.

(b) if so the details thereof and

(c) the arrests made so tar in this regard9

THE M IN IS T E R  O F- F IN A N C E  (S H R I  P 
C H ID A M B A R A M ) (a) to ^cj Yes Sir the off icers of 
Customs Preventive. IGI Airport, New Delhi in tercepted 
a passenger on the night of 1st November. 1996 and 
recovered foreign currenc ies of d ifferent countr ies, in 
various denom ina t ions  equivalent to Rs. 2 70.91.602/ 
concea led in readym ade garments packed in a suitcase 
The pa s s e n g e r  was p ro ceed ing  to B angkok  by Thai 
A irways Flight No 315. Investiga t ions have revealed 
invo lvem ent of two more persons in the case. All the 
three persons have been arrested.

ODA Assistance from Japan

477 DR KRUPASINDHU BHOI Will the Minister 
of F INANCE be p leased to state

{aj the year s ince  w hen his M in is try  has been 
receiv ing Official Deve lopm ent A gency (ODA) assis tance 
from Japan:



(b) the amount of ODA assis tance is being received 
from the above country during the current f inancia l year: 
and

(c) the m anner in wh ich  the ODA ass is tance  is 
be ing u t i l ised9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CH ID A M B A R A M ) : (a) The  G overnm en t of India has 
been receiv ing Official Developm ent Assis tance (ODA) 
from Japan since 1958

(b) and (c). Amount of ODA to be provided by the 
G overnm ent of Japan during the current f inancial year 
is Yen 132.746 mil lion for the following projects.

S No Name of Project Million Ye
—- .. - ---------------------------------------------------------  ------------------- --------------------------------------  ------------------  — _ ----------------  .. _

1 Northern India Transmission System 
Project

8.497

2. West Bengal Transmission System 
Project

1 f .087

3 Umiam Hydro Power Station 
Renovation Project

1.700

4 Tuirial Hydro-Electric Power Station 
Project.

1 1 .695

5 Simhadn Thermal Power Station 
Project

19.817

6. Delhi Mass Rapid Transport System 
Project

14.760

7 Calcutta Transport Infrastructure 
Deve lopm ent Project

10.679

8. Eastern Karnataka Afforestation 
Project

15,968

9. Tamil Nadu Afforestation Project 13.324

10 Kerala Water Supply Project 11 ,997

1 1 Rajghat Canal Irrigation Project 13.222

Mismanagement in Central Bank of India

478. SHRI BHIMRAO VISHNUJI BADADE Will 
the Min ister of FINANCE be pleased to state

(a) w h e th e r  the G o v e rn m e n t  are aw are  of the 
m ism anagem ent and non-uti lisation of assets by Central 
Bank of India in and around Mumbai resulting in huge 
f inancial losses: and

(b) if so. the action being taken against the off icials 
found guil ty and steps p roposed  to be taken in the 
matter to make up the losses9

TH E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CH IDAM BARAM ) (a) and (b) Central Bank has reported 
that most of the assets  owned by the Bank in and 
around M umbai have been put to proper use except for 
a premises in Belapur area which is in partial use due 
to non -ava i lab i l i ty  of in fras truc tu ra l fac il i t ies  With a

g ra d u a l  im p r o v e m e n t  in t r a n s p o r t a t io n  and  
com m unica t ion facil ities the Bank is in the process of 
shift ing some of the admin is tra t ive departments to this 
premises. Steps such as construction of residentia l flats, 
leasing out some portion of the premises, etc are also 
b e in g  take n  by the B a n k  to m ake  fu l l  use of the 
prem ises.

[Trans la t ion ]

World Bank Loan

479 SHRI N.J. RATHWA :

SHRI RADHA MOHAN SINGH :

SHRI O P JINDAL .

SHRIMATI SUSHM A SWARAJ

PROF PREM SINGH CH A N D U M A JR A  :

Will the Minister of FINANCE be pleased to state :

(a) whether the World Bank President had visited 
the various regions of the country during October 1996 
and held d iscussion with various high level officials of 
the Government.

(b) it so the de ta i ls  of the  d isc u s s io n s  held in 
various meetings during his tour:

(c) the areas in which the W orld Bank President 
offered more assistance, and the number of cases in 
which assistance was sought and the number of projects 
in which he had taken a decis ion to cancel them: and

(d) India s total debt to the World Bank as on date 
and the total in terest be ing paid to the W orld  Bank 
annually on this deb t9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
CH IDAM BARAM ) : (a) to (c) During his visit to India in 
Oct 1996 the World Bank P res ident had toured the 
states of Maharashtra. Karnataka and Orissa as well as 
New Delhi and had extens ive  consu l ta t ions  with the 
Prime Min ister F inance Min ister. Agr icu ltu re M in is ter 
Chief Ministers of the states and other ministers and 
senior Govt. Officials at both State and Central levels 
Discussios with the Bank President focussed on issues 
such as ongoing World Bank Projects in the Country 
the future pipeline of the World Bank assistance, how 
to improve util ization on ongo ing pro jects and on Indian 
economy The World Bank President was requested by 
the States as well as the Centre to provide assistance 
in a re a s  s u c h  as p o w e r  a g r i c u l t u r e  s o c ia l  and 
Infrastructure sectors. The World Bank agreed to support 
investments in infrastructure, f iscal adjustment, poverty 
a l leviat ion, social,  agricu ltu re  secto rs  and for private 
sector developm ent,

(d) India's total external debt liability to World Bank 
including IDA was US S 25802 225 mil lion as at the 
end of Sept 96 The total interest paid to World Bank 
was US $ 902 million during 1995 96



[E ng l ish ]

Textile Mills in Maharashtra

480. SHRI NARAYAN ATHAWALAY 

SHRI ANAN T GUDHE :

W i l l  th e  M in is te r  ot T E X T IL E S  be p le a s e d  to 
state

(a) w h e th e r  a la rge n u m b e r  of tex t i le  m il ls  in '  
M aharashtra  particularly  in Vidarbha region are sick tor 
over 10 years.

(b) if so. the details regarding performance of these 
s ic k  u n i ts  and  fu n d s  p r o v id e d  fo r  th e i r  r e v i v a l /  
modern isat ion/upgradat ion during the past three years 
mil l-w ise, and

(c) th e  d e ta i ls  of the  p lan  of a c t io n  u n d e r  
consideration/f ina lised for revival for these textile units; 
and.

(d) the names of 'the units likely to be c losed in 
Maharashtra and the plan of action for rehabil i ta tion of 
w orkers?

THE MINISTER OF TEXTILES (SHRI R L JALAPPA):
(a) As on  31 10 96. 55 c a s e s  of te x t i le  m i l ls  in 
M a h a r a s h t r a  w e re  r e g is te r e d  w i th  th e  B o a rd  fo r  
Industria l and Financial Reconstruction (BIFR) as sick . 
including cases of 2 mills in V idarbha region

(b) and (c) Out of the 55 textile mills. 25 cases of 
texti le mills were identif ied by the BIFR for revival Draft 
Scheme has been sanctioned by the BIFR in 20 cases. 
Draft Schem e circulated in 3 cases and Draft Schem e 
sanct ioned by AAIFR in 2 cases Funds are prov ided by 
Central F inancial Institutions as per their norms

(d) The  B IFR has issued w ind ing  up o rd e rs  in 
respect of the fo llowing mills

Seth Industries Ltd Lokmanya Mills Ltd : New Great 
Eastern Spg. and W vg Co Ltd ; M adhavnagar Cotton; 
Mac Ltd.; Seth Wollens Ltd Emrald Wollen Mill; Philcot 
Textiles Ltd ; A lpana Textile Processing Pvt Ltd : Pratap 
W vg and Mfg. Co. Ltd and Pulgaon Cotton Mills Ltd

Workers of c losed mills become el igible for getting 
rel ief under the Textile W orkers  Rehab i l i ta t ion  Fund 
after the appo intment of Official L iquidator by the High 
Court to takeover the assets of the mills

Financial Crunch in Non-Banking Financial 
Companies

481. SHRI TARIQ ANWAR Will the Min ister OF 
F INANCE be p leased to state :

(a) w he the r  the non-bank ing f inancia l com pan ies  
are facing f inancia l crunch;

(b) if so. the reasons therefor;

(c) whethe r  the Governm ent propose to issue som e 
fresh gu ide lines to meet the crisis; and

(d) if so. the details thereof?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I  P. 
‘ CH ID AM BARAM ) : (a) and (b) The depos it-accep tance 
ac t iv i t ie s  of N B F C s  are g o v e rn e d  by N o n -B a n k in g  
Financial Com pan ies  (Reserve Bank) Directions. 1977 
issued by R e se rve  Bank un de r  C h a p te r  DIB of the 
R e s e rv e  B a n k  of Ind ia  Act.  1934 . The a g g re g a te  
deposits  of NBFCs increased from Rs 46.411.6 crore 
as at the end of March. 1994 to Rs 60.762.8 crore 
(p r o v is io n a l )  as at the  end  of M a rc h .  1996 .  T he  
substant ia l increase in deposits  shows that the NBFCs 
are not facing any f inancia l crunch.

(c) and (d). R e c e n t ly  the  R e s e rv e  B a n k  ha ve  
announced a package of measures such as freeing of 
interest rate ceiling on depos its  and removal of cei ling 
on the quantum  of deposits  for NBFCs which fully comply  
w i th  th e  R B I 's  d i r e c t io n s  a n d  g u id e l in e s .  T h e s e  
m e a s u re s  w o u ld  e n a b le  the  la rge  s ized  N B F C s to 
mobil ise substant ia l resources by way of public deposits

Norms for Bonus

482 SHRI SA N TO S H  KUM AR GANGW AR .

PROF OM PAL SINGVl NIDAR :

SHRI I D SWAMI

SHRI M A N IK R A O  HODLYA GAVIT :

Will the Min ister of F INANCE be pleased to state :

(a) the norm s and criteria f ixed tor de term inat ion 
and  p a y m e n t  of b o n u s  to v a r io u s  c a t e g o r ie s  of 
e m p lo y e e s  of U n io n  G o v e r n m e n t  and  C e n t ra l  
U n d e r ta k ing s  as a p p l icab le  fo r  the  d is b u rs e m e n t  of 
bonus in the current f inancia l year (1996-97) vis-a-vis  
those appl ied dur ing  the last year:

(b) the total increase env isaged in the payment of 
bonus consequent upon the recent decis ion to lift the 
bonus ceiling:

(c) w h e th e r  th e  G o v e rn m e n t  have  re fe rred  the  
overall quest ion of Bonus to the Pay Commission for 
future:

(d) if so, the details thereof:

(e) whether the reference of bonus formula to the 
Pay Com m iss ion is likely to de lay the submiss ion and 
implementat ion in of Pay Com m iss ion Report: and

(f) the efforts being made to exped ite  the report of 
the Com m iss ion without further de lay9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
CH ID A M B A RA M ) : (a) The existing el igibil ity ceil ing and 
ca lcu la t ion  cei l ing for pa ym en t  of Product iv i ty  L inked 
Bonus and adhoc Bonus during the current year vis-a- 
vis those appl ied during the last year are as indicated 
in the S tatement enc losed. The paym ent of Bonus to the 
employees of Public Sector Undertak ings is made as 
per the prov is ions con ta ined in the Payment of Bonus 
Act as am ended from timt to t ime.



(b) Approximately, Rs. 219 crores.

(c) and  (d). Yes. Sir. The  de ta i ls  are g iven  in 
G o v e r n m e n t  R e s o lu t io n  No. 5 ( 1 2 ) /E .M l /9 3  d a te d  
19.11.1996 (Copy enclosed).

(e) No. Sir.

(f) C o n c e r te d  e f fo r ts  are b e in g  m a d e  by the  
Commission to expedite the report and it is expected to 
be submit ted soon

STATEMENT

S.No. Category  of em ployees Eligibility ceiling (pm) 
94-95 95-96

(i) PLB for Railway Rs 4500
e m p loyees  cei l ing

(ii) PLB for P & T and Rs 3500
other Deptts. employees
who are covered by 
their  respective PLB 
schem e.

(ii i)a Adhoc bonus for Rs. 3500
em ployees  not covered
not covered by any PLB 
schem es.

-do-

Calculat ion ceiling (pm) 
94-95 95-96

No cei l ing 
for Gr. C and D

-do-

Rs. 2500

Rs 2500

Rs. 3500

No
change

-do-

-do-

(To be Published in the Gazette of India Extraordinary 
Part-I, Section-I)

G overnment of India 
Ministry of F inance 

Department of Expenditure

RESOLUTION

No 5 (12)/E.II I /93. The G overnment have decided 
that the Terms of Reference of the Fifth Centra l Pay 
Commiss ion as contained in this Ministry's Resolution 
of even number dated 9th April, 1994 and am ended 
vide this M in is try ’s Resolu tions of even number dated 
12th January, 1995, 17th July. 1996 and 24th October, 
1996 shall  be further amended by the addition of a new 
para 2 (h) below para 2(g) as under.

2(h): “ To e x a m in e  the v a r io u s  m e th o d o lo g y  
employed for determination and payment of 
P r o d u c t iv i ty  L in k e d  B o n e s  (P LB )  in the  
M in is tr ies and Departments of the Centra l 
G o v e rn m e n t  and recom m end  the genera l 
p r in c ip le s  and c o n d i t io n s  w h ic h  s h o u ld  
g o v e rn  p a y m e n t  of b o n u s  and  a lso  to 
re c o m m e n d  the  s p e c i f ic  p a ra m e te rs  fo r  
evo lv ing  bonus formulae for each M in is try  
and Department where PLB schem es are in 
Force at present.

The Commission rr.ay also examine the ad 
h o c '  b o n u s  s c h e m e  in fo r c e  in th o s e  
Departments where PLB schemes are not in 
operation with a view to recommending the 
d e s i ra b i l i t y  and fe a s ib i l i t y  of in t ro d u c in g  
productiv ity linked incentive schem e and may 
r e c o m m e n d  a s p e c i f ic  f o r m u la e  fo r

determin ing the productiv ity  index and other 
related pa ra m e te rs '1

Ordered that the Reso lu t ion  be pub l ished in the 
Gazette of India

O rd e re d  th a t  a c o p y  o f  th e  R e s o lu t io n  be 
communica ted to Fifth Central Pay Commission.

O rd e re d  th a t  a c o p y  of th e  R e s o lu t io n  be 
c o m m u n ic a te d  to M in is t r ie s / D e p a r tm e n t s  of th e  
Government of India, State Governm ents /Admin is tra t ions 
of Union Territories and all others concerned.

Sd/- 
(N.K Singh)

Secretary to the G overnm en t of India.

Consensus on Critical Trade Issues

483. S H R I M A D H A V R A O  S C IN D IA  : W il l  the  
Min ister of CO M M ERCE be pleased to state :

(a) whether the G overnm ent had organised a high 
le v e l  m e e t in g  of th e  19 d e v e lo p in g  c o u n t r ie s  in 
September 1996 for evolv ing a consensus  on critical 
trade issues prior to the meeting of the World Trade 
Organ isa tion; and

(b) if so. the details of issues d iscussed and the 
ou tcom es the re to9

THE MINISTER OF STATE OF THE MINISTRY OF 
C O M M ERCE (SHRI BOLLA BULLI RAMAIAH) (a) and
(b).  In d ia  had  c o v e n e d  a h igh  le v e l  m e e t in g  of 
develop ing countries in New Delhi on 28-30 September 
1996 for facil itating an exchange of v iews on the new 
issues p roposed by some countr ies  for d iscussion at



the  fo r th c o m in g  S in g a p o re  M in is te r ia l  C o n fe re n c e  
(S M C ) of the  W o r ld  T rade  O rg a n is a t io n  (W TO ) in 
Decem ber 1996 The meeting, which was attended by
14 countr ies d iscussed the four new issues sought to 
be b ro u g h t  on to the fu tu re  ag enda  of the W TO  
I n v e s tm e n t  L a b o u r  S ta n d a r d s  G o v e r n m e n t  
P rocu rem en t  and Com peti t ion  Policy and Rules The 
work  of the Committee on Trade and Environment of the 
W TO  was also d iscussed At the end of the meeting, a 
s ta tement was issued by the Chairman on the com m on 
perceptions of the Group on these issues. A copy of the 
conclud ing statement of the Chairman ot the meeting is 
enc losed as Annexure

Annexure

A meeting was convened by India of a cross section 
of develop ing countr ies in the South East Asian. South 
Asian African and Latin American regions tor facil itating 
an exchange of views on some so-called New issues 
whi ch are bei ng p r oposed  tor d i scuss i on  at the 
Singapore Ministerial Conference (SMC) of the W TO in 
Decem ber 1996 These New issues cover Investment 
L a b o u r  S ta n d a rd s .  G o v e rn m e n t  P r o c u r e m e n t  and 
C o m p e t i t i o n  P o l icy  and R u le s  The M e e t in g  a lso  
discussed trade and environment with reference to the 
ongo ing  w o rk  in the W TO  C om m it tee  on Trade and 
Env ironm ent

The Meeting was of the unan imous view that the 
SMC offers an opportunity to take stock of the IJrugury 
R o un d  A g re e m e n ts  and th e i r  im p l ic a t io n s  to r the  
multi latera l trading system The Meeting agreed that the 
most important item on the agenda of the SMC should 
be a substant ive review of the imp lementat ion of the 
Uruguay Round Agreements  since the entry into force 
of the W TO m January 1995

The M eeting noted that certa in M em bers  of the 
W TO  are pushing lor in it iation of d iscuss ions  in the 
W T O  by way of an e d u c a t i v e  p r o c e s s  on the  
relationship between trade and Investment on the ground 
that there is a close linkage between the two, It is being 
argued that having achieved considerable l iberalisation 
of border measures in relation to trade, the next area 
of liberalisation should cover trans-national investm ents  
The underly ing assum ption appears to be that t r a n s ­
national investments are invariably good for the global 
d e v e lopm e n t  p rocess  and if rnult i la tera l ly  nego t ia ted  
rules govern ing such investments can be put in place 
both t rade and d e v e lopm e n t  will be p rom oted  on a 
g lobal scale

It was ielT by partic ipants that while investment., 
have a Imkaue with trade they also have an important 
l inkage with the development process as a whole In 
the present system of Nationl States each country rriu:-- 
be free to pursue its own national development strategies 
and to decide the role to be played by foreign investment 
in a c h ie v in g  v a r io u s  d e v e lo p m e n t  g o a ls  H e n c e  
d e c is io n s  reg a rd ing  the polic-ies to be ad o p te d  tor

permit t ing foreign investment into a country should be 
left square ly  within the com petence  and jurisdiction of 
the G overnment of each country. There is a serious flaw 
in the proposit ion that what is good for trans-nat iona l 
inves tm ents  is also necessa r i ly  and a lways good for 
deve lopm en t Trans-national investm ents  can have, in 
d i f fe re n t  c i rc u m s ta n c e s ,  e i the r  p o s i t iv e  or n e ga t iv e  
effects on overall em p loym ent creation and main tenance 
of jobs in the small scale and cottage sector, techno logy 
t r a n s fe r  and a b s o r p t i o n  e n v i r o n m e n t ,  r e g io n a l  
deve lopm ent,  poverty a l lev iat ion and the like. Unless 
properly regulated to suit the national interests of each 
country  the impact of t rans-na t iona l investm ents  can 
tu rn  out to be more adverse  than favourab le. Thus, 
while countries are trying to promote inward investments 
au tonom ous ly  m different degrees and some countries 
have more liberal inward investment regimes, the effort 
to b ind all c o u n t r ie s  into a c o m m o n  f ra m e w o rk  ot 
disc ip l ines concern ing t rans-nat iona l investm ents  does 
not in the view of many partic ipants appear to be well- 
cons idered and equitable The Meeting noted that the 
U N C T A D - 1X C o n fe r e n c e  has  a l r e a d y  m a n d a te d  
UNCTAD to study all aspects of the investment issue, 
in c lu d in g  an M u l t i la te ra l  A g re e m e n t  on In v e s tm e n t  
(MAI). Many partic ipants telt that UNCTAD is the most 
appropr ia te  forum to undertake an educa tive  process 
s ince the WTO is a negotiat ing and ru le-making forum 
Besides dupl ication is to be avoided These partic ipants 
noted that the WTO is m andated to look into the need 
for supplementing the provis ions conta ined in the TRIMS 
A g re e m e n t  in 1999-2000. by w h ich  t ime de ve lop ing  
countr ies  would have had the benefi t  of d iscuss ions  
and study in UNCTAD.

With regard to Competi t ion Policy and Rules, the 
Meeting noted that various proposa ls  are currently under 
exam ina t ion  in G eneva The M ee ting  ag reed  tha t  at 
p r e s e n t  m a n y  d e v e lo p in g  c o u n t r ie s  do  no t  h a v e  
competit ion laws and that competit ion policy is a highly 
com plex subject which needs carefu l study and analysis. 
The Meeting noted that the UNCTAD-IX Conference at 
M idrand has mandated UNCTAD to examine the issue 
re lat ing to com pet i t ion  law of part icu lar  re levance  to 
d e ve lopm e n t  carry out ana ly t ica l wo rk  on restr ic t ive 
bus iness practices and assist deve lop ing countr ies in 
formulating necessary domestic  competit ion polic ies and 
legis lat ions Keeping in view the expert ise of UNCTAD 
in th is  a rea  the M e e t in g  a g re e d  tha t  d e v e lo p in g  
countr ies  would benefit  from the results of the study 
and analysis  in UNCTAD The Meeting also agreed that 
a n a ly s is  and  e x a m in a t io n  in U N C T A D  s h o u ld  be 
com prehens ive  and should also look into trade policy 
m e a s u r e s  h a v in g  a n t i - c o m p e t i t i v e  e f fe c ts .  M a n y  
pa r t ic ipan ts  agreed that keep ing  in v iew the l inkage 
between investment and competit ion policy, it would be 
b e n e f ic ia l  for the d e v e lo p in g  c o u n t r ie s  if bo th  the 
subjects are taken up in the W TO for cons iderat ion as 
part of the TRIMS review, together in 1999-2000. as 
envisaged in the TRIMS Agreem ent after the analytical 
work has been comple ted in UNCTAD.



The delegations expressed their full commitment to 
the pursuit of national policies to protect labour rights 
and advance labour welfare. However, the Meeting was 
of the unanimous view that there is no theoretical or 
empirical evidence establishing a clear linkage between 
trade and labour standards. The Meeting expressed 
concern about the persistent efforts to bring this non­
trade issue on to the agenda of the WTO notwithstanding 
the fact that the International Labour Organisation (ILO) 
is an appropriate forum to look into the issue and has 
requisite competence and expertise in the area. The 
Meeting concluded that the subject of labour standards 
should not be brought into WTO in any form.

On Government Procurement, the Meeting felt that 
developing countries should at this stage continue to 
retain the option of joining the plurilateral Government 
Procurem ent Agreem ent only as and when they 
perceive this to be beneficial to them. The Meeting 
agreed that it would be necessary to get more 
clarifications about some proposals on this subject to 
consider w hether a m ultilateral agreem ent on 
government procurement is desirable.

The issue of trade and environment has been 
discussed in the W TO Com mittee on Trade and 
Environment (CTE) for about two years now. It has been 
recognised that the linkages between trade and 
environment are complex, but that trade is not the primary 
cause of environmental problems. Major areas for further 
work include, inter alia, the relationship between the 
m ultilateral trading system and the M ultilateral 
Environment Agreements (MEAs), and the effect of 
environm ent m easures on the market access of 
developing countries, particularly the need to safeguard 
and enhance their market access and make available 
Environmentally Sound Technologies and Products (EST 
& Ps) on fair and most favourable terms for meeting 
environmental obligations. The Meeting recalled the Rio 
Principles recognising the need to take into account the 
development context of environmental standards, to 
avoid unilateralism and disguised protectionism on 
environmental justifications, and to acknowledge the 
common but differentiated responsibilities in addressing 
environmental problems. The Meeting also felt that 
consideration should be given to the transfer of EST & 
Ps to developing countries, on favourab le, non­
commercial and equitable terms in suggesting effective 
approaches to address environmental problems. There 
was a strong objection to unilateral action and disguised 
protection through trade m easures taken for 
environmental purposes. Many delegations agreed that 
the present Article XX of the GATT 1994 is adequate to 
address all legitim ate trade measures taken for 
protection of the environment. The Meeting gave 
importance to the removal of all trade restrictions and 
distortions that have negative effects on environment. It 
was agreed that further work is required on all issues 
identified under the ten items before the CTE.

The delegations expressed satisfaction that this 
Meeting has contributed positively towards building up 
better understanding about New Issues'. The Meeting 
emphasised the need to continue this process of mutual 
consultations and exchange of views in Geneva as well 
as the Capitals during the run-up to the SMC.

The Chairman warmly thanked all distinguished 
delegates for taking the trouble to join this Preparatory 
Meeting at relatively short notice and for their excellent 
free and frank contributions which led to a very beneficial 
exchange of views. He hoped that the delegates had 
enjoyed their brief stay in India and wished all overseas 
delegates a safe return .home.

Changes in Policies for EOUs/EPZs

484. SHRI NAMDEO DI WAT HE : Will the Minister 
of COMMERCE be pleased to state :

(a) whether the performance of Export Oriented Units 
and Export Processing Zones is satisfactory;

(b) if not, whether the Government propose to 
review the policies for the functioning of EOUs and 
EPZs; and

(c) if so, the details thereof alongwith the areas 
where changes are proposed to be effected?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) 
Exports from Export Oriented Units and Export 
Processing Zones have been growing steadily. During 
1995-96 exports from EOU/EPZ units registered a growth 
of 32% over the previous year, which is quite satisfactory.

(b) and (c). Do not arise.

Social Package for PSUs

485. SHRI SARAT PATTANAYAK : Will the Minister 
of INDUSTRY be pleased to state .

(a) whether Government propose to formulate a 
social package for major Public Sector Undertakings in 
the country; and

(b) if so the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). At present there is no proposal 
to formulate a general social package for major public 
sector undertakings. Taking suitable enterprise-specific 
measures is a continuous process.

Banking Ombudsman Scheme

486. SHRI MULLAPPALLY RAMACHANDRAN : 
Will the Minister of FINANCE be pleased to state :

(a) the places and insitutions covered under the 
Banking Ombudsman scheme so far;



(b) the number of cases settled by each of the 
ombudsman till date;

(c) whether the Government propose to extend the 
scheme to Regional Rural Banks and Insurance and 
other Financial Institutions also; and

(d) if so, the details thereof?

THE M IN IS T E R  OF FIN A N C E (SH R I P. 
CHIDAMBARAM) : (a) and (b). Reserve Bank of India 
(RBI) have so far appointed 11 Ombudsmen under the 
Banking Ombudsman scheme. The institutions covered 
under the Scheme are commercial banks and scheduled 
prim ary cooperative banks. The names of the 
Ombudsmen, location, jurisdiction, date of appointment 
and number of complaints settled etc. are given below

S. Name of Location Date of Jurisdiction Complaints
No. Ombudsmen of office appointment withdrawn/

settled as a 
result of 

Ombudsman 
initiatives 

(as on 30.6.1995)

1. Sim B.N. Shetye Mumbai 14.6.95 Maharashtra and Goa 10

2. Shri A.K. Pandya Bhopal 14.6.95 Madhya Pradesh 5

3. Shri B.L. Chadha New Delhi 14.6.95 Delhi, Haryana, J&K and 
Dist. Gaziabad in U.P.

31

4. Shri J.C. Lynn Bangalore 24.6.95 Karnataka 8

5. Shri R.C. Kapoor Chandigarh 24.6.95 Himachal Pradesh, Punjab, 
and Union Territory of 
Chandigarh

17

6. Shri R.K. Ragala Hyderabad 4.10.95 Andhra Pradesh 9

7. Shri J.P. Sharma Patna 8.10.95 Bihar 25

8. Shri O P. Sodhani Jaipur 11.1.96 Rajasthan 13

9. Shri G.C. Agarwal Kanpur 24.5.96 Uttar Pradesh excluding Distt. 
Ghaziabad

■

10. Shri H.N. Das Guwahati 5.6.96 Assam, Arunachal Pradesh, 
Meghalaya, Nagaland, 
Mizoram, Tripura.

11. Dr. Sitakant Mahapatra Bhubaneshwar 28.9.96 Orissa -

(c) and (d). RBI does not have any proposal at 
present to extend this scheme to Regional Rural Banks 
and All India term lending financial institutions. There is 
also no proposal for setting up a Ombudsman for Life 
Insurance Corporations as it already has an elaborate 
grievance redressal m achinery which is working 
satisfactorily. However, it has been agreed, in principle, 
to set up an ombudsman for the General Insurance 
Corporation.

Multinational Companies

487. SHRI HARIN PATHAK :
SHRI R.L.P. VERMA :

Will the Minister of IN D USTRY be pleased to 
states :

(a) whether certain multinationals had evinced 
interest to take over Bharat Heavy Electricals Ltd. (BHEL)

and also some other Public Sector Undertakings either 
in part or as a whole;

(b) if so, the details thereof;

(c) whether BHEL has entered into joint vontures 
with some multi-nationals;

(d) if so, the details thereof and the adventage to 
be derived from such joint ventures; and

(e) the impact of taking over of Public Sector 
U ndertakings by m ulti-national com panies on 
indigenous industry?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) No, Sir.

(b) Does not arise.

(c) BHEL is in the process of establishing two Joint 
Venture Companies for which Government approval has 
been given recently.



(d) The details of the proposed Joint Venture 
Companies are as follows :

(i) The Joint Venture with General Electric 
Company. USA is for Repair and carrying 
out after-Sales-Servicing of GE designed Gas 
Turbines operating in India and in some other 
countries.

(ii) The Joint Venture with Siem ens A .G ., 
Germany is for carrying out. in India and in 
some other countries, Plant performance 
Improvement (PPI) of old Fossil Fuel Power 
Plants which are operating at Low Plant Load 
Factors (PLF) and having poor availability

A dva n tag es

Following are some of the advantages likely 
to accrue :

(i) Enhanced business for BHEL.

(ii) Availability of more power from existing 
ageing fossil fuel power plants at a lower 
cost and better utilisation of GE designed 
gas turbines.

(iii) Availability in India of the state-of-the-art 
tachnologies for the after sales servicing 
business would lead to increased customer 
satisfaction.

(e) Does not arise.

Losses to Oriental Insurance Company

488 SHRI BANWARI LAL PUROHIT : Will the 
Minister of FINANCE be pleased to state :

(a) whether the Government have ordered any 
inquiry into the losses suffered by the Oriental Insurance 
Company Limited during 1995-96;

(b) if so, the factors responsible therefor;

(c) the time by which the inquiry report is likely to 
be submitted to the Government, and

(d) the other steps proposed to be taken to bring 
this company out of red?

THE M IN ISTE R  OF FIN AN CE (SH RI P, 
CHIDAMBARAM) : (a) No, Sir.

(b) The company has reported that a net loss of 
Rs.45.97 crores was incurred by them during the 
financial year 1995-96. This is mainly on account of an 
expenditure of about Rs.121 crores incurred by them 
towards the wage revision to all classes of employees, 
increase in gratuity liability, and the additional liability 
towards the recently introduced pension scheme to their 
employees, which was given retrospective effect from 
1.1 .1986. Besides, on account of increase in the 
premium income of the company on net basis, the 
reserve strain for unexpired risk has also gone up by 
about Rs. 67 crores.

(c) Does not arise.

(d) The impact of wage revision, and the introduction 
of pension scheme which was given retrospective effect, 
necessitated payment of arrears, which is a one time 
liability The impact will be substantially less in the 
succeeding years. Besides, the performance of the 
company is continuously monitored by the Board of 
Directors of the company which inter-alia includes, the 
Chairman of a nationalised bank, a representative of 
the General Insurance Corporation and a Government 
nominee.

Import of Newsprint

489. SHRIMATI JAYAWANTI NAVINCHANDRA  
MEHTA : Will the Minister of COMMERCE be pleased 
to state

(a) whether the Government propose to reintroduce 
the actual user condition on import of newsprint to 
encourage consumption of domestic paper,

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLIRAMAIAH) . (a) to
(c) There is presently no proposal under consideration 
to amend the existing Policy for the import of newsprint 
which has been recently subjected to tariff regulations.

Performance of Banks

490. SHRI K.P. SINGH DEO : Will the Minister of 
FINANCE be pleased to state :

(a) the perform ance of different public sector 
commercial banks during each of the last three years 
and in 1996 so far;

(b) whether some of the Commercial banks are 
incurring huge losses;

(c) if so, the details thereof during the above period, 
year-wise; and

(d) the steps taken to improve the performance of 
the loss making banks?

THE M IN IS T E R  OF F IN AN CE (SH RI P. 
CHIDAMBARAM) : (a) to (c). The Profits & Losses of 
Public Sector Banks during last three years i.e. 1993- 
94, 1994-95 and 1995-96 (latest available) is given in 
the enclosed statement. (Minus sign indicates losses.)

(d) Banks have been advised to strengthen their 
credit appraisal m achinery and exercise close 
supervision and control over advances. In the 
documents containing performance obligations and 
commitments, nationalised banks have been asked t& 
prepare action plans on the following key areas

(i) Improvement in Organisational set up.



(ii) Improving productivity levels including  
mechanisation in key/selective areas and 
containment of staff.

(iii) Human resources development.

(iv) Improvement in house-keeping and internal 
control.

(v) S trengthening vigilance m achinery and 
deterrent action against erring officials.

(vi) Profit planning and improvement in profit 
levels.

(vii) Mobilisation of low cost deposits; and
(viii) Reduction in Non-Performing Assets.

In the case of loss making banks RBI has placed 
restrictions on staff growth, opening of branches for 
general banking business and ban on capital 
expenditure. These measures are expected to improve 
the profitability of these banks.

STATEMENT

Profit/Loss Position of Public Sector Banks
(Amount in Crores)

Name of the Bank 1993-94
Oper.
Profit. Net Profit

1994-95 _  1995-96 ______
Oper. Oper.
Profit. Net Profit Profit. Net Profit

State Bank of India 1532.84 275.04 1951.01 715.50 3030.13 831.60
State Bank of Bikaner & Jaipur 47.62 6.50 72.73 8.04 112.25 5.75
State Bank of Hyderabad 120.57 24.48 159.81 43.60 200.39 50.00
State Bank of Indore 38.85 3.65 56.84 9.09 62.81 12.08
State Bank of Mysore 53.25 2.39 61.35 .2 .92 100.84 25.63
State Bank of Patiala 113.56 29.14 111.34 32.64 185.67 52 14
State Bank of Saurashtra 44.22 5.50 67.11 14.00 93.26 -230.31
State Bank of Travancore 94.51 9.34 103.02 20.70 117.86 26.20

Total Profit for SB Group 2035.42 356.04 2583.21 646.49 3923.21 1023.44

Total Loss for SB Group - - - - - -230.31

Allahabad Bank 22.84 -367.72 30.42 -76.36 103.21 5.p2
Andhra Bank 18.66 -162.25 13.13 -43.57 61.67 11.07
Bank of Baroda 726.82 66.15 774.87 175.54 877.27 204.27
Bank of India 204.80 -1089.15 317.10 50.36 473.86 276.48
Bank of Maharashtra -33.86 -296.93 26.98 * -40.80 66.49 12.60
Canara Bank 319.54 120.35 552.27 204.10 684.63 252.52
Central Bank of India -122.01 -711.93 49.18 -84.24 210.89 -73.53
Corporation Bank 108.22 27.04 174.03 72.55 216.10 104.75
Dena Bank 39.39 -69.84 68.80 30.02 145.49 51.69
Indian Bank 49.78 -390.65 75.12 14.26 -233.68 -1336.40
Indian Overseas Bank 45.86 -351.18 75.19 10.39 21.95 3.20
Oriental Bank of Commerce 109.54 32.11 194.77 113.36 276.14 172.75
Punjab & Sind Bank -6.06 -175.99 40.97 -7.42 8.40 -132.15
Punjab National Bank 287.59 74.52 321.27 85.79 384.28 -95.92
Syndicate Bank 4.05 -299.40 14.29 . -91.79 99.40 20.17
UCO Bank -161.87 -546.45 30.63 -83.61 -26.13 -236.66
Union Bank of India 163,26 50.27 285.25 106.48 311.02 80.49
United Bank of India -119.00 -618.06 -82.73 -137.23 -50/24 -234.46
Vijaya Bank 40.53 4.10 77.58 31.70 4.91 -250.95

Total Profit for Nationalised Bank 2122.22 374.54 3127.85 894.55 3945.71 1195.61

Total Loss for Nationalised -461.41 -5070.55 -82.73 -625.22 -300.05 -2360.10
Bank

Total Profit for PSBs 4157.64 730.58 5711.06 1741.04 7888.92 2219.05

Total Loss for PSBs -461.41 -5079.55 -82.73 -625.22 -300.05 -2590.41

Note : (-) sing indicates losses.



International Finance Corporation

491. DR. T. SUBBARAM I REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whether the International Finance Corporation 
of the World Bank in its report, has blamed India’s 
administrative bottlenecks for reduction in its aggregate 
level ot investment in the country’s fiscal year 1996 
than the previous year;

(b) if so, whether the Government has examined 
the report; and

(c) if 9 0 , the details thereof and the steps taken in 
this direction9

THE M IN ISTE R  OF 'F IN A N C E  (SH R I P. 
CHIDAMBARAM) ; (a) Yes. Sir.

(b) Yes, Sir.

(c) Lending from IFC is treated as part of overall 
External Commercial Borrowings (ECB). It is not correct 
to say that the reduction in the aggregate level of 
investment by IFC in India is due to administrative 
bottlenecks and constraints on external borrowings for 
Indian Firms. In fact, the approval given to various Indian 
corporates for ECB has gone up steadily over the years
as given below :

Year Amount ($ Million)

1994-95 4,367

1995-96 6,286

1996-97 5,461
(upto 5.11.1996)

All the applications received from IFC (W) that were 
consistent with the guidelines on External Commercial 
Borrowing have been cleared.

Gold Import Scheme

492. KUMARI SUSHILA TIRIYA . Will the Minister 
of FINANCE be pleased to state :

(a) whether the Government propose to review the 
liberalised gold import scheme which was introduced in 
1992;

(b) if so, the reasons therefor;

(c) whether this scheme was being misused; and

(d) if so, the details thereof?

THE M IN IS TE R  OF F IN AN CE (SH R I P. 
CHIDAMBARAM) : (a) No, Sir. There is no proposal at 
present before the Government to review the liberalised 
GoJd Import Scheme.

(b) In view of (a) above, does not arise.

(c) No major contravention of the provisions of the 
scheme as notified by the Ministry of Commerce under

the Foreign Trade (Exemption from Application of Rules 
in certain Cases) Order, 1993 has been noticed.

(d) In view of the above, does not arise.

Delhi Stock Exchange

493. SHRI JAI PRAKASH AGARWAL : Will the 
Minister of FINANCE be pleased to state :

(a) whether the Delhi Stock Exchange lacks basic 
facilities due to which Industry also gets affected;

(b) if so, the reaction of the Government thereof;

(c) whether the Government propose to modernise 
the Delhi Stock Exchange and provide basic facilities in 
it:

(d) if so, the time by which Government propose to 
provide these facilities in the Exchange and the 
estimated amount likely to be incurred thereon; and

(e) if not, the reasons therefor?

THE M IN IS T E R  OF FIN AN CE (SH RI P. 
CHIDAMBARAM) : (a) According to the Delhi Stock 
Exchange, it has launched a program m e of 
Modernisation. However, according to the Exchange, 
lack of adequate space is acting as a constraint. The 
Exchange has already commenced on-line screen-based 
trading in securities in March, 1996

(b) The responsibility for providing the required 
facilities and for modernising the operations of the Delhi 
Stock Exchange vests largely with the management 
and the members of the Exchange and not with the 
Government.

(c) to (e). Do not arise in view of reply to (b) above:
i

Companies Registered under MRTP Act, 1969

494. SHRI SURESH PRABHU : Will the Minister 
of FINANCE be pleased to state :

(a) the number of companies registered under the 
Monopolies and Restrictive Trade Practices Act, 1969 
(MRTP); and

\
(b)'the details of those companies against action 

has beeh taken by the Government for violation of MRTP 
Act during each to the last three years?

THE M IN IS T E R  OF F IN AN CE (SH R I P. 
CHIDAMBARAM) : (a) Consequent upon deletion of 
part A of Chapter III of the MRTP Act, 1969 through the 
MRTP (Am endm ent) Act, 1991 with effect from 
2 7 .9 .1 9 9 1 , large industrial houses are no longer 
required to be registered with the Central Government.

(b) Names of companies and other parties against 
which Orders ‘ were passed by the MRTP Commission 
under Section^ 36D and 37 of MRTP Act, for having 
indulged in unfair and restrictive trade practices in the 
years 1993, 1994 and* 1995 are indicated in statements
I & II respectively.



STATEMENT-!

L is t o f U n fa ir Trade P ractice  E nqu iries  (U TPE) in w hich orders were p a s s e d  by the M R TP C om m iss ion  du ring  the
ya rs  1993 to 1995.

F or the Year 1993

S.No. Enquiry No. Name of the Respondent

1 2 3

1 .

UTPE No. 

106/91 M/s. Coir Cushions Pvt Ltd . Ghaziabad

2 . 23 /88 M/s. Voltas Ltd., Bombay

3. 27/91 M/s. Fair Imports & Exports. Cochin

4. 31 /87 M/s. Hindustan Ciba-Geigy Ltd.

5. 242 /87 M/s Murphy India Ltd., Bombay
— M/s. Golden Radios, Agency, Jabalpur

. 6. 168/90 M/s. The TPL, New Delhi

7. 158/86 M/s. Food Specialites India Ltd, Calcutta.

8. 92 /88 M/s. Beltek India Ltd., New Delhi

9. 38 /89 M/s. Shree Raj Travels & Tours Pvt. Ltd., Bombay

1 0 . 154/92 M/s. Translektra Domestric Products Ltd., Bombay

1 1 . 161/91 M/s. Gangadharan Appliances Ltd., Madras

1 2 . 105/92 M/s. JVG Fin Ltd., New Delhi.

13. 50 /92 M/s. Keep Fit Foods Pvt. Ltd.

14. 120/89 M/s. Swarna Finance & Investments, Bengalore.

15. 217 /86 M/s. GIC Industries Ltd, Bombay.

16. 135/91 M/s. Jaina Properties, N. Delhi.

17. 146/91 M/s. Polar International Ltd, Bombay

18. 64 /92 M/s. M anagem ent & Technological Institute, Calcutta

19. 121/91 M/s. C-Z Instruments (P) Ltd, Bombay

20 . 268 /88 M/s. Hushmukh Ram Ltd. Bombay.

21 161/90 The Institute of Medical Sciences, Orissa.

2 2 . 158/92 M/s. J.P. Entrprises, New Delhi.

23. 143/92 Sanskrut Compfort Systems Pvt. Ltd., Ahmedabad

24. 69/91 M/s. Prince Gutaka (I) Ltd., Noida.

25. 68 /92 M/s. Sivahesan & Co., Madras

26. 384 /88 M/s. National Centre for Computing Technique.

27. 6 /92 M/s. Olympia Service Centres, New Delhi

28. 144/91 M/s. M oonbean Industries Ltd., Delhi

29. 48 /92 M/s. Su^er Cane Television Video Service.

30. 7 /92 M/s. Silicon Academy, Delhi

31. 139/92 M/s. Triveni Oil Industries Ltd., New Delhi

32. 167/91 Smt. Amarjeet Kaur, Usha Electronics, Delhi.

33 . 1 1 5 /92 M/s. Alexcon Extenstion Ltd., Bombay.

34 . 39 8 /87 M/s. HUDA.

35. 71 /92 M/s. K.P. Land & Finance Co.

36 . 150 /92 M/s. ION Exchange (I) Ltd.. Bombay

37. 171 /92 M/s. Pioneer, New Delhi.

38 . 134/91 M/s. Nirlon Plastics, Bombay



39.

UTPE No. 

63/91 M/s. Bharat Watch Company

40. 122/91 M/s. Jay Engineering Works Ltd.

41. 137/91 M/s. Khaitan India Ltd.. Calcutta

42. 95/92 M/s. Gandhi Hindi Vidyapeath, Allahabad

43. 91 /92 M/s. Capital Promoters (P) Ltd., Delhi.

For the y ea r  1994

1 . 77 /90 Pepsi Food Pvt. Ltd.. Chandigarh

2 . 16/91 S.K Agro Enterprises, N. Delhi

3. 151/86 M/s. Delhi Bottling Co. Pvt. Ltd., N.Delhi

4. 157//86 M/s. Haryana Drinks Co (P) Ltd., Rohtak

5. 69 /92 M/s P.C.C.I., Bombay

6. 111/89 M/s Megabyte Computes Academy, Bombay

7. 139/91 Tata Finance & Leasing Ltd.

8. 67/91 Centre for Advanced Research In Education, Trivandrum

9. 179/92 Vitasse Trading Ltd., Bombay

1 0 . 150/90 Shri Asfrok Aggarwal, Balaji Enterprises

1 1 . 29 /92 Coirfoam (P) Ltd., Bomaby

1 2 . 136/92 Miles India Ltd., Baroda

13. 8/88 Sh. Shyam Singh, New Delhi.

14. 60 /92 M/s. Greenland Developers (P) Ltd.,

15. 247 /86 M/s Voltas Ltd., Bombay & M/s. Shyam Electrical Stores, Kutch

16. 148/89 M/s New Udya Pharmacy & Ayurvedic' Medicines, Cochin

17. 20 /94 M/s. Nath Laboratary Pvt. Ltd., Hyderabad

18. 58/92 M/s. Lapovan Housing Finance Ltd., New Delhi

19. 416 /88 M/s. R.S. Consultancy & Engg., New Delhi

20 . 136/91 M/s Cadbury India Ltd., Bombay

2 1 . 101/91 M/s TPL, New Delhi

2 2 . 102/91 M/s. TPL, New Delhi

23. 194/89 M/s. Indian Institute of Management, Agra

24. 44 /87 M/s Sidharth Travels Pvt. Ltd., N.Delhi

25. 155/92 M/s. Kinetic Engg. Ltd., Chandigarh

26. 2/91 Educational Consultant, Rajasthan  

The Clinic 2000, New Delhi '27. 26/91

28. 29 /93 Shri Shesagiri Kakinada

29. 147/92 M/s Hatson Foods (P) Ltd., Madras

30. 125/91 Shri Mohinder Singh Yadav

31. 14/90 . M/s Dabikay Information Technology Ltd., N. Delhi

32. 221/86 M/s Scars Elecot Television, Madras and M/s Coral Elactonics Pvt. Ltd., Madras

33. 15/89 M/s Beltek Electronics Ltd., N.Delhi

34. 6/90 M/s Kurukshetra College, New Delhi

35. 97/90 Kiriti Homoeo Foam Ltd.

36. 21 /92 Technology Park Ltd., N. Delhi

37. 22 /92

38. 22 /92

39. 24 /92



1 2 3

UTPE No

40. 25 /92

41. 26 /92

42. 22 /93 M/s Mewar Textile Mills Ltd.,

43 . 28 /93 M/s Jainsons. W est End, N. Delhi

44. 60 /92 M/s Greenland Developers Pvt. Ltd., Bombay

45. 82/91 M/s Ambica Jewellers. Madurai

46. 1 1 5/92 Alexcon Extension Ltd.. Bombay

47. 20 /94 -do*

48. 9 /94 M/s Kumaran Stores Ltd.

49. 10/94 -do-

50. 87/91 Sukh Sagar & Co., Bombay

51. 455/87 M/s. GHM Products Ltd., Madras

.52. 57/ae Fusion Polymers Ltd., Baroda

For- the y e a r 1995

1 . 182/86 M/s. Videocon India Ltd., Ahm ednagar

2 . 40 /89 Megabyte Computer Academy, Bombay

3. 47 /87 M/s. Inter Food Ltd., & Others, Hyderabad

4. 39 /95 M/s. Apple Industries Ltd., Bombay

5. 32 /94 M/s. Mahesh Plantations & Research, Bangalore

6. 31 /95 M/s. Tradewell Coroporation, Rajasthan

7. 46 /94 M/s. Amar & Sons, New Delhi

8. 140/94 Sangam Dairy and Others, Hyderabad

9. 108/94 M/s Kamal Selections, Andhra Pradesh

1 0 . 99 /94 M/s Serling Computers, Chennai

1 1 . 52 /94 M/s Rewalnath Constructions, Pune

1 2 . 54 /94 M/s. Asian Academy of Film & TV Institute, NOIDA

13. 63 /94 Sun Setellite Vision, New Delhi

14. 31 /94 M/s, Ajay Enterprises, New Delhi

15. 59 /94 M/s. United Teak Estate Pvt. Ltd., Madras

16. 23 /95 GDA, Uttar Pradesh

17. 58/94 Bharat Petroleum Ltd., Bombay.

STATEM ENT-II

L is t o f R estric tive  Trade P ractice  E nqu iries  (R TPE) in w h ich orders were p a sse d  by the
M R TP C om m ission  du ring  the yea rs  1993 to 1995

F o r the ye a r 1993

S.No. R.T.P. Name of the Respondent

Enquiry No.

1 2 3

1 . 92 /90 Thermax Ltd., Pune.

2 . 145/88 Bayer (India) Ltd., Bombay

3. 128/90 T.O.A. Bhiwadi & another

4. 55 /86 Capital Electronics, Calcutta & another

5. 1205 /8 7 Hindustan Vaccum Glass Ltd., New Delhi



1 2 3

UTPE No.

6. 25 /86 All India Plastic Industries Ltd.

7. 269/88 Duncans Tea Ltd.. Calcutta

8. 36/91 Amar Jeevan Public School. Delhi.

9. 38 /90 Mae-gabyte Computer Ltd., Bombay

10. 1659 /87 Loyal Machine Works Ltd., Coimbatore

1 1 . 32/85 Saraikella Glass Works (Pvt ) Ltd . Bihar

12. 131/85 Pharmaceutica ls  Wholesalers Associat ion & others

13. 78 /90 Trans India Medical Pvt. Ltd.. Bombay

14. 24/92 Faridabad Complex Transporters and Truck Opera tors Union Faridabad.

15 37/83 The Chemists & Druggists Association Jaipur

16. 96/92 Bajaj Auto Ltd., Pune.

17. 31/91 Rajasthani Sammellan. Bombay.

18. 316/88 Maharashtra Scooter Ltd , Pune

19. 43/92 Dr Radhakr ishan International School, New Delhi.

20. 6/93 Udyog Vihar Ind. Assn . Rajasthan Versus Janata Truck Union. Rajasthan.

21. 30/92 Bhagwandm Gaya Prasad, Kanpur

22. 47/91 S.B. Gas, Bhopal.

23. 136/92 Hangasa Gas Agency.

24. 2/93 Arun Gas Service.

25. 19/92 Byford Leasing Ltd.. New Delhi

26 2/91 Mohan Investment & Propoerties Ltd

For the Year 1994

1. 347/88 Parle Products Pvt. Ltd , Bombay

2 78/84 Premier Tyres Ltd., & others

3. 91/85 The Chemists and Druggists Association, Bombay

4. 62/92 Ephee Agency, Baroda

5. 31 /93 Iyer Corporation of India Limited. Calcutta

6. 135/89 Board of Control for Cricket of India Bomaby

7. 591/91 M/s. S ippam Automobil ies. Bangalore.

8. 40 /92 Kanpur Gas & Allied Agencies Kanpur.

9. 101/92 Langkuie Gas Agency, Shillong,

10. 103/90 Truck Opera tors Union, Panipat

1 1 . 101/90 -do-

12 97/90 Unam Mandi Goods Transport Co & Others

13. 24 /93 Mamta Gas Agnecy, Kanpur.

14 14/93 Cement Corporation of India, New Delhi.

f5 . 131/80 Junior Tiny Torts School.  Calcutta

16. 30/91 The Madras Jewellers & Diamond Merchants Asson, Madras.

17, 79 /90 M/s, All India Soft Drink Mfg. Asson Vs. Jennez Bottlers Pvt. Ltd., & Others.

18, 144/92 Maya Gas Service, Guwahati

19. 38/93 M/s. Tripti Gas Service, A.P.

20. 361/88 Kir loskar Oil Engines Ltd., Pune.

21 387/88 Depha Data Inch Ltd , Calcutta

22. 272 /88 -do-



1 2 3

23.

UTPE No. 

61 /89 M/s L.M.L Ltd.. Kanpur

24. 121/88 Bayer India Ltd. Bombay

25. 56/92 M/s. Bharat E lectronics Ltd.. Banga lore

26. 122/86 M/s. Voltas Ltd., Bombay.

27. 202/86 -do-

28. 121/88 -do-

29 200/86 -do-

30. 125/86 -do-

31 126/86 -do-

32 130/86 -do-

33. 131/86 -do-

34. 134/86 ’ -dO'

35. 197/86 -do-

36. 198/86 -do-

37 199/86 -do-

38. 483/86 -do-

39. 554/86 M/s. Voltas Ltd., Bombay.

40. 637/86 -do-

41. 459/88 M/s. Band Box Pvt.. Ltd , New Delhi.

42. 458/88 M/s. Snow W hite Dry Cleaners, New Delhi.

43. 130/90 M/s Ellora Art Idustries., B om bay

44 50/89 Sirmur Truck Operators Union.

45. 6/94 Blue Star Ltd.. New Delhi.

46 1/87 Bhilwara Truck Transport Union.

47 51/92 Laxm angarh  Gas Service, Rajasthan.

48. 93/90 The Associat ion ot Dentral and Traders of India, Bombay

49. 100/90 Truck Opera tors  Union, Haryana.

50. 44/89 Raj Sudha Towers Pvt. Ltd., New Delhi.

51 99/92 Arvand Gas Service, Rohtak.

52. 132/84 M/s. Tuticorin Alkali  Chem ica ls  & Fertil izers Ltd.,

53. 103/89 Vidya N iketan Primary School & others, Banga lore

54. 57/93 Anand Construct ion (Delhi) Pvt. Ltd..

55. 48/93 Sandesh Gas Suppl iers (Bharat Gas Distr ibutors)

56. 490/87 M/s Olokilen Plants & Equ ipm ent Ltd., Bom bay

57. 45/92 M/s Gayatri Gas Service, Hamirpur

58. 65/92 M/s Tanushree Gas Service, Delh i

59. 22/92 Kamlesh Gas Agency, Madhya Pradesh.

60. 108/92 Sheela Gas Agency. Lucknow.

61 . 98/92 Nanak Dairy Plant. Delhi.

62 400/88 Jaina Propert ies Pvt. Ltd.

63. 98/90 Karnal Truck Operator Union, Karnal.

64. 53/91 G angadha ran  App l iances.,  M adras

65. 46 /92 Gupta Saluja & Co., Kanpur.



UTPE No

66. 16/93

67. 1594/87

68. 140/92

69. 90/92

70. 49/92

71. 37 /93

72. 49 /89

73. 51/92

74. 44 /89

75. 38/94

76. 48 /93

For the Year 1995

M/s M oonbean Ind. Ltd., Delhi.

Calama Industries Pvt. Ltd.

Anubhav Gas Agency.

M/s United Gas Agency, Ahmednagar.

M/s R.T. Karachiwala, Maharashtra.

M/s Mehar Capic itors Pvt. Ltd.. Bangalore 

Rajendra Properties Pvt. Ltd . New Delhi. 

Laxmangarh Gas Service, Sikkim.

Raj Sudha Tower Pvt. Ltd., New Dellhi. 

Shadi Ram Bal Mukand, Saharanpur.

M/s Sandesh Gas Suppliers. Pune.

1. 46/91 All Kerala Distr ibutors Association & Others. Kerala

2. 53/92 The Bombay Cotton Weaste Merchants Association & Others, Bombay.

3. 9/91 Megatyte Compters. Academy. Bombay.

4. 14/91 Bajaj Electronics, Bangalore

5. 478/88 St Francies Desales Senior Secondary  School, Calcutta.

6. 2/92 Somaveil las School, N. Delhi

7 68/92 M/s Tanslektra Domestic  Products Pvt. Ltd Bombay

8. 61/92 M/s Shri Kripa Gas Agency.

9. 23 /92 Skipper Towers Pvt. Ltd., New Delhi.

10. 3/93 M/s Jyothi Gas Agency. Guwahati

1 1. 62/88 M/s Kothari Products Pvt. Ltd., Kanpur

12. 91/94 M/s. Pas Petro Products. Chennai.

13. 83/92 Alok Gas Service, N. Delhi

14. 78 /92 Jena Properties Pvt. Ltd.. New Delhi

15. 52/92 M/s Ameen & Co.,

16. 103/94 M/s Ekta Vihar Cooperative Group Housing Society Ltd.. N. Delhi

17. 25/93 M/s Malti Saha, N. Delhi

18. 76/94 M/s Novatek A & TC Pvt Ltd., Bangalore

19. 83/89 India Rest Control Co Bhopal & Others.

20. 1616 /87 Peico Electronics, Bombay

21. 75/94 Chawla Bakers. N. Delhi

Revival of BCCL

495. SHRI PRADIP BHATTACHARYA : Will the 
Min ister of COAL be pleased to state

(a) whether Bharat Coking Coal Limited is facing 
acute resource crunch and has become sick;

(b) if so. the details thereof; and

(c) the corrective steps the Government propose to 
take  to revive this ailing company?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI S INGH) : (a) Yes, Sir.

(b) At the end of the f inancial year 1994-95, the 
accum ulated loss of Bharat Coking Coal Limited (BCCL) 
was Rs. 1293 .03 crores. The paid up cap ita l of the 
com pany as on 31.3.95 was Rs. 1122 crores. Therefore, 
the com pany  had a negative net worth of Rs.171.03 
crores as on 31.3.95. Accordingly, BCCL was registered 
as a s ick com pany under section 3(i) (0) of the Sick



Industria l Com pan ies  (Specia l P rovis ions) A m endm ent 
Act. 1993 by the Board  for Industr ia l  and F inanc ia l 
Reconstruction  on 18.12.95.

T h e  c o m p a n y  has b e en  fa c in g  acu te  re s o u rc e  
c runch ow ing to following reasons -

(i) Low admin istered prices of coal f ixed in the 
past not being com m ensura te  with the high 
cost of production.

(ii) P ay m e n t  of a rrea rs  of sa la ry  and -wages 
p u r s u a n t  to th e  N a t io n a l  c o a l  W a g e  
Agreement-V.

(iity Low  p r o d u c t i v i t y ,  p a r t i c u l a r y  in th e  
underground coal mines which are in a large 
number in the com pany

(iv) Large ou ts tand ing  dues rece ivab le  by the 
com pany on account of crdit sales to State 
Electr icity Boards, power houses and Steel 
Authority of India Limited.

(v) Poor g e o -m in in g  c o n d i t io n s  c o u p le d  w ith  
bu i l t -u p  areas  and m ine  f ires  as w e ll  as 
inundation in coal mines.

(c) In March, 1996, the G ove rnm en t  de regu la ted  
pricing of coking coal and A,B and C grades of non ­
coking coal. Accordingly, Coal India Limited (CIL) has 
revised the prices of these grades with effect f rom 1.4.96 
and again from 20 10.96 These revisions have improved 
the sales realisation of BCCL.

The Governm ent has also granted waival of CIL’s 
ove rdu e  nom ina l  in te rest on o u ts ta nd ing  p lan loans 
upto 31.3.92 to the tune of Rs. 891 75 crores. A part of 
this wa ived amount was dec ided to be util ised to wipe 
out the accum ula ted loss of BCCL The share of BCCL 
cam e to Rs 502.75 crores and the sam e has been 
accounted for in the f inancia l account of the com pany 
for the year 1995-96

As on 31.3.96. the pa id-up capita l of the com pany 
stood at Rs. 1122 crores and the accum ulated losses 
at Rs 1191 croes, the reby  br ing ing the nega t ive  net 
worth down to Rs.61 crores. The CIL plans to adopt 
som e o ther m ethods  like f inanc ia l  res t ruc tu r ing  and 
further f inanc ia l support to BCCL to revive the ail ing 
com p an y

New Customs Plan to Detect Frauds

496. DR. M JAG ANNATH : Wil l the M in is ter of 
F INANCE be pleased to state :

(a) w h e the r  India has subm it ted  a new cus tom s 
strateg ic plan at the reg ional contact poin t meeting of 
the cus tom s admin istra t ions of the Asia-Pacif ic  of the 
world cus tom s organ isat ions;

(b) if so, the details thereof;

(c) the ou tcom e of the said meeting; and

(d) the steps taken to detect f rauds by the customs 
au thor i t ies?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I  P. 
CH ID A M B A RA M ) : (a) Yes. Sir. India has submitted a 
new Regional s trategic  Plan on Custom s at the Sixth 
Meeting of the Regional Contact Points of the Customs 
adm in is tra t ions in September, 1996.

(b) The sa id  R eg io na l S tra teg ic  Plan iden ti f ies  
f o l l o w in g  f iv e  o b je c t i v e s  th a t  th e  C u s to m s  
Adm in is tra t ions wou ld  str ive to ach ieve over the next 
two years (1997-1998).

(1) E n h a n c e m e n t  of the  e f fe c t iv e n e s s  of the  
cus tom s Adm in is tra t ions.

(2) Harm onisat ion  and Simpli f ication of Customs 
P rocedures and Practices.

(3) E f fe c t i v e  im p le m e n t a t io n  of the  W T O  
A greem ent on Valuation.

(4) Uniform appl ication, updating and promotion 
of the H arm onised System.

(5) Hum an Resource  Developm ent.

(c) The Regional Contact Points Meeting approved 
the plan, subject to its endorsem en t by the Heads of 
Custom s and also agreed to opera tiona lise the same 
from January  1. 1997.

(d) The Plan has also identi fied steps to enchance 
co-operat ion am ongst  Custom s Admin is tra t ions and for 
greater sharing of in formation with a view to improve 
d e te c t io n  of f ra u d s  by th e m .  T h e s e  s te p s  in c lu d e  
n e g o ta t io n  of b i la te ra l  or m u l t i la te ra l  c u s to m s  c o ­
opera t ion  ag reem en ts ,  c rea t ion  and s treng then ing  of 
the Regional Intel ligence Liaison Off ice at Hong Kong, 
F e a s ib i l i t y  s tu d y  f o r  a m e c h a n is m  to  e x c h a n g e  
c o m m e r c ia l  d o c u m e n ts  an d  t ra in in g  of o f f ic e rs  in 
en forcem ent matters.

B e s id e s ,  the  C u s to m s  D e p a r tm e n t  is  m a k in g  
c o n s ta n t  e n d e a v o u r  to u p g ra de  the  p re v e n t iv e  and 
in te l l igence m ach inery  and the skil ls of its off icers and 
to im p rove  co l lec t ion  of in fo rm at ion  and in te l l igence  
and ta rge t ing  of r iskp rone  cons ig nm en ts  th rough the 
in c re a s e d  use  of c o m p u te r i s a t io n  and  p ro f i l in g  of 
importers and exporters.

Production of Coffee

497 SHRI S.D.N.R. WADIYAR Will the Min ister 
of CO M M E R C E  be p leased to state

(a) the target f ixed for p roduc ing coffee in the Eighth 
Plan period and the ach ievem en ts  made so far; and

(b) the pro jection made for the production of coffee 
in the Ninth Plan?

THE M IN ISTER  OF STATE OF THE M IN ISTRY OF 
CO M M ERC E (SHRI BOLLA BULLI RAMAIAH) : (a) The  
targets and achievem ents in the production of coffee



during the Eighth Plan are as under

(in tonne)

Year Product ion
Target

A ch ievem en ts

1992-93 1.85500. 169395
1993-94 191000 208000

1994-95 210000 180100
1995-96 225000 22 3000

1996 -97 242000

(b) th e  t e n ta t iv e  p ro je c t io n s  p ro p o s e d  fo r  the  
production of coffee in the Ninth Plan are as follows

* (in tonne)

Year Product ion Target

1997-98 2 2 5 ,00 0
1998 -99 2 4 0 ,00 0

1999 -00 2 6 0 ,00 0

2000-01 2 8 0 ,00 0

2 0 0 1 -0 2 3 0 00 ,0 00

Experts Committee on Corporate Governance

498. SHRI SANDIPAN THORAT Will the Min ister 
of F INANCE be pleased to state :

(a) w he the r  the Experts Committee on Corporate 
G overnance has submit ted its report to the Government;

(b) if so, the details of the important observations 
and recom m endations made by the Commit tee;

(c) the reaction of the Government thereto; and

(d) the details of decis ions taken the reon9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID AM BARAM ) : (a) Government has not constituted 
any  e x p e r t  c o m m i t t e e  on c o r p o r a te  G o v e rn a n c e .  
However, G overnm ent had suggested to som e of the 
F inancial Institutions namely IDBI, ICICI and UTI to study 
the practices of Corporate governance by major Indian 
C o rp o ra te s  v is -a -v is  the  r e c o m m e n d a t io n s  of the  
Cadbury  Committee.

(b) Few of the observa tions of the study are as 
fo l lows:

- The best practices of corporate governance 
w e re  fo l lo w e d  by C o r p o ra te s  w i th  low  
p ro m o te rs ’ ho ld ing and those  with s trong 
in f luence of multinational collabora tors.

- The number of board meetings should be at 
le a s t  6 p e r  y e a r  to e n s u re  e f fe c t iv e  
governance by the board.

- T he  no n -execu t ive  d irec to rs  to g e the r  with 
n o m in e e s  of f in a n c ia l  i n s t i tu t io n s /b a n k s  
should form a simple majority in the board.

- T he  p resence  of independent d irec tors  on 
the board could be restricted to 2-3 terms so 
as to ensure their independence

- The prudent norms on short- term investments 
should be evolved and refined.

- The cons t i tu t ion  of Aud it  Sub -C om m ittees  
should be made a statutory requirement.

(c) and (d). F inancia l Institutions have d iscussed 
the matter with the Confedera t ion  of Indian* Industry 
(CM) and Cll has set up a task  fo rce on corpora te  
G overnance.

K.V.I.C.

499. SHRI G. VENKAT SWAMY : Will the Minister 
of INDUSTRY be pleased to state :

(a) whether according to the Action Plan approved 
by th e  G o v e rn m e n t  K h a d i  and  V i l la g e  In d u s t r ie s  
Commission was to receive Rs.5600 crores (f ts .1865 
crores through budgetary support  and Rs.3735 crores 
through insti tu tional f inance); and

(b) if so, how much amount has since been released 
and by w hen the rem a in ing  a m o un t  is l ike ly  to be 
re leased?

THE MINISTER OF INDUSTRY (SHRI M URASOLI 
MARAN) : (a) and (b) In accordance with the Action 
Plan prepared for implementing the recommendation of 
the High Power Committee for generat ing two mil lion 
additional jobs through the Khadi and Vil lage Industry 
(KVI) activities, a program me at an estimated outlay of 
Rs.5600 crores is required to be implemented by the 
Khadi and Vil lage Industries Com m iss ion (KVIC).

Out of this estimated cost of the programme, 1 /3rd 
a m o u n t in g  to R s .18 65  c ro re s  is to be m et ou t of 
budgetary grants and the remaining 2/3rd amounting to 
Rs.3735 crores is to be ra ised from the  banks  and 
f inancial institutions. While KVIC has already launched 
the programme on 2nd October, 1995, the actual inflow 
of funds depends on the absorp t ion  capac i ty  of the 
im p lem en t ing  agency  and s a n c t ion  of loans  by the 
banks.

G overnm en t have re leased  add it iona l am oun t of 
Rs 130 crores last year for the p rogram m e and a budget 
prov is ion  for a s im i la r  am oun t  has a lso been made 
during the current year of the programme. G overnm ent 
have also given a gua ran tee  for a loan of Rs.1000 
crores from the consort ium of banks in favour of KVIC 
for on lending to viable KVI projects either directly by 
the KVIC or through the State KVI Boards. About Rs.325 
crores have already been drawn by the KV!C from this 
line of credit.

Subsidence of Land in Jharia

500. SHRI B A SUD EB A CH ARIA  : Will the Minister 
of COAL be pleased to state :

(a) whether the G overnm ent are aware that Jharia 
town is under se r ious  th rea t of s ub s id ence  and the 
Katras More, Chouthai Kulhi, Pahari, Husenabad and



S adhan  K u th ir  a reas  of the  town are sh r ink in g  and 
about one lakh peop le  have been affected: and

(b) if so. the steps the Governm ent propose to take 
to s top s u b s id e n c e  and to com p en sa te  the a f fec ted 
p e o p le ?

THE M IN ISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) As per in formation 
rece ived from Coal India L imited (CIL), Katras More, 
Choutha i Kulhi, Hosanabad areas including the house 
nam ed Sadhan Kutir ’ , in and around the Jhar ia  town 
which have unauthorised build ing constructed over land 
ves ted  w ith  Bhara t Cok ing Coal L im ited (BCCL) are 
vu lnerab le  to subs idence . BCCL has been publ ish ing 
appea ls  in local new sp ape rs  in form ing the res idents  
about the s ituation and requesting them to vacate.

S ub seq ue n t  to a p pe a ran ce  of tens ion c racks  on 
surface build ings at Katras More on 27.10 1996, distr ict 
Adm in is tra t ion  after site invest iga t ion  have est im a ted  
219 houses in these  locali ties to have deve loped cracks 
Accord ing to an ‘Expert C om m it tee ’ cracks affecting the 
houses have deve loped due to m ovem ents  in the old 
goaves t r iggered by underground fire.

(b) Dy Commissioner,  Dhanbad after inspecting the 
affected sites is of the opin ion that shift ing of inhabitants 
in h o use s  o ve r  n o n -c o a l  bea r ing  a reas  is the on ly  
solution. District Adm in is tra t ion has requested the State 
G overnm en t of Bihar for f inancia l ass is tance for initiating 
a c t io n  to s h i f t  th e  a f f e c te d  p e r s o n s .  D e p u ty  
Commissioner, Dhanbad requested BCCL to pay Rs.15 
la k h s  p u re ly  on c o m p a s s io n a te  an d  h u m a n i ta r ia n  
grounds for help ing such affected famil ies who aire poor 
This  request of Deputy  Com m iss ioner,  D hanbad  has 
been acceded to by the BCCL m anagem en t

Export Quota for Powerloom Sector

501. SHRI R. SAM BASIVA RAO : Will the Min is ter 
of TEXTILES be pleased to state :

(a) w hethe r  the G overnm en t p ropose  to increase 
the textiles export quota for powerloom sector;

(b) if so, the details thereof and the reasons therefor;
and

(c) the likely impact of such increase on powerloom  
sector and coun try ’s economy?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (c) In the new Textile Export Entit lement Policy 
(Quota Pol icy) 1997-99 announced  on 14 .10.96 .  the 
pe rcen tage  level of Powerloom E xpo rte rs ’ Ent i t lem ent 
(PEE) System has been increased from 5% to 10%

It is too early  to m ake an accurate assessm en t on 
the likely impact of such increase on powerloom  sector 
and c ou n try ’s economy.

Backlog of SCs/STs in Banks

502. SHRI K.D. SULTANPURI : Will the Min ister 
of F INANCE be pleased to state :

(a) the details of back log  of SC/ST  posts in the 
nat ionalised banks during the last one year which still 
rem a ing ufil led;

(b) the steps taken to clear the backlog;

(c) whether G overnm en t propose to fix som e target 
date for c learance of this backlog; and

(d) if so. the probab le  date thereof?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID A M B A R A M ) ; (a) As per available in formation, the 
total back log in respect of 19 nationalised banks is as 
under

(Data P rov is ional)

C adre  Backlog as on 1.7 1996
SC ST

Off icers 108 62

C lerks 55 3  44 5

Sub-staff 29 7  613

(b) the steps taken by the G overnm ent from time to 
t ime to fill up the reserved vacanc ies  for SCs and STs 
in nationalised banks have been as under

(1) Specia l recru itment drives have been carried 
out during the years  1989, 1990, 1992, 1993-
94 and 1995-96.

(2) The recru itment and representat ion posit ion 
of the SCs and STs in the nationalised banks 
is r e v ie w e d  t h r o u g h  a c o m p r e h e n s i v e  
proforma by the Boards of D irectors of each 
of the na t ionalised banks every six months 
and the  pos i t ion  is be ing  repo r ted  to the 
G overnm ent;

(3) Pre-recru itment train ing is being imparted by 
all banks to the cand idates appearing for the 
BSRB exam inat ions ;

(4) E s ta b l is h m e n t  of C e n tres  for ex a m in a t io n  
nearest to the areas of concen tra tion  of the 
ST population; and

(5) Banks have been  adv ised to hold tra in ing 
workshops  for the personne l work ing in their  
SC/ST cells  to m ake them fully aware of the 
need for im p lem enta t ion  of the reservat ion 
policy.

(c) and (d). No cu t  o f f  d a te  can  be f ix e d  fo r  
c learance of back log as m any nationalised banks  have 
s ig n e d  M e m o r a n d a  o f  U n d e r s ta n d in g  (M O U )  w i th  
R eserve  Bank of Ind ia wh ich  in ter-a l ia proh ib it  fresh



rec ru i tm en t  for ce r ta in  per iod . The backlog in these 
banks can be c leared after they are permitted to make 
f resh  rec ru i tm en t.  S om e  of the ba nks  are h o w e ve r  
partic ipating in specia l Recruitment drive for SCs and 
STs wh ich is en d in g .o n  31.3.1997.

Manufacture of Cigarettes

503. SHRI SO M JIBHAI DAMOR : Will the Min ister 
of INDUSTRY be pleased to state :

(a) whether the Governm ent have granted approval 
to m anufac tu re  c igare ttes  by Phillip Morris O verseas 
Inves tm en t  C o rpo rt ion ,  USA and o ther  M u l t ina t iona l 
com pan ies ;

(b) if so, the details thereof:

(c) whether the G overnment are aware of reports 
appeared  in B us iness  W orld  dated 16-29th October, 
19 9 6 ,  re g a r d in g  m a n u fa c tu r in g  and  la u n c h in g  of 
M arlboro c igare ttes  in the dom estic  market by mult i­
national com pan ies  and its effectes;

(d) if so, the reaction of the Government thereto;

(e) whether manufactur ing of cigarettes has been 
brought ou ts ide  the purv iew  of l icensing even under 
fore ign co l labora tion ; and

(f) if so, the details  thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). No foreign collaboration approval 
has b e en  g ra n ted  to M/s. Ph i l l ip  Morr is  O ve rs e a s  
Inves tm ent Corpora t ion , USA for the m anufac ture  of 
c igare ttes . During the last four years only M/s R.J 
Reynolds Tobacco International SA. Switzerland have 
been granted approval for sett ing up a joint venture in 
Ind ia w ith  50%  fo re ig n  equ i ty  p a r t ic ip a t ion  fo r  the 
manufacture of Cigarettes,

(c) and (d). Yes, Sir. No proposal has, however, 
been received so far for the manufacture and launching 
of Marlboro cigarettes from any foreign company

(e) No, Sir. M a n u fa c tu re  of c ig a re t te s  a t t rac ts  
com pulsory  licensing under the industries (Development 
& Regulation) Act, 1951.

(f) Does not arise.

Gross Domestic Products

504. S H R I R A M  N A IK  : W il l  the  M in is te r  of 
F INANCE be p leased to state :

(a) whether the estimates of gross domestic  product 
(GDP) during 1995-96 , which were announced during 
July 1996, are likely to be revised downwards; and

(b) If so, the reasons thereof9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CH ID AM BARAM ) ; (a) and (b). The advance estimates 
for the gross domestic  product (GDP) announced by the

Central Statistical Organisation in July 1996 have been 
rev ised incorpora t ing  la test es t im a tes  of agr icu ltu ra l 
production and industr ial production The GDP for the 
year 1995-96 at factor cost at constant (1980-81) prices 
is now estimated at Rs. 2,67.461 crore (as against Rs. 
2,68,671 crore estimated earlier. This ad justment has 
been necessita ted due to lower growth estimate of GDP 
at factor cost at constant prices for agriculture, forestry 
and fishing sector, Thfe is now placed at 0.9 per cent 
compared with 2.4 per cent estimated earlier.

*

Import Duty on Rubber and Edible Oil

505. SHRI PC. TH O M A S  . Will the M in is ter of 
FINANCE be pleased to state :

(a) whether there is a heavy demand to withdraw 
the reduction of import duty on natural rubber and edible 
oils; and

(b) If so, the response of the Government thereto?

TH E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
C H ID A M B A R A M )  : (a) and  (b).  G o v e rn m e n t  has 
examined the representations seeking restoration of p re ­
budget rates of import duty on natural rubber and edible 
oils It has not been found possib le to accede to such 
request.

Amendment in Patent Law

506. SHRI BHAKTA CHARAN DAS :

SHRI JAGAT VIR SINGH DRONA :

W il l  the  M in is te r  of IN D U S T R Y  be p le a s e d  to 
state :

(a) whether attention of the G overnment has been 
drawn to the news appear ing in the Indian Express 
d a te d  A u g u s t  10, 1996  c a p t io n e d  “ Ind ia  to fa c e  
retal iation if Patent Laws do not toe global lines":

(b) whether the Governm ent propose to amend the 
Patent Law in Line with the in ternational laws;

(c) if so, the details of the proposed amendments;
and

(d) by when a f inal decis ion is likely to be taken in 
this regard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) . (a) to (d). The World Trade Organisation (WTO) 
Agreement,  inter-alia. conta ins an agreement on Trade 
Related Aspects of Intel lectual Property Rights (TRIPs) 
in respect of prov is ions concern ing Intel lectual Property 
Rights. Apart from the ob l iga t ions  wh ich  arose from 
January 1, 1995, India has t ime till January 1, 2000 to 
implement its ob ligat ions under the TRIPs Agreement 
and till January 1, 2005 to in troduce product patents in 
the areas of techno logy not protected so far. For this 
purpose we have em barked on w ider consultations.



Replies to Letters of Members of Parliament

507. SHRI RAM S A G A R  : Wil l the M in is te r  of 
F INANCE be p leased to state :

(a) the num ber of letters perta in ing to the affairs of 
the pr iva te  and publ ic secto r banks rece ived by the 
G overnm ent and the Governor. Reserve Bank of India 
from the M embers of Parl iament during 1996 till date:

(b) the  nu m be r  of le tte rs  st il l p e n d in g  for  f ina l 
rep lies;

(c) the reasons for delay in giving replies thereto;
and

(d) the t ime by wh ich the replies to the pend ing 
letters are likely to be sen t9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
C H ID AM BARAM ) (a) to (d). The in fo rmation is be ing 
col lected and will be laid on the table of the House.

Mahila Courts

508 SHRI VIJAY GOEL : Will the Min ister of LAW 
AND JUSTICE be pleased to state :

(a) whether some Mahila Courts have been set up 
in Delhi two years ago to deal with the cases related 
to crimes against women;

(b) if so, the number of such courts set up and their  
loca t ions;

(c) w hethe r  these courts are ove r  bu rdened  with 
cases;

(d) if so, the number of cases pend ing fina lisation 
with these courts as on date;

(e) the reasons for the accumulat ion of such a large 
number of cases; and

(f) the steps taken by the G overnm ent to exped it ious 
sett lement of the pending cases?

THE MINISTER OF STATE OF THE DEPARTM ENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTM ENT AND 
D E P A R T M E N T  OF J U S T IC E  (SHRI R A M A K A N T  D. 
KHALAP) : (a) and (b). As per information available, 4 
Mahila courts, one court  of Addit ional Sess ions Judge 
at Tis Hazari and 3 Court of Metropolitan Magis trates, 
o n e  c o u r t  e a c h  at T is  H a z a r i .  N e w  D e lh i  an d  
K arkardoom a (Shahdara) are functioning with effect from
1.9.1994.

(c) to (f). The in formation is being col lected and will 
be laid on the Table of the House.

Development of Export Centres

509. SHRI V.M. S UD HE E RA N : Will the Min ister 
of C O M M E R C E  be pleased to state :

(a) w he the r  the Union G overnm ent have received 
any deta iled feasib i li ty report from the G overnm ent of

K era la  and o th e r  s ta tes  on iden t i f ied  ce n tre s  to be 
d e v e lo p e d  as E xpo r t  In ten s ive  A rea s  for  n e c e s s a ry  
c le a ra nce ;

(b) if so, the details thereof; and

(c) the  ac t ion  taken  by the  G o v e rn m e n t  in th is  
s g a rd 9

THE M INISTER OF STATE OF THE MINISTRY OF 
C O M M E R C E  (SHRI BO LLA BULLI RAM AIAH) : (a) Yes, 
Sir.

(b) and (c). A sta tem ent is laid on the Tabl$ of the 
House.

STATEMENT

Ministry of Com m erce  has received feasib i li ty reports 
from G overnm en t of Kera la for A roor and K a lavoor to 
be developed as Export Intensive A reas in Karala. The 
Governm en t of India had cons idered the formulat ion of 
a schem e for in frastructure support to Export Intensive 
Areas in 1994 However, the proposed schem e was not 
approved by the P lanning Com m iss ion. The objectives 
sought to be ach ieved th rough in frastructure support to 
Export Intensive Areas have been incorporated under 
the new sche m e  t it led ‘C ruc ia l B a lanc ing  Inves tm ent 
S c h e m e ’

Proposa ls for rem oval of in frastructure bott lenecks 
for exports from the G overnm en t of Kerala and other 
s ta te s  h a v e  b e e n  c o n s id e r e d  u n d e r  th e  C r u c ia l  
B a la n c in g  Inves tm en t  S c h e m e ’ of th is  M in is try .  The 
em pow ered  com m ittee  granted in princip le approval for 
G overnm ent of Ind ia ’s partic ipation to the extent of 1.05 
crores for Aroor, for wh ich  certa in  c la r i f ica t ions  have 
b e e n  s o u g h t  f rom  the  G o v e rn m e n t  of K e ra la .  T he  
proposal for Kalavoor was, however, not accepted and 
the State G overnm en t was advised to take it up as a 
separa te plan schem e in consu lta t ion  with the Ministry 
of Industry. G overnm ent of India.

Confederation of Indian Industry

510. SHRI BIR S INGH MAHATO :

SHRI CHITTA BASU :

Wil l  the M in is te r  of C O M M E R C E  be p le a s e d  to 
state :

(a) w hether a de legat ion on behalf of Confederat ion 
of Indian Industry (C l I ) v is i ted China in September, 1996;

(b) if so, the details the reof  and the result  of the 
t a lk s  b e tw e e n  C l l  d e le g a t io n  o f  In d ia  a n d  th e  
representat ives of the All Ch ina Federat ion of Industry 
and Com m erce ;  and

(c) the reaction of the G ove rnm en t  to the ou tcom e 
of this bilateral ta lks at non-off ic ia l level?

THE M IN ISTER OF STATE OF THE MINISTRY OF 
C O M M E R C E  (SHRI BO LLA BULLI RAM AIAH) : (a) Yes, 
Sir.



(b) and (c). Confederat ion of Indian Industry (Cll) 
w h ich  is- not a G ove rnm en t  o rgan isa t ion ,  led a high 
powered de legation to China between September. 13th 
and  2 0 th .  1996 . B e s id e s  a t te n d in g  th e  m e e t in g s  
arranged by the W orld Econom ic  Forum, the delegation 
also met with representat ives of the All China Federation 
of Industry & Com m erce (ACFIC) Areas of d iscussion 
covered a wide range of top ics such as agro products, 
auto comporrents . marine products , pha rm aceu t ica ls ,  
chemica ls, refractories, electron ics etc.

The Formal Report of Cll about these d iscuss ions 
is still  awa ited , on the rece ip t of w h ich  app rop r ia te  
action can be considered

Powerloom Service Centres

511. SHRI SHIVRAJ SINGH CHAUHAN :
SHRI RAVINDRA KUM AR PANDEY : 
SHRIMATI BHAVNA CHIKHALIA  :
SHRI RAM ESHW AR PAT I DA R :

W i l l  the M in is te r  of T E X T IL E S  be p le a s e d  to 
state ;

(a) w h e th e r  the G ov e rn m e n t  p ro po se  to set up 
power loom  serv ice  cen tres in the country  during the 
Eight Five Year Plan;

(b) whether the locations of the proposed centres 
have been seleced;

(c) if so. the details thereof and the criteria for their 
se lect ion ;

(d) whether any priority has been given to those 
p laces where  labourers  have been rendered job less 
owing to the closure of sick texti le mills; and

(e) if so. the details thereof9

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (e). Yes. Sir During the Eight Five Year plan the 
fo l lo w in g  P o w e r lo o m  S e rv ic e  C e n t re s  have  b e e n  
opened

S.No Year Name of Place Name of State

1. 1992-93 Banga lo re Karnataka

2 1992-93 Kom arapa layam Tamil Nadu

3. 1992-93 Dholka Gujarat

4 1993-94 Sachin Gujarat

5. 1993-94 Betagir i Karnataka

6. 1993-94 H uzurabad
(K arim nagar)

Andhra Pradesh

7. 1993-94 B h iw a nd i M aharashtra

8. 1994-95 A lw ar Rajasthan

9. 1994-95 Salem Tamil Nadu

10. 1994-95 S om a nu r Tamil Nadu

11. 1994-95 P andesara Gujarat

12. 1 9 95 -96 Jab a lp u r Madhya Pradesh

13. 1995 -96 Kannur Kera la

14. 1995-96 B haga lpu r Biha4

The Locations of these Powerloom Service Centres 
have been decided on receipt of suggestions/proposals 
from State Governments and on the basis of areas of 
Powerloom concentration. These centres cover variety 
of func t ions  such as tra in ing on loom m ain tenance , 
im p rove  k n o w le dg e  in weav ing  for p roduc ing  better 
quality cloth, guide about modernisation guidance on 
m arketing and export opportun it ies through seminars 
and w o rk s h o p s ,  p ro v id e  tes t ing  fac i l i t ies ,  te c h n ic a l  
consulta t ions, design deve lopm ent and diversif ication. 
These centres are used as nodal points for transmitt ing 
know ledge and techn ique through field visi ts and as 
co-ord inat ing po ints in bringing their  p rob lems to the 
know ledge of the State and the Central G overnment 
a u th o r i t i e s .  T h e  p o w e r lo o m  s e r v ic e  c e n t re s  a lso  
popular ise various schemes of Government of India like 
Life Insurance Scheme for Powerloom Workers. NABARD 
and SIDBI re f inance  sche m e  for m odern isa t ion  and 
renovation of powerloom units.

[Trans la t ion ]

Coloured Cotton Yarn

512. SHRI K A C H A R U  BHAU RAUT : W il l  the 
Minister of TEXTILES be pleased to state :

(a) whether the Government provide coloured cotton 
yarn to powerloom sector on concess iona l rates;

(b) if so. the details thereof; and

(c) if not, the steps taken by the Government to help 
the small powerloom who are facing hardsh ip to get 
coloured cotton yarn tor their industr ies?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA).
(a) N o *  Sir. The Central Government does not provide 
any c o lo u re d  co t to n  ya rn  to p o w e r lo o m  s e c to r  at 
concess iona l rates.

(b) and (c) Does not arise in view of a' above.

[E ng l ish ]

Multilateral Agreement on Investment

513. DR M U R Ll M A N O H A R  JO SHI ; W il l the 
Min ister of CO M M ERCE be pleased to state :

(a) w hethe r  the G ove rnm en t have fo rm ula ted its 
approach to multi lateral agreement on investment (MAI) 
draft of the Organisation of Economic Cooperation and 
Deve lopm ent (OECD):

(b) if so, the details thereof.

(c) the manner in which the G overnment propose to 
safeguard the national as well as third world interests 
in the face of liberalised investment regime; and

(d) if not. the reasons for the delay?

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M ERCE (SHRI BOLLA BULLl RAMAIAH) : (a) to
(d). India is not a m em ber of the OECD and hence is



not associated with the negotiations of Multilateral 
A greem ent on Investm ent being finalised in that 
Organisation. Any MAI which may be agreed upon by 
OECD countries, is not binding on India.

(Translation]

Law Courses

514. SHRI PANKAJ CHO W DHARY : Will the 
Minister of LAW AND JUSTICE be pleased to state :

(a) whether the Governm ent have envisaged  
any plan to bring qualitative improvement in the law 
courses;

(b) if so, the details thereof;

(c) whether the Government propose to set up a 
high level institute for this purpose; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND 
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D. 
KHALAP) : (a) and (b). The Bar Council of India has 
organised a consultative meeting of State Bar Councils, 
Universities, University Grants Commission and State 
Governments etc. in association with the National Law 
School of India University at Bangalore during 12-14
October, 1996 to ascertain their views to effect qualitative
changes in the legal education

(c) and (d). No, Sir.

Closure of Coal Mines

515. PROF. RITA VERMA : Will the Minister of 
COAL be pleased to state :

(a) the names and the number of coal mines under 
all the subsidiary units of the Coal India Limited which 
were closed down after the nationalisation of the coal 
industry;

(b) the reasons and dates of their closure;

(c) whether any of these coal mines have since 
been reopened;

(d) if so, the details thereof; and

(e) the names of the coal mines which are proposed 
to be reopened in future?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) to (c). At different 
points of time since nationalisation. 125 coal mines 
were closed in various subsidiaries of Coal India Limited 
(CIL). The details of the closed mines alongwith the 
reasons for closure are given in the statement.

Since these mines were closed on account of 
exhaustion of extractable reserves in the working seams 
and non-viable stripping ratio in case of the opencast 
mines and safety reasons, none of the 125 closed mines 
could be opened so far.

(d) Does ndt arise in view of the answer to parts (a) 
to (c) of the question.

(e) CIL does not have any proposal for reopening 
of any of these closed mines.

STATEMENT

Coal Mines closed since Nationalisation

S.No. Name of Mine Year of 
closure

Reasons of Closure

1 2 3 4

EASTERN COALFIELDS LTD.

1. Sanctoria 76-77 Exhaustion of Reserve

2. East Jamehari 76-77 Exhaustion of Reserve

3. Ratibati 5&6 78-79 Exhaustion of Reserve
4. KLS Chalbalpur 81-82 Exhaustion of Reserve
5. Chalbalpur Khas 80-81 Exhaustion of Reserve
6. New Jameharikas 79-80 Exhaustion of Reserve

7. Pure Searsole 78-79 Exhaustion of Reserve

8. Damoda 83-84 Exhaustion of Reserve

9. Seetaldasji 79-80 Exhaustion of Reserve

10. Belrui disergarh 75-76 Exhaustion of Reserve

11. North Brock 82-83 Exhaustion of Reserve

12. Gogla/Adjoy Bank 79-80 Exhaustion of Reserve

13. Manderboni 1, 2 & 4 75-76 & 92-93 Exhaustion of Reserve



14.Deoli 73 -74  Exhaustion of Reserve

15. B .Dhem o/Ram jibanpur 73 -74  Exhaustion of Reserve

16. Banksimuli 7 & 8 74 -75  Exhaustion of Reserve

17. Brights Rana 74 -75  Exhaustion of Reserve

18. Madhusudanpur 1 & 2 78 -79  Exhaustion of Reserve

19. Central Jamuria 86 -87  Exhaustion of Reserve

2 0 . Nabakajora/G hansyam  84 -85  Exhaustion of Reserve

21. Jote Janki 78 -79  Exhaustion of Reserve

22. Ratibati OC 81 -82  Exhaustion of Reserve

23 Purusottampur OC 88 -89  Exhaustion of Reserve

24. Nimcha OC 87-88  Exhaustion of Reserve

25. Sheebpur OC 83 -84  Exhaustion of Reserve

26 Mahabir OC 79 -80  Exhaustion of Reserve

27. New/Central Satgran 88 -89  Exhaustion of Reserve

28 Alkusha Gopalpur OC 84 -85  Exhaustion of Reserve

29. B enalee 88 -89  Exhaustion of Reserve

30. Kenda/Dobrana OC 77 -78  Exhaustion of Reserve

31. Darula 87 -88  Exhaustion of Reserve

32. Krishanagar 89 -90  On Safety Ground

33. Seetalpur 90-91 Geo-Mining Condition

34 Shankarpur 78 -79  Fire/Safety Ground

35. Girimint 89 -90  Fire/Drowning of PITS

36 Rana 89 -90  Exhaustion of Reserve

37. M ahabir 93 -94  Drowning of PITs

38. Kankartalla 1 & 2 88 -89  Being Woorked through other incline
39 ja ra  92 -93  Danger of Inundation being offered to WB Govt, for

Captive Power Plants

40 . Dhandadih OC 93-94 S afe ty  C o n s id e ra tio n  D e w a te r in g  of D e v e lo p e d
workings proposed to be worked by opencast might 
lead to subsidence in & around Harishpur Village

41 Barmondia 93-94 Exhaustion of Reserve

42 Dabor OC 93 -94 Exhaustion of Quarriable Reserve

4 3 . Gangaram Chak 93-94 Exhaustion of Quarriable Reserve

44 Poidih OC 91 -92  Exhaustion of Reserve

45 Ranipur 93 -94 Exhaustion of Reserve

46. Dalurband OC 96 -97  Exhaustion of Reserve

47 Palasthali 93-94 Exhaustion of Quarriable Reserve

48. Chapapur-1 87 -88 Exhaustion of Reserve

49. Badjna/Fusai OC 91-92 Exhaustion of Quarriable Reserve

50. Kapasara OC 92 -93 Exhaustion of Quarriable Reserve

51 Lalmatia UG 89 -90  Exhaustion of Quarriable Reserve

52 Lalmatia OC 85 -86  Exhaustion of Quarriable Reserve

53. Shampur-A 96 -97 On Safety Ground
54 Dalmiya OC 95-96  Exhaustion of Quarriable Reserve

BHARAT CO KING  COAL LIM ITED
55 Murlidih 9O-01 Exhaustion of M inablereserve_________________________



1 2  3 4

56. Bera OC 88-89

57. ENA 96-97

58. Basdeopur OC 89-90

59. Laxmi OC 89-90

60 Tasra OC 86-87

61. Jhunkundar OC 88 -89

62. Victoria 85 -86

63. K ankanee 96-97

64. Kenduadih 89-90

65 D harm aband 93-94

66 . South Tisra 95-96

67. Kujama 95-96

68 Gaslitand 95-96

69 Bhurungia 95-96

70. Teturiyo 95 -96

S O U TH  E A S T E R N  C O A LFIE LD S LIM ITE D

71. Domnara OC 93 -94

72. Burhar No.3 94 -95

73. Rungta 94 -95

74 North Jhakrakhand 93 -94

75 Burhar N o .1 94 -95

76 Pure Chirimiri 75 -76

77 Korba 1&2 78

78. Korba 3&4 80

79 Chachai OC 82

80. Banki 5&6 83

81 Jarwahi OC 83 -84

82. New Jhimar 86
83 Banki 7&8 89

84 S.Jhakrakhand-O ld 89

85 R am nagar 91

W ESTER N  C O A LFIELD S  LIM ITED

86 Barkuhi UG 85-86

87 Barkuhi W est UG 75-76

88 Bhamori Jhantachaoa 94 -95

89 Datla East UG 84-85

90 Datla W est 90-91

91. D hao 73

92 Shibpuri OC 92 -93

93. Ghorawari Hirdagar 7 9 -8 0

94. Ghorwari Kalan 79 -8 0

95. Ballarpur OC 88 -89

96. K alichapar 73

Mine Reached Techno-Economic Limit 

Techno-Economic and Safety considerations 

Mine Reached Techno-Economic Limit 

Mine Reached Techno-Economic Limit

M ine Closed due to Inrush of w ater from adjoining
Dam dodar River and land aquisition problem

Exhaustion of M ineablereserve

Due to Fire in the Working Seam

Mine Reached Techno-Economic Limit

Techno-Econom ic/Safety Ground

On Techno-Economic Ground

On Techno-Economic Ground

Fire and Techno-Economic Ground

Drowing of M ine in S ep t’95 due to Unprecedented  
Rain and Fire in Different Seam

Techno-Econom ic/Safety Ground

On Techno-Economic Ground

Due to Poor Off-Take

Exhaustion of Reserve

Unviable due to Poor Grade of Coal

Exhaustion of Reserve

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

On Techno-Economic Ground

Exhaustion of Reserve

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-
-Do-

Am algamated with Ballarpur OC Expn. Project 

Exhaustion of Reserve



97. Newton Chikli 89 -90

98. N. Chandametta 91 -92

99. Nandora 74-75

100 . Sial Ghogri 85-86

101 Nakoda OC 88-89

1 0 2 . Sastipit

103. Ballarpur 1&2 77-78

104. Robbartson Inc/ 
Belbora Inc/Ghughus

95-96

105. Kumda OC 93-94

106 New Majri No 1

107 Dhuptala OC 95-96

108. S h ibpuri-20C 92-93

109 Taroda OC 92-93

1 1 0 . Sethia OC 92-93

1 1 1 . Bellorra OC 96-97

1 1 2 . N. Dhuptala RRR OC 95-96

113. Rakhikole 95-96

114. Chikalm au 86-87

115. Umrer 85-86

CEN TR AL C O ALFIELD S LIM ITED

116. Semra 96-97

117. Pakri Barwadih 74-75

118 Sugia OC 95-96

119. Pure Dhori 88-89

120 Mael UG 80-81

1 2 1 . Chalkari 83-84

1 2 2 . Karkatta 89-90

123. Dhodidih 89-90

124. G idhania 76-77

125. Rauta 76-77

[E n g lis h ]

Shortage of Staff in R.B.I.

516. SHR I VIJAY PATEL : Will the Minister of 
FINANCE be pleased to state :

(a) whether the Reserve Bank of India has been 
facing shortage of staff during recent years and is unable 
to effectively perform its role in the monitoring of the 
banking system;

(b) if so. the details thereof branch-wise; and

(c) the measures proposed to enable the RBI to 
carry on its responsibilities effectively?

Exhaustion of Reserve

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

-Do-

*DO'

-Do-

■Do-

-Do

-Do-

-Do-

-Do-

-Do-

Amalgamated with Umerer Project

Exhaustion

Lack of Infrastructure

Exhaustion of Reserve

Converted to OCP

Amalgamated to Rajarappa

Exhaustion

Converted to OCP

Exhaustion

To be Worked through Other Mine 

Exhaustion

TH E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : (a) to (c). The information is being 
collected and will be laid on the Table of the House.

Central Statistical Organisation

517 SHRIMATI M EIRA KUMAR : Will the Minister 
of FINANCE be pleased to state :

(a) whether the World Bank has decided to fully 
fund the C e n tra l S ta tis tic a l O rg a n is a tio n s  data  
collection computerisation programmes; and

(b) if so. the details of the extent and the terms and 
conditions of the proposed funding?



T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CH IDAM BARAM ) : (a) No. Sir.

(b) Does not arise.

Study on Domestic Saving

518. SHR I S O N T O S H  M O HAN DEV : Will the 
Minister of FINANCE be pleased to state :

(a) whether recent study conducted by confederation 
of Indian Industries (CM) on domestic savings in India 
has suggested a multipronged approach to give fillip to 
the low savings ratio in India;

(b) if so, the other suggestions made in the study 
report;

(c) whether the Government have examined then;
and ~

(d) if so, the details thereof9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : (a) to (d). The Ministry is in receipt 
of the study entitled Domestic savings in India : A Note 
prepared by the confederation of Indian Industry. The  
said study has made a number of suggestions aimed  
at mobilisation of savings. To this end, suggestions  
among others essentially seek to ensure maximum real 
rate of return, risk minimisation, lower direct taxes, 
rationalisation of Government expenditure, reduction 
in fiscal deficit etc.

For promoting savings it is imperative to improve 
the p aram eters  which have a bearing  on savings  
behaviour. These include rate of growth in the economy, 
level of fiscal deficit, tax policies, inflation, efficiency of 
the ban king  system  and the c a p ita l m a rk e t and  
confidence in the economy. The various economic reform 
measures undertaken so far are expected to have a 
favourable impact on aggregate savings. The Central 
G overnm ent Budget for 1 9 9 6 -9 7  p resen ted  to the  
P a rlia m e n t a few  m onths ago c o n ta in s  va rio u s  
measures/policy changes which are likely to have a 
positive impact on savings In making policy changes 
the suggestions received from various institutions/ 
individuals are considered keeping in view the emerging 
economic situation.

Use of Air India Service by Government 
Officials

519. SHRI MOHAN RAWALE : Will the Minister of 
FINANCE be pleased to state :

(a) whether his Ministry has received any proposal 
from the Civil Aviation authorities to make mandatory 
for Government officials to fly only by Air India when  
travelling abroad;

(b) if so, the details thereof, and

(c) the reaction of his Ministry to the said proposal?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P 
CHIDAM BARAM ) : (a) to (c). Yes, Sir. a proposal has 
b e e f\ received from the Minister for Civil Aviation for 
issue of instructions making it mandatory for Government 
servants and o ther officials of subordinate o ffices/ 
autonomous organisations/public sector undertakings  
to travel by Air India only while on deputation abroad. 
No further action on the above proposal was deem ed  
necessary in view of the existing instructions, namely, 
that persons while travelling aborad on deputation and 
w h e re  th e  co st of a ir p a s s a g e  is b orne  by the  
Governm ent of India should use the services of the  
National Carriers, i.e. Air India/Indian Airlines.

[T ra n s la tio n ]

Loans under P.M.R.Y. in Gujarat

520. SH R I N.J. RATHWA : Will the Minister of 
INDU STR Y be pleased to state :

(a) the number of entrepreneures in the country, 
especially in tribal areas of G ujarat, granted loan 
during the last three years under the Prime Minister’s 
Rojgar Yojana and the number of SC /ST entrepreneurs 
out of them;

(b) the num ber of educated unemployed persons 
who w ere recom m ended  by the District Industrial 
Centres but not sanctioned loan so far alongwith the 
reasons therefor and the number of SC /ST persons out 
of them; and

(c) the action taken/being taken to avoid delay in 
providing such loans?

THE M IN IS TE R  OF INDU STR Y (SHRI M URASO LI 
MARAN) : (a) During the last 3 years (1993-94, 1994-
95 and 1 9 9 5 -9 6 ) ,  5 ,2 9 ,4 5 8  e n tre p re n e u rs  w ere  
sanctioned loan in the country as a whole. During this 
period, 3 ,4 60  entrepreneurs were sanctioned loan in 
the tribal a rea s  of G u jarat. Of this 2 2 0  are SC  
entrepreneurs and 784 are ST entrepreneurs

(b) As per reports received from State Director of 
Industries, 11 ,54 ,53 3  applications were recommended  
by District Industries Centres and Director of Industries 
to banks for sanctions of loan during the last 3 years. 
Banks have sanctioned loan in respect of 5 ,2 9 ,4 5 8  
entrepreneurs. During 1995-96, 52866 applications of 
S C /S T  entrepreneurs were recom ended to banks as 
per the reports received from 21 States/UTs. Of this 
26 ,652 SC /ST entrepreneurs were sanctioned loan by 
the banks. The reason for rejection are excessive  
sponsoring by District Industries Centres, project not 
found viable, non completion of banking formafities, 
applicant found defaulter etc.

(c) Reserve Bank of India has instructed district 
level coordinators of banks to look into the causes of 
delays in loan sanctions by poorly perform ing bank  
branches.



[English]

Balance of Trade with Nepal

521. SHRI TARIQ ANWAR : Will the Minister of 
CO M M ERC E be pleased to state :

(a) whether Indo-Nepal trade is decreasing;

(b) if so, the details thereof alongwith the reasons 
therefor; and

(c) the steps taken to improve the trade relations 
between both the countries?

THE M IN ISTER OF STATE OF THE M INISTRY OF 
CO M M ERC E (SHRI BOLLA B U Ltl RAMAIAH) : (a) No,
Sir.

(b) Does not arise.

(c) Under the Treaty of Trade, the Governments of 
India and Nepal have made institutional arrangements 
for periodical review of matters relating to bilateral trade 
with a view to improve the trade relations between the 
two countries. A number of concessions have been  
extended under the Treaty to improve and strengthen 
the economic cooperation between two countries.

Economic Growth

522. SHRI SANTO SH KUMAR GANGWAR :

DR. LAXMINARAYAN PANDEY :

SHRI VIJAY PATEL :

SHRI R. SAMBASIVA RAO ;

Will the Minister of FINANCE be pleased to state :

(a) whether there has been a sharp deceleration 
of economic growth during the first half of the current 
financial year 1996-97;

(b) if so, the details thereof and the comparative 
rates of economic growth i.e. industrial production, 
agricultural production and exports during the last 
three years;

(c) the reasons for the deceleration of economic 
g row th , and its like ly  im pact on the p ro cess of 
liberalisation; and

(d) the steps the G overnm en t have taken  or 
proposed to be taken  to acce le ra te  the economic  
growth?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : (a) to (d). Overall economic growth 
m easured in terms of growth of real gross domestic 
product (G DP) at factor cost improved in 1995-96 to 
attain 6.6 per cent and is projected to record a similar 
high growth of 6.6 per cent in 1996-97. As per the latest 
inform ation a v a ila b le  with the Central S ta tis tic a l 
Organisation (CSO ) the details of comparative rates of 
economic growth are as under.

Growth in per cent in G DP at factor cost by Sectors 
(at 1980-81 prices) in per cent

1993 -94  1994 -95  1995 -96  19 96 -97

1 . Agirculture 3.3 4.9 Q 0.9 R 2.3 F

2 . Industry 4.2 8.3 Q 1 1.1  R 8.5 F

3. Services 6.8 6.0  Q 7.3 R 8.1 F

4. GDP 5.0 6.3 Q 6.6 R 6.6 F
Growth in Exports in Rupee Value

5. Exports 30 .0 18.5 28 .8 2 1 .9 ®

Growth in Index of Industrial Production (Base
1980-81 = 100)

6. General Index 6.0 9 .4  1 1.8  9 .3*

Note ; 1 Includes agriculture, forestry & fishing

2 Includes mining, Manufacturing, electricity & 
construction.

Q: Quick estimate; R: Revised advance estimate; 
F: Forecast

refers to April-September, 1996 and refers to 
April-July, 1996

Sources : 1.2,3, & 4 based on CSO date; 5 based on Director 
General Commercial Intelligence data

The vario us econ o m ic  reform  m e as u res  
encompassing trade, industry, financial sector and tax 
regine over the last few years have led to a revival of 
strong econom ic growth, expansion  in p roductive  
employment, and a marked decline in inflation.

Full Convertibility of Rupee

523. S H R I M A D H A V R A O  S C IN D IA  ; W ill the  
Minister of FINANCE be pleased to state :

(a) whether the Government have taken any steps 
to make Rupee fully convertible;

(b) if so , details thereof; and

(c) the time by which it is likely to be done?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
CHIDAMBARAM) : (a) to (c). The rupee has been made 
fully convertible on the curent account of the balance of 
payments. Some constituent items of the capital account, 
such as direct and portfolio investments have also been 
freed from repatriation restrictions. However, stable  
m acro-econom ic system  supported by credible and 
consistent macrb policies, reduction in fiscal deficits 
modernisation in anflation, an efficient financial system  
and a sustained dynamic export perform ance are 
some of the essential pre-conditions for moving towards 
full convertibility on capital account.



World Bank Assistance to CIL

524. SHRI NAM DEO  DIWATHE Will the Minister 
of COAL be pleased to state :

(a) whether the Coal India Limited with World 
Bank assistance, is taking several steps to mitigate 
pollution caused  by coal m ining and rese ttle  and  
rehabilitate people displaced by the mining activity and 
undertake community development projects;

(b) if so. the details of the projects envisaged and 
mines selected to be covered under these projects:

(c) the details of the financial assistance sought 
from the World Bank for various coal mining prospects, 
project-wise: and

(d) the reaction of World Bank thereto and the 
present status of each of the projects?

THE M IN ISTER  OF STATE OF THE M IN ISTR Y OF 
COAL (SH R IM A TI KANTI S IN G H ) : (a) to (d) W hile  
seeking loan for Coal Sector R ehabilitation  Project 
(C S R P ) from the W orld Bank. Coal India agreed to 
implement a project for mitigation of environmental and 
socia l im pacts of coal m ining. This pro ject ca lled  
Environmental and Social Mitigation Project” (ESM P) 

is designed to strengthen Coal India s capability and to 
reinforce actions for mitigating environmental and social 
impacts in 25 mines initially identified for C S R P

The World Bank has approved an IDA Credit of 
43.3  Million SDR (US $ 63 million) for 'C o al Sector 
Environm ental and Social Mitigation Project” of Coal 
India Ltd. The project inter-alia envisages carrying 
out Environm ent Action Plans. Rehabilitation Action 
Plans etc. at 25 identified coal projects of CIL. The  
details of the projects under the ESM P and the IDA 
Credit for these are given below

Name of the project IDA Credit 
US $ Million

1 2

CCL

1 . K.D. Hesalong OCP 1.70

2 . Parej East OCP 1 .49

3. Rajrappa OCP 1 .20
W CL

4. Durgapur OCP 0.74

5 Niljai OCP 0.84

6. Padampur OCP 0.74

7. Sasti OCP 0.84

8. Umrer OCP 0.75

S EC L

9. Bisrampur OCP 2 .80

1 0 . Dhanpuri OCP 1.30

1 1 . Dipka OCP 2 .85

1 2

1 2 . Kusmunda O CP 1.70

13. Manikpur OCP 0.90
14 Gevra OCP 0.80

N C L

15. Nigahi O CP 2.50
16. Dudhichua OCP 2.73
17, Bina O CP 1.90

18. Jayant OCP 3.00
19. Jhingurda OCP 1.70

M C L

20 . Lakhanpur OCP 1.70

2 1 . Sam leswari OCP 1.70

2 2 . Ananta OCP 0.90
23 Bharatpur OCP 1.50
24. Belpahar OCP 1.75

25. Jagannath OCP 1.40

Corporate 23 .57

Total 63 .00

Duty on Import of Newsprint

525. SHR I BANW ARI LAL PUR O H IT :
SHR I MULLAPPALLY RAM ACHANDRAN  
SHR I PRABHU DAYAL KATHERIA :
DR. LAXMINARAYAN PANDEY :
SHR I RAJENDRA AG N IH O TR I :

Will the Minister of F INANCE be pleased to state

(a) whether the Government have leyied duty on 
the import of newsprfht:

(b) if so, the details thereof and whether this import 
duty has been levied as a post-budget measure:

(c) the reasons for imposition of the duty and its 
im pact on the n ew sp ap er industry particu larly  the  
medium, vernacular and small newspaper

(d) whether the newspaper industry has made any 
representation to the Governm ent about it; and

(e) if so, the action taken by the Government in the 
matter?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
CHID AM BA RAM ) : (a) and (b). Yes, Sir. With effect from 
29th October. 1996. the Government have imposed an 
import duty of 10% ad valorem on newsprint.

(c) Since 1995. there has been an appreciable fall 
in the price of imported newsprint. The prince of imported 
newsprint which was in the range of US $ 1000 per 
tonne in May 1995, was ruling at around US $ 450-500  
per tonne in Septem ber-O ctober. 1996. The landed  
cost of imported newsprint is appreciably lower than 
the cost of production of Indigenous thus making 
indigenous units unviabls. Keeping these factors in



view, a nominal import duty of 10% has been imposed 
on im ported newsprin t.  Cons ider ing  the fact that the 
price of imported newsprin t has fallen by about 50%. 
the imposit ion of 10% import duty is not likely to cause 
undue hardship to the medium, vernacular and small 
new spape rs .

(d) and  (e).  T h e  n e w s p a p e r  in d u s t r y  has 
represented against the above levy of customs duty 
The G o v e rn m e n t  is keep ing  a c lose  w a tch  on the 
in te r n a t i o n a l  p r ic e  of n e w s p r in t  and  w h e n  the  
in ternational prices rise, the Government will review the 
present levy.

G aslitand D isaster

526. SHRI BASUDEB ACHARIA : Will the Minister 
of COAL be p leased to state .

(a) whether a Court of Enquiry was conducted to 
enquire the causes of accident in Gasli tand of BCCL 
mine on 27.9.1995;

(b) if so. whether it has submitted the report: and

(c) if so. the details thereof and the action taken by 
the G overnm ent the reon9

THE M INISTER OF STATE OF THE MINISTER OF 
COAL (SHRIMATI KANTI SINGH) (a) and (b) Under 
Section 24 of the Mines Act. 1952. the Government had 
constituted a Court of Inquiry headed by Justice (retd ) 
S.K. Mukher jee  of Patna High Court to inquire into the 
causes and c ircumstances attending the accident which 
occurred at Gasli tand and other mines of Bharat Coking 
Coal Limited on 26/27 9.95. The Court of Inquiry is yet 
to submit its report

(c) Does not arise in view ot above

V ig ilance M achinery in PSUs

527. KUMARI SUSHILA TIRIYA : Will the Minister 
of INDUSTRY be pleased to state

(a) whether the vig ilance machinery in the Public 
Sector Undertak ings has been strengthened:

(b) if so. the details thereof

(c) whether off ic ia ls of this machinery have been
granted some specia l facil it ies

(d) if so. the details thereof: and

(e) if not. the reasons there for9

THE M INISTER OF INDUSTRY (SHRI MURASOLI 
M ARAN) : (a) to (e) Strengthening Vigilance Machinery 
in Public Sector Undertak ings (PSUs) is a continuous 
process. Besides conferr ing the status equivalent to 
that of a functiona l director to the Executive Director 
(V ig i lance)/Chie f Vig i lance Officers of the level of Joint 
Secretary to the Govt, of India and above in PSUs. 
the Govt, has recently  empowered them to exercise 
sch admin is tra t ive and f inancial powers as are essential 
for  the  e f f ic ie n t  fu n c t io n in g  of V ig i la nce  M a ch in e ry
s u b je c t  to the  c o n d i t ion  tha t f ina nc ia l  pow e rs  are

exerc ised within the allotted budget to the v ig i lance 
unit and in accordance with the financial discip l ine and 
accountabi li ty  at par with other functional directors. 
They will also be entitled to such accommodation which 
is available to other functional directors in PSUs.

Coal Stocks

528. SHRI ANNASAHIB M K. PATIL : Will the 
Minister of COAL be pleased to state .

(a) w he the r  the sys tem  adop te d  by Coal India 
Limited and its subsid iaries in estimation of stocks is 
fau lty  and m is lead ing  as va r ious  C o m m it te es  have 
adversely commented on the system:

(b) if so. the details thereof,

(c) w h e th e r  it has c om e  to the  no t ice  of the  
authorit ies that the stocks estimated by subsid iaries of 
Coal India Limited were highly inflated and manipula ted:

(d) if so. the details thereof and the responsibili ty 
f ixed  by the G o v e rn m e n t  a g a in s t  tho se  who have 
manipula ted the stock posit ion, subsid iaries-wise; and

(e) the effective m easures taken /p roposed to be 
taken  tor co r re c t  a s s e s s m e n t  of s tocks  in va r io u s  
subsid iaries particularly in Bharat Coking Coal Limited. 
Eastern and Western Coalf ie lds Ltd.9

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIM ATI KANTI S ING H) : (a) The sys tem  
adopted by Coal India Limited and its subsid iaries in 
est imation of stocks is not faulty. However, in every 
system there is always a scope for further improvement 
as has been suggested by some Commit tees.

( b ) S om e  of the  m a jo r  s y s te m  im p r o v e m e n t  
suggestions relate to the separation of the functions of 
the Manager of each coll iery and the Agent, additional 
test m e a s u re m e n ts  ove r  the a n n u a l  m e a s u re m e n t ,  
restriction of stock in each colliery to m axim um  one 
m o n th s  p r o d u c t io n ,  c o m p u t e r i s a t io n  of c o l l ie r y  
operations installation of road we ighbr idges etc.

(c) and (d) It has c o m e  to the no t ice  of the 
authorities that in some collieries in some collieries in 
so m e  s u b s id ia r ie s  the  p r o d u c t io n  has be en  o v e r  
re p o r te d  D is c ip l in a r y  a c t io n  a g a in s t  p e rs o n s  
re s p o n s ib le  fo r  over re p o r t in g  and re s u l ta n t  s tock  
sho r ta ge s  has been in it ia ted. 56 cases  in E as te rn  
Coalf ie lds Limited. 51 in Bharat Coking Coal Limited.
49 in Centra l C oa lf ie lds  L im ited  and 8 in W es te rn  
Coalf ie lds Limited have been started.

(e) M easures taken to improve the system have 
been indicated in answer to part (b) of the Question

[Translation]

C apital M arket

529. SHRI JAI P R AKA SH AGARW AL Will the 
Minister of FINANCE be pleased to state :

(a) whe the r  the G overnm en t/S E B I have received



any complaints from the general investors regarding 
misappropriation of their hard earned money by the 
companies which had collected the funds through their 
public issues by way of providing fictitious information 
regarding their future prospects in their offer documents:

(b) if so. the details thereof; and

(c) the action taken by the Government to safeguard 
the interests of the general investors?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : (a) Complaints have been received 
by SEBI of misleading information on future prospects 
in the offer document of the issuer companies.

(b) and (c). S E B I g u id e lin es  p roh ib it fu ture  
projections by companies except under specified norms. 
In order to safeguard the interests of investors, SEBI 
has tightened the entry norms for companies accessing 
the capital market s o ‘that only quality issues enter the 
m arket. On the recom m endations of the M alegam  
C o m m ittee . S E B I has issued g u idelines for m ore  
stringent disclosures of the financial accounts of the 
issuers. In cases of mis-statements or suppression of 
m ateria l inform ation SEB I in itiates action such as 
withdrawal of acknowledgement card, giving option to 
investors to withdraw from the issue or even directing 
the issuer companies to refund the subscription amount.

[E ng l ish ]

KVIC

530 SHRI G VENKAT SW AMY : Will the Minister 
of INDUSTRY be pleased to state :

(a ) w h e th e r K had i and V illa g e  In d u s trie s  
Commission is facing financial crises; and

(b) if so, the details thereof and the steps taken by 
the Government to remedy the situation?

THE M IN ISTER  OF INDUSTRY (SHRI M URASOLI 
MARAN) ; (a) No, Sir.

(b) Does not arise.

FERA Violations by ITC

531. SHRI SANAT KUMAR MANDAL : Will the 
Minister of FINANCE be pleased to state :

(a) the outcome of the probe conducted into the 
affairs of the ITC Ltd., Calcutta for FERA violations to 
the tune of millions of dollars;

(b) whether the whole episode has exposed the 
role of public financial institutions in governance of the 
company;

(c) if so. what action has been taken or proposed 
to be taken against the Directors of these Financial 
Institutions on the Board of ITC Ltd. both serving and 
retired;

(d) whether a joint team of enforcement Directorate 
and CBI went to Singapore to probe ITC G lobals role 
in the alleged FERA violations and siphoning of funds; 
and

(e) the findings' of this team and the stage at which 
the matter stands at present?

T H E  M IN IS T E R  O F  F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : (a) to (c). The investigation under 
the Foreign Exchange Regulation Act, undertaken by 
the Enforcement Directorate against M/s. I.T .C .L td ., 
Calcutta, are continuing. Action as envisaged under 
the law is proposed to be taken.

(d) No, Sir.

(e) Does not arise.

Schemes for Handloom Weavers

532. S H R I BHAKTA C H A R A N  DAS : W ill the 
Minister of TEXTILES be pleased to state :

(a) whether the Government have prepared any 
scheme for including the handloom weavers in the on­
going schemes of rural development programmes;

(b) if so, the details thereof; and

(c) the allocation made for each scheme during the 
last two years and for 1996-97, State-wise, particularly 
for Orissa?

T H E  M IN IS T E R  OF T E X T IL E S  (S H R I R .L . 
JALAPPA) (a) and (b). In May, 1993, the Government 
of India had announced programmes for provision of 
looms to loomless weavers, houses to houseless SC/ 
ST weavers, training for skill upgradation to weavers  
and setting up  of Common Facilities Centres under the 
various on-going Rural Developm ent Program mes.

(c) No separate allocation have been earm arked  
since the proposed assistance is expected to be met 
out of the existing allocation for the programmes at the 
DRDA level.

Probe into Banks Collusion in Shoe Scam

533. SHRI RAM SAGAR :

SHRI JANG BAHADUR SING H PATEL ;

W ill the M in ister of F IN A N C E  be p leased  to 
state :

(a) whether the attention of the Government has 
been drawn to the newsitem captioned “Police probe 
re v e a ls  b an ks  co llu d ed  w ith firm s in shoe  
scam appearing in the Economic Tmes dated October 
8 , 1996;

(b) whether any enquiry has been conducted into 
the lapses;



(c) if so, the details and the outcome thereof; and

(d) the action taken against the persons  found 
g u i l ty 9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CH ID AM BARAM ) : (a) Yes, Sir.

(b) to (d). The information is being collected and to 
the extent available will be laid on the Table of the 
House .

[T ra n s la tio n ]

Export Growth

534. SHRI SHIVRAJ SINGH CHAUHAN ;

SHRI RAMESHW AR PAT I DA R :

Wil l the M in is te r  of C O M M E R C E  be p leased  to 
state :

(a) the impact of new Import and Export Policy on 
export trade and the value of the export undertaken 
from April, 1996 till date in various sectors;

(b) w h e th e r  e x p o r t  to such  c o u n t r ie s  h a v in g  
com m on currency has increased;

(c) if so, the details thereof; and

(d) the  s teps  p ro po sed  to be taken to im prove 
export?

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M ERC E (SHRI BOLLA BULLI RAMAIAH) : (a) The 
impact of the Exim Policy as rfef lected in the levels of 
exports appears to be favourable. Indian exports (as 
per latest available DGCIS data) for Apri l-Sept .’96 
are valued at US $ 16.14 bil lion which represents a 
growth of 9.9% over the export level of US $ 14.68 
bil lion for Apri l-Sept.,  1995.

(b) and (c). Ind ia ’s exports to all principal regions 
in the world  have increase-d excepting Eastern Europe 
Trade Data as received from DGCI&S is indicated in 
Indian Rupee terms. Denominated in dollar terms, for 
pu rpo ses  of com p a r iso n ,  Ind ia ’s exports  to pr inc ipa l 
regions during Apri l-August, 1996 (which is the latest 
period for which data is available) is given below -

Value in US $ million

Region 1995-96
(Apr.-Aug.)

1996-97
(Apr.-Aug.)

W est Europe 36 77 3763

Asia & Oceania 4753 5358

A m er ica 2524 2999

Africa 592 672

East Europe 532 487

(d) Export  promotion is a cont inuous process and 
steps are being taken to boost exports in consultation 
with trade, industry and other concerned institutions.

[E ng l ish ]

Bungling in Hazaribagh Banks

535. SHRI JAI P R A K A S H  (H a rdo i)  : W il l  the  
Min ister of FINANCE be pleased to state :

(a) whether the attention of the Governm ent has 
been drawn to the newsitem  cap t ion ed  “B ung l ings  
d e te c te d  in H a z a r ib a g h  B a n k s ’ a p p e a r in g  in the  
H industan Times dated October 5, 1996;

(b) if so. the facts thereof and the action taken by 
the Government thereon;

(c) whether any proposal to undertake a survey of 
c o m m e r c ia l  b a n k s  in th e  c o u n t r y  is u n d e r  th e  
consideration of the Government to detect such more 
cases; and

(d) if so. the details thereof and if not the reasons 
the re fo r?

TH E  M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAM BARAM ) ; (a) Yes, Sir.

(b) to (d). The information is being col lected and 
will be laid on the Table of the House.

Supply of Coal to SAIL

536. SHRI A N N A S A H IB  M.K. PATH ; Wil l  the  
Minister of COAL be pleased to state ;

(a) whether Coal India Limited (CIL) has decided to 
stop coking coal supp l ies  to SAIL, under the cred it  
system because of mounting arrears and consequent 
cash crunch and introduced a cash and carry system;

(b) if so, the de ta ils  of the arrears  of pa ym en t  
ou tstanding against major steel units, unit-wise;

(c) the reasons for non-paym ent of dues by SAIL;

(d) the steps taken for realisation of arrears and 
results thereof: and

(e) the steps taken by the CIL to improve its coal 
supply services?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) ; (a) Coal India Limited 
has introduced a Cash and Carry system for supplies 
of coal from Bharat Coking Coal Limited (BCCL) to the 
units of Steel Authority of India L im ited (SAIL) s ince
15 10.96. O ther  coa l sub s id ia r ie s  of CIL, however, 
continue to supply coal to steel plants as per the earliar 
system.

(b) D e ta i ls  of the  a r re a rs  of c o a l  s a le  du e s  
ou ts tand ing  aga ins t  major Steel P lants, un it-w ise as



on 30.9.96 were as under :

(Rs. in crores)

Steel plants Total ou ts tand ing Dues disputed 
du es  by Steel plants

Durgapur Steel 
Plant

Rourke l la  Steel 
Plant

Bhila i Steel 
Plant

Bokaro Steel Plant 

IISCO

102.15

77 33

151.2

46 .18

43 .00

101.51

71 53

135.29

57.42

39.09

Total 419 .86 404.84

(c) S tee l p lan ts  are u n i la te ra l ly  m ak ing  ce r ta in  
deductions from the bills ra ised by the coal companies 
for the coal supply on various grounds. In the perception 
of the coa l com p a n ie s  all such d ispu tes  must be 
resolved at the loading end where  the ownersh ip of 
the coal is transferred

(d) R egu la r  and pe r iod ic  b i la te ra l  m ee tings  are 
held be tween SAIL and all the supp ly ing  com pan ies /  
CIL to improve the rea lisation and settle the amount in 
d isputes. Meetings are also hald at corpora te level to 
evolve acceptab le gu idelines for am icab le sett lement 
of major d isputes These are regular ly followed up on 
a plant to plant basis.

The consensus  arrived at in the previous meetings 
were not being adhered to by SAIL and it continued 
to m ake  un i la te ra l d e d u c t io n s  from  coa l bi lls. As a 
result of this, the system of cash and carry for supplies 
from BCCL to the units of SAIL was in troduced with 
effect from 1 5.10.96.

(e) C o a l  c o m p a n ie s  are  in te r - a l ia  ta k in g  
the fo l low ing  s teps  tor im p rov in g  coa l sup p ly  and 
services

(i) The sampling and analys ing system at the 
w a s h e r y  en d  is b e in g  u p d a te d  and  
m odern ised :

(ii) A l l  w a s h e r re s  are  b e in g  p ro v id e d  w i th  
adequate modern we ighm en t system which 
would min imise the d isputes on account of 
w e ighm en t of coal.

(iii) M odern isa t ion  of existing washer ies  are in 
progress for further improving the quality of 
despa tches  of washed coal to steel plants:

(iv) Two new w a s h e r ie s  are be in g  set up to 
increase the suppl ies of washed coal:

(v) R e g u la r  m e e t in g s  are he ld b e tw ee n  the 
supp ly ing coal com pan ies  and steel plants

to investigate the d isputes regard ing supply 
of coal to steel plants and corrective action 
taken w herever  necessary.

Removal of Quantitative Restrictions  
on Imports

537 SHRI M O HAN RAWALE : Will the Min ister 
of C O M M E R C E  be pleased to state :

(a) whether India has been under pressure by the 
US and o th e r  c o u n t r ie s  to a n n o u n c e  a t im e -b o u n d  
p rogram m e for the removal of quanti ta tive restr ic t ions 
on all imports:

(b) whether the said removal of restr ic tions is likely 
to take away Ind ias  power to contro l imports: and

(c) if so, the reaction of the G overnm ent the re to9

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M E R C E  (SHRI BOLLA BULLI RAMAIAH) . (a) to
(c). Artic le XI of the Genera l Agreem ent on Tariffs and 
Trade 1994 requires that no prohib it ions or restr ic t ions 
o th e r  than du t ies ,  taxes  or cha rge s ,  w h e th e r  m ade  
effective through quotas, import or export licences 
or other measures shall be mainta ined by any mem ber 
of the  W o r ld  Trade  O rg a n is a t io n  (W TO ) H ow eve r ,  
k e e p ing  in v iew  the d i f f icu l t  b a la n c e  of p a y m e n ts  
s ituation. India has been mainta in ing import restr ic tions 
s ince 1948 under Art ic le  XII, and s ince 1950 under 
Artic le XVIII.

Dur ing  the co n s u l ta t io n s  he ld last w ith  Ind ia in 
December. 1995. many members of the W TO Committee 
on Balance-o f-Payments-restr ic t ions stated that India's 
ba la nce  of p a ym en ts  pos it ion  was com fo r tab le ,  tha t 
Ind ia did not cu rren t ly  face  the  th rea t  of a se r ious  
dec l ine  in fo re ign  exchange  rese rves  as set out in 
Artic le XVIII and that, therefore, cont inued recourse to 
import restr ic t ions for ba lance-o f-paym ents  reasons by 
India could not be justi fied. Many m embers requested 
India to presen t a firm t ime-tab le for phas ing out the 
restr ic t ions.

The full consulta t ions with India are to be resumed 
in January. 1997. The W TO provis ions relating to the 
b a la n c e -o f -p a y n r te n t - re s t r ic t io n s  c o n te m p la te  tha t  a 
c ou n try  m ust p ro g re s s iv e ly  re lax the res t r ic t ions  as 
cond it ions improve and must e l im inate m easures when 
the condit ions no longer justify. It also provides that a 
m em ber must announce  publicly, as soon as possib le, 
t im e-schedu les  for the e l im ination of restr ic tive import 
m easures taken for ba lance-o f-paym ents  purposes. If a 
public  announcem en t is not possib le, justi f ication as to 
the reasons there fore are required to be prov ided 
by the Member. In view of these provis ions. India may 
be requested by the M em bers of the W TO  Com m ittee  
on  B a la n c e - o f - P a y m e n t s - R e s t r i c t i o n s .  at th e  
con su l ta t ions  in January, 1997, to an no un ce  a t ime- 
schedu le  for phas ing out the import restr ic t ions.



[T ra n s la tio n ]

Subsidy to DIC

538. SHRI LALIT ORAON Will the Minister of 
INDUSTRY be pleased to state

(a) the am ount of subs idy /fund al located by the 
G overnment for the year 1996-97 for running the District 
Industry Centres. State-wise

(b) w h e th e r  th e  G o v e rn m e n t  ha ve  re c e iv e d  
rep re s e n ta t io n s  f rom  the Heads of Distr ic t  Industry  
C e n t r e s /S ta te  G o v e rn m e n ts  fo r  e n h a n c in g  th is  
al locat ion : and

• (c) if so. the reaction of the Government there to9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
M ARAN) : (a) In terms of the decis ion of the National 
Deve lopm ent Council , the District Industries Centres 
Scheme was transferred to the States in the year 1993- 
94, p r io r  to w h ich  th is  was a C entra l ly  S po nso red  
Scheme. The funds were to be transferred at 1991-92 
levels for the VIII Plan: on the pattern followed before 
t rans fe r of schem e. Funds are now re leased by the 
Ministry of Finance from 1993-94 onwards. A budget 
p rov is ion  of Rs. 225 c ro res  has been made in the 
budget of Ministry of F inane during 1996-97 for States 
for all the transferred Central ly Sponsored Schemes 
including DICs. Separa te prov is ions scheme-w ise are 
not made. The re lea ses  are m ade on the basis  of 
expenditu re on these schem es reported by the State 
G ove rnm en ts .  Dur ing 1996-97. no funds have been 
released so far

Scheme specif ic funds e g. PMRY. computerisation 
of D IC s  e tc  are  a ls o  re le a s e d  by th e  C e n t ra l  
Government from time to time.

(b) and (c). No spec if ic  rep resen ta t ions  have 
been received from the Heads of District Industries 
Centres/State Governm ents  for enhancing the al location 
under the D.I.C. Scheme

Export Commitments

539. SHRI N.J. RATHWA : Wil l the Min ister of 
CO M M ERCE be pleased to state

(a) whether any export or iented units have been 
set up in Gujarat so far;

(b) if so. the details thereof, unit-wise and location- 
wise alongwith their export commitments:

(c) the details of those units which have been able 
to fulfil the export commitment alongwith their earning 
from export;

(d) the details of those units which have not been 
able to fulfil their export commitments alongwith the 
reasons therefor; and

(e) the steps taken by the Government to keep a 
watch on the pe rfo rm ance of these units and make 
them able to fulfil their export com m itm ents9

THE MINISTER OF STATE OF THE MINISTRY OF 
CO M M ERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to
(e). Information is being collected and will be laid on 
the Table of the House

[E n g l ish ]

Privatisation of Coal Sector

540 SHRI TARIQ ANWAR
KUMARI SUSHILA TIRIYA 

SHRI SANAT KUMAR MANDAL

Will the Minister of COAL be pleased to state :

(a) whether the Union G overnment have received 
any representation for privatisation of the coal sector:

(b) if so. the details thereof: and

(c) the reaction of the Government the re to9

THE MINISTER OF STATE OF THE MINISTRY OF 
C O A L  (S H R IM A T I  K A N T I S IN G H )  . (a) to (c). A 
Committee on Integrated Coal Policy was set up by the 
Plann ing Com m iss ion on 27th July, 1995 under the 
Cha irm ansh ip  of Shri K.S R Chari, former Secretary 
(Coal) to address the issues for Integrated Coal Policy 
for adoption by the Governm ent in the Ninth and 
Tenth Plan periods. The Chari Commit tee submit ted its 
report to the G overnm en t on 13.5.1996. One of the 
recommendations made by the Chari Commit tee is that 
all new coal blocks with a min imum annual production 
capacity  of 0 5 million tonnes for underground mines 
and 2.0 mil lion tonnes for opencas t  mines may be 
fered to the private and public sector coal companies 
on the basis of competit ive bids. The Chari Committee 
has also recommended that the bidders so selected or 
the developers of the coal mines, may be given the 
freedom to charge any price from the consumers without 
any reference to the admin is tered prices. Under the 
Existing legel f ramework, private sector com pan ies  
allotted coal blocks for captive consum ption in power 
g e n e ra t io n  iron and s tee l p ro d u c t io n  and c e m e n t  
produc t ion  are not al lowed to sel l coal in the open 
market.

It has  b e e n  d e c id e d  to e x a m in e  the  le g a l  
implications of the above mentioned recommendations 
of the Chari Committee in consultation with the Ministry 
of Mines and the Ministry of Law, Justice and Company 
Affairs

PSU Disinvestment Scheme

541. SHRI M A D H A V R A O  S C IN D IA  : W il l  the 
Min ister of FINANCE be pleased to state :

(a) the details of the PSU dis investment scheme 
f in a l is e d  to m ee t the  bu d g e t  de f ic i t  of the  cu r re n t  
f inanc ia l year;



(b) the extent of funds to be realised thereby. RSU- 
wise: and

(c) the steps taken in pu rsuance thereof?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I  P. 
C H ID A M B A R A M ) : (a) Videsh S anchar N igam Limited 
(V S NL) and Indian Oil Co rpo ra t ion  Ltd. ( IOCL) have 
been se lected for the first two rounds of d is inves tm ent 
in the current f inanc ia l year. The third round is expected 
to be u n d e r ta k e n  a f te r  re c e ip t  of a d v ic e  f rom  the 
D is inves tm en t  Com m iss ion

(b) The extent of realisation from d is investment will 
depend on market response both in India and abroad

(c) (1) Action has been in it iated to selecte merchant 
bankers  as global coord inators and lead managers  to 
m a n a g e  th e  is s u e s  of V S N L  a n d  IO C L  fo r  th e  
in ternational as well  as the dom estic  segments .

(2) Forty c o m p a n ie s  have been  re fe rred  to the 
D is in v e s tm e n t  C o m m is s io n  fo r a d v ic e  on sa le  and 
m odal i t ies .

imported Machinery in CIL

542. SHRI N AM D EO  DI WAT HE : Will the Min ister 
of COAL be p leased to state :

(a) whether a large number of m ach ines imported 
by Coal India L imited and its subs id ia r ies  during the 
las t  th re e  y e a rs  are  e i th e r  la y in g  id le  or be in g  
underu t i l ised /u t i l ised  be low  rated capac i ty ;

(b) if so, the subsid iary-w ise, details of m ach inery / 
parts  im ported the reo f  dur ing  each of the last th ree 
years and their  ut il isation status:

(c) the details of major mach inery  not be ing put to 
use or underuti l ised and the reasons there for; and

(d) the steps taken by the G overnm en t to m ake  full 
use of the insta lled capac ity  of these m ach ines?

THE M IN ISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI S INGH) : (a) No, Sir.

(b) to (d). Does not arise in v iew of reply at (a) 
above

Loss of Hard Currency due to Misuse 
by Russian Importers

543. SHRI B A NW A RI LAL P U R O H IT  : W il l  the 
Min ister of F INANCE be pleased to state :

(a) whethe r  the attention of the G ove rnm en t has 
been drawn to the newsitem cap t ioned "India losing $ 
400 m to Russia under debt repaym ent s c he m e” as 
reported in the S tatesman dated Sep tem ber 23, 1996

(b) if so, whether the G overnm en t are losing mil lions 
of dollars in hard currency yearly due to reported m isuse 
by Russian importers of a schem e for repaym ent of 
ou ts tand ing debt of the fo rm er Soviet Union.

(c) if so, the facts and details thereof; and

(d) the corrective  s teps the G ove rnm en t p ropose to 
take in this regard?

T H E  M IN IS T E R  O F  F IN A N C E  (S H R I  P. 
C H ID A M B A R A M ) : (a) Yes. Sir.

(b)  an d  (c).  U n d e r  th e  I n t e r - G o v e r n m e n ta l  
a rrangem ents  be tween India and Russia in 1993, the 
rupee debt owed by India to Russia is to be used 
exclus ive ly  for India s exports  of goods and serv ices to 
R u s s ia .  S o m e  a l le g a t io n s  of d iv e r s io n  of e x p o r ts  
c o n s ig n m e n ts  to th ird  c o u n t ry  d e s t in a t io n s  th ro u g h  
p roduc t ion  of fake  land ing  cert i f ica tes ,  sw itch ing  of 
cargoes on high seas, etc. have com e to light. These 
w ou ld  cons t i tu te  v io la t ions  of the In te r-G overnm en ta l 
a r ra ng em en ts  ag reed  be tw een  India and Russia in 
1993 and of the re levant cus tom s procedures  and 
adverse ly affect our exports to hard currency markets.

(d) G o v e r n m e n t  ta k e  a s e r io u s  v ie w  of s u c h  
i r regular i t ies  and are c om m it ted  to check  any il legal 
d ivers ion of export cons ignm en ts  meant for Russia 
under the debt repaym en t  route, to third countr ies . 
A p a r t  f rom  g r e a te r  v ig i la n c e  by  the  G o v e rn m e n ts  
en fo rcem ent agenc ies ,  such d ivers ion is p roposed to 
be prevented th rough the fo l lowing additional measures 
under cons idera t ion  :

(i) Exports th rough cons ignm en t sales by way 
of cus tom s bonded warehouses  in Russia.

(ii) C o n c lu s io n  of a b i la te r a l  C u s to m s  
C oopera t ion  A g re e m e n t  with the Govt, of 
Russia to facil itate better monitor ing of export 
cons ignm en ts  by customs authorit ies of the 
two countr ies.

(iii) Insistence upon the Russian side to provide 
s a t is f a c to r y  p ro o f  o f la n d in g  fo r  e x p o r t  
cons ignm en ts .

Expenditure Management and Reforms 
Commission

544. SHRI K .P SINGH DEO :

SHRI K R IS HA N LAL S HAR M A :

Wil l the Min ister of F INANCE be p leased to state :

(a) w h e th e r  th e  N o n - p la n  e x p e n d i t u r e  of the  
G overnm en t has increased cons iderab ly  during the last 
three years;

(b) if so, the details thereof;

(c) w h e th e r  th e  G o v e rn m e n t  ha ve  se t  up an 
expend itu re  m anagem en t and reforms commission;

(d) if so, the main ob jectives and composit ion  of the 
C o m m iss io n ;

(e) w h e th e r  the  C o m m is s io n  has sub m it te d  any 
report to the G overnm ent;  and

(f) if so, the main recom m endat ions  thereof?



T H E  M IN IS T E R  O F F IN A N C E  (S H R I  P 
C H ID A M B A R A M )  : (a) and  (b). T he  N o n -P la n  
expend itu re  of the Central G overnm ent from 1993-94 
onwards and the details thereof are given in the table 
be low :

(Rs. crore)

1993-94 1994-95 1995-96
RE

Total Non-P lan 
exp en d itu re 98191 113361 13 4320

Interest Payments 36741 44060 52000

De fence 21 845 23245 26879

Subs id ies 12864 12982 13726

Police and in ternal 
security 26 82 26 65 3143

Pens ions 30 05 3643 42 95

Tax co l lec t ions 818 920 1096

Loan to States & UTs 
against net small saving 
co l lec t ions 5000 9649 10112

Write off of loans to States - 1010

Non-Plan transfer to 
State under FC award 1817 1701 5266

Issue of bonus shares - 529 1035

Issue of voter identity 
cards . 225 225

Other Non-P lan 
e xpend itu re 13419 13742 15533

(c) to (f). As already announced in Budget speech, 
an Expend iture M anagem ent and Reforms Commission 
proposed to be constituted to advise the Government 
on the steps to be taken to contro l expenditure

[T ra ns la tion ]

Safety of Coal Mines

545. PROF. RITA VERM A : Will the Min ister of 
COAL be pleased to state :

(a) the steps taken for the protection and safety of 
the coal mines under each ancil lary unit of Coal India 
Limited during the last three years;

(b) the amount spent by ancillary units of Coal 
India L im ited for pro tect ion  and safety of each coa l 
m ine during the last three years, year-wise;

(c) the details of arrangement made for stowing of 
coal from mines by rail; and

(d) the amount spent on this account in different 
ancil lary units during last three years?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) Preventive steps 
as laid down in detail in the Coal Mines Regulations 
1957. directives of Directorate General of Mines Safety, 
Expert  C o m m it te e  re c o m m e n d a t io n s  as a lso in the 
recom m endations of various Courts of Inquiry, Safety 
C o n fe r e n c e s ,  e tc  a re  a d o p te d  by th e  mine* 
m anagements. Specia l emphasis is given in introducing 
roof bolting, roof s t i tch ing & steel support systems of 
roof supports and implementing com prehens ive  water 
management plans for precautions against inundation. 
For better observance of these steps, Governm ent is 
p rom oting se l f - iegu la t ion  by coal com pan ies  th rough 
internal safety audits, workers ' part ic ipat ion in safety 
m a n a g e m e n t ,  t r ip a r t i te /b ip a r t i te  re v ie w s  at va r io u s  
le v e ls ,  t r a in in g  and  r e t r a in in g  of w o rk  p e rs o n s ,  
observance of safety weeks and safety cam paigns and 
national safety awards.

(b) Safety is an inherent aspect of opera tions in 
coal mining. As such, revenue expenditu re made on 
some of the safety com ponents  can not be distinctly  
segregated from production expenditure. However, the 
amount spent on major safety-or iented items by Coal 
India Limited (CIL), both cap ita l and revenue, during
1992-93. 1993-94 and 1994-95 is as under

(figures in Rs. Lakhs)

Year Cap ita l R e ven ue

1992-93 18,23 263,97

1994-94 21 ,47 282,82

1994-95 25,87 323,52

(c) and (d). Voids created in underground mines by 
extraction of coal are in som e cases  fil led by sand 
stowing. No stowing material is brought by rail in any 
mine of CIL for the purpose  of stowing. The am ount 
spent on sand stowing in mines of CIL during the last 
three years has been as under

(Rs. in lakhs)

1993-94 107,25

1994-95  117,66

1995-96 123,86

[E n g lish ]

R.R.Bs. in Orissa

546. SHRI B HA K T A  C H A R A N  DAS : W il l  the  
Minister of F INANCE be p leased to state .

(a) the  d e ta i ls  of th e  R e g io n a l  R u ra l  B a n k s  
functioning in Orissa at present, location-wise;

(b) the main ob jectives of these banks and the 
achievements made by them during the last two years 
and in 1996, so far;



(c) w h e th e r  s o m e  of th e s e  b a n k s  are fa c in g  
resource crunch, and

(d) if so. the steps taken to remedy the s itua t ion9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
C H ID A M B A R A M ) : (a) There are nine Regional Rural 
B anks  (R R B s) ope ra t ing  in the State of O r issa with 
their  headquarte rs  located at Pipli. Bolangir. Cuttack. 
Jeypore. Baripada. Bhawanipatna. Balasore Berham pur 
and D henkana l.

(b) The main ob jectives of the RRBs aie to take the 
bank ing  se rv ices  to the door s teps ot rural m asses  
p a r t i c u la r l y  in h i th e r to  u n b a n k e d  a re a s  to m a k e  
ava ilab le  insti tu t ional credit to the w eaker sect ions of 
the soc ie ty  to mobil ise rural sav ings and channe lise  
them for suppo rt ing  p roduc t ive  act iv i t ies in the rural 
areas, to crea te  supp lem en ta ry  channe l for f low of 
credit  from the centra l money market to the rural areas 
t h r o u g h  r e - f in a n c e  to g e n e r a te  e m p lo y m e n t  
opportun it ies in rural areas and to bring down the cost 
of prov id ing credit  in rural areas.

The RRBs in Orissa have mobil ised depos its  of Rs 
604 88 crores (Provis ional) as on 31st March. 1996 and 
their  loans and advances outstanding as on that date 
stood at Rs. 390.08 crores (Provisional). While growth 
in deposits  was 26 7% and 28.5% during 1994-95 and
1995-96 respectively, the growth in loans and advances 
was at 19.2% and 22 .1%  during the above two years

(c) and (d). National Bank for Agriculture & Rural 
Deve lopm ent (NABARD) has reported that no indication 
of resources crunch has been brought to the know ledge 
of NABAR D by the RRBs. However five RRVs in Orissa 
wh ich  were taken  up for c o m p reh ens ive  revam ping  
h a v e  b e e n  p r o v id e d  w i th  a d d i t i o n a l  e q u i ty  by 
G overnm ent of India and sponsor banks for c leansing 
of their ba lance sheets.

[Trans la t ion ]

World Bank Loan for Rural Water Supply

547 SHRI N.J RATHWA : Wil l the M in is ter of 
FINANCE be p leased to state :

(a) whether the World Bank has provided any loans 
for water supply and environmenta l sanitat ion projects 
especia lly  for the tribal and rural areas of Gujarat 
during the last three years:

(b) if so. the details of the projects sanctioned and 
the amount expected to be allocated project-wise out of 
the funds received from the World Bank: and

(c) the details of implementing agencies of these 
projects?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P 
CHIDAM BARAM ) : (a) No. Sir.

(b) Does not arise.

(c) Does not arise

[E n g lis h ]

Piparwar Opencast Coal Project

548 SHRI TARIQ ANW AR : Will the Min ister of 
COAL be p leased to state :

(a) w h e the r  P iparw ar open  cas t  Coal p ro jec t  of 
C en tra l  Coal F ie ld  Ltd s ta r ted  in 1989 is p rov ing  
costly pro ject;

(b) if so. the reasons therefor:

(c) the est imated budget al location for the project;
and

(d) the total amount spent on the project, so far?

THE M INISTER OF STATE OF THE MINISTRY OF 
C O A L  (S H R IM A T I  K A N T I  S IN G H )  : (a) P ip a r w a r  
O p e ncas t  Coa l P ro ject  was app roved  in Sep tem ber. 
1989 with a capital investment of Rs. 542 43 crores for 
the production of 6 5 Mil lion Tonnes coal per annum. In 
May. 1993. the cost was updated and the Project was 
sanc t ioned  with an inves tm ent of Rs 838.27 crores. 
The expend itu re  so far incurred on the Project till March. 
1996 is Rs 961.35 crores Some more expenditure is 
expected or the comple tion of the Project. In 1995-96. 
the production was 6 85 Mil lion Tonnes yie ld ing a total 
profit  of Rs. 62 74 crores or Rs. 91.53 per tonne of 
coal

(b) The Project cost has s ignif icantly  increased due
to :-

(i) Variation in foreign exchange rate:

(ii) The Project cost was est imated on the basis 
of constant pr ices whereas  the actual cost 
inc ludes in f la t ionary effect:

(iii) Add it ional prov is ion of housing, taxation and 
cap ita l isa t ion  of revenue expenditu re ;

(iv) Delay in im p lem enta t ion  of the project due 
to delay in getting physica l possess ion of 
land.

(c) and (d). The Budget a l location for 1996-97 for 
this Project is Rs. 38.60 crores and Rs. 961.35 crores 
has been the expenditu re incurred on the Project till 
31st March. 1996.

[T ra n s la tio n ]

Subsidy on Sericulture

549 . SHRI NAM DEO  DIWATHE : Will the Minister 
of TEXTILE S  be pleased to state :

(a) whether the Government of Maharashtra have 
made a request to increase subsidy on sericulture;

(b) if so, the details thereof; and

(c) the action taken by the Government thereon?



THE M IN ISTER  OF TEXTILES (SHRI R L. JALAPPA)
: (a) No. Sir

(b) and (c). Do not arise.

(E n g lish ]

Shortage in Domestic Stock of Coffee

550 SHRI K.P. SINGH DEO Will the Minister of 
CO M M ERC E be pleased to state :

(a) whether there has been a severe shortage of 
domestic stock of coffee;

(b) if so. the reasons therefor:

(c) whether the Government have any proposal to 
stop the export of coffee: and

(d) if so. the details thereof and the action taken 
by the Government in this regard9

THE M IN ISTER OF STATE OF THE MINISTRY OF 
CO M M ERC E (SHRI BOLLA BULLI RAMAIAH) (a) No. 
Sir.

(b) Does not arise.

(c) No. Sir.

(d) Does not arise.

[T ra n s la tio n ]

Setting up of Large Scale Industries in U.P.

551 SH R I VIDYA SAGAR SO NKAR Will the 
Minister of INDUSTRY be pleased to state

(a) whether the Government propose to set up a 
large scale industry in Saidpur (Gazipur) area in order 
to remove unemployment: and

(b) if so. the details thereof?

THE M IN ISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) (a) No. Sir. At present there is no plan to set 
up any C entra l Public Sector Undertaking around  
S aid p u r. area

(b) Does not arise

Court Fee Labels

552 SHRI BHIMRAO VISHNUJI BADADE Will 
the Minister of FINANCE be pleased to state

s '
(a) whether the Government are aware of shortage 

of court fee labels in the country:

(b) if so. the reasons therefor: and

(c) the steps taken by Government to meet the 
situation9

T H E  M IN IS T E R  O F F IN A N C E  (S H R I P. 
CHIDAM BARAM ) : (a) to (c) the Government has not 
received any complaint of shortage of Court fee labels 
in the country during the last three years.

Closure of Coal Mines of ECL

553 PROF RITA VERM A Will the Minister of 
COAL be pleased to state

(a) whether there is any proposal to close down 
some Coal mines of Eastern Coalfield Ltd. situated in 
Bihar:

(b) if so. the reasons therefor colliery-wise: and

(c) the number of workers likely to be affected by 
this decision?

THE M IN ISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI S ING H) (a) Coal India Limited 
has informed that there is no proposal to close down 
any working mine of Eastern Coalfields Limited

(b) and (c) Do not arise in view of the answer to 
part (a) of the question

11.22 hrs.

The Lok S abha then ad jo u rne d  t ill0Thirty M inutes  
p a s t F ifteen o f the Clock.

15.34 hrs.

The Lok Sabha re -assem b led  a t Th irty-four m inutes  
p a s t F ifteen o f the Clock.

(Mr. Speaker in the Chair)

[E n g lish ]

MR SPEAKER : Since we could not lay the Papers 
on the Table in the morning, with the sense of the 
House, before we start the Private Members Business. 
I will just finish these few formalities.

Papers to be laid on the Table of the House.

PAPERS LAID ON THE TABLE

Review by the Government of the working of the 
Bharat Heavy Electricals Limited, New Delhi and 

HMT Limited, Bangalore etc. alongwith Annual 
Reports etc.

THE M IN ISTER OF STATE IN THE M INISTRY OF 
URBAN AFFAIRS AND EM PLOYM ENT AND M INISTER  
OF STATE IN THE M IN ISTR Y OF PARLIAMENTARY  
AFFAIRS (DR. U. VENKATESW ARLU) : On behalf of 
Shri Murasoli Maran. I beg to lay on the Table -

( 1 ) A copy of the fo llowing papers (Hindi and 
English vers ions) under sub-section  ( 1 ) of 
section 61 9A of the companies Act. 1956 ;

(a) (i) S ta te m e n t reg ard in g  R eview  by the
Government of the working of the Bharat 
Heavy Electricals Limited New Delhi, for 
the year 1995-96.



(ii) A n n u a l R ep o rt o f th e  B h a ra t H e a v y  
Electricals Limited, New Delhi, for the year 
1995-96, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
G eneral thereon.

[Placed in the Library. See No. LT-631/96]

(b) (i) S ta te m e n t re g a rd in g  R e v ie w  by the
Governm ent of the working of the HM T  
Limited, Bangalore, for the year 1995-96.

(ii) A n n u a l R epo rt of the H M T  L im ited , 
B a n g a lo re , for the ye a r 1 9 9 5 -9 6 .  
a lo n g w ith  A u d ited  A cco u n ts  and  
comments of the Comptroller and Auditor 
G eneral thereon.

[Placed in the Library. See No. LT-632/96]

(c) (i) S ta te m e n t re g a rd in g  R e v iew  by th e
Government of the working of the Andrew  
Yule and Company Limited, Calcutta, for 
the year 1995-96

(ii) Annual Report of the Andrew Yule and 
Company Limited, Calcutta, for the year
1995-96, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
G eneral thereon

[Placed in the Library. See No LT-633/96]

(d) (i) S ta te m e n t re g a rd in g  R e v iew  by the
G o v e rn m e n t of the w orking  of th e  
R e h a b ilita tio n  In d u stries  C o rp o ra tio n  
Limited, Calcutta, for the year 1995-96.

(ii) A n n u a l R ep o rt of the R e h a b ilita tio n  
Industries Corporation Limited, Calcutta, 
for the year 1995-96, alongwith Audited 
A cco u n ts  and co m m en ts  of the  
Comptroller and Auditor General thereon.

[Placed in the Library. See No. LT-634/96]

(2) (i) A copy of the Annual Report (Hindi and
E n g lish  v e rs io n s ) of th e  C e n tra l 
M a n u fa c tu rin g  T ech n o lo g y  In s titu te , 
B a n g a lo re , for the y e a r 1 9 9 5 -9 6 ,  
alongwith Audited Accounts.

(ii) Statem ent regarding Review (Hindi and 
English versions) by the Government of 
the working of the Central Manufacturing 
Technology Institute. Bangalore, for the 
year 1995-96,

[Placed in the Library. See No. LT-635/96]

(3) A copy each of the following papers (Hindi and 
English versions) :

(i) Memorandum of Understanding between  
the National Small Industries Corporation 
Lim ited and the D epartm en t of Sm all 
S ca le  Industries and Agro and R ural 
Industries, Ministry of Industry, for the year
1996 -97 .

[Placed in the Library. See No. LT-636/96]

(ii) Memorandum #of Understanding between  
the Bharat Heavy Electricals Limited and 
the Department of Heavy Industry for the 
year 1996-97

[Placed in the Library See No. LT-637/96]

(iii) Memorandum of Understanding between  
the Hindustan C ables Limited and the 
Department of Heavy Industry, Ministry of 
Industry, for the year 1 9 9 6 -9 ^

[Placed in the Library. See No. LT-638/96]

(iv) Memorandum of Understanding between  
the Andrew Yule and Company Limited 
and the Departm ent of Heavy Industry. 
Ministry of Industry, for the year 1996-97

[Placed in the Library. See No. LT-639/96]

Notifications under Section 159 of the Customs 
Act, 1962 etc.

THE M IN ISTER  OF STATE IN THE M IN ISTR Y OF 
URBAN AFFAIRS AND EM PLO YM EN T AND M IN ISTER  
OF STATE IN THE M IN IS TR Y  OF PARLIAM ENTARY  
AFFAIRS (DR. U. V ENK ATESW A RLU) : On behalf of 
Shri P. Chidambaram. I beg to lay on the Table -

( 1 ) A copy of the following Notifications (Hindi and 
English vers ions) under section 159 of the  
Customs Act, 1962 :

(i) G .S .R . 4 0 9  '(E ) and G .S .R . 4 1 0 (E )  
published in G azette of India dated the 
10 th Septem ber, 1996 together with a 
explanatory memorandum making certain 
amendments to the Notification Nos. 110/ 
95-Cus. and 111/95-Cus.. dated the 5th 
June, 1995 so as to perm it import of 
spares within the entire period of export 
obligation under Export Promotion Capital 
Goods Scheme.

(ii) G .S .R . 4 1 1 (E ) published in G azette  of 
India dated the 10th Septem ber, 1996  
to g e th e r with an ex p la n a to ry  
m em o ran d u m  m aking  ce rta in  
amendments in the Notification No. 149/ 
95-Cus.. dated the 19th September, 1995

(iii) G .S .R . 4 7 7 (E ) published in G azette  of 
Ind ia  d a te d  the 16th  O cto b e r. 1 9 96  
to g e th e r with an ex p la n a to ry  
m em orandum  seeking  to im pose an ti­
d u m p in g  duty on 8-Hydroxy quinoline  
exported from the People's Republic of 
C h ina into Ind ia  by the ex p o rte rs  
mentioned therein.

[Placed in the Library. See No. LT-640/96]

(2) A copy of the Income-tax (Fourth Amendment) 
Rules, 1996 (Hindi and English versions) published in 
Notification No. S.O. 749(E ) in G azette of India dated



the 29th October 1996 under section 296 of the Income- 
tax Act. 1961.

[Placed in the Library. See No. LT-641/96]

(3) A copy of the Notification No. G .S.R . 512(E) 
(Hindi and English versions) published in G azette of 
India dated the 5th November 1996 together with an 
explanatory memorandum regarding exemption to cotton 
yarn and cellulosic spun yarn subjected to beaming, 
warping, wrapping, winding or reeling or any one or 
more of these processes, with or without the aid of 
power, if produced out of cotton yarn or cellulosic spun 
yarn on which the duty of excise has already been paid 
during the period from the 1st to the 22nd March, 1994. 
under sub-section (2) of section 38 of the Central Excises 
and Salt Act; 1944

[Placed in the Library. See No. LT-642/96]

(4) (i) A copy of the Annual Report (Hindi and
English versions) of the Export-lm port 
B ank of Ind ia , Bom bay, 1 9 9 5 -9 6 ,  
alongwith Audited Accounts, under sub­
section (5) of section 19 and sub-section
(5) of section 24 of the Export-lmport Bank 
of India Act, 1981.

(ii) A copy of the Review (Hindi and English 
ve rs io n s) by the G overnm en t of the  
working of the Export-lmport Bank of India, 
Bombay, for the year 1995-96.

[Placed in the Library. See No. LT-643/96]

15.35 hrs.

BUSINESS ADVISORY CO M M ITTEE  

Sixth Report

[E n g lis h ]

THE M IN ISTER OF STATE IN THE M INISTRY OF 
URBAN AFFAIRS AND EM PLOYM ENT AND M INISTER  
OF STATE IN THE M IN IS TR Y  OF PARLIAMENTARY  
AFFAIRS (DR. U. VENKATESW ARLU) ; On behalf of 
Shri Srikanta Jena I beg to present the Sixth Report of 
the Business Advisory Committee.

15.35V4 hrs.

BUSINESS OF THE HOUSE *

[E n g lis h ]

THE M IN ISTER OF STATE IN THE M INISTRY OF 
URBAN AFFAIRS AND EM PLOYM ENT AND M IN ISTER  
OF STATE IN THE M IN IS TR Y  OF PARLIAMENTARY  
A F F A IR S  (D R . U. V E N K A T E S W A R L U ) : On behalf 
of Shri Srikanta Jena, I would like to make a statement

on G overnm en t b usiness in Lok S ab h a  during  
the week commencing Tuesday, the 26th November, 
1996.

Sir, with your permission. I rise to announce that 
the Government business during the week commencing 
Tuesday, the 26th November, 1996 will consist of :

( 1 ) C o n s id era tio n  of any item of G overnm en t
b usiness carried  over from today's  O rder
Paper.

(2 ) Consideration and passing of :

(a) The Delhi D evelopm ent (Am endm ent) 
Bill, 1996

(b) T h e  M au lan a  A zad  N a tio n a l Urdu  
University Bill, 1995 as passed by Rajya 
Sabha

(c) The Mahatma Gandhi Antarrashtriya Hindi 
Vishavidyalaya Bill, 1995 as passed by 
Rajya Sabha.

[T ra ns la tion ]

SHRI BACHI SINGH RAWAT ‘BACHDA’ (Almora) : 
Mr Speaker, Sir, the following items may be included in 
the next w eek’s agenda-

1 Prohibition in the hilly and backward areas.

2. C om pulsory co m p u ter ed u catio n  in the  
middle schools.

PROF. RASA SINGH RAWAT (Ajmer) : Mr. Speaker, 
Sir. the following items may be included in the next 
week's agenda -

1 . Need to construct airport at the approved  
place in Ajmer immediately and boost the 
tourism by connecting it with the air map of 
the country.

2. Need to set up high power T.V. Transmission 
Centre, sanctioned earlier at Taragarh hill of 
Ajm er to give benefit to m illions of T V. 
view ers of cen tra l and border a reas  of 
Rajasthan

[E n g lish ]

SHRI BASU DEB ACHARIA (Bankura) I would like 
to make a submission on the next w eek’s business and 
request to include the following items :

1 . There has been fire in Jharia and Raniganj 
coal mines and subsidence to towns. New 
area s  are also going to be a ffe c te d . 
Im m ed ia te  re m e d ia l m easures  for 
stabilisation and other safety precaution  
should be taken.

2. M ovem ent of tra ins has been closed in 
Bankura Dam odar R iver Railway section  
since March. 1996 and no alternative traffic 
facility in the area has been arranged. More 
than one lakh people of the area are affected



and are in great distress Train service of 
B a n k u ra  D a m o d a r R ive r should  sta rt 
immediately. At the same time conversion of 
the section should start without any further 
delay.

PROF. J IT E N D R A  NATH DAS (Jalpaiguri) : The  
following items may be included in the next w ee ks  
agenda :

1 Regarding overall development of the North 
Eastern States

2. Regarding repair and the im provem ent of 
the National Highways of W est Bengal which 
are in a dilapidated condition

15.39 h r*.

ELECTIO NS TO C O M M ITTEES  

(i) Court of University of Delhi

[E n g lish )

THE M IN IS TE R  OF STATE IN THE M IN ISTR Y OF 
URBAN AFFAIRS AND EM PLO YM EN T AND M IN ISTER  
OF STATE IN THE M IN IS TR Y  O F PARLIAM ENTARY  
AFFAIRS (DR U VE N KATE SWA RLU) On behalf of 
Shri S.R Bommai I beg to move the following

That in pursuance of Statute 2(1) (xix) of the 
S ta tu tes  of the U n ivers ity  of D e lh i, the  
members of this House do proceed to elect 
in such manner as the Speaker may direct, 
two m em bers from am ong them selves to 
se rv e  as m em b ers  of the C ourt of the  
University of Delhi, subject to other provisions 
of the Statutes. The members so elected shall 
not be the em ployees of the University of 
Delhi or of a recognised College or Institution 
of that University'

MR. SPEAKER : The question is .

That in pursuance of Statute 2 ( 1 ) (xix) of the 
S ta tu tes  of the U n ivers ity  of D e lh i, the  
members of this House do proceed to elect, 
in such manner as the Speaker may direct 
two m em bers from am ong them selves to 
s e rv e  as m em b ers  of the C ourt of the  
University of Delhi, subject to other provisions 
of the Statutes. The members so elected shall 
not be the em ployees of the University of 
Delhi or of a recognised College or Institution 
of that University.''

The m otion  was a d o p te d

15.40 hrs.

(il) Rubber Board

THE M IN IS TE R  OF STATE OF THE M INISTRY OF 
C O M M E R C E  (SHR I BOLLA BULLI RAMAIAH) Sir. I 
beg to move :

"That in pursuance of sub-section (3) of 
Section 4 of the Rubber Act 1947 read with 
rule 4 (1 ) of the Rubber Rules 1955 the 
Members of this House do proceed to elect 
in such manner as the Speaker may direct, 
two M em bers from am ong th e m s e lv e s  to 
serve as m em bers of the Rubber Board 
subject to the other provisions of the said Act 
and the Rules made thereunder

MR SPEAKER : The question is :

T h a t  in pursuance of s u b -s e c t io n  (3) of 
Section 4 of the Rubber Act. 1947 read with 
rule 4 (1 ) of the Rubber Rules 1955. the 
Mem bers of this House do proceed to elect 
in such manner as the Speaker may direct 
two M em bers from am ong th e m s e lv e s  to 
serve as m em bers of the Rubber B oard, 
subject to the other provisions of the said Act 
and the Rules made thereunder

The m otion was adop ted

15.41 hrs.

(iii) Agricultural and Processed Food Products 
Export Developm ent Authority

THE M IN ISTER  OF STATE OF THE MINISTRY OF 
C O M M E R C E  (SHR I BOLLA BULLI RAMAIAH) Sir I 
beg to move :

That in pursuance of sub-section (4) (d) of 
Section 4 of the Agricultural and Processed 
Food Products Export Development Authority 
Act. 1985  the M em ber of this H ouse  do 
proceed to elect, in such m anner as the 
S p e a k e r m ay direct tw o  M e m b e rs  f rom  
among themselves to serve as members of 
Agricultural and Processed Food Products 
Export Development Authority, subject to the 
other provisions of the said Act

MR SPEAK ER : The question is :

"That in pursuance of sub-section (4) (d) of 
Section 4 of the Agricultural and Processed 
Food Products Export Development Authority 
Act. 1985  the M em ber of this House do 
p roceed to elect, in such m anner as the 
S p e a k e r m ay d irect, two M em bers from  
among themselves to serve as members of



Agricultural and Processed Food Products 
Export Development Authority, subject to the 
other provisions of the said A c t’

The m otion was adop ted

15.42 hrs.

M OTION RE ; REPORT OF SELECT  
C O M M ITTEE— EXTENSION OF TIME

SHRI AMAR ROY PRADHAN (Coochbehar) Sir I 
beg to move :

That this House do extend up to the last 
week of the Budget Session, 1997 the time 
for presentation of the Report of the Select 
Com m ittee on the Bill to provide for the 
inclusion of Koch-Rajbongshi community in 
the list of Scheduled Tribes in relation to the 
S tate  of Assam  (excluding  autonom ous  
districts).’

MR SPEAKER The question is :

That this House do extend up to the last 
week of the Budget Session. 1997, the time 
for presentation of the Report of the Select 
Com m ittee on the Bill to provide for the 
inclusion of Koch-Rajbongshi community in 
the list of Scheduled Tribes in relation to the 
S tate  of Assam  (excluding  autonom ous  
districts).’'

The m otion  was adop ted

15.42V2 hrs.

MR. SPE A K E R  The House shall now take up 
Private Member's Business - Bills for introduction

HIGH COURT OF GUJARAT 

(ESTABLISHMENT OF PERMAMENT BENCHES  
AT SURAT AND RAJKOT) BILL*

SHRI KASHI RAM RANA (Surat) S ir I beg to move 
for lea ve  to in troduce a Bill to p ro v id e  for the 
establishment of permanent Benches of the High Court 
of Gujarat at Surat and Rajkot

MR SPEAKER : The question is ;

That leave be granted to introduce a Bill to 
provide for the establishment of permanent

* Published in the Gazette of India. Extraordinary. Part*!). 
Section-2, dated 22 11 96

Benches of the High Court of Gujarat at Surat 
and Rajkot'

The m otion was adop ted

SHRI KASHI RAM RANA I introduce the Bill.

15.43

BAN ON COW  SLAUGHTER BILL*

[E n g lish ]

SHRI KASHI RAM RANA (Surat) : Sir. I beg to move 
for leave to introduce a Bill to prohibit the slaughter of 
cow and its progeny.

MR SPEAKER : Motion moved ;

That leave be granted to introduce a Bill to 
prohibit the slaughter of cow and its progeny"

SHRI G.M. BANATWALLA (Ponnani) : Mr. Speaker. 
Sir. my friend and the hon. Member. Shri Kashi Ram 
Rana has been pleased to move a motion seeking  
leave of this House to introduce a Bill in order to impose 
a blanket ban not only on the slaughter of cows but 
also on all the progency of the cows.

15.43 hrs.

(Mr Deputy-Speaker in the Chair)

I rise to oppose the motion I must point out that the 
Bill is outside the legislative competence of this House 
and is also highly unconstitutional in character. I must 
remind my friend and the hon. Member. Shri Kashi Ram 
Rana and the House that the subject matter of the Bill 
is in the exclusive jurisdiction of the States. The Bill 
seeks to place a total and blanket ban, as I said, not 
only on the slaughter of cows but also on its progeny, 
the bulls, bullocks ana so on.

Mr. Deputy-Speaker, Sir. there is no slaughter of 
cows The question mainly, is about the bulls, bullocks 
and so on Therefore, I rise to oppose the Bill. As we 
all know, in the Constitution, we have the Seventh  
Schedule, which gives three Lists List I List II and List
III. List I gives us the subjects under the Union, that is 
Parliament: List III gives us the concurrent subjects 
This item, the subject matter of the Bill does not appear 
in List I. that is the Union List and it does not appear 
in List III. namely, the Concurrent List.

The subject matter of the Bill appears in List-ll which 
is the list of sub jects falling within the exclusive  
jurisdiction of the States Therefore. I must emphasis 
upon this House that we should not go into this question 
contemplated by the subject matter of the Bill and leave 
it to the wisdom of the various States.

Mr. Deputy-Speaker. Sir. I may point out that on 1 st 
May. 19 54  the then  A tto rn e y -G e n e ra l, Shri M C

* Published in the Gazette of India. Extraordinary. Part-ll.
Section-2 dated 22 11 96



S e ttle w a d , had a p p e a re d  in this H o u se . He w as  
summoned: he came to this House and guided us on 
the subject matter of the slaughter of cows and its 
progeny and so on At that time the Attorney-General 
stated in this very House, the Lok Sabha, on 1st May. 
1 9 54  that this su b ject m atter w as not w ithin the  
ju ris d ic tio n  of the P a lia m e n t. He sa id  c le a rly , 
categorically and in most unequivocal terms that the 
subject matter was within the exclusive jurisdiction of 
the S tates. Therefo re , we have the opinion of the  
Attorney-General on record who had come to this House 
on the 1 st of May. 1954.

I am sure even the States in thier wisdom will not 
come forward with such Bills, But that is a different 
matter. I do not want to go into the merits of the Bill. At 
this stage we do not go into the merits and demerits of 
the Bill. I am only pointing out with all the emphasis that 
I have, that the Bill is not within the legislative jurisdiction 
of this particular House.

One another point which I would mention, without 
going into the details because of the constraints of the 
rules, is that the Bill is totally unconstitutional in nature. 
At the introduction stage we do not go into the details 
But I m ay point out that the S u p rem e Court has 
consistently laid down that a total blanket ban cannot 
be imposed.

The Supreme Court has been consistant from the 
very beginning in this particular matter. For example, 
take M oham m ad H a n if Q uresh i's  case. M ohammad H a n if 
Q uresh i Vs. The S tate o f B ih a r  AIR 58, 23 April, 1958 
On 23rd April, 1958 the Supreme court held and I quote

“That a total ban on the slaughter of she 
b u ffa lo es , bulls and bu llocks a fte r they  
ceased to be capable of yielding milk or of 
breeding or working as draught an im als  
cannot be supported as reasonable in the 
interest of the general public and is invalid.”

That was the Supreme Court’s verdict in the year 
1958 and since then the S uprem e Court has been  
consistent in its verdict.

Very recently, we had such a Bill passed by the 
Madhya Pradesh Assembly and the Supreme Court gave 
almost the same ruling in that case also. Therefore, I 
have not gone into the merits and demerits of the Bill 
because that is not allowed at this particular stage I 
must tell and I must implore upon the hon. Member, 
Shri Kashi Ram R ana. that the Bill is outs ide the  
legislative competence of this House The Bill is totally 
unconstitutional.

I may. therefore, appeal to him to kindly withdraw  
the Motion that he has moved. O therwise, Sir, I am 
constrained to oppose this Motion and appeal to the 
House not to grant its approbation to the Motion.

[T ra n s la tio n ]

SHRI KASHI RAM RANA ; Mr. Deputy Speaker, Sir,
I would like to express my views on two points raised

by our old friend. Shri Banatwalla at the introduction 
stage of this Bill: I had already introduced a Bill of this 
nature during 10th Lok Sabha. I would like to refute the 
charge that this Bill is unconstitutional. I heard the  
judgement and court rulings quoted by Shri Banatwalla 
with due attention. It has also been mentioned in article
48 of the constitution but it is a national problem. It is 
being discussed all over the country so. I would like 
that the highest institution of the country-Lok Sabha  
should discuss this issues and a legislation should be 
enacted in this regard. I do not think this Bill to be 
unconstitutional. I would like to repeat it again that this 
Bill is a constitutional one. There is a mention in article
48 about this. It is our duty also to discuss this national 
problem in the House and enact a law in this regard.

Sir, many such laws have been enacted which have 
been challenged in the court. Many such Bills have  
been discussed and passed by the House. I would like 
to submit you that being a national problem, this matter 
reflects the sentiments of millions of people. Crores of 
people of the country, today, want that the slaughter of 
cows and bovine animals should be banned. This Bill, 
at present is at the introduction stage, so I would like 
that national debate should be held on this issue. There  
is no objection to it. I have introduced this Bill and 
would like it to be admitted.

S H R I IL IY A S  A Z M I (S h a h a b a d ) : Mr. D e p u ty  
Speaker, Sir. respecting the feelings with which our 
hon’ble friend Shri Kashi Ram Rana has introduced 
this Bill, it is clear that.. (In te rrup tions)

MR. DEPU TY SPEAKER : Please listen to me for a 
while. One hon. Mem ber has opposed this Bill and the 
mover of the Bill has already expressed his points. If I 
allow you, I will have to allow other Members also

[E n g lis h ]

SHRI BASU DEB ACHARIA (Bankura) : Sir, if you 
allow him to make a submission, then you have to allow 
us also to speak ...(In te rrup tions)

MR D E PU TY SPEAK ER : I am sorry; p lease sit 
down.

[T ra n s la tio n ]

SH R I ILIYAS AZM I : I am neither opposing nor 
proposing. I shall finish my point within a minute.

[E n g lis h ]

S H R I BASU DEB A C H A R IA  : Sir, at this stage, 
nojpody else should be allowed to speak, except the 
Mover of the M otion ...(In te rru p tio ns )

MR. D EPU TY-SPE A K ER  : Yes, Now. nobody else 
can speak except the Mover of the Motion. So, please  
sit down.

[T ra n s la tio n ]

SHR I ILIYAS AZMI : I shall finish my point within a 
minute.



MR. DEPUTY SPEAKER : Please sit down. In this 
situation a full discussion may take place.

[E n g lis h ]

Rule 72 says :

“The Speaker does not decide whether a Bill 
is co n stitu tio n a lly  w ithin the leg is la tive  
competence of the House or not The House 
also does not take a decision on the specific 
question of% vires of a Bill

SHRI RAM ENDRA KUMAR (Begusarai) : Who will 
decide?

MR. DEPUTY-SPEAKER I am telling you

SHRI BASU DEB ACHARIA ; The House will have 
to decide

MR. DEPUTY-SPEAKER : Interpretation of Article
246 says :

"It is ultimately for courts to decide whether 
a legislation was within the competence of 
the Legislature or not.’

(In te rrup tions)

MR. DEPUTY-SPEAKER : I have heard all of you.

(In te rrup tions)

MR DEPUTY-SPEAKER : The question is :

"That leave be granted to introduce a Bill to 
prohibit the slaughter of cow and its progeny"

The m otion was adop ted

SHRI KASHI RAM RANA : I introduce the Bill.

15.56 hrs.

CO NSTITUTIO N (SCHEDULED TRIBES) ORDER  
(AMENDMENT) BILL*

(Amendment of the Schedule)

[E n g lis h ]

SHRI BASU DEB ACHARIA (Bankura) : I beg to 
move for leave to introduce a Bill further to amend the 
Constitution (Scheduled Tribes) Order, 1950.

MR. DEPUTY-SPEAKER : The question is :

"That leave be granted to introduce a Bill 
further to amend the Constitution (Scheduled 
Tribes) Order, 1950.”

The m otion was adopted.

SHRI BASU DEB ACHARIA : I introduce the Bill
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15.56 hrs.

GOVERNM ENT OF UNION TERRITORY OF  
ANDAMAN AND NOCOBAR ISLANDS BILL

[E n g lish ]

SHRI BASU DEB ACHARIA ( B a n k ii', I b *g  to 
move for leave to introduce a Bill to provide the 
creation of a Legislative Assembly for the Union Temtory 
of Andam an and N icobar Islands and for m a tt** *  
connected therewith or incidental thereto

MR. DEPUTY-SPEAKER : The question is :

"That leave be granted to introduce a Bill to 
provide for the creation of a Legislative  
Assembly for the Union Territory of Andaman 
and N ico b ar Is lan ds and for m atters  
connected therewith or incidental thereto"

The m otion was adopted.

SHRI BASU DEB ACHARIA : I introduce the Bill.

15.57 hrs.

ACQUIRED IMMUNO DEFIC IENCY SYNDROME  
(PR EVEN TIVE MEASURES) BILL #

[E ng lish ]

SHRI BASU DEB ACHARIA (Bankura) : I beg to 
move for leave to introduce a Bill to provide for the 
prevention of control of spread of Acquired Immuno 
Deficiency Syndrome.

MR. DEPUTY-SPEAKER : The question is :

“That leave be granted to Introduce a Bill to 
provide for the prevention of control of spread 
of Acquired Immuno Deficiency Syndrome."

The m otion was adopted.

SHRI BASU DEB ACHARIA : I introduce the Bill.

15.57Vi hrs.

LAND A C Q UISITIO N (AM ENDM ENT) BILL

(Amendment of Sections 11 and 23)

SHRI KASHI RAM RANA (Surat) : I beg to move fo 
leave to introduce a Bill further to amend the Lam 
Acquisition Act, 1984

MR DEPUTY-SPEAKER : The question is :

“That leave be granted to introduce a Bi
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further to amend the Land Acquisition Act. 
1894

The m otion was adop ted  

S HR I KASHI RAM RANA : I introduce the Bill

15.58 hrs.

NARCOTIC DRUGS AND PSYCHOTROPIC  
SUBSTANCES (AM ENDM ENT) B IL L /

(Am endm ent of Section 2, etc.)

[T ra n s la tio n ]

DR. LAXM INARAYAN PANDEY (M andsaur) ; Mr 
Deputy Speaker. Sir. I beg to move for leave to introduce 
a Bill further to amend Narcotic Drugs and Psychotropic 
Substances Act. 1985

[E n g lis h ]

MR DEPU TY-SPEAKER : The question is

"That leave be granted to introduce a Bill 
further to am end the Narcotic Drugs and 
Psychotropic Substances Act 1985

The m otion  was ad op te d

[T ra n s la tio n ]

DR LAXMINARAYAN PANDEY : I introduce the Bill

15.59 hrs.

HIG H CO URT OF MADHYA PRADESH  
(ESTABLISHM ENT OF A PER M A N EN T BENCH  

AT BHOPAL) BILL *

DR L A X M IN A R A Y A N  P A N D E Y  (M an d sau r) Mr 
Deputy Speaker. Sir. I beg to move tor leave to introduce 
a Bill to provide for the establishment of a permanent 
Bench of the High Court of Madhya Pradesh at Bhopal

[E n g lis h ]

MR DEPU TY-SPEAKER : The question is :

That leave be granted to introduce a Bill to 
provide for the establishment of a perm anent 
Bench of the High Court of M adhya Pradesh 
at Bhopal."

The m otion  was adopted.

[T ra n s la tio n ]

DR LAXMINARAYAN PANDEY : I introduce the Bill
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16.00 hrs.

CHILD LABOUR  
(PR O H IB IT IO N  AND W ELFARE) BILL*

SHRI RAMASHRAYA PRA SAD S IN G H  (Jahanabad): 
Sir. I beg to move for leave to introduce a Bill to provide 
for the p ro h ib itio n  of ch ild  lab o u r and to m ake  
arrangem ents for their education, rehabilitation and 
w elfare.

[E n g lis h ]

MR. DEPU TY-SPEA K ER  : The question is :

That leave be granted to introduce a Bill to 
provide for the prohibition of child labour 
and to m ake a rra n g e m e n ts  for th e ir  
education, rehabilitation and welfare '

The m otion  was ad op te d

IT ra n s la tio n ]

S H R I R A M A S H R A Y A  P R A S A D  S IN G H  : Sir I 
introduce the Bill.

16.0!6 hrs.

HIGH CO URT OF MADHYA PRADESH  
(ESTABLISHM ENT OF A PERM ANENT BENCH  

AT RAIPUR) BILL *

[T ra n s la tio n ]

DR. LAXMINARAYAN PANDEY (Mandsaur) Sir. I 
beg to move for leave to introduce Bill to provide for the 
establishment of a perm anent Bench of the High Court 
of Madhya Pradesh at Raipur

[E n g lis h ]

MR D EPU TY-SPE A K ER  : The question is

That leave be granted to introduce a Bill to 
provide for the establishment of a permanent 
Bench of the High Court of M adhya Pradesh 
at Raipur.'

The m otion  was adopted.

[T ra n s la tio n ]

DR. LAXMINARAYAN PANDEY : Sir. I introduce the
Bill

16.01 hrs.

HIG H C O URT AT ALLAHABAD (ESTABLISHM ENT  
O F A PER M A N EN T BENCH AT BAREILLY) BILL*

[T ra n s la tio n ]

SHRI SA N TO SH  KUM AR G ANGW AR (Bareilly) : Sir. 
I beg to move for leave to introduce a Bill to provide for

* Published in the Gazette of India, Extraordinary, Part-ll. 
Section-2, dated 22.11 96



the e s t a b l i s h m e n t  of a p e r m a n e n t  B e n c h  ot the  
A l lahabad High Court at Bareilly

[E ng l ish ]

MR. DEPUTY-SPEAKER The question is

T h a t  leave be granted to introduce a Bill to 
provide for the establishment of a permanent 
Bench of the High Court at A llahabad  at 
Bare i l ly

T h e  m o t i o n  w a s  a d o p t e d .

[T rans la t ion ]

S H R I S A N T O S H  K U M A R  G A N G W A R  Sir  
in troduce the Bill

16.02 hrs.

COMPULSORY EDUCATION BILL Contd 

[E ng l ish ]

MR. DE P U TY  S P E A K E R  : Now. we will take up 
fu r the r  con s id e ra t io n  of the Motion moved by Dr T 
Subbaram i Reddy on the 2nd August 1996 Prof Rasa 
Singh Rawat was on his legs

[T rans la t ion ]

PROF RASA SINGH RAWAT (Ajmer) : Mr. Deputy 
Speaker. Sir. the discussion is being held on Compulsory 
Education Bill in troduced by Dr T. Subbaram i Reddy 
Bommai saheb has just arrived We have already heared 
in the beginning that our policy regarding education is 
not clear

N ik a le  h a m  k a h a n  ja n e  ke l iye  
pahunchenge kahan ye maloom nahin

In rahon mein bhatakane walon ko manjil ki 
d isha maloom nahin.'

SHRI GULAM  RASOOL KAR (Baramulla) Why do 
you recite Urdu couplet please recite any Hindi couplet

PROF. R A S A  S IN G H  RAWAT : The d i f fe re n c e  
between Hindi and Urdu is in your mind There is no 
such difference in our mind. Urdu is also a language ot 
India.

I w as s a y in g  tha t  the G o v e rn m e n t  lacked  the 
d e t e r m in a t io n  an d  w i l l  p o w e r  to im p le m e n t  the  
recom m endations of Various Commissions set up from 
1952 to till date be it Mudaliyar Commission, Kothari 
C om m iss ion .  Ishwar Bhai Patel Com m ittee. National 
Education Policy. 1986 or Rarnrnurty review Commit tee 
1992. The f inancial resources required for strengthening 
in frastructure are also not available. The provision was 
m ade in th e  c o n s t i t u t io n  th a t  e d u c a t io n  w i l l  be 
universalised. the com pulsory  education will be provided 
to children of 6-14 age group within 10 years i.e. by the

year 1960 but it is a mockery that after 50 years of 
independence, when we are going to celebrate golden 
jubilee of independence, in 1996. despite all efforts. 40 
per cent population is deprived of education and is still 
illiterate The condition of girls education is worse when 
compared with that of boys Our country occupies the 
topmost position in the world in respect of illiteracy due 
to which we feel much ashamed The country where 
and  U p n is h d a s  o r ig in a te d :  the  c o u n t  ry w h e re
en l ightenm ent was attained and spread first and the 
land whose sages and ancestors imparted knowledge 
to the people of the whole world and the land about 
which it is said :

"Eddeshprastu tasya Sakashad agra janmna.

S w a m s w a m c h a r i t r a i r d e v  s h ik s h e r a n
pnthvivyam Sarvamanava".

People from all over the world used to come to the 
sages, great men of this country and gained knowledge 
in respect ot character and all other field whereas today 
the education even the primary level education is in a 
pitiable state As for the provis ions that have been made 
in the  B il l  - a p e r io d  of 17 -1 8  y e a rs  has  be en  
r e c o m m e n d e d  in p la c e  of 14 y e a rs  and s e n io r  
secondary education upto 12th standard has been made 
com pu lso ry  in p lace of pr im ary educa t ion  w hen we 
have not been able to reach the initial stage provided 
in this bill The targets are praisworthy. Ideally speaking, 
it is very much desirable that facil ities are made available 
to provide education upto higher secondary i.e. 1 0 + 2  
level compulsarily  to all The Government, whether it be 
the Union Government or the State Government,  should 
open more and more schools and all the facil it ies should 
be provided by the schools to all such children whose 
parents earnings are less than one thousand rupees 
per m on th  M id -day  m ea l a r ra n g e m e n ts  s ho u ld  be 
made, uniforms should be provided and text-books and 
learnings material should also be provided to all such 
children. There is provis ion in this bill to punish such 
parents who do not send their wards to schools. There 
is also a provis ion in this bill to stop and punish such 
people who force the children to work and those who 
want to deprive children of education So. as a matter 
of fact the bill is com m endable and I support  it. However 
Mr, Deputy Speaker Sir. I would like to draw the attention 
of the Government through you towards the fact that 
now  the G o v e rn m e n t  h a ve  r e s o lv e d  to p ro v id e  
education to all by 2000 A.D. and to make everyone 
literate by 2000 A D.. the Government should achieve 
this  target at least now. So far as the United Front 
Government is concerned, it is not very clear as to what 
is common about them. They are so much involved in 
other matters that the kind of attention that should have 
been towards such an important matter as education is 
missing, The literacy campaigns are being run in states 
but the kind of fraud being committed in the name of 
A du lt  E d u c a t io n  be ing  p ro v id e d  on the p re te x t  of 
imparting literacy, needs to be examined and there is 
a need to pay specia l attention towards education of



girls. W e can ach ieve the target of provid ing 10 + 2 
leve l educa t ion  to all if the facil ity  to gain par im ary 
e d u c a t io n  f re e  of c o s t  and  c o m p u ls a r i l y  is m ade  
ava ilab le  to all by 2000 A.D. So attention should be 
paid towards  this aspect. I would like to put a question 
to th e  G o v e rn m e n t  as to how w a s  the o p e ra t io n  
B lackboard  schem e enforced and implemented I would 
like to know as to whether two teachers in place of one 
h a v e  b e e n  a p p o in te d  in e v e ry  s c h o o l?  W h e th e r  
a rrangem ents  have been made to compulsari ly  provide 
a schoo l building in the v i l lages where children used to 
attend c lasses under the trees in open ground? W hether 
the num ber of rooms has been inc reased9 W hether the 
G overnm ent have made arrangements  for mid-day meals 
fo r  th e  c h i l d r e n 9 In o r d e r  to  e n s u re  80 p e r c e n t  
a t tendance ,  retain the nom ina t ion  of the ch i ld ren in 
s c h o o ls  and to lessen  the d ro p -o u t  ra te, w h ea t  is 
suppl ied every month for the students in the name of 
m id-day meals. In this connection I want to know as to 
whether that wheat is sold in the market or is uti lised 
by the  p a re n ts  to p ro v id e  nu t r i t io u s  m ea l to the ir  
ch i ld ren9 W hy this nutritious meal, the mid-day meal is 
not p repared the prov ided in the schools so that the 
children, particularly  living below the poverty line may 
get nutri tious meals or ba lanced diet. What arrangem ent 
has the G overnm ent made in this regard9 I would also 
like to enquire from the Governm ent through you, as to 
whether the Operation Black Board schem e has been 
rev iewed and whether the amount a l located to States 
has been util ised or not? I would also like to draw the 
attention of the House towards the fact that education 
is an im portan t  too l to t rans fo rm  the society,  be ing 
aw areness  and to build a better society and if education 
is made just another marketable commodity, it would be 
a curse for the society instead of being a boon. Our 
s o c ie ty  is. o th e rw is e ,  d iv id e d  and s u b -d iv id e d  in to 
castes

Mr Deputy Speaker Sir. through you I would like 
to d raw  the a t ten t ion  of H on 'b le  M in is ter of H um an 
Resource Deve lopm ent and submit that d iscr im ination 
prevai ls  in the field of education. On one hand we have 
the kind of education that is being imparted in vil lages 
the condition of the schools, the posit ion of staff and the 
state of p laygrounds in these rural schools is very poor 
and on the other hand we have schools for rich people 
in c i t ie s  T h e s e  s c h o o ls  are  h o u s e d  in s p a c io u s  
b u i ld in g s ,  h a v e  p r o p e r  s ta f f  a r r a n g e m e n ts  and  
p layground and then there are schools serving in the 
jhuggi jhopri and slum areas of cit ies So. there is a 
d iscr im inat ion in the education being imparted through 
var ious  insti tu t ions T hose  who have the means, buy 
e d u c a t i o n .  L o n g  q u e u e s  a re  fo r m e d  fo r  g e t t in g  
adm iss ions in Public Schools. People have the capacity  
to pay huge charges. Such people manage to procure 
fo r  th e i r  c h i ld re n  be n e f i ts  of h igh e r  and e x p e n s iv e  
education imparted through English medium which is a 
sort of guarantee for em ployment. On the other hand 
how can the chi ldren, who have stud ied through the 
m ed ium  of Ind ian Languages ,  and the ch i ld ren who

have been educa ted in schoo ls  bere ft  of all facilities 
s ituated in the rural areas, deve lop their , personalities 
because :

[E ng l ish ]

Education is an all round, well  ba lanced  integrated 
deve lopm ent of the personali ty of a child

[Trans la t ion ]

How can this be made possib le and how can such 
children com pete with the children educa ted  in English 
M edium  schoo ls  in the com pet i t ive  exam s How c jn  
they hope to qualify these exams. Therefore, there is a 
need to rem ove the d isc r im ina t ions  p re va len t  in the 
field of education

T he  s u c c e s s iv e  G o v e rn m e n ts  c a m e  in to  after 
Independence have made an effort to impart education 
but have failed to provide va lue-based education Efforts 
were made to impart education that leads on ly  to a 
certif icate but no effort was made to prov ide education 
based on our cu ltu ra l and moral va lue  sys tem  as a 
result  of wh ich  a state of ind isc ip l ine  a n a rch y  was 
created in schools, colleges and universit ies for which 
the respons ib i l i ty  lies with us. Those  m an ag ing  and 
handling the system of Educat ion in the G ove rnm en t 
are respons ib le  for this s tage of affairs. There  have 
been  s om e  s h o r tc o m in g s  in th ie r  way of m a n ag ing  
ed u c a t io n  and p re s c r ib ing  the cu rr icu la  b e c a u s e  of 
which though the education was prov ided education in 
true sense  of the word was not imparted.

I would like to submit that :

Ja isa Khayenge ann, vaisa banega man,

Jaisa p iyenge paani.  vaisi bo lenge vaani.

Jaisi milegi shiksha vaisi prapt hogi deeksha.

Jais i hogi drishti, vaisi karenge srishti,

Jaisa hoga vichar, vaise banenge aachar,

Jaisi hogi karm. vaisi paar utarm,

Jitna janenge dharam. utna shreshtha hoga 
karm.

However, m ora l ed uca t ion  was s a c r i f iced  in the 
name of secu lar ism . The Indian Ideals, the Indian culture 
and the great men were not accorded their due place 
in the cu r r icu la  The p ic tu res and life h is to ry  of the 
Freedom fighters, which should have been there in the 
te x t  b o o k s ,  a re  a l to g e th e r  m is s in g  W e  k e p t  on 
m ention ing other things in the name of secu la r ism  as 
a result  of wh ich our youth fell a victim to d issatis faction 
and anarchy. The kind of character they should have 
had. the pa tr io t ic  spirit , the spir it  of na t iona l ism , the 
love for the country  is not there whethe r  at the primary, 
seco nd a ry  or the Senior Secondary  level. The values 
that are atta ined in teenage years serve as a foundation 
stone for life. W e ought to con tem pla te  br ing ing some 
t ra n s fo rm a t io n  in schoo ls ,  co l leges  and un ive rs it ies .  
Today the tendency  to copy in exams is on the rise, the 
reason for wh ich is that imparting of education is equated



with granting degrees  and cert if icates. That is why short 
cut m ethods are adop ted to get certif icates and degrees 
at any cost. In a total contrast to the teachers we had 
ea r l ie r ,  t o d a y  th e  t e n d e n c y  to g ive  tu i t io n s  or to 
encourage the ch i ldren to copy notes is on the rise in 
teachers. Efforts were made in som e states to put an 
end  to s u c h  a p ra c t ic e ,  ho w e ve r ,  the  s u c c e s s iv e  
G overnm en ts  opposed the legis lation. As a result, the 
qual itat ive aspect of the education, the transformation 
and  a w a r e n e s s  e n v is a g e d  to be b ro u g h t  th ro u g h  
education is total ly  lack ing and our hopes to build a 
better socie ty th rough education remain unfulf illed We 
wanted to bring rad ica l chage in the society, remove 
the p reva i l ing  supers t i t ions  and soc ia l evils. But our 
asp ira t ions  cou ld  not be rea lised. Due to paucity  of 
t ime. I wou ld  like to say my points in brief Education 
is the fundam enta l right of every cit izen. Though it has 
been m entioned under the d irective princip les it is also 
enum era ted  in the const itu t ion tha t educa tion  should 
be given priority. Artic le 45 of the constitut ion provides 
for com pulsory  education to children upto the age of 14 
years. First, we should ach ieve this target and then the 
G ove rn m en t  shou ld  m ake and endeavour  to prov ide 
facil ity for all the s tudents  for education upto 10+2 level

There is a need to raise the standard of education 
in rural areas for the com prehens ive  deve lopm ent of 
the country. It will  env isage  a better future A large 
portion of our popu lat ion live in vil lages. Therefore the 
s tudents in rural areas should be encouraged through 
education in order to ach ieve the target in regard to 
upgrade the standard of education.

Today, d iscr im inat ion is being made in the name of 
publ ic  schoo ls  as a result  of wh ich  a gap is being 
created in the socie ty Public schoo ls  are considered 
best, then com es the number of private schools running 
under  var ious  nam es  then Kendr iya  V idyalaya, and 
N a v o d a y a  S c h o o ls  and  the  s c h o o ls  of M u n ic ip a l  
Corpora t ion and Munic ipa l Council are considered of 
least importance. Now-a-days all the parents wish that 
the ir  w a rds  sho u ld  s tudy  in Eng l ish  m ed ium  public  
schools. T hese  schoo ls  admit chi ldren after taking a 
huge amount as donation and later on these chi ldren 
are admit ted in Munic ipal Corporation Schools as they 
face d i ff icu lt ies  in the ir  s tudy in public schools  The 
G o v e r n m e n t  s p e n d s  c ro re s  of r u p e e s  on th e s e  
corporation 's  schools but there is a bad feeling in society 
in respect of the status of these schools. Therefore 
efforts should be made to raise the standard of education 
in these schoo ls . Prov is ion  shou ld  be made for the 
train ing of teachers. Dite have been set up in every 
district but it should also be monitored as to whether 
the teachers are being trained or not. It should also be 
ensured  tha t all the fac i l i t ies  are be ing prov ided to 
these Governm ent schools.

Recently a team has gone to Atlanta to take part in 
Olympic games. The team re turned with one bronze 
medal only. Is it good sign for our educational system 
If the talented students had been selected at the primary 
and secondary  levels and given opportunit ies to become

good p layer and encouraged to com pete  in sports, 
they  w o u ld  have pe r fo rm e d  b e t te r  at co l lege  and 
university levels and then at State and National level. 
Therefore the Government should ensure as to whether 
all the facil it ies are available in the English medium 
schoo ls ,  com ing  up like m ushroom  growth. So the 
standard of Government schools should be raised and 
the English medium schools, which have been set up 
in private sectors and which collect huge money as 
fees in the name of English medium education have 
become shops of education. This tendency should be 
stopped Attention should also be paid towards techinical 
and vocational education in order to make it employment 
oriented In this way education could be made a tool for 
in c u lc a t in g  a fee l ing  of s e l f -s u f f ic ie n c y  and soc ia l 
awareness in the society

There  is a need to pay a t ten t ion  tow ards  the 
increasing tendency of school leaving by students. I am 
happy to say that consequent upon the conference of 
Chief Ministers the Government has decided to spend 
6 per cent of gross national product on education which 
was earlier just 3 7 percent during the Eighth five year 
Plan This would definitely help in spread of education 
and in achieving the target of ‘Education for all* and 
universalization of Education by the year 2000. I hope 

tha t p e op le  of our coun try  w ou ld  b e com e  l i terate, 
d iscip l ined and educated.

With these words. I support  this Bill and thank you 
for al lowing me to speak

[ E n g l i s h ]

SHRI CHITTA BASU (Barasat) ; I rise to support the 
Bill, wholeheartedly. I support not only for the reasons 
which have already been stated in the Statement of 
Objects and Reasons given by the hon. Member.

Sir. you might have also noticed that I have got a 
similar Bill for consideration today.

MR, DEPUTY-SPEAKER You have your say on this 
very Bill.

[ T r a n s l a t i o n ]

You can say your point in it.

[ E n g l i s h ]

SHRI CHiTTA BASU I think there is another Bill in- 
be tween

MR. DEPUTY-SPEAKER : I know that.

SHRI CHITTA BASU : And if that is taken up for 
consideration. I will lose every possibil i ty of giving out 
my v iew . T h e re fo re .  I w o u ld  p ray  and s e e k  y ou r  
indulgence that these two Bills may be taken up together 
because the subject is the same, the principle is the 
same and there are only certain differences in respect 
of penal measures, quantum of pena l measures and 
some of the details. I do not know whether rules stand 
in the way. If the rule does not stand in the way, allow



me to move the Motion for Cons idera tion  I can speak 
on both the Bills and both the Bills may be taken up 
together

The hon. M in is te r  is say ing  tha t he has got no 
ob jection to it.

MR. DEPU TY-SPE AKER : Identical Bills cannot

SHRI CHITTA BASU It is not identical.

MR. DEPUTY-SPE AKER It is not possib le.

SHRI CHITTA BASU : Thank you I was thinking of 
speak ing  out today . ( In te rrup t ions )  I sha ll not speak  
irrelevant, that much I can say

The pr im ary  and on ly ob jec t  of the Bill is for a 
legis lation here for the un iversalisat ion -of the e lementary 
or primary education I have also added in my Bill that 
the  o b je c t ive  of the  u n iv e rs a l is a t io n  of the p r im ary  
education but does not extend to the secondary  stage 
Therefore. I want that there should be un iversalisation 
of education up to the secondary  stage because - I may 
not give the reason, at the present m om ent - I th ink 
there are certain d if fe rences on this issue with the other 
Bill also from that of mine

The Government,  as far as I know, is not opposed 
to the idea of universalis ing education of our country, 
p a r t ic u la r ly  e le m e n ta ry  and p r im a ry  e d uca t ion .  The 
Const ituent Assem bly  of our country which framed the 
Constitut ion of the country also m entioned that in Article 
145 (1) of the Constitut ion of the country  that within ten 
years from the date of giv ing effect to the Constitut ion, 
all the children between the age of four and 14 would 
be provided with all facil it ies for com pulsory  education 
Accord ing to that calendar, these steps might have been 
com ple ted by 1960. So many decades have passed - 
we are now in 1996 - and we could not implement the 
const itu t ional directive that the chi ldren in the age group 
of 4-14 should be provided with education e lementary 
and compulsory.

Sir the com puls ion arises from that that s ince more 
than 46 years if I am correct - have passed in spite of 
the constitut ional d irective and the Directive Princip les 
of the Const itu t ion , this  d irec t ive cou ld not be given 
effect to Therefore, the question of compuls ion arises 
for the G overnm ent on the one side and the question 
of com puls ion  arises for the parents on the other side

And the urgency of com puls ion  from the society is 
also required. It is an in tegral part of the movem ent for 
s o c ia l  ju s t ic e  T h e  G o v e rn m e n t  m u s t  have  s o m e  
responsibil ity, the parents must have som e responsibil ity, 
an d  the  s o c ie t y  as  a w h o le  m u s t  h a v e  s o m e  
responsib ili ty  A statute incorporating certain ob ligations 
on the part of the cit izens, on the part of the parents 
and on the part of the Governm ent,  is urgently called 
for. This idea has motivated me to bring in this Bill

The  N a t io n a l  P o l icy  on E d u c a t io n .  1986 . had 
env isaged  to prov ide  free and com pu lso ry  educa tion

for children upto the age of fourteen years before the 
beginn ing of the 21st Century  Accord ing to that Policy, 
certain strateg ies were worked out They are :

(i) Un iversa l access - S trateg ies were worked 
out to prov ide for un ive rsa l invo lvem en t of 
c h i ld r e n ,  in c lu d in g  g i r ls  a n d  p e o p le  
b e lo n g in g  to S c h e d u le d  C a s te s  an d  
S chedu led  Tribes:

(ti) P r o v is io n  of p r im a r y  s c h o o l  w i th in  o n e  
kilometre of wa lk ing distance;

(in) F ac i l i ty  fo r  n o n - to rm a l  e d u c a t io n  for  the 
schoo l drop-outs;

(iv) Educat ion for work ing chi ldren and girls who
cannot attend formal schools; and

(v) Im p rove m en t  of ratio of uppe r p r im ary  to 
primary school from the existing 1 ;4 to 1:2.

These are the general strateg ies which were worked 
out as a part of the National Policy on Educat ion in 
1986 One of the strateg ies was reduction of drop-outs 
which ranged between Class I and Class V and Class 
V to Class VIII from the existing 46 per cent and 60 per 
cent to 20 per cent 40 per cent respectively. That means, 
in case of primary schools, the pe rcen tage of drop-outs 
is very big and the strategy has been worked out under 
that Policy to reduce it from 46 percent to 20 percent 
and from 60 percen t to 40 per cent, and in case of 
uppe r  p r im ary  sch o o ls  the d ro p -o u ts  cou ld  not be
elim inated The strategy was merely to reduce it

So far as the ach ievem ent of target is concerned 
it was very little, The end of the process was the m in imum 
levels of learning that is upto Class VIII. by almost all 
children and in troduction of this concept at the upper 
pr imary level. Beyond that, the society, the Governm ent 
and the other agenc ies  have got the respons ib i l i ty  I 
th ink it is con tra ry  to the D irect ive Pr inc ip les  of our 
Const itu t ion.

Sir. I know this United Front G overnm ent is very 
much consc ious  of its responsib i l i t ies to implement the 
social justice programme. As I have mentioned earlier, 
the c o m p u lso ry  free educa t ion  is the basic  and the 
most im p o r tan t ' i tem  for ensuring socia l justice.

Sir. for the  p e ru s a l  of the  M in is te r  of H u m a n  
Resource Development,  I also want to draw his attention 
to the Com m on M in imum Programme of the United Front. 
P lease allow me to quote it because I want to be on 
record from this side as far as the Com m on Min imum 
Program m e is concerned. In the Chapte r on Education, 
it has been stated and I quote :

Six per cen t of the n a t io n s  G DP  will be 
e a r m a r k e d  fo r  e d u c a t i o n .  T h is  w i l l  be 
achieved by the year 2000 A.D. 50 per cent 
of th e s e  fu n d s  w il l  be s p e n t  on p r im a ry  
e d u c a t i o n .  S u b s t a n t ia l  f u n d s  w i l l  be 
e a r m a r k e d  fo r  im p a r t in g  t e c h n ic a l  an d



vocat ional skills and training in order to turn 
ou t  m ore  e m p lo y a b le  and s e l f -e m p lo y e d  
y ou th .  The  goa l of the N a t ion a l L i te racy  
M iss ion  to cove r  ten c rore  adu lts  wil l be 
ach ieved by the target year 1998-99. The 
NLM (Na tiona l L i te racy M iss ion)  will give 
specia l a ttention to spread li teracy among 
women. The United Front is also committed 
to making the nation fully literate by the year 
2005. Specia l effort will be made in the States 
where there is very high incidence of illiteracy 
and  c o n s t i t u te  the  b u lk  of e d u c a t i o n a l  
deprivation W eakness  and loopholes in the 
implementat ion of the li teracy p rogram m e will 
be identified and removed The mid-day meals 
scheme will be implemented in all States to 
ensure regular a ttendance and retention in 
primary and middle schools In every initiative 
th a t  is ta k e n  to p ro m o te  the  s p re a d  of 
educa t ion ,  the girl child will be a spec ia l 
focus of education

Sir. I am not making any comments I s imply  want 
to both the Min isters to keep their electoral promise and 
establish credib il i ty because the greatest thing in Indian 
polit ics today is the non-credib il i ty of the polit ical parties 
and the G o v e rn m e n t  My ea rne s t  reques t  is. as a 
const ituent of the United Front we are determ ined to 
keep this electora l promise, and I th ink on this side the 
G overnm ent should take the initiative, rather take fullest 
possib il i ty  in implementing what they have accepted as 
a G overnment of the Common Min imum Programme It 
is a Bible, it is a Quran or it is someth ing of the nature 
for those who really want social justice in our country 
to be ensured by the Government

Sir. I am very proud to announce here and I think 
the Min isters will say that on the basis of the Common 
Min imum Programme, a Conference of the Education 
Min isters of the States and Education Secretaries of the 
States was held. I have no access to the Government 
information or G overnm ent papers therefore, I say with 
cau t ion  that as far as I know, a genera l consensus  
emerged in that meeting It emerged that the education 
s h o u ld  be c o n s id e re d  as a F u n d a m e n ta l  R ight A 
Committee has been set up under the Chairmanship ot 
our M in is ter of State who is presen t here to make 
exerc ise  with regard to feasib i l i ty  i.e the economic 
implications and other details of this general consensus 
I think, the Committee have by th'is time sent their  report 
or subm it ted  the ir report and if the hon M in is ter is 
agreeable.

THE MINISTER OF STATE IN THE DEPARTMENT 
OF E D U C A T IO N  IN TH E  M IN IS T R Y  OF H U M A N  
RESOURCE DEVELOPM ENT (SHRI MUHI RAM SAIKIA) 
(a) It will be submit ted in a short time.

SHRI CHITTA BASU ; That report should be made 
public  and that should be the property of the House 
because it is an important step in the direction of the 
fulf ilment of the G overnment to ensure social justice.

Sir I would also like to draw your attention to the
judic ial p ronouncem en t by the Supreme Court in the
M ohim  Moh.an case It has been pronounced by the
learned Judge that the right to life and personal liberty
under Artic le 21 of the Constitut ion cannot remain a 
Fundamenta l Right unless education is considered as 
a Fundamenta l Right of the citizen. Sir. may I explain 
m o r e 9 T he  p o l i t i c a l  e n v i ro n m e n t ,  the  p o l i t ic a l  
commitment,  the acceptance by the present Government 
of the commitment and overall all this has been further 
s t r e n g th e n e d  by the  ju d ic ia l  p ro n o u n c e m e n t  tha t  
education is to be accepted as a Fundamental Right.

Now. we are a party to the Universal Declaration of 
Human Rights Our Counrty. India, is a party to that 
Universal Declaration of Human Rights It declares :

All ind iv idua ls  i r respect ive  of sex. caste, 
economic status have the right to education.

India subscribes to this famous Declaration. How 
can I denounce this Declaration9 How can this House 
denounce this Universal Declaration of Human Rights9 
Therefore, we have to implement this Declaration There 
is no escape route. I would not allow any escape route 
of an y  G o v e rn m e n t ,  w h ic h  w a n ts  to a v o id  th is  
respons ib i l i ty

Sir. I do not say that the earlier Government has not 
done anything That is not my case What they have 
done is pra iseworthy but that is not complete I have got 
li terature published by the Government itself, which says 
about expansion of primary education. I shall only read 
that part It says

"T he  to ta l  n u m b e r  of p r im a ry  s c h o o ls  
in c re a s e d  f rom  2 09 .671  in 1 950-51  to 
5.72.541 in 1992-93 Although the growth in 
the num ber of schoo ls  is im press ive ,  the 
in f ra s t ru c tu ra l  f a c i l i t ie s  le ft  m uch  to be 
des ired .  A c c o rd in g  to the D e p a r tm e n t  of 
Education Annual Report (1989-90). out ot 
1.44.272 schoo ls  taken up for survey the 
schoo ls  with kachcha bu i ld ings num bered  
72.777 schools with thatched huts numbered 
29.644. schools with tents numbered 2.546 
and  s c h o o ls  c o n d u c te d  in o p e n  s p a c e  
num bered 39.305. Despite  the expans ion  
on ly  51 .36 p e rc e n t  of ha b i ta t io n s  had a 
primary school/section within the habitation 
and 84.45 pe rcen t had a p r im ary  schoo l 
within 1 km in 1986 '

Therefore much more remains to be done. I have 
given these figures only to convince this Government 
th a t  m uch  m ore  re m a in s  to be do ne .  Of c o u rs e ,  
e x p a n s io n  has  b e e n  th e re ;  f a c i l i t ie s  ha ve  b e e n  
expanded but shortcomings are also there In order to 
show that I have mentioned these figures

In order to shorten my time. I only read out what a 
very im portan t  educa tion is t ,  who happens to be the 
Education Min ister of West Bengal, has written.
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He writes :

“W e ha ve  in Ind ia  16 p e rc e n t  of w or ld  
popu lat ion with 10 per cent of enrolment in 
higher education and the percentage of girl 
enro lment in this s tage of education is further 
h o r r ib le .  O n ly  6 .6 pe r  c en t  of the to ta l  
enro lment of the world  in the third stage of 

education is in India."

The condition of education is not only  deplorable in 
case  o f  p r im ary  or e lementary  education but in case of 

h igher education also That is what som ebody  is saying  
M any peop le  now say that we have done enough for 
h ig h e r  e d u c a t io n  T h e re fo re ,  we s h o u ld  fo c u s  our 
a t te n t io n  on p r im a ry  e d u c a t io n  We ne ed  not work  
t o w a r d s  f u r t h e r  e n h a n c in g  the  s c o p e  of h ig h e r  
education . The truth is revealed that only a very certain  
f raction, very m in imum fraction of our  young men and 
w om en  has access  to h igher education Even if their  
e c o n o m ic  c a p a c i t y  p e r m i t s  t h e re  is no s o c ia l  
in frastructure for them

Sir, there are more revealing of facts :

“Twenty-two per cent of schoo l popu lat ion of 
age group of 6-11 of the world are in India 
alone. One-th ird of the ill iterate of the world 
are  l iv ing  in ou r  cou n try .  The to ta l  ch i ld  
popu la t ion  of 6-11 age group of our country 
is about 12 crores, and out of that 6.2 crores 
fa i l  to f ind any s cop e  to get th e m s e lv e s  
enrolled in any primary school in India. World 
in average spends 4.8 per cent of its G.N.P. 
for education and the deve lop ing countr ies 
of the world have been  spend ing  3 9 per 
cent of their G.N.P. for the purpose But one 
of the most educationally  backward country 
like India has been al locating only 3.5 percent 
of its G.N.P for the course of education So 
far as total public expenditu re is concerned. 
India is lagging far behind 14 2 per cent of 
pub l ic  expend itu re  is be ing ea rm arked  by 
deve lop ing countries whereas it is only 11.2 
per cent in India. In this regard, it may not be 
out of p lace to mention that . .Bang ladesh 
s p e n d s  14 p e r  c e n t  of its b u d g e t  fo r  
educa t ion

And our Governm ent spends much less than that.
I do not use the f igure what we spend What Bangladesh 
can do. we cannot do. W hat Pak*6tan can do. we cannot 
do I have got o ther charts  also to show  that what 
Bang ladesh  can do. we cannot do; what Pakistan can 
do .  w e  c a n n o t  do :  w h a t  o th e r  d e v e lo p in g  and  
underdeve loped countries can do. we cannot do. so far 
as education is concerned. This is a sad com m entary  
I am very sad. I do not derive any pleasure out of this 
It is a sad com m entary  on the condition of education in 
our country.

Sir  I w i l l  c o n c lu d e  now. T he  c u r re n t  b u d g e ta ry  
a l loca t ion in the Budget for the pr im ary educa tion  is

about Rs. 493 crore You will  be as to n ish ed  to know 
what the W est Benga l State p rov ides  for in its Budge; 
The W est B enga l State B ud ge t  p ro v id e  for Rs 695 
crore so tar as pr imary educa tion  is conce rned  So t,v 
as s e c o n d a ry  e d u c a t io n  i n  c o n c e rn e d ,  th e se  Stale 
G o v e r n m e n t s  spend o n l y  Rs 225 crore for the whole 
year. It is all over the country  and in all the States Wesi 
B e n g a l  s p e n d s  Rs 99 5  c r o r e  fo r  th e  s e c o n d a ry  
ed uca t ion  R e ga rd in g  h igh e r  e d u c a t io n  b e t w e e n  the 
aqe qroup of 18 23 the enro lm ent in Asian countries 
in'" gene ra l  is 17 pe r  c e n t  and in India, it is six per 

cent

W hat is my case^  My case is that adequa te  attention 
should be given to educa tion  In this case. I cannot be 
preven ted  from  quot ing what Prof Galbraith has said 
He is not Karl Marx he is not Kalidin. he is not Lenin  
but let us have  that new messiah.

[T rans la t ion ]

MR DE P U TY  S P E AKER : Mr. Basu. p lease conc lude 
your point.

[E n g l is h ]

SHRI CHITTA BASU Sir. I have lost that portion 
W hat he says is that America is industria lised. America 
is a great power That is a great power not because it 
has got much capital but because  of the contribution 
m ad e  by the  im p ro v e d  m an . the  im p ro v e d  hu m a n  
resources .

Sir. I have got this. Therefore, it is the question not 
only of capital, it is not the quest ion of external help, it 
is not the question of IMF of World Bank, it is the question 
of im p rovem e n t  of hum an  resources ,  hum an capital.  
Un less this  hum an capita l is properly  harnessed and 
explo ited, country cannot advance and country will get 
involved in d isastrous waver ing. S ince all the Members 
are not having the spirit to listen to me. I conclude by 
saying that these th ings have prompted and inspired 
me to appeal to the G overnm en t and to this House that 
there should be a statutory com puls ion  for the spread, 
fo r  the  u n iv e r s a l i s a t io n  of e d u c a t io n ,  fo r  the  f ree  
education and for som e pena l punishment,

I c a n n o t  p r e s c r ib e  p e n a l  p u n i s h m e n t  fo r  th e  
Governemnt. But if it is made a Fundam enta l Right, Sir, 
the n  we o p e n  the  s c o p e ,  fo r  the  G o v e rn m e n t ,  of 
p u n is h m e n t  T h e re fo re .  I say  tha t  th e re  sh o u ld  be 
u n i v e r s a l i s a t io n  of p r im a r y  e d u c a t io n .  T h is  
un iversalisat ion should not be stopped at primary level 
alone, it must be extended to secondary  stage and after 
secondary  stage, the scope of h igher education is also 
to be further expanded so that human capital may be 
fu r th e r  e n h a n c e d  and  the  c o u n t r y 's  p ro g re s s  and 
prosperity  can be assured together with social justice, 
wh ich  is also an im portan t  factor. Only deve lopm ent 
and no socia l justice is the Am erican way. is the World 
Bank way. Here, we are for the deve lopm ent of people, 
deve lopm ent of the society, deve lopm ent of new human



values and development of an objective which creates 
a new society.

Thank you very much. Sir. I who lehearted ly  support  
the Bill of Dr. T. Subbaram i Reddy. If the chance comes 
to speak o n *m y  own Bill. I shall  be more happy

S H R I S R IB A L L A V  P A N IG R A H I  (D e o g a rh )  : Mr 
Deputy Speaker. Sir, I rise to support the spir it of the Bill 
being d iscussed  in the House today. Sir. why do I say 
the spirit  of the Bill ? The Bill is there wh ich seeks to 
provide for free and com pu lsory  education upto higher 
secondary  level to all ch i ldren th roughout the country.

As you  know . Sir. we have  a p ro v is io n  in the  
Constitut ion of India to prov ide for free education It is 
not exactly ‘p rov ide1 it is to str ive to provide free and 
com pulsory  education for chi ldren upto the age of 14 
years th rou gh ou t  the  country. This is enum era ted  in 
Artic le 45 of the Constitut ion This Artic le com es under 
the Directive Princ ip les of State Policy

As you are aware, Chapter III of the Constitut ion 
deals with the F undam enta l Rights and the fo l lowing 
Chapter, tha t is C hap te r  IV deals with the D irect ive 
Princip les of State Policy. In that Chapter, under Artic le
45 we have this provis ion where in it is stated ;

“The State shall endeavour to provide, within 
a period of 10 years from the com m encem ent 
of this Constitution, for free and compulsory 
education for all children until they complete 
the age of fourteen years"

The Constitut ion came into force in 1950 and if we 
calcula te a period of 10 years from that, by 1960 all 
children upto the age of 14 years should have got the 
benefi t of free and compulsory education. Now we are 
in 1996  and ti l l  to d a y  we are n o w h e re  near tha t  
cher ished goal. That does not mean that the country 
has not made an endeavour in this direction There has 
been a lot of efforts put in this direction and considerable 
progress has been achieved. But considering the target 
that has been set by our Constitution makers we feel 
d isappo in ted  today.

W hen we are yet to honour this national commitment, 
when we are yet to fulfil this objective this Bill is before 
the  H o u s e  now  w h ic h  s e e k s  to p ro v id e  f ree  and 
com pulsory  education upto higher secondary  level. That 
is why. I say that the spirit is very good. Anybody can 
we lcom e this Bill. There is nothing to object So. I also 
we lcom e this Bill. But we have to be realistic we have 
to be practical

16.53 hrs.
(Shri Chitta Basu in the Chair)

I would rather say that the enormity of the problem, 
the m agnitude of the task was probably not properly  
assessed  at that t ime in 1950 when the Const i tuent 
Assembly was meeting in the Central Hall of Parl iament 
to c o n s id e r  the  d i f f e re n t  p r o v is io n s  of the  D ra f t  
Constitut ion. From that angle, we should take a realistic

view and all out efforts should be made to achieve this 
objective first, that is, to provide free and compulsory 
education for all chi ldren upto the age of 14 years.

Our effort is quite praiseworthy. What was the level 
of primary education after Independence, in 1950 when 
the C ons t i tu t ion  was a d o p te d 9 W hen the p lanning 
process started at that poin t of t ime the number of 
primary schools including upper primary schools was
2 .22,000

From 1994-95 it has now come to seven lakh forty 
thousand So. the growth rate is more than 300 per 
cent

Sir, coming to the number.of teachers that we had. 
in 1 950-51 - th is  is again in the pr imary education 
arena .

MR CHAIRMAN . Just a minute. Three hours time 
was allotted and now it is going to be over.

[Translation]

The time may be extended by one hour

SH R I N IT IS H  K U M A R  (B a rh )  : A l r ig h t ,  the  
Government is not provid ing funds tor education, atleast 
time should be spared for discussion on it.

SHRI SRIBALLAV PANIGRAHI : At that time there 
were 5 lakh 74 thousand teachers whereas at present 
there are 28 lakh 26 thousand teachers There is an 
increase of 4 thousand. It has been told that number of 
educational institut ions has been augm ented by 300 
p e rc e n t  w h e re a s  ou r  p o p u la t io n  has a lm o s t  been  
doubled. In 1950 the population was about 45-47 crore 
which is now more than 90 crore and by the end of this 
century it is likely to reach upto 100 crore. Accord ing to 
the enrolment in primary educa tion  the population of 
students in 1950-51 was 41-42 mil lions which has now 
reached upto 148 mill ions.

[Eng l ish ]

Sir. the task that we have is rather fr ightening. Apart 
from 148 mil lion students m this age group who are 
studying in the primary schools, there are another 28 
million children who need to be admit ted to the schools. 
Today in the whole ot the world  we are the second 
largest country in respect of provid ing primary school 

.educat ion facil ities. By 2000 AD - I do not know whether 
we need to be complimented or otherwise - we will be 
number one in the world Today. China is number one 
and we are following them at number two Th$ number 
of children in this age group of India will be 232 million 
as against 230 million of China. That is why. I said that 
it is a fr ightening thing I told the present level of our 
students - both who are inside and who are outside - 
need to be provided education. In this background we 
had a programme to comple te this task within a period 
of ten years, i.e., by 1960 Then, by mid sixties, there 
was a Educa t ion  C o m m is s io n  head ed  by Shri D.S. 
Kothari. the famous educationist.



17.00 hrs.

After analys ing the posit ion, they set out the target 
that by 1975-76 this task or this const itu t ional ob ligation 
s h o u ld  be a c c o m p l is h e d .  Tha t a lso  you  c o u ld  not 
a c c o m p l is h .  T h e n  c a m e  the  New E d u c a t io n  pQlicy. 
during Rajiv G a n d h is  t ime 1986. and there again after 
a carefu l exam inat ion  of the situation or cons idera t ion  
of the situation, they thought that we should go on till
1995-96 and we should see that this free com pu lsory  
educa tion  prov is ion was enforced. Before that period 
ended, in 1992 the Reappra isa l Group said that before 
the beginn ing of the Twenty-first century or by the turn 
of the century  or by the end of this Twentieth century 
we should see that every child under this age group of 
14 gets the benefit  of free compulsory  education in the 
country.

In the Seventh Five Year Plan, we had allocated Rs
6.000 crore for education . The Departm ent of Educat ion 
got abou t Rs. 6 000 crore in the Seventh  Five Year 
Plan, wh ich was raised to Rs 18.000 crore during the 
Eighth Five Year Plan, keeping the requirement and the 
ob jective  in view. If we really need to com p le te  this 
task  to a c h ie v e  th is  ob je c t iv e  set out by d i f fe re n t  
c o m m it te e s  and c o m m is s io n s  and a c c e p te d  by the 
Governm en t then what is the f inancial requ irem en t9 An 
amount of Rs. 90 .000 crore has to be earm arked or to 
be allocated to this  Department of Educat ion. Of course, 
the re  has been  an a n n o u n c e m e n t  tha t  th is  p re sen t  
a l location of three per cent of GNP will rise to six per 
cent of GNP in the com ing Plan period, but that would 
not meet the requirement

As you said. Sir we are the largest dem ocracy  in 
the world and we are proud of that. At the same time 
our heads also hang in sham e when it is known that we 
are the largest illiterate country in the world We are not 
only  the largest dem ocracy  but also the largest illiterate 
country in the wor ld ' Sixty per cent of the to ta l ' il literates 
all over the world live in nine countries includ ing India. 
Pakistan. Mexico and the nearby countries. This is our 
record

As I said we have increased the num ber of schools 
manifold and in terms of s tudents strength also their 
num ber has increased so many times But as it was 
r ightly  h igh l igh ted . Sir. even this D irect ive Pr inc ip le 
deserves to be treated as a Fundam enta l Right It should 
find a place in the Constitut ion under Chapter III as a 
Fundam en ta l Right

Why, in spite of all efforts is this ob jective not being 
ach ieved^ Our progress is far from sat is factory What 
are the reasons?  One of the reasons  is pauc i ty  of 
resources, both on the part of the G overnm ent and also 
on the  pa r t  of th e  p a re n ts  W h a t  is the  g ro w in g  
percen tage of peop le  living below the poverty  l ine9

In States like Orissa, more than 40 per cent people 
live be low the poverty  line In our country as a whole
30 per cent of the people live below poverty line That 
is the national f igure. Do you expect such parents who

are be low poverty line to be will ing and to be ready to 
send the ir  ch i ldren to s c h o o ls 9 For them  even the ir  
small children who are eight or ten years  old are sources 
of incom e. Let us be very  p rac t ica l  abou t it. S om e 
awareness is com ing gradually  on the part of parents 
that without education, their  children cannot prosper in 
their  life They understand it. But the com puls ion is they 
have large famil ies Even though we have publ ic ised 
the small family norm, it is yet to reach people. They 
have la rge fam il ies  to m a in ta in  T hey  are ro tt ing in 
absolute poverty to arrange two square  meals for every 
m em ber of the family It is a s tupendous task for the 
fa th e r  and the  m o th e r  of the fa m i ly  and  in s u c h  
background, we cannot expect every child of such a 
family to come to school That way. we have to make 
some arrangement where in  the loss of income caused 
by the chi ld of such a family going to school is duly 
com pensa ted  Some al lowance can be given or some 
sort of Em ploym ent G uarantee Schem e can be started. 
We have to set up res identia l schools  for such children. 
For children of poor parents, uniforms, books and meals 
will have to be provided. Of course, it is now com m on 
know ledge that after the in troduction of this  m id-day 
meal schem e a ttendance in schools  has gone up It 
has been received well by parents . . . ( Interruptions)

Anyw ay these are the prac t ica l d i ff icu lt ies. More 
money has to be provided The b lackboard operation 
which was in troduced ten years ago has done immense 
good to the primary education sector. School build ings 
have been provided Appara tus has been purchased 
Many things have been done But even today, there are 
m any schoo ls  w ithou t any s truc tu re  or bu i ld ing  W e 
have to adopt some new techno logy  like open school 
open insti tu tions and open education We have to see 
that more funds “are allotted and this idea also may be 
made popu lar I am not going into details Some figures 
have been quoted by the prev ious  learned speakers  
including yourself But our purpose is two-fold, not only 
to bring every child inside educational insti tu tions but 
at the same time to strive for qual itat ive im provem ent 
in education There must be not only quanti ta tive growth 
but also qualitat ive growth Cons idered from that angle 
at least I am d isheartened  because  the s tandard  of 
education is going down and down day by day. What 
is the rea son9 The teachers  shou ld  receive p roper 
train ing I do not know if the s incerity that is dem anded 
ot the G overnm ent em ployees, includ ing teachers, is 
present in them Teachersh ip is just not a profession It 
is also a mission

It is now total ly going to be a vocat ion and it is just 
a service mentali ty which is d isp layed, that too without 
the sense of sincerity, w ithout any re lat ionship between 
the student and the teacher and all those things are 
there It is good that pr imary education is goiqq to be 
m anned by the lady teachers  Now. lady teachers  are 
being appointed in d ifferent schools in the rural areas 
w here  there is no prov is ion for the ir  accom m oda t ion  
W hile  driving on the national h ighway at various places.



we find that the lady teachers are standing on the way 
just wa it ing for the bus to come and go. Again, from the 
h ighway point or the main road, they have to walk two 
or three kilometres. Then, where is the time for them to 
devote to the study aspect of the children? Therefore, 
my fee ling is that quarters should be constructed for the 
lady teachers  in the rural areas. If you ask them why 
they ara not regular and attentive, they say that there 
is no provis ion of quarters, there is no accommodation 
ava i lab le  and even on rent they are not getting a 
house . Th is  is the  rep ly  tha t  we are ge t t ing .  But 
everybody knows that we are progressing despite all 
these things.

I w a n t  to c ite an o th e r  exam p le .  If we go to a 
G overnm ent hospita l,  what sort of a treatment do we 
get there? What is the s tandard of treatment that is 
available there? The credib il i ty of Government hospita ls 
is so low that even the poor people are preferring to go 
to p r iva te  nurs ing  hom es  even by m ortgag ing  the ir  
o rnam ents  and whateve r  they have in their possession 
In many places, people say like this : “Let me first save 
my l i fe ”

There is one thing. Regarding education, there is 
a mushroom  growth of English medium schools. Even 
in the rural areas, we find different types of schools 
coming up. Of course, in these days of unemployment, 
many h igh ly-educated young men and women are trying 
to establish some such schools. Parents prefer to send 
their  wards to such schools because proper standard of 
education is not there in the Government schools, in 
pr imary schools. Therefore, this is also another problem.
So, we have to address  ou rse lves  to this  sort of a 
problem. W e have to address ourselves not only about 
the quanti ta tive growth but also about the quanti tative 
growth but also about the qualitative growth.

T h e r e  w a s  a C o n fe r e n c e  of S ta te  E d u c a t io n  
M in is ters  and Educat ion  Secretar ies, I think, in the 
month of August to consider different aspects f inancial, 
admin is tra t ive, policy and other things - of how to make 
pr im ary education a Fundamenta l Right. Two things are 
th e re .  E d u c a te d  p e o p le  h a v e  go t e v e ry  r ig h t  to 
em p loym en t.  It is t ime for us to th ink how to make 
em p lo ym e n t  a Fundam en ta l  Right. And, this  area of 
education is also there. T ime is passing As I said, the 
other countr ies without education have suffered a lot 
Educat ion is an input for development We have to look 
at it from that angle also. It is an input for development 
and human resource deve lopm ent We are doing that. 
If we canno t develop the human resource side, if there 
is no h u m a n  d e v e lo p m e n t ,  if th is  a s p e c t  is not 
deve loped, naturally  all other developments do not bring 
in the desired results.

With these words, I conclude. I said that the spirit 
of the Bill is good. I would like to hear you after this.

MR. CH AIR M AN : The point is that you support the 
spirit of the Bill.

SHRI SRIBALLAV PANIGRAHI : As I said, the spirit 
of this Bill is .good I will be happy if we can provide 
for free and com pulsory  education up to the higher 
secondary  level even up to the age of fourteen. It is 
already there in our Constitution in Chapter-Il l which is 
yet to be achieved in its entirety.

This may be goal. But right now. we have to ensure 
whatever has been provided in the Constitution, in 1950. 
All out efforts should be made with all sincerity and 
with all seriousness to achieve that thing.

[Transla t ion ]

SHRI PRABH U DAYAL KATHERIA (Ferozabad) : 
Mr. Chairman, Sir, while supporting the Bill moved by 
the hon. Member Dr. T. Subbarami Reddy, I would like 
to say my point.

Sir, the members who have just spoken before me 
ha ve  p re s e n te d  the  d e ta i le d  s ta t is t ic s  a b o u t  ou r  
educational system. Hon. Min ister is also present in the 
House I regretfully say that even after 50 years of the 
independence we are rais ing this issue today here, 
This issue was also discussed in this House 20 years 
earlier, We had been fighting for the righ of education 
since then but I could not understood logic of it. This 
c o u n t r y  has  b e e n  d iv id e d  in th re e  p a r t s — Ind ia ,  
Hindustan and Bharat. Today 65 per cent population of 
India is living in vi l lages. I would not like to go in details 
of the facts to waste the time of the House and like to 
say som eth ing about my area. It would be a great 
ach ievement for us if the Government,  especially the 
hon. Min ister ponders upon the facts presented by the 
Members who have spoken before me.

I have already mentioned that 65 percent people of 
the country live in v i l lages, where there are about 1 
lakh 96 thousand gram sabhas. The primary schools 
functioning under these gram sabhas are in very bad 
condition. We are d iscussing here the issue regarding 
compulsory and free education for the children to the 
age of 14 years. The G overnm en t of India has also 
adopted double standards in respect of education of 65 
percent popu lat ion living in rural areas as had been 
done by British rulers. Had the sons of a farmer and 
laou rer p rov ided  prope r educa t ion  they wou ld  have 
been able to take I.A.S. and I.PS examinations. Even 
today we find that wards of the leaders rich people can 
take part in I.A.S. and I.PS. examinations, why? It is 
because of the double s tandards adopted in respect of 
ed uca t ion  policy. Today, we have not been  able to 
provide compulsory education for people belonging to 
backward castes living in backward areas. Leave the 
issue of h igher educa tion  or eng ineer ing  education 
and look  at the  c o n d i t ion  of p r im a ry  schoo ls .  The 
condition of primary schools in rural areas is deplorable.
I would like to say some points about my Parl iamentary
constituency. !

i
In my constituency, Ferozabad, there is a Navodaya 

Vidyalaya located at Shikohabad which comes under



the Centra l G overnm en t.  There  are s laugh te r  houses 
near tha t V idyalaya due to wh ich Infectious d iseases  
like dengue are spread ing there. I have written three 
t im es to the hon ’ble Min is ter in this  regard but I regret 
to  m e n t io n  tha t  no ac t io n  has b e e n  ta k e n  in th is  
connection . Further. I had also m ade a subm iss ion  to 
the  hon ’ble Min ister that the Principa l of that Vidyalaya 
was work ing  in that Vidyalaya for the last 14 years and 
i r re g u la r i t ie s  are in c re a s in g  the re .  As reg a rd s  lady 
teachers. I have also met him three t imes. A m em ber of 
Parl iament represent 20 lakhs people. We can also sit 
in your p lace tomorrow Today, we are sitting in Oposit ion, 
e a r l ie r  you  w e re  he re  bu t p r im a r i ly  a M e m b e r  of 
Parl iament is a M em ber of Parl iament rather than being 
a m em ber of opposit ion or the ruling party. His feelings 
should, therefore, be honoured . . .( In terruptions)  I would 
like to submit that a mode l educa t ion  policy has not 
been form ula ted till today. Therefore, my subm iss ion  is 
that cla im of open ing five lakh schools  is only on papers. 
The G overnm en t should see as to how many schools 
are be in g  run at a p a r t ic u la r  p lace .  W hen  I was a 
m em ber in the consulta t ive com m ittee  on Labour, a Bill 
w a s  in t ro d u c e d  tha t  t im e  a lso  and la te r  on it w as  
passed unanimoulsy. At that t ime our present Speaker 
was M in is ter of Labour. The main feature of that Bill was 
tha t a r rangem en ts  wou ld  be m ade to open a good 
s tandard  pr im ary  schoo l in every distr ict on ly for the 
ch i ld ren of labour c lass but the G ove rnm en t  of India 
have not been able to do so as yet. Still not even a 
s ing le  such s cho o l has been  op en ed  in any d is tr ic t  
H eadqua rte rs

Mr. C h a j r m a n  Sir . e d u c a t i o n  is a te m p le  of 
know ledge. I th ink  if a person is prov ided with good 
education, whe the r  he is poor or rich, he can express 
h is  v ie w s  e f fe c t iv e ly  a n y w h e re  in the  coun try .  But 
unfortunately, all are not able to get proper education. 
I would not like to repeat the points wh ich other members 
have a lready made. I would on ly like to submit that the 
p ro b le m  w h ic h  we have  be e n  ta lk in g  a b o u t  a f te r  
Independence ,  should be reso lved unan im ous ly  in 
consu l ta t ion  with the M em bers  of the oppos it ion  and 
o thers and an education po licy shou ld  be formulated. 
T h e  p r o v i s io n '  m a d e  in th e  c o n s t i t u t i o n  a b o u t  
com pu lsory  education for the chi ldren upto the age of 
14 yea rs  tha t  has also been  en v is a g e d  in th is  Bill, 
wh ich  shou ld  be passed  in th is H ouse  unan imously.  
Support ing this Bill, I conclude.

SHRI NITISH KUM AR (Barh) : Mr. Chairman, Sir, I 
support  the Bill wh ich has been b rought by Dr. Reddy. 
Our H o n ’ble Mem bers who have spoken on this issue, 
Inc lu d ing  you ,  have  sa id  tha t  f ree  and c o m p u ls o ry  
education should be provided to the children. Provis ions 
have not yet been made acco rd ing  to the D irec t ives 
P r in c ip l e s  o f  th e  S ta te  P o l ic y  e n s h r in e d  in th e  
Const i tu t ion .  You have held de ta i led  d iscuss ions  on 
the  pos it ion  of p r im ary  and m idd le  educa t ion  in the 
coun try  today. Just now Shri Panigrahiji ,  was speaking. 
H© has told that posit ions has improved in this  regard

to a great extent. Especia lly, the num ber of dropouts is 
decreas ing . He has made a specia l mention about the 
m idday meal schem e. This schem e was im plemented 
by the  ea r l ie r  N a ra s im h a  Rao G o v e rn m e n t .  Shr i  
Panigrahi j i  is of the v iew that this  schem e has proved 
very  success fu l.  Educat ion  shou ld  be imparted to all 
but there are som e reasons for wh ich this vital policy 
could not be im p lem ented. There  are two-three points 
to be noted in this  regard. The first thing is that people 
of our country are very poor due to which parents are 
not able to prov ide better educa tion  to their  children. 
The second thing is that there is a shortage of means 
of education. There are no schools in the vi l lages and 
where  there are som e schoo ls  available, their  condition 
is v e ry  bad . Ins p i te  o f th is ,  the  c h i ld re n  w h o  are 
som ehow  able to go to schoo ls  canno t cont inue their 
education due to the poor f inanc ia l condition of their  
parents. W hat is the posit ion of m id-day meal scheme. 
Panigrahi j i  might have an exper ience of this const ituency 
with regard to this scheme. Recently, I was v is i t ing*my 
const i tuency where I cam e to know that there cannot be 
any b igger fraud than the fraud which is going on in the 
name of mid-day meals  scheme.

Sir, a photograph was publ ished in newspapes in 
wh ich the form er Prime Min is ter Shri Naras im ha Rao 
was eat ing de lic ious food a longw ith  the children. But 
when I reached my constituency, I cam e to know that no 
mid-day meal schem e was going on there The quantity 
of grain is f ixed in the name of each student on daily 
basis but in fact, it com es to only three to five k.g. per 
month. Som etim es, grain is given once in three months, 
once in fou r months and som etim es once in six months 
and that too is not given in the school. There are four- 
f ive p laces  f ixed for the w ho le  b lock where  ch i ld ren 
have to go to get the grain. The children have to go 
upto e igh t- ten k i lom eters  away from the ir v i l lages to 
collect gra ins and they are g iven ten to twenty kilogram, 
of grains at a t ime.

S H R I  S R IB A L L A V  P A N IG R A H I  : In m a n y
constituency, they are prov ided with the cooked food.

SHRI NITISH KUM AR : In my State Bihar, such is 
the state of affairs. W ha t  does  it m ean? Grains are 
given one in three to six months. How can a child carry 
tw en ty  f ive  k i log ram  gra ins  from a d is tance  of e ight 
k i lometers? W hether this is the m id-day meal scheme? 
W hether  we had excepted it from Shri Narasimha Rao. 
Grains are re leased from F.C.I. godowns to B locks and 
from Blocks, teachers  have to carry it to the schools but 
they are not prov ided any t ransport  charges. One b lock 
has a popu lat ion of 70 thousand to 1.25 lakh. Only four 
p laces are earm arked in a B lock from where  children 
carry the grains. W hether  the G overnm en t want to stop 
drop-outs  in this way? Shri S.R. B om m ai is a com peten t 
person and has been the Pres ident of the Jantal Dal for 
a long t ime. He was the Pres ident of our Party while I 
was only a G enera l Secretay. He has com petence  to 
cont inue this  schem e in such a s ituation. After all the



G o v e rn m e n t  is yours . Your G o v e rn m e n t  have been  
form ed with 13 Parties and now only 12 Part ies are 
there after merger of one party. In such a situation, it is 
very necessary for an eff icient person like you to do 
som eth ing and implement this  s chem e in letter and 
spirit so that the children may get mid-day meal in the 
schoo l

Long time back, a milk schem e was launched in 
wh ich some teachers  had all round gains. The milk 
powder meant for children did not reach them. It was 
sold in the open market. Such schem es are launched 
when a natural calamity takes place at any place. In 
such a situation, some teachers have all round gains 
through illegal means due to which the reputation of 
all teachers  tran ished Children get inspira t ion from 
them and follow their  conduct. The image of teachers 
tarnished in the milk schem e as well  as mid-day meal 
scheme. W e thought that the grains might have been 
f in ished in the way. But now my submiss ion is that the 
children should be provided mid-day meal in the schools 
itself and that too of good quality.

Will our policy framers and specia lly  the Education 
Secretary th ink that if they send the ir children to school,  
will they allow them to eat such food. But they would 
like the children here to get such food. There are two 
types of schools. One is in public sector and the other 
in private sector. The above two types of schools are 
functioning for the past several years. W hen we were 
students our s logan used to be uniform education for 
sons  of P res ident  and un touchab le .  The rea f te r  such 
persons who used to raise s logans jo ined Government 
but the conditions did not change. The same education 
system continues even today. W hen persons who were 
with us, en ter the G ve rnm e n t  they  give the plea of 
inadequate  resources  and say that those  who can 
educate their children in public schools should not be 
stopped. I am also not in favour of stopping anyone 
from studying. But the condition of munic ipal and gram 
p a n c h a y a t  s c h o o ls  w o u ld  not im p ro v e  u n le s s  the 
ch i ld ren  of m in is te rs  and high o ff ic ia ls  do not get 
e d u c a t io n  in th o s e  sc h o o ls .  T h e re fo re ,  u n le ss  the 
children of aff luent class, such as Tatas, Birlas or other 
industr ialists, or of high G overnment off icials, or of high 
offic ials of public sector undertakings, or of the ministers 
and leaders, go to G overnment school, the condition 
of Government schools is not going to improve You 
com e  to  Patna. T he re  are such scho o ls  w h e re  the 
teachers  out number the students. I am saying this with 
full responsibil ity. The actual condition may be slightly 
different. At places the students may ou tnum ber the 
teachers. But very few students are attending munic ipal 
and corporation schools. The teachers are there because 
of the G overnment job.

Shr i  R a m e n d ra  K u m a r  and his pa r ty  rem a ine d  
associa ted with education movement. This resulted in 
simpli f ication of education. This was good and the pay 
s ca les  of the teachers  im proved . But the educa t ion

system did not improve. Through over condition we can 
v isua l ise  the cond i t ion  of others. I know abou t the 
condition in my State. On asking, the off icials tell us that 
80-90 percent of the budget is spent in the salaries of 
the teachers. No money is left for the construction of 
schoo l build ing.

Now, S hr i P a n ig ra h i j i  m en t io n e d  the  need  to 
construct living quarters for lady teachers. I feel that we 
should mobil ise funds for the construct ion  of school 
build ings first you come to my State. The school has 
no building. The student study under the tree or in such 
a house, that amy collapse anytime, and would hit the 
headline in the papers. W hen a Member of this House 
exp ire s  a o n d o le n c e  m ot ion  is in t ro d u c e d .  S im i la r  
condolence motion would be then in troduced expressing 
grief at the death of 200 students, due to the collapse 
of a school build ing in a certain vi l lage in Bihar

Shri Bommai never visits Patna. Now a days he 
does not like to visit  Bihar Make a surprise visit and 
see the condition there.

SHRI SRIBALLAV PANIGRAHI : If you speak in such 
a manner you will cause his removal from min istership.

SHRI NITISH KUMAR ; Shri Bommai fears to go 
there. Remember the way Shri Bommai was removed. 
It is a different matter. But I feel that one day he will 
forget it . ..(Interruptions) Shri Remendra Babu, polit ics is 
every  where . W hy  are we s it t ing here. W h ich  fie ld 
remains untouched with politics.

SHRI RAM ENDRA KUMAR (Begusarai)  : To whom 
you will support,  Shri Bommai or Shri Laloo.

SHRI NITISH KUMAR : This does not concern us 
This concerns you. I want Shri Bommai to show some 
courage and see the condit ion of schoo ls  there, tyc 
matter how many schem es you may start, un less they 
are ac tua l ly  im p lem e n ted  those  s c h e m e s  w ou ld  be 
meaning less.

There can be no opposit ion to the spirit and aims 
and objectives of this Bill. But the question is that y o i  
should think over the situation and then take a decis ion

[E ng l ish ]  '

THE M IN IS T E R  OF H U M A N  R E S O U R C E  
D E V E L O P M E N T  (SHRI S.R B O M M A I)  : So far  as 
im p le m e n ta t io n  of th e  m id -d a y  m e a l  s c h e m e  is 
concerned, the Governm ent of India gives foodgra ins 
and transporta t ion charges. The foodgra ins are to be 
lifted from the public  distr ibution shops, and not from 
the b lo c k s ,  up to  d is t r ib u t io n  ce n t re  w h e re  pe op le  
holding ration cards get the foodgra ins and after that 
t r a n s p o r t  is p ro v id e d .  So fa r  as c o o k e d  fo o d  is 
concerned, monpy will have to be spe n t .....

[Transla t ion ]

PROF. RASA SINGH RAWAT : Primary schools are 
running in jung les  and hilly reg ions. And the ration 
shops are also located in very remote areas.



[E ng l ish ]

SHR I S.R. B O M M A I : I a c c e p t  tha t  th e re  are 
except ions. I do not deny it. I am not deny ing what Shri 
Nitish Kum ar has said.

In som e States, they give cooked  food and also pay 
for it. There  are som e such a rrangem ents .  In som e 
o ther  S ta tes ,  the re  are v o lun ta ry  o rg a n is a t io n s  who 
com e forward, prepare the food and distr ibute it t imely 
to the students. In some other States, there are v il lage 
panchaya ts  which are very com peten t who com e forward 
and contribu te for that.

That is how, in som e States cooked food is being 
g iv e n .  T h e r e  a re  14 s u c h  S ta te s .  T h e  S ta te s  of 
Tamilnadu, Kerala and Karnataka are included in that.
I can give you the names of the 14 States which are doing 
like that. They are spend ing additional money from the 
States' exchequer. This is how this schem e is work ing.

Now, the Committee is cons ider ing  a suggestion ; a 
suggestion  has com e stating that we should give cooked 
food th roughou t the country. Still it is not f inalised. For 
that, 50 per cent must be given by the State G overnments 
and the other 50 per cent must be given by the Central 
G overnm en t so that cooked food can be given to every 
s tuden t  at the schoo l p rem ises  itself. T ha t  m atte r  is 
under cons idera t ion .

I agree that there are some p laces w here  at least 
the foodgra ins are lifted. In some States, the foodgra ins  
are not lifted at all. Even for three or six months, the 
foodgra ins are lying there itself and the m oney given by 

^ h e  G overnm ent of India is not spent by those States. 
There  are such p laces and such distr icts I do not say 
that there are no lapses; there are lapses and the posit ion 
shou ld  be improved.

[T rans la t ion ]

SHRI RAM E N D R A  KUM AR ; This is satis factory. 

[E n g l ish ]

MR. CH AIR M AN (SHRI CHITTA BASU) : Mr. Nitish 
Kum ar is on his legs.

[Trans la t ion ]

SHRI NITISH KUM AR : You will know if you visit  
your constituency. The H o n ’ble Min ister has s tated that 
the G ove rn m en ts  policy is that the foodgra ins  should 
reach the Public Distr ibution shops and it wou ld  not be 
taken to the b lock level f rom the godowns of the Food 
C a rp o ra t io n  of Ind ia . But  I k no w  th a t  th is  is no t 
happen ing and when I raised this quest ion here, he is 
saying that the PDS has to be approached. This would 
be d isastrous. Funds are not be ing given for distr ibution, 
and this is not even reaching the PDS. I am not aware 
of the s ituation in Uttar Pradesh. In such a s ituation how 
will  you p rov ide  educa t ion ?  You ta lk  of H igh schoo l 
level and Secondary  level. W hereas  the condit ion of 
P r im ary Schools is very bad. Teachers are not appointed.

They do not favour being posted in the vi l lages. There 
are no vacanc ies  in the cit ies. And, then, this is the 
p r o b le m  of B i t ta r .  T h e re ,  th e  t e a c h e r s  a re  b e in g  
transferred in large numbers. Th is is happen ing in all 
the States. The teachers  should be recruited at the local 
level so that they do not have to go far. The teachers 
are unable to do justice to their jobs due to frequent 
transfers. They shou ld  th ink over this. Policy should be 
framed keeping this  aspect in view.

Mr. C h a irm a n .  Sir. reg a rd ing  the  issue  of High 
School or M iddle School, there used to be Committees 
for this. Peop le  used to m anage  this. But now the 
G overnm en t has taken over the schools  as a result of 
wh ich respons ib i l i ty  of the governm ent has increased. 
If the Schoo l has to be whitewashed, and the building 
has to be repaired the G overnm ent has to give money. 
And if m oney is not given, the build ing co l lapses after 
som e time. This  is the condit ion of old schools. New 
Schools are not be ing setup. Previously  private schools 
were setup with the perm iss ion  of the Government. The 
students, thus, cou ld be educated. But it did not benefi t 
the teachers  at all. Through those schools, the students 
w e re  p r e p a r e d  to  a p p e a r  is th e  S e c o n d a r y  le v e l  
exam inat ions. Now the s ituation is such that permiss ion 
to se tup schoo ls  is not be ing given. The situation is 
such that schoo ls  are not be ing al lowed to be setup 
and the G ove rnm en t too, does not setup new schools. 
How can educa tion  be spread? How can the education 
of the chi ldren be ensured upto the middle level? How 
will you provide education to som eone if he wants to 
con t inue his s tud ies after the pr imary level?

Second ly, there  are f inanc ia l constra in ts . On one 
hand som e teachers  get a substant ia l am ount as pay 
and then there are som e schools  where  teaching goes 
on but sa la r ies  are not given. In Bihar, no money is 
be ing p rov ided  for educa t ion .  The tea che rs  of B ihar 
staged a dem onstra t ion  in the streets of Delh i in sem i­
attired state. I had ra ised the matter in this House and 
H o n ’ble S p e a k e r  had d i rec ted  the G ove rn m en t  of 
B ihar to look into this  issue.

[E n g l is h ]

SHRI S.R. BO M M AI ; The Bihar G overnm en t has 
not recogn ised them  as G overnm ent employees. They 
a re  no t  G o v e r n m e n t  e m p lo y e e s  of th e  B ih a r  
G overnm ent. This is the stand of the B ihar Government.

[T rans la t ion ]

SHRI NIT ISH KUM AR : It does not matter as to
what is the stand of G overnm en t of Bihar on this issue. 
T h e  f a c t  is th a t  s u c h  s c h o o ls  an d  c o l le g e s  a re  
recogn ised and the teachers  work ing in these col leges 
as well  as other em p loyees work ing there in have been 
acco rde d  rec o gn is ed  s ta tus by the G ove rn m en t  and 
then it is said tha t G ove rnm en t wou ld  not give any 
f inanc ia l ass is tance—  this is what has been termed as 
ed u c a t io n  w i th o u t  G o v e rn m e n t  aid. U n de r  C o ng ress  
Party reg ime, all sorts  of exper iments  have been carried



out. Even then we have had such Chief Ministers who 
im plemented a policy of education without government 
aid. If I mention the name, you will raise objection. But 
th is ha ppened  dur ing  the reg im e of Dr. Jaganna th  
Mishra and this system of education without Government 
aid has becom e so deep rooted that now education is 
getting comple te ly  wiped out as a result thereof. Even 
the min imum wages act is not being implemented there.

SHRI RAM EN DRA KUMAR : Are we supposed to 
be d iscussing B ihar9

SHRI NITISH KUMAR : Please tell him that education 
is in the concurren t  list. W hen eve r  d iscuss ion  takes 
place, states will also f igure in it and the M.P.s would 
speak  out on the subject from the experiences gained 
in there states.

MR. CHAIRM AN : P lease do not pay any attention 
to what he says.

SHRI NITISH KUMAR : He is raising ob jections 
They took out a rally, staged a demonstra tion and also 
gave a warn ing to the Government Although their cadre 
was in favour of condem ning the Governm ent but then 
they gave only a mild warning. Their workers are not 
happy with this. I do not know what objection does he 
h a v e ?  W h e n e v e r  the  is s u e  of e d u c a t io n  w i th o u t  
G o v e rn m e n ta l  aid is ra ised ,  the  im p le m e n ta t io n  of 
min imum wages act comes up. This act is not enforced 
even in the case of those who are educated and are 
te a c h in g  in s c h o o ls  and c o l leg es .  You have given 
directions that tuition tees should not be charged. Then 
w here  would the money come from? In this way, so 
many system s of education are operating. So long as 
uniformity is not brought in this regard, improvement 
can not take place. Uniform education policy should be 
ad o p te d  at p r im a ry  and s e c o n d a ry  leve l and such 
education should be provided compulsarily. This should 
not be the case that D.PS. is functioning separately. 
Then there are private educational insti tutions popularly 
known as Public Schools. They take a lot of money as 
donation and then give all posib le facil it ies to children 
be longing to rich famil ies. They have playgrounds and 
o ther fac il i t ies at their  d isposal.  On the other hand 
there are no benches to sit children, no blackboards 
to teach them and further the children have to attend 
c lasses in open spaces under the scortching sun. So 
long as such a situation prevails  our goals of providing 
uniform and free education to all will not be fulfilled 
W hat is more important is that if the Government has 
the will power, everyth ing can be arranged Government 
has always lacked the will power. We have ignored 
‘Bha ra ta ’ to promote India'. The state of schools of 
‘B ha ra ta ’ is deterio rating whereas the schools of ‘ India 
i.e. th e  E n g l i s h  m e d iu m  an d  p u b l ic  s c h o o ls  are  
f lou r ish ing .

[E ng l ish ]

MR. CHAIRM AN : There are other members also to 
speak.

[Translat ion]

SHRI NITISH KUMAR ; I am concluding.

It is imperative that uniform education is provided 
throughout the country and strict measures should be 
adopted in this regard. Shri Bommai is the Minister of 
Human Resource Development The name of Ministry 
of Education has been changed.

SHRI S.R. BOMMAI : That did not happen under 
our regime.

SHRI NITISH KUM AR : It did not happen under 
your regime All these cosmetic excercises have been 
undertaken in the regime of Shri Pamgrahi. Rajivji liked 
such excercises. The name of Ministry of Education has 
b e en  c h a n g e d  to M in is t r y  ot H u m a n  R e s o u rc e  
D e ve lo pm e n t  But is the so ca l led  de v e lo p m e n t  of 
human resources really taking place? On the contrary, 
destruction is taking place People are not becoming 
literate instead the num ber of il literates is rising and 
when the education is not provided at lower levels 
how are we going to control population especially when 
you have just mentioned we will soon surpass China 
in matter of popu lat ion What can be done because 
whenever a scheme is launched, its benefits are diluted 
in view of the rising population. Hence there is a need 
to have education at every level. There is a need for 
public education. Mr. Chairman has said that I should 
conc lude, hence I am conc lud ing  So far as Adult 
education and whatever else being undertaken in the 
country today is concerned, you may also be aware that 
various types of education are being provided i.e. non- 
formal education, adult education, elementary education. 
A ll the m o n e y  s h o u ld  be p o o le d  for one  type  of 
education only It is not that harmful if people are unable 
to become literate even after 25-30 years but it is far 
more harmful if our forthcoming generation is deprived 
of education. If funds are left after that, adult education 
and non-formal education should also be provided but 
first of all the Primary education should be put in order 
and uniform educa t ion  shou ld  be provided. All your 
schemes should be im plemented in letter and spirit. At 
the end I would like to say that there are many states 
where developm ent is taking place in isolation. If you 
compare Bihar and East Uttar Pradesh with Maharashtra, 
Gujarat. Karnataka. Tamil Nadu, Punjab and Haryana, 
it would be an injustice. Some areas have developed 
unabated and there has been an increase in their per 
c ap i ta  incom e If the G o v e rn m e n t  im p lem e n ts  any 
scheme uniformly for all the states, it would not be fair 
implementation Hence the Government should identify 
s om e  s ta te s  e s p e c ia l ly  the  b a c k w a rd s  s ta tes  and 
whenever any such schem es is implemented in these 
states, it should be com p le te ly  funded by the Union 
Government. Of course, the states have some rights too 
and we are not in favour of curtai lment of their rights. 
However s ince the funds would be given by the Union 
G o v e rn m e n t ,  h e n c e  th e re  s h o u ld  be a m on ito r in g  
mechanism to ensure that the funds are not misuti lised.



[E ng l ish ]

SHRI S.R. BOMMAI : I want to give in formation. 
The most backward States in education are Bihar. Uttar 
P radesh, Madhya Pradesh and Rajasthan. These  are in 
the  H ind i belt . T he  l i te racy  rate, pa r t ic u la r ly  am ong  
wom en, is only 15 to 20 percent or even less than that.

[Trans la t ion ]

SHRI NITISH KUMAR : That is what I want to submit. 
The states which are said to be the backward states: 
out ot the four states that you have mentioned. B ihar 
is the most backward state and so far as your s ta tement 
abou t fem ale  education is concerned , it goes to the 
credit  of Bihar that there is only one w om an Min is ter 
in the  p re sen t  G o v e rn m e n t  and she is from  B ihar. 
Educat ion may or may not be there but the State does 
not leg behind in polit ics. With these words. I request 
you to implement specia l schem e for these states and 
support  this bill.

SHRI G ANG A CHARAN RAJPUT (Ham irpur)  : Mr. 
Chairman. Sir, thank you for provid ing me an opportun ity  
to s p e a k  on th e  d i s c u s s io n  on th e  m o t io n  fo r  
cons idera t ion  of the Private M em b ers ’ Bill regard ing 
C o m p u ls o ry  E duca t ion  m oved by Dr. Reddy. All the 
M em b ers  exp resse d  a lm ost s im ilar  v iews and all of 
the m  e m p h a s iz e d  on on ly  one  po in t  tha t  the  du a l 
education system should be abol ished. Instead, there 
should be a Com pu lsory  Education System. Educat ion 
is the greatest problem of our country. It is a country 
of G odess Saraswati and She is worsh ipped here by 
la rger num ber of peop le  in com par ison  to any other 
country. But, unfortunately we have the largest number 
of illiterates. This dual education system has been in 
vogue  in our country for centuries. It was in ex is tence 
in Ram ayana era and M ahabhara t era as well. In the 
p resen t system, a poor child or a child be long ing  to 
Shudra ' can study but the education system of that era 

was limited to the pa laces of Kings only. It is the result 
of that culture and system that two - third popu lat ion of 
our country  rem a ined il literate and is still il literate. 
T h e r e  u s e d  to be G u r u k u l ’ in M a h a b h a r a t  e ra .  
W henever any Shudra chi ld went for education in those 
Ashram s, he was humil ia ted like Eklavya . who  after 
hu m i l ia t io n ,  w e n t  to the ju n g le  and s ta r ted  ge t t ing  
educa t ion  by m ak ing  an idol of guru D ro n a c h a ry a ’ . 
Even then our social system ^sked for his right hand s 
thumb as ‘Guru D aksh ina ’ and deprived him of education. 
It was not a solitary case.

Likewise, when K a m a ’ went to the A sh ram  of 
Guru D ro na cha rya .  he too w as  not a d m it te d  to the  
Gurukul and forced out of the Ashram with the warn ing 
tha t S hudras  had no right to education . It has been 
m entioned in V edas ’ and M anusm rit i ’ that Shudras and 
wom en have no right to education. It is because  of that 
system that today, a large number of wom en are il literate 
in our country. In fact, only 15 percent w om en are literate. 
T h o u g h  th e  G o v e rn m e n ts  kep t on c h a n g in g  in the

country, the poor and w om en  con t inued to be deprived 
of education under a conspiracy.

In the  du a l e d u c a t io n  s y s te m  p re v a le n t  in ou r  
country, rich ch i ld ren en joy the fac il i ty  of educa t ion ,  
while the poor ch i ldren remain depr ived  of it. Even 
today, there are many schoo ls  for the rich children but 
for poor children, if s tudy material is ava ilable at primary 
level, there is no good schoo l build ing and if the build ing 
is there, there are no teachers  and if teachers  are 
there: there is no b lackbord and if all these things are 
available, the school does not have adequate students.

Therefore, through you. I would like to request the 
hon. M in is ter of Educat ion that s ince he has fought for 
tVie cause  of soc ia l jus t ice  he will have to get the 
bottom of this problem W hen a Dalit boy wakes up in 
the morning, the problem of meal arises before him. He 
does not think of school but is a lways concerned about 
the food. After waking him up. his old parents send 
him to wash  u tensils  at som e o n e ’s house  or to do 
som e other works. W e see severa l young children sell ing 
peanuts at Railway Stations or bus*stand and some of 
them wash ing utensils in hotels.

W hen the boy brings his earn ings in the evening, 
only then he and his parents get food. Therefore, the 
need of the hour is to get to the bottom of the problem 
and find solut ion to it.

O u r  c o u n t r y  has  th e  la rg e s t  n u m b e r  of ch i ld  
labourers. Unless we solve the problem of child labour 
in the country  and make it com pu lso ry  that no child 
be low the age of 14 years will work in any factory or 
any hotel or do other labour w o rk . . .(Interruptions)  Many 
laws have been enacted but these are not implemented.

If one happens to go to Railway Station in Delhi, he 
will  f ind m any ch i ld ren  po l ish ing  shoes.  M any o ther 
ch i ld ren  can be seen, w a sh in g  p la tes in ho te ls  and 
re s ta u ra n ts  but we ju s t  igno re  the m . W e a lso see 
c h i ld r e n  s e l l in g  p e a n u ts  and  n e w s p a p e r s  w h i le  
travelling in trains. Do we not see small children sell ing 
newspapers , when our cars stop at red light? do we 
ever th ink of pu rchas ing  a new spape r for 50 pa ise? 
How much do they get? Rs. 10 for a whole day! Making 
education compulsory, will not solve this problem. The 
G overnm en t will have to take stern steps to end the 
problem of chi ld labour. The G overnm ent will have to 
make a rrangem ents  regarding shelter, m id-day meals, 
schoo l un ifo rm  and b o oks  etc. for w ork ing  ch i ld ren. 
Only then the com pu lso ry  education will serve the 
purpose .

[E ng l ish ]

MR. CH AIR M AN : W e had extended the t ime for the 
d iscuss ion by one hour and that one hour is also over. 
Is it the desire of the House to extend the t ime further 
as many M embers want to speak  on this?

SHRI S.R. BOMMAI : I will be thankful if it could be 
postponed to the next day as I have to attend a Cabinet 
meeting at 6.00 o ’clock.



MR. CH AIR M AN : I th ink you have not understood 
me. I am asking for extension of t ime for d iscussion of 
the Bill and not for the sitt ing of the House. It will be 
taken up next time.

SHRI S.R. BOMMAI : I leave it to the House. 

[T rans la t ion ]

SHRI NITISH KUMAR : Mr. Chairman. Sir. p lease 
allot one hour more for discussion on this Bill.

MR. CHAIRM AN : With the leave of the House, the * 
t ime for d iscussion on this bill is extended by one hour.

SHRI G ANG A CHARAN RAJPUT : Mr. Chairman, 
Sir . as p e r  p r e s e n t  e d u c a t i o n a l  s c e n a r io ,  in my 
Parl iamentary Const ituency fal ling under Bunde lkhand 
a most backward area of Uttar Pradesh, there is only 
one jun io r  High S choo l cover ing  a popu la t ion  of 30 
tho usan d .  The re  are no p r im ary  schoo l bu i ld ings  in 
nearly 500 vil lage Panchayats. Even today, we do not 
have a s ingle Navodaya Vidyalaya in our districts. The 
percentage of li teracy is min imum in Uttar Pradesh and 
in my Parl iamentary Const ituency - it is 26 percent. This 
is reason for utmost poverty in the area. Sir, everyday, 
the farmers, the peon and the labourers come to Delhi 
by Q u tu b  E x p r e s s  in s e a rc h  of jo b .  T h e y  are  
accom panied by their small children. They get work in 
bu i ld ings  and roads under cons truc t ion .  W he n e v e r  I 
happen to pass through any such place, I often see 
children of my Const ituency there.

MR. CHAIRM AN : The time is over. Please conclude

SHRI GANG A CHARAN RAJPUT : I am concluding. 
The situation on the educational front in the country is 
not good. There is no meaning of Non-formal education 
and adult  education and the budget al location therefor. 
The Government is trying to teach an old man of 70 
years  and spend ing  m oney on him and that too on 
p a pe r  only. I a lon gw ith  the d is t r ic t  m ag is tra te  have 
inspected many such educational centres and found 
no adult education centre functioning satisfactorily. On 
in s p e c t io n  day, the  old pe o p le  of the  M oh a l la  are 
collected, provided books and slates and are persuaded 
with selfish motives that in case som ebody asked them 
about their attendance, they should tell them that they 
attend the classes daily. In this way, the fund is being 
shown spent on papers only.
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Therefore, my suggestion is that it should be done 
aw ay with . I wou ld  like to sugges t  tha t  one m il lion 
u n e m p lo y e d  g ra d u a te s  of the  c o u n t ry  s h o u ld  be 
involved in li teracy mission. If they are paid rupees one 
thousand per month, it will involve an expenditu re of 
Rs. 1200 c rore  in a year, w h i le  the  G o ve rn m en t  is 
incurring an expenditu re of Rs. 2000 crore per annum 
on fo rm a l ,  n o n - fo rm a l  and adu l t  e d u c a t io n .  T h e s e  
persons will get em p loym ent and they will m ake the 
entire nation li terate with in a period of f ive years.

Secondly. I would like to submit that the condition 
of Navodaya Vidyalayas is known to every one. It is not 
se rv ing  the pu rpose  for which it was set up. These 
schools do not have buildings and if there are build ings, 
the schools lack staff. Many schools are being run in 
huts. The Navodaya Vidyalaya in district Mahua, does 
not have its own building so far and it is being run in 
huts. The Government formulates schemes but it is not 
implemented properly. In Common Minimum Programme 
of the United Front Government. You have resolved to 
make education as a fundamenta l right.

But till now, no step has been taken to implement 
that resolution. I would like to say that the United Front 
Government have introduced many good programmes 
but not a single of them is being implemented properly.

[E ng l ish ]

SHRI S.R. BOMMAI : On the sub jec t  of making 
e d u c a t io n  a fu n d a m e n ta l  r ight a m ee t ing  of C h ie f  
Min isters of all States was held. After one month of that, 
a meeting of Ministers of Education of all States has 
been held. A meeting of Educational Officers of all States 
has been held. A meeting of experts in the field in the 
country has been held. My col league Shri Saikia is the 
Chairman of that Committee. There are about 11 state 
m in is ters in the committee. The com m ittee  had held 
three meetings so far. They are going to submit  their 
report within 15 days on the very issue after whch I will 
come with the proposals. Things are being done.

[Transla t ion ]

SHRI GANGA CHARAN RAJPUT : If it is so, then 
I thank you for that. The society has changed, the social 
conventions have also changed Therefore, atleast, this 
dual education system should be done away with. The 
G overnment should take concrete step in this regard. 
The son of poor studying in pr imary school becomes 
peon and the son of the rich studying in convent school 
becomes the collector. Rupees five thousand per month 
are spen t on the educa t ion  of the  son of the rich, 
whereas it is only fifty pa ise per month which is spent 
in case of the son of the poor. How can one expect him 
to become the Collector or S .P 9 The Government should 
atleast make efforts to provide uniform education to all, 
be it the son of a leader or a rich person or that of a 
poor person . These  poor do not lack ability. Baba 
Saheb Am bedkar was the son of a poor. He proved his 
ability and became the framer of the constitution of this 
country. Therefore, the G overnment should implement 
the  p ro m is e s  m ade  by th e m .  In my c o n s t i tu e n c y ,  
Hamirpur, the build ing of a pr imary school col lapsed 
and four children were buried under the debris. The 
records show a building there but the fact is that the 
build ing was not fully constructed and the school was 
be ing run in a kachcha house, wh ich  co l lapsed in 
heavy rain. Four children died and about more than 50 
children were severely injured. W e wrote to the hon’ble 
G overnor  of U P and even then no action has been



taken against the guil ty officials. Today the situation is 
such that M.Ps write letters and send compla in ts to the 
hon'b le Min is ter but those letters are never replied to 
Only it is replied, "Your letter has been received and 
action is be ing taken.” But it is a matter of concern  that 
even after lapse of two-three months, no reply about 
the action has been received. W hen I wrote a letter to 
the hon'b le Min is ter requesting him to open a Navodaya 
V id a y a la y a  in my C o n s t i t u e n c y  as no N a v o d a y a  
V idaya laya is there, the h o n ’ble Min is ter replied, “action 
is being taken in this matter." Even after lapse of four 
months no reply has been received in this regard.

SHRI S.R. BOMMAI : W e meet everyday but you 
never asked me about the reply.

SHRI G ANG A CH ARAN RAJPUT : We do meet but 
it is the concern of the officials.

The G overnm en t shou ld  atleast be serious about 
e d u c a t io n  b e c a u s e  d u r in g  the S e c o n d  W or ld  War. 
C hurch il . . . ( In terrup t ions)

MR. CHAIRM AN : Rajput ji, p lease look at the clock

SHRI G ANG A CH A R A N  RAJPUT : During Second 
World  War, when Church il had curtai led the education 
budget, the then Min ister of Educat ion of England had 
said that if our country  rem a ined il literate then it will 
becom e slave for centur ies  and if we lost the War, then 
our country will becom e slave for a limited period only 
th e r e fo r e  w e  s h o u ld  p a y  m a re  a t te n t io n  t o w a rd s  
education . If the peop le of our country become literate 
and get sc ient if ic  know ledge , the evils  of caste ism, 
com m una lism  deve lop ing in our country and all sorts of 
d is p u te s  in the  na m e  of la n g u a g e  and reg ion  will

au tom at ica l ly  com e to an end. There fore, we shou ld  
spend m axim um  am oun t on education and I dem and 
that a t least 10 percent of the budget should be spent 
on education . I would like to say that there are people, 
b e lo n g in g  to w e a k e r  s e c t i o n s  of the  s o c ie ty  and 
depr ived of education for centuri3 || , who are still living 
in d isgrace and being treated like animals. There is a 
saying :

"Bina Parha Nar Pashu Kahave".

It m ea ns  tha t u n e d u c a te d  p e o p le  are t rea te d  like 
animals. These peop le be long ing to untouchab les are 
lead ing  a life w o rse  than  the an im a ls . The fac il i t ies  
wh ich  we want to prov ide them  are not reaching them. 
There fore, I would like to say that there should be free 
e d u c a t io n  for  the p e o p le  of b a c k w a rd  c la s s e s  and 
e s p e c ia l ly ,  for  w o m e n .  T h e i r  e d u c a t io n a l  e x p e n s e s  
should be borne by the G overnm en t and bes ides this, 
the expenses made on their  living, food and books etc. 
should also be met by the Government.  Then only, we 
,can make this country fully literate and deve lop it and 
save it from social evi ls. With these words, I conclude.

[E ng l ish ]

MR. CH AIR M AN : Now the house stand adjourned 
to meet again on Tuesday, Novem ber 26, 1996 at 11.00 
a.m.

18.08 hrs.

The Lok Sabha then ad journed  till E leven of the 
Clock on Tuesday, N o vem b er  26, 1996 /Agrahayana  

5, 1918 (saka)
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